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LOK SABHA

Monday, April 15, 1968/ Chaitra 26,
1890 (Saka)

—

The Lok Sabha met at Eleven of the
Clock.

[MR. SPEAKER ia the Chair)

ORAL ANSWERS TO QUESTIONS

(Re : S.Q. No.1197)

MR. SPEAKER : The first question
is postponed. Thc Planning Minister will
mwer l(

Effect of Redoction in Bank Rate

#1200. SHRI SHIVA CHANDRA JHA :
Will the Minister of FINANCE be pleased
to state :

(a) whether the reduction in the Bank
rate has boosted investment in the
country ;

(b) if so, the details thereof ; and

(c) if not, the reasons therefor ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI K.C.

PANT) : (a) It is too carly to make any
such assessment.

(b) and (c). Does not arise.
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The latest available commercial bank
data show that between October 27, 1967
and March 15, 1968 scheduled commercial
bank credit showed an expansion of
Rs. 413 crores and exceeded for the first
time the expansion of Rs. 410 crores

recorded in the corresp busy
of the previous year.
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SHRI D. N. PATODIA : May I know
to what extent the deposite rate has been
reduced and wh.ther this reduction in
deposit rate has affected the deposits with
the bankers and to what extent it is likely
to affect the mext year ?

SHRI K. C. PANT : The deposit rate
has been reduced at different levels for
different term deposits. The maximum
rate of savings Bank deposits will be 3.59;
imstead of 49;,. On deposits not exceeding
14 days it is nil ; 15 to 45 days 1t is 1.259;
46 to 90 days it is 2.5%. In the case of
deposits beyond 91 days but below 6
months it is 4% to 4}o; for different
categories of banks. The reduction is
generally half a per cent. In the case of
deposits between 15 and 45 days it is 1/4
per cent, then it is generally half a per
cent,

There was a meeting between the
Reserve Bank authorities and the bankers,
and the question of the resources avail-
able to the banks was gone into, and the
board policy is that about 809, of the
advances would reduce their bank rate by
about 1/2 per cent so that in the net the
banks also do not suffer and the advantage
that they have gained by the redoction in
depesit rate and bank rate is passed on
to the customers.

SHRI BEDABRATA BARUA : The
whole objective of the reduction will be
rendered futile unless the interest rates of
the scheduled banks are also brought
down or can be adjusted to the reduction
in the bank rate. May I know if the
interest rates of the scheduled banks have
really responded to the reductiom in the
bank rate ?

SHRIK.C. PANT : AsI just indi-
cated, the object is that in respect of
809, bank advances there would be a
reduction of about half a per cent in the
bank rate. The banks were asked to
draw up schemes and detailed plans in
this regard. My information is that they
have worked out their scheme, but we
have yet to receive the scheme, but this
is the broad framework of the scheme
that in respeet of $00j, therg will be redus-
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SHRI1 P. GOPALAN : In view of the
present recession in our ecomomy, this
cheap money being made available by a
roduction in the bank rate cannot be fully
utilised for industrial investment, and
there is every possibility of this money
being diverted for speculative purposes.
In this connection, I would like to know
from the Minister whether this step taken,
and that too on the eve of the harvest,
would pot boost speculation in  food-
grains, and what steps Government have

"taken to ensure that this money is not

utilised for speculative purposes.

SHRI K. C. PANT : It s becanse of
the recession that cheap money was made
available. So far as speculation goes, the
Reserve Bank exercises anthority, quite
apart from this question of bank rate, to
see that bank money is not diverted for
speculative purposes. 1t is already done,

SHRI K. N. PANDEY : May I know
how far this mew policy is going to en-
courage the depositors ?

SHRI K. C. PANT i Since the deposit
rates have been more or less reduced
down the line and also in respect of post
office savings bank deposits, they have no
effect on the depositors ; they continue
to deposit as they did.

SHRI R. K. AMIN : In view of the
fact that the recession is still acute, and
in view of the theory that instead of 19
if the reduction is 2%, a jerk would be
given to the economy, is Gov.rnment of
the view that the new cheap money pelicy
should have a 29 reduction instead
of 19,

SHRI K. C. PANT : No, Sir.
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SHRI INDRAJIT GUPTA: May I
know whether it is a fact that this is the
first time in its history that the Reserve
Bank has lowered its rate ? In view of
the fact that the commercial banks' reduc-
tiom in their rate is not commensurate with
the reduction in the Reserve Bank rate,
may | know whether this is an indication
that the Government considers this so-
called present recession to be very serious
indeed ?

SHRI K. C. PANT : [am glad that
my hon. friend asked this question. This
peeds to be clarified. The Reserve Bank
provides money to the commercial banks
only during the busy season and that too
only margimally, and the effect of the
bank rate on the cost of money is margi-
nal. The effect is on the deposit rate,
and because the reduction in the deposit
rate has be:n half per cent, the reduction
in the advance rate is also half a per
cent. These are the comparable figures
and not the bank rate.

SHRI LOBO PRABHU: Under the
Banking Companies Regulation Act and
under the projected social control Act
Goveroment have ample powers to regu-
late the rate of interest. Now, it happens
that between the rate of deposits and the
rate of advance thare is a gap of 5 ts 69,
and between the bank rate and the rate of
advance there is a gap af 4 to 59,

The question is this : consistently with
this vaunted change of social ceatrol, does
Government examine the figures . of these
bamks to justify these large gaps and, if
net, what i the exact mcaning of social
control when it is not in favour of the
peeplo 7

SHRI K. C. PANT : It has nothing
to do with the question of social control.
It has something to do with the economy
of the banks.

SHRI LOBO PRABHU : I have asked
a question ; let them explain the gap. .

Oval dnswers CHAITRA 26, 1890 (BAKA)

Oval Answers 126
MR. SPEAKER : That can be asked
some other time ; mot now.

Payment of Loan by Goldsmiths
+

SHRI K. RAMANI :

SHRI P. P. ESTHOSE :

Will the Minister of FINANCE be
pleased to state :

{a) whether Government have per-
mitted goldsmiths to make payments in
instalments of the loans obtained by them
from Government after 31st May, 1967 ;

(b) if so, in how many cases the part
payments have been accepted so far ; and

{c) if not, whether Government pro-
pose to allow the goldsmiths to pay the

loxms in instalmems in view of their bad
economic conditians ?

*1201.

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRIK.C.
PANT) : (a) According to the terms and
coaditions of the rehabilitation loans, such
loans whether received before or afier
31.5.1967, are to be repaid osly in easy
instalments, unless a goldsmiths elects to
revert to his old proiession in which case
the loan was required to be repaid within
the period specified in thy rules before
he could be considered for isswe of a
‘certificate’ to werk s goldsmith.

(b} These figures are not awvailable
because the actual disbursement of the
loans to the goldsmiths and their recoverv,
are the responsibility of the omcerned
State/Union  Territories  Governments.
The Central Government only  “advances
funds to those Governments for that pur-
pose. :

(c) Does not arise in view of the
reply to (a) above.

SHRI K. RAMANI ;: In view of the
position that unemployment among the
goldsmiths and the workers is so rampant,
I would like to know whether the Govern-
ment will consider the giving up of the
collection of loans already advamced to
those workers and allow them, if they
apply for the certificates, to have their
own professional work. Will they issue
sych certificates to all those who make
their applications ?
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SHRI K. C. PANT : So far as the
first part of the question goes, the answer
is no. So far as the second part of the
question goes, it is obvious that when
goldsmiths take advantage of the rehabili-
tation measures they cannot, at the same
time, go back to their old profession.
That would be illogical. But, as 1 have
already said, there is a provision under
which they could return the money and
be considered for the issue of licences to
go back to the profession.

SHRI K. RAMANI: About return-
ing the money, everybody can understand
what is the position today. How can
they return the money ? The difficulty
is, even afier returning the money, it will
not improve matters : I have got a num-
ber of letters from them : on 7-6-1967
from Madurai, one man paid Rs. 500 as
loan plus interest; on 22-6-1967 from
Madurai another person gave Rs. 100 plus
interes ; on 4-7-1967, from the some place
another man paid and on 1-8-1960 also,
there was another case. Like that they
“borrowed from some people and paid the
money with interest. Evenm then the
certificates were refused because the stipu-
lated time was 31-5-1967. Cannot the
Government give them certificates in view
of these difliculties and difficult conditions,
when the goldsmiths are suffering ; why
not make arrangements for the issue of
certificates ?

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI
MORARJII DESAI): Instructions have
already been issued : if they pay up the
money they can certainly be given the
licences. But 1 do not believe all this
exaggerated story : that all of them are
suffering.

SHR. UMANATH : The hon. Minis-
ter just now said that if they want to opt
for taking certificates and having their own
job, etc., they will have to pay the money,
the entire sum. I would like to point out
that at the time of rehabilitation scheme
of taking loans, this system of issuing

certificates had not been there. It came
subsequently. Now, the Government
stipul that unl they pay the entire

amount they cannot get
would like to know whether the Govern-
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meat will consider this aspect, namely,
in view of this particular stipulation, a
large number of goldsmiths are not able
to get the certificates as a result of which
they are compelled by circumstances to
submit themselves to work under the
jewellery dealers who have no limit for
gold deposits and other things. This
stipulation of the Government is compell-
ing them to become slaves of big jewellery
dealers. May 1 therefore know whether
the Government will take into considera-
tion this aspect, and in this background,
may I know what is the reason for reject-
ing their demand 7

SHRI MORARJI DESAI: There is
no such background. As I said, if they
want to go back to their profession they
can go ; let their names be sent to me ; 1
can see what can be done.

SHRI UMANATH : They have to
pay the entire money in bulk and not in
instalments.

SHRI MORARJI DESAI: If they

have to pay, well,—that is how they have
taken the loan.

SHRI K. RAMANI :-

> They have to
pay it in a lump sum.

SHRI MORARIJI DESAL : Eithsr they
have utilised it or they have kept it.
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It was four per cent; then four and
half per cent ; and later on it was five per
cent and then on five and a half per cent.
But the difference between the rate at
which the States give to the goldsmiths
and the rate at which the Centre gives to
the States is made up by the Centre.

SHRI K. LAKKAPPA : After th: Gold
Control Order, this Government has
instructed the warious State Governments
to from co-operative societies of small-
scale industries by the displaced gold-
smiths. But the displaced goldsmiths who
have formed co-operative societies have
not received any economic aid either from
the Central Government or from the State
Governments. Many representations to
this Government have become futile.
What steps have this Government taken to
see that the displaced goldsmiths who have
formed co-operative societies of smalls
scale industries thrive well and make a
living ? Will this Government take steps
to see that financial assistance by this
Government is accorded to them ?

SHRI K. C. PANT : As 1 said, itis
not the Centre which gives assistance
directly to the goldsmsths ; it is the States
who do so. But if the particular instances
are brought to our notice where the co-
operatives have not received assistance, we
shall pass on the information to the State
Goveroment concerned.

CHAITRA 26, 1890 ($4K4)
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SHRI K. LAKKAPPA : 1 want a
clarification. 1 have written specific

letters to this Government saying that
financial help has not been provided to
them in the Mysore State. The reply is
that it is not the responsibility of the
Central Government and it is onmly the
responsibility of the State Governments and
the displaced goldsmiths are suffering now
on account of this policy which the Central
Government has enunciated. (Interruption)
The hon. Minister said that if any specific
instance is brought to the notice of this
Government they are going to help, He
has also said that it is the responsibility of
the State Governments. Which is truc
and which is false, Sir 7 Let the Minister
say.

MR. SPEAKER : Both are true.

SHRI K. LAKKAPPA : Let the hon.
Minister categorically say whether this
Government is inclined to give financial
help to those displaced persons who have
formed co-operative socities.

SHRI MORARIJI DESAl: The hon.
Member is constantly uner a8 mis-under-
standing. It has been very clearly stated
that the Goveroment of India does not
give loans to any goldsmiths directly.
What the Government of India does is
that if the State Governments give any
loan to the goldsmiths the Government of
India gives to the States that momey so
that they can give the loans. That is the
position. Therefore, the Government of
India is not going to give the goldsmiths
diractly. '
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Selting up of Petro-Chemical Corporation
+
*1205. SHR1 SHARDA NAND :

SHRI T. P. SHAH :

SHRI KANWAR LAL GUPTA:

SHRI BHARAT SINGH
CHAUHAN :

Will the Minister of PETROLEUM
AND CHEMICALS be pleased to state :

(a) the reasoms for not setting up the
Petro-Chemical Corporation so for ;

(b) whether itis a fact that Petro-
Chemical industry has not developed
simultaneously along with the setting up
of the refineries ;

(c) whether it is also a fact that
Napatha used in the refineries, being sur-
plus, was exported every year and was
not used in the country ; and

(d) if so, the reasons therefor ?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS AND SQOCIAL WELFARE
(SHRI RAGHU RAMAIAH): (a) The
setting up of a Petro-Chemical Corpora-
tiam has been accepted in principle by
Government but such a corporation is
advantagously set up when contracts for
plant erection have been signed. Contracts
for the Gujerat Aromaties Project are
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now being finalised and as soon as they
are concluded, the setting up of a Corpo-
ration will be considered,

(b) to (d). Two factors govern the
development ™ of petro-chemical industries
viz. (i) the level of consumption of end
products conditioned by the rate of econo-
mic growth and investment and (ii) the
highly capital intensive nature of these
industries. Careful planning and assess-
ment of feasibility is needed before
investments are made. The development
of refining capacity was essentially linked
up with the growth of demand for petro-
leum products and in fact the planning of
the petro-chemical industry was dependant
upon the stablisation of possible naphtha
surpluses.

Till its full absorption by the petro-
chemical industry, export is the best use
to which naphtha can be put and there-
fore surpluses in the country have been

exported.
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SHRI RAGHU RAMAIAH : | have
already said, the contracts are very nearly
concluded. As soon as they are conclud-
ed, the setting up of the corporation will
be cosidered.
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SHRI RAGHU RAMAIAH : In 1964,
we had exported 57,753 tonnes of
naphtha. In 1965 it was 106,904 tonses ;

in 1966 as it was 498,192 tonnes ;: in 1967,
it was 613,812 toones.
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SHRI RAGHU RAMAIAH : Out of
total investment of nearly Rs. 176 crores,
this Gujarat Aromatics Projects in the
public sector will cost about Rs. 36 crores.
The privat= sector investment will be
about Rs. 140 crores. We have already
got plants under erection to the tune of
Rs. 2§ crores so for as benzene and
toulone are concerned.

st waT A g AT A ARG
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SHRI RAGHU RAMAIAH : So far
as Benzene and toulone are concerned, I
have said the plants are under erection.
So far as the Gujarat Aromatics Proj:ct
in concerned, the contracts are going to be
concluded. Negotiations have taken
place and we are about to place the
contract. Oaly afier the contract is con-
cluded, the question of erection and pro-
duction will arise. As regards the private
sector, in a number of cases, we have
issued already letters of intent, There are
various proposals and it will take some
time for these things to be finalised.

MR. SPEAKER : He asked about

imports.

SHRI RAGHU RAMAIAH : | have
not got those figures now.

SHRI1 HEM BARUA © May 1 know

who decides the setting up of petro-chemi-
cal imdustries-—the Government or this
petro-chemical corporation which is yet
tobeborn? May I know whether it is

CHAITRA 26, 189" (SAKA)
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a fact that Governmeat have decided
not to set up any petro-chemical industry
near the Cochin refinery and Gaohati
refinery and if so, why 7

THE MINISTER OF PETROLEUM
AND CHEMICALS AND SOCIAL WEL-
FARE (SHRI ASOKA MEHTA):. This
question has been answered over and over
again. We have said, we are in a position
to set up only one petro-chemical complex
and that is being done at Gujarat. After
that is set up and as the resources position
becomes clearar, we will try to set up
petro-chemical complexes elsewhere. 1
have also made it clear that these have to
be an integrated complex and they cannot
be distributed. It is not possible to have
one little thing attached to every refinery,
The best area has to be selected in order
to push forward one particular complex.

SHR1 HEM BARUA : This Govern-
ment has decided to set up petro-chemical
industries not only in Gujarat but also in
Barauni, Baroda and Haldia. Why have
you neglected Gauhati and Cochin ?

SHR1 ASOKA MEHTA : This petro-
chemical complex that is being set up in
Gujarat is near Baroda. Nothing has besn
done about Barauni or Haldia. There are
various proposals and when the fourth
plan is drawn up, these proposals will be
gone into. Surely Assam will be gone
into. Madras and Cochin refineries will
also be gone into. At this stage, there is
no question of anything beyond what is
being done at Gujarat ?

SHR1I HEM BARUA : There is mo
reply to my question. A commitiee was
appointed by the Government of India,
Has the committee recommended that
there should be no petro-chemical indus-
tries in Cochin and Gauhati ?

SHRI ASOKA MEHTA : The hoa.
member knows the facts. A commitlec
was appointed when the old fourth plan
was drawn up. At that time, various pre-
posals were made. When those proposals
were brought before the Planning Com-
mission, because of lack of resources, it
was decided that only one complex should
be taken up and Gujarat was taken up,
because of the techno-economic advantages
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there. If the hon. member wants, I am
willing to discuss with him why that parti-
cular area was selected.

SHRIMATI TARKESHWARI SINHA :

In view of the fact that naphtha is to be
used for the petro-chemical industries and
it is also being used for fertiliser produc-
tion, my I know whether, before initiating
this petro-chemical industry, Government
has taken care to see that the raw material
which is at present being used for fertiliser
production is kept to the extent that will
be required for use in the petro-chemical
plants ? I ask this question because again
you will be faced with the problem of
shortage of raw materials. Secondly, may
I know whether the entire thing has been
referred to the Planning Commission, be-
cause Tatas themseleves have submitted a
proposal for a full-scale petro-chemical
complex including fertilisers ? May 1
know whether the entire thing has been
referred to the Planning Commission and
if so when the Planning Commission is likely
to give its suggestions in this matter, so that
government may be able to finalise it ?

SHRI ASOKA MEHTA : As far as
the requirements of naphtha are concerned,
1 have pointed out that we have already
made an assessment of the production and
the demand and the likely surplus and
deficit that are going to arise from year to
year. This factor is also before the Plan-
ning Commission, because they have got
to assess from their point of view to what
extent our projections fit into their plan.
The Planning Commission comes into the
picture twice, once when the overall plan
is drawn up and secondly when certain
special projects come up, when the Plan-
ning Commission’s assessment is required
by the Government.

As far as the Tata proposal is concern-
ed, it is the second kind of review whether
a project of this size with that kind of
very complex technology should be gone
into. What its implications are, the Plan-
ning Commission is looking into and we
expect to receive a report in a fortnight or
a month. Once a certain perspective is
decided by the Planning Commission, the
various projects which have to be set up
are generally left to the Ministry concern-
ed and the Planning Commission does not
gome into it, :

=
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SHRI E. K. NAYANAR: Sir, previously
there was a proposal to have a ptero-
chemical factory of Cochin. 1 do not
know who is tesponsible for rejecting that
proposal. It was another case of discrimi-
nation towards Kerala. Thisis not the
only single instance. The precision Tools
Factory in Palghat has been slowed down.
The petro-chemical factory in Cochin has
been dropped. 1 -want to know who is
the person or which Ministry in responsible
for this discriminatory attitude towards
Kerala.

SHRI RAGHU RAMAIAH: The
hon. Member has been very unfair. We
have already got the Cochin Refinery.
There is the FACT at Alwaye. The second
fertiliser factory is coming up in Cochin,
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SHRI SHIVAJI RAO S. DESHMUKH
Sir, in order to the allay once for all this
fear that is persisting throughout the
country that any member of the Cabinet
who is in charge of a particular ministry
tends to shift any particular factory to his
home State do Government propose to
make it clear once for all that it is the
technical or petro-economic survey which
always results in a particular location
being favoured for the establishment of a
factory ?

SHRI
repudiate the suggestion.
from Gujarat.

ASOKA MEHTA : Sir, |
I do not come

SHRI SHIVAJI RAO S. DESHMUKH:
This was not addressed to the hon. Minis-
ter concerned.

MR. SPEAKER :
it conclusively.

He has answered

SHRI SHIVAJI RAO S. DESHMUKH:
As Minister in charge of Steel, Sir, let me
remind you, even you were accused of
shifting the'steel factory to Visakhapatnam.

This is not a question addressed to any
particular Minister, this is the general
impression in the country.

SHRI 8. KUNDU : Sir, there is one
Fertiliser Corporation. Again, this Petro-
Chemical Corporation is going to be
formed. Naphtha is a petro-chemical
by-product. There are fertiliser plants
based on this naphtha. 1 would like to
know whether these naphtha-based ferti-
liser plants are to be included in this
Petro-chemical Corporation or will thay
continue in the Fertiliser Corporation ?

SHRI ASOKA MEHTA ; The Fertiliser
Corporation is separate body. All fertiliser
plants will be looked after by a separate
corporation.

sit wgror fay wreelt @ semw wE)-
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SHRI RAGHU RAMAIAH : Lhave
already mentioned the names of some of
the products. They are O-lylene, Capro-
lactum, Polythelene P.V.C. and so on,

SHRI P. VENKATASUBBAIAH : Till
such time as we are able to mak: the
maximum use of the naphtha produced
may 1 know wheth:r Government are
considering the desirability of changing the
process in some of the refineries so as to
extract more kerosene instead of producing
surplus naphtha ?

SHRI ASOKA MEHTA : At present
that is not possible, As 1 poioted out
carlier, in the two years we will be s:lf-
sufficient in Kerosene and in the third
year we will have a surplus of Kerosene.

SHRI INDRAJIT GUPTA: The figures
given to the House a little while ago to
the annual exports of nmaphtha sbow that
these figures, these exports, are going up
from year to year. The figures given for
the last years were 400,000 tonnes and
600,000 tonnes. This shows that there is
a huge surplus of naphtha which is not
being utilised in our own country. Some
time ago Government told us that because
of this availability of plentiful supplies
of indigenous naphtha they were following
a policy of developing their fertiliser
units on the basis of this naphtha instead
or imported ammonia which is much more
expensive. What is it that has caused a
revision in their thinking now by which
they have given permission to companies
like Dharamsey Morarji to set up with
foreign collaboration fertiliser projects
based on liquid ammonia imported from
outside which will be much more expensive
insiead of using indigenous naphtha which
is exported outside in such huge quantity ?

SHRI ASOKA MEHTA: On this
limited question a detailed statement was
laid before the House. As far as surplus
naphtha is concerned, the surplus will
disappear and there will be a defigit in the
next five or six years, o .
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SHRI INDRAMIT GUPTA : Then why
are you exporting it ?

SHRI ASOKA MEHTA : We are
exporting it because today it is surplus.
The pew plants that are being set up will
absorb it. Whenever we are having new
plants we have to think of the raw material
needed for them over a period of time.
1 have also pointed out that 70 per cent
of the fertilisers produced in the country
will be naphtha-based and the remaining
30 per cent will be distributed on coal-
based, electrolysis and as much as some-
thing like 7 per cent—it may be evena
little more than that—will be based on
ammonia. Why are we doing this? We
are doing this because in that particular
case we want to be sure that we get
sulphur. Sulphur is in short supply., and if
we can get an assured supply of Sulphur
we would not do it. We have made it quite
clear that whether ammonia should be
used in a particular case or mnot has to be
decided case by case and the Cabinet goes
into each case and decides.

Additional ceiling fan for Government Quarters

*1206. SHR]I CHENGALRAYA NAIDU:
Will the Minister of WORKS, HOUSING
AND SUPPLY be pleased to state :

(a) whether it is a fact that Govern-
ment have agreed to provide another
ceiling fan in Government quarters which
were previously provided only with one
fan ;

(b) if so, in how many quarters such
fans have been provided so far and in how
many they have yet to be provided ;

(c) the reasons for delay in providing
fans and when they will be provided in all
such quarters; and

(d) whether Government propose to
provide the fans before the ensuing summer
season ?

THE DEPUTY MINISTER IN THE
MINISTRY OF WORKS, HOUSING AND.
SUPPLY (SHRI IQBAL SINGH) : (a) Yes,
Sir. An extra fan will be provided in old
quarters of types II and LII in the general
pool in Delhi.

(b) Additional fans have so far been
provided in 2659 quarters and are to be

) provided in 15387 more quarters,
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(c) and (d). The cost involved being
large, the work is being done in phases.
The first two phaseés covering 13,586
quarters have already been sanctioned and
the work ia the current year, will be
completed to the extent funds are available,
Fans cannot, therefore, be provided in all
the remaining houses before the ensuing
summer.

SHRI CHENGALRAYA NAIDU :
What is the criterion adopted for selecting
colonies for fitting electric fans ?

SHRI IQBAL SINGH : We have taken
a decision that all type 2 and type 3 flats
will be provided with fans. Whether it
will be done colony-wise or type-wise it is
difficult to say. But it has been decided
that all of them will be provided with
fans.

SHRI CHENGALRAYA NAIDU:
Many quarters are without fans. In view
of the large mumber of quarters without
fans will the Ministry approach the
Finance Ministry and get special funds
allocated for completing the fitting of fans
inall such quarters? It isa very small
amenity which the Government is pro-
viding to the low-paid employees. In view
of the fact that the summer has already
set in, will the Minister expedite the fitting
of fans ?

SHRI I1QBAL SINGH: We have
approached the Finance Ministry and fans
have been sanctioned for 13,000 quarters
costing Rs. 33 lakhs. The remaining
quarters will be taken up later.
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SHRI GIRRAJ SARAN SINGH : The
bhon. Minister has stated that a consider-
able sum of money has been sanctioned
for the installation of fans. May 1 know
whether the fans will be purchased by
calling tenders ? If they have already
been purchased, from how many companies
were they ordered 7
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SHRI 1QBAL SINGH : [ have no
information just at present as to from
how many companies they have been
ordered. But I can say that we cannot
purchase anything without -calling for
tenders.
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Representation from Villages of Haryana
Regarding Breach on Narwara Division
Canal

+
*1208. SHRI SATYA NARAIN
SINGH :
SHRI P. RAMAMURTI :
SHRI BHAGABAN DAS :

Will the Minister of IRRIGATION
AND POWER be pleased to state :
(a) whether Government have received

a representation from the residents of the
villages Harsole, Sisle, Sisimora and Khari
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Shero of Tehsil Kaithal of Haryana re-
garding breach in Sukhaon Minor of Nar-
wara Division Canal ;

(b) if so. the main points thereof ; and
(c) the action taken thereon ?

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHRI SIDDHESHWAR PRA-
SAD) : (a)to (c). A statement is laid on
the Table of the House.

Statement

(a) Yes, Sir.

(b) It has been represented that in
respect of crops damaged as a result of
breach in Shudkan Disty of Narwara Divi-
sion, compensation may be paid and re-
mission of revenue for Rabi crops be
allowed. An enquiry into the matter has
also been requested.

(c) Field to field inspection has been
carried out by the Officers of the Haryana
Government to assess the damage to crops.
The affected area is about 90 acres out of
which crops in 50 acres have been dam-
aged completely while in the remaining 40
acres, the damage is partial. Crop com-
pensation is being assessed. Remission of
water rates will be given through Khataun-
ies for Rabi 1967-68.
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THE MINISTER OF IRRIGATION
AND POWER (DR. K. L. RAO): Due
to the breach in the Canal some damage
has occurred to about 90 acres. The dam-
age is being assessed and whatever com-
pensation is ‘due will be given. 1 do not
think anything beyond that will be given.
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DR. K. L. RAO : The reason for the
breach was the heavy cattle tresspass. Re-
garding the excess water that is let out, it
is a matter under inquiry and whatever
steps are necessary will be taken. We are
going to construct a ghat so that the cattle
which will pass will not cause a breach,
Regarding the officers, an inquiry is being
held and if anybody is found fault with
he will be seriously dealt with.
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DR. K. L. RAO: Yes, Sir. The

inquiry is being conducted and the officers
found guilty will be dealt with.

Seizure of Smuggled Goods from Delhi
Shops

+

*1211. SHRI BEDABRATA BARUA :
SHRI ANBUCHEZIAN :
SHRI D. N. DEB :
SHRI R. R. SINGH DEO :

Will the Minister of FINANCE be
pleased to state :

{a) whether it is a fact that the Cus-
toms authorities have seized smuggled goods
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worth about Rs. 80,000 from certain shops
in the capital recently ;
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(b) if so, the details of th: goods
seized and the action taken against the
culprits ;

(c) the steps taken by Government lo
uncarth a gang of smugglers which are
operating in the Capital ; and

(d) whether any foreign hand is involv-
ed in the affair ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRIK.C.
PANT) : (a) to (d). A statement is laid on
the Table of the Subha.

Stement

(a) On 12th and 13th March, 1968,
shops in certain localities of Delhi were
searched by the Customs authorities and
foreign goods believed to have been smug-
gled from abroad worth in all about
Rs. 60,000/- were seized.

(b) The details of the goods seized are
given below :—

CHATTRA 36, 1690 (SAKA)

Description of the

goods seized Value
Rs.
(i) 197 watches. 17,795)-
(ii) 4 transistor radios 1,000/-
(iii) 226 nylon sarees 32,000/-
(iv) Toilet goods and
cosmetics 6,400/ -
(v) 2 bottles of whisky. 100/~
(wi) 15 packets of playing
cards. 1504
(vii) Cigarettes 4501-
(viii) Cigarette lighters. 800;-
(ix) Blades 50/-
{x) Electrical goods 1,300/-
The cases are under departmental

adjadication.

(c) Investigations conducted so far do
not indicate that any organised gang of
smugglers is supplying smuggled goods to
Delhi.

(d) There in no indication of involve-
ment of any foreign hand in the matter.

SHREI BEDABRATA BARUA : Smug-
gling has become almost ubiquitous and
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smuggling from Pakistan is done even by
fishing boats. In the light of the discus-
sions with the customs officials recently,
may | know what steps do the Government
propose taking to tighten up the machi-
nery to check smuggling ?

SHRI K. C. PANT : Government is
aware of this problem and it is concerned
about it. Recently this matter was dis-
cussed at a meeting of the Collectors of
Customs and various steps were considered
to tighten up the measures to control
smuggling.

SHRI BEDABRATA BARUA : Smug-
gling has taken away a lot of silvzr bullion
from this country, though not gold. Smug-
gling is done in dollar also. The smug-
glers collect pound sterling and foreign
currencies from tourists at a rate higher
than the official rate. So, the tourists
pay their hotel bills in rupees. 1Is there
any proposal before government to insist
that foreign tourists should pay their hotet
bills etc. in foreign currencies ?

SHRI K. C. PANT : This is also one
of the suggestions thai comes up from
time to time. It is under consideration.

SHRI D. N. DEB: May I know how
many cases have been detected last year
and the value of the goods confiscated by
the Government ?

SHRI K. C. PANT : The question is
in respect of raids in Delhi. 1n Delhi in
1967 the value of smuggled goods scized
was Rs. 8,67,070 and up to 3lst March,
1968, Rs. 2,55,598.

SHRI HEM BARUA : The hon. Minis-
ter has referred to the conferemce of Colec-
tors of Customs held recently in Delhi.
This conference was held possibly last
week. After that the hon. Minister bas
made a statemesnt in which he has advised
Indians, particularly the Indian women,
to subdue their desire for gold ornaments,
whereas there is a new mwdus operardi
found out by the smugglers for smuggling
gold into this country. In that context
may I know whether the whole matter
was discussed in a broadbased manner
and certain steps recommended by this
conference 7 For instance, he himself had
said at this conference that gold is smug-
gled and transferred to fishing boats and
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that our coastline is vast. Therefore, was
the use of helicopters suggested and, if it
was suggested, what is the reaction of
Government except advising women ?

SHRI K.C. PANT : 1t is not the
hon. Member's prerogative alone to advise
women; Government also can do so.

SHRI HEM BARUA :
the hon. Minister be jealous ?

Why should

SHRI K. C. PANT : It is quite cor-
rect that we do have a very vast coastline
and for want of fast launches we do en-
counter difficulties in checking smuggling
because the dhows come in and very often
gold is transferred to our small fishing
boats out in the high sea and then it is
brought in. Unless we have faster laun-
ches and take recourse to other methods,
it is difficult to counter it. The question
of using helicopters has been considered in
the past also and is one of the things that
remains under consideration.
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Reduction of Bank Rate by Commercial
Banks

*1212. SHRI S. S. KOTHARI : Will
the Minister of FINANCE be pleased to
state :

(a) whether it is a fact that the Com-
mercial banks have reduced their lending
rates by 1/2%; only in response toa re-
duction in the Bank Rate by 19 ;

(b) if so, whether the Reserve Bank of
India has acquiesced to such a cut ; and

(c) the steps Government are taking
to ensure that their credit and monetary
policies are correctly interpreted by the
Reserve Bank and that the latter provides
the requisite guidance and leadership to
and exercises effective control over the
commercial banks in a manner calculated
to promote the Government's policies 7

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI K. C.
PANT) : (a) and (b). The commercial banks
have agreed, at the instance of the Reserve
Bank of India, to effect from 1st April, 1968,
49 reduction in their lending rates on 809,
of their advances. The commercial banks
lend primarily from what they obtain from
their depositors and therefore it is the
reduction in the deposit rate, which has
been generally of the order of $9,, which
is the material factor in deciding the lend-
ing rate. The banks generally borrow
from the Reserve Bank at the Bank rate
for short periods during the busy season
and the reduction in the Bank rate has
little effect on the overall cost of money
for banks.

(c) In determining its monetary and
credit policy in the light of the economic
conditions prevailing from time to time
the Reserve Bank acts in close consulta-
tion with Government. The Reserve Bank
has adequate powers available to it to
ensure that the commercial banks imple-
ment the policy laid down by it.

SHRI S. S, KOTHARI: When the
bank rate was reduced it was generally
expected that the Government wants to
initiate a cheap-money policy so that the
economy comes out of the recession and
investment is revived, Why does it not
then compel the commercial banks through
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the Reserve Bank or as may be necessary
to see that they substantially reduce the
interest rate further at least by 1 per cent 7
I may point out that when the bank rate
used to be raised the commercial banks
vied with each other to increase their
lending rates probably more than in pro-
portion. When it is reduced, why do
they reduce the lending rate by less than
in proportion to that ?

AN HON. MEMBER : Sharks.

SHRI K. C. PANT: As I have indi-
cated in my main reply, what is material
in considering the question of reduction of
the lending rate is not the bank rate which
affects it only marginally but the deposit
rate. The reduction in the deposit rate
should be reflected in the reduction in the
lending rate because these are the com-
parable figures. 1 have already indicated
that banks only resort to borrowing from
the.Reserve Bank for short periods during
the busy season and the amount is only
marginal. Therefore this question should
be looked at from the point of view of re-
duction in the deposit rates. Secondly,
we have to keep in mind the fact that the
working results of the banks and the bank
reserves are also not affected. Both these
factors have got to be kept in mind in
determining the reduction in the lending
rate.

SHRI 5. 5. KOTHARI : At what rate
of interest would loans be given to the
small-scale industrial sector and the agri-
cultural sector in view of the new credit
policy because they are all allied ques-
tions ?

SHRI K. C. PANT : Broadly speak-
ing, they will be reduced % per cent from
the present rate.

SHRI S. K. TAPURIAH : Immediat-
ly after the announcement of this reduc-
tion in the bank rate Government had
also ed that ad given to
small-scale industries by way of bill dis-
counts will not be considered as clean
advances as this step would facilitate more
grants and advances to small-scale industr-
jes. Has the Government received any
information that in spite of that advice
to commercial banks the banks have not
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followed it up and small-scale industries
still face the difficulty in getting advances
from the banks including the State Bank
of India 7

SHRI K. C. PANT : [ am not aware
that this particular factor has been res-
ponsible for any difficulty in the way of
banks lending to small-scale industries.
If there is any information to that effect,
the hon. Member might pass it on to me
and T will look into it.

feard Wik fawa oo & weiw
sirenfines Igw

*1221. it wyeg were : war fowrd
Wi faw a 7=t 78 T & o e v

(%) 7% 7w & frgar & Tog-
Y, FHIT § AR ITET W @
g waw § fet g @ gf @

(w) st guauly gt N wafe
¥ yals U0 § FNAEM ¥ wrfe
IIF I FA F7 fa=re @ Wik I
¥ 7% T fFar &= w14 1 wgEA

() v ST S F AAwE T
FI 99T W WSy ¥ et wd-syEear
FI we UG F @ AT AT ® oy =
g § #tf arafire goww eafoe +@
FT g &7 fA §; o

(7) afx gt, @ swdw o wwI
oy AT ?

THE DEPUTY MINISTER IN THE_
MINISTRY OF IRRIGATION AND
POWER (SHRI SIDDHESHWER PRA--
SAD) : (a) None, Sir.

(b) and (¢). There is no proposal to set
up any industrial undertaking under the
control of the Ministry of Irrigation and

pOWeT.
(d) Does not arise.
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SHRI RANGA : It is quite possible
that the hom. Member had in mind all
those workshops that are being maintain-
ed by the State Irrigation ministries as
well as the Central Irrigation Ministry in
different parts of the country. Are there
any repair shops and workshops in different
places for the construction of these lock-
doors and all these things; if so, how
many of them have they got and what is
the kind of set-up they have for their
management and supervision ?

THE MINISTER OF IRRIGATION
AND POWER (Dr. K.L. RAO): The
workshops that are maintained by the
various State Irrigation Departments and
also by the National Projects Construction
Corporation working under the Ministry
of Irrigation and Power, attend to the re-
pairs and the manufacture of Lock-gates
and smaller gates. We do not class them
as industrial undertaking because they do
do not produce any goods.

ot &y T ;oW T NI R
TR A Fp g fF gwe Rw g4
foger gom w3 & W 9EEr N wgEar
forerft wifed g oA Tt A g
F g § faeet oifgr gm0 am =
WY U AW AT ANT H FOT AT
R & Fo R M fawrd . N
WA W WG F@ ST R
@ 77 T@d fag 7 $1% droar @ @
t aife S wdw & &r Y faerd o
gfaer fae a¥% ?

DR. K. L. RAO: The qucs‘tic‘m does
not really pertain to this, but it is quite
true that development of Irrigation in
Uttar Pradesh is very backward and, | am

sure, that will be attended to in the
Fourth Five-Year Plan.

SHRI JYOTIRMOY BASU : The Cal-
cutta Electric Supply Corporation is a con-
cern wlucll is controlled... ...

MR. SPEAKER ;
gation and power,

This |s about irris
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SHRI JYOTIRMOY BASU :
pure irrigation matter.

The current generated by the DVC
is sold to the Calcutta Electric Supply
Corporatien for a sum and then the Cal-
cutta Electric Supply Corporation sells to
that to the conmsumer at much higher
prices. Under the circumstances, may I
know if the Government desires to natio-
nalise this British interest which is living
on us ?

It is a

DR. K. L. RAO : We are not think-
ing of nationalising the Calcutta Electric
Supply Corporation which is doing a fine
work. They are doing quite well. The
investment is very heavy and that amount
we can utilise for further development
of power in this country.

SHORT NOTICE QUESTION

Damage to Rabi Crop in Patna and Monghyr
Districts of Bihar

S.N.Q. 21. SHRIMATI TARKESH-
WARI SINHA : Will the Minister of
FOOD AND AGRICULTURE be pleased
Lo state :

{a) whether it is a fact that there has
been a serious damage 1o the standing
rabi crop in Patna and Monghyr districts
of Bihar due to hailstorm ;

(b} if so, the extent of damage caused;
and

(¢) The steps proposed to be taken by
Government to render relief and assistance
to the affected and needy cultivators whose
standing crops have been damage ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
CO-OPERATION (SHRI ANNASAHIB
SHINDE) : (a) Damage to the standing
crops due to hailstorm ranging from 50 to
80 per cent has been reported from six
panchayats of Monghyr District. No
report of damage from hailstorm in Patna
district has be=n received.

(b) Estimated damage to crops in
Monghyr District is about. Rupees Ten
lakhs.

(¢) Supply of ration js being made in
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the affected areas ; medical aid has been
giving to imjured persons and cattle.
Local officers have been instructed to give
all necessary relief.

SHRIMATI TARKESHWARI SINHA:
The eatire belt of Monghyr and Patna is
known as ta/ area with a similar landscape.
In view of the fact that the report of
damage has not been received by Govern-
ment, does it indicate that damage has
not been done in Patna district ? [ think
there is something wrong with the sender
of the report. 1 would like to know
whether Government had received previous
reports about the large-scale damage to
the same crops by pests and insects and
that whatever was left over had been
damaged by the hailstorm and, if so, what
measures of relief are being taken to
compensate the farmers who have lost the
crop completely because they are the pro-
ducers of only one crop.

SHRI ANNASAHIB SHINDE: As
far as the facts are concerned, we have to
rely upon the information furnished to us
by the State Government. We referred
this question to thc State Government and
the State Government reported that about
six blocks in Monghyer district have been
severely affected. As [ have already
mentioned in my main reply necessary
reliefl measures are b.ing taken by the
State Government. All these relief
measures are within the competence of the
State Goverment because, as is well-known
the State Government have to make
certain provisions for relief measures for
natural calamities, etc. If the expenditure
incurred by the State Government goes
beyond that and if the State Government
makes a reference to the Centre, the
Central teams go there and examine the
situation there and fix up ceilings and then
the question of Central assistance arises.
So for the Bihar Governmet has not sought
for any Central assistance. They have
reported that necsssary steps are being
taken by the Bihar Government.

SHRIMAT] TARKESHWARI SINHA :
In view of the fact that the entire area is
one-crop area and, practically, no irrigas
tion facilitigs are available in the 7a} area
and only the Gangetic water is the irriga-
tion facility that the people have, may I
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know whether the scheme, the taf irriga-
tion scheme, which was initiated in the
Second Five Year Plan but was not taken
up, is going to be taken up now in a big
way so that the entire area becomes two--
crop area ? is there any proposal to take
up that scheme ?

SHRI ANNASAHIB SHINDE ;: Natu-
rally, the hon. lady Member comes from
that area she knows more about that area
and [ appreciate her concern about that,

SHRIMATI TARKESHWARI SINHA :
The Central Government has to provide
funds for the raf irrigation scheme which
was scheduled to be initiated in the
Second Plan but till today it bas not
started. May [ have some inkling from
the Government whether they will give

some money for that scheme to be
started ?
MR. SPEAKER : [ am sure about it.

The very fact that the Minister has accept-
ed the Question shows they are kind to
you and to your constituency.

oft sgrorw fag W ;W g
¥IWT W T IR gEH o ¥m
R gm A qw §fe R
i garh feer &1 oY A § 3§ T A
A garAfiqzar g Y afe g v 3w
I FrqTEa A g F faw g
T A T WY !

SHRI ANNASAHIB SHINDE : [ do
do not know how this question comes
here.

WRITTEN ANSWERS TO QUESTIONS

Concealment of Income by the New Prabhat
Publicity Company, Ahmedabad

*1198. SHRI MADHU LIMAYE :
Will the Minister of FINANCE be pleased
1o state

(a) whether the attention of the
Income-Tax authorities has been drawn to
the black‘market sale of newsprint by the
Mew Prabhat Publicity Company of
Ahmedabad and the copcealment of
income ; and ’ o
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(b) if not, the reasons therefor ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE, (SHRI K. C.
PANT) : (a) aud (b). A complaint alleg-
ing tax evasion, by sale of newsprint in
black market, has been received.

Unemployment Among Doctors

*1199. SHR] R. S. VIDYARTHI :
Will the Minister of HEALTH, FAMILY
PLANNING AND URBAN DEVELOP-
MENT be pleased to state :

(a) whether it is a fact that a large
number of doctors are upemployed ;

(b} whether Government have suggest-
ed reduction in the intake of different
Medical Colleges and if so, the reasons
therefor ;

(c) the numbers of such doctors regis-
tered in different Employment Exchanges
as on 31.12.67 ; and

(d) the steps taken to provide employ-
ment to them ? '

THE MINISTER OF HEALTH,
FAMILY PLANNING AND URBAN
DEVELOPMENT (SHRI SATYA-
NARAYAN SINHA): (a) There is no
dearth of jobs for gengral practitioners,
thoughsome difficulty has been felt in the
placement of specialists.

(b) No, Sir.

(c) The requisite information is being
collected and will be laid on the table of
the Sabha.

(d) Does not arise.
*Evasion of Excise Duty by Birla Coacerns’

*]1202. SHRIMATI SUSEELA GOPA-
LAN : Will the Minister of FINANCE
be pleased to refer to theg ra:plg.r ;wcn to
Unstarred Question No. 3521 on the 11th
March, 1968 and state :

{a) the naturg of minor irzggylaritics
revealed by the enquiry :

(b) the action taken by Gpvernment
in respect of these irregularities ;

(c) the names of the two Birla con-
cerns, the investigation in whosg Tﬂm
have not been completed so far;ond
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(d) when the investigation is likely to
be completed ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI K. C.
PANT) : (a) and (b). The nature of minor
irregularities revealed by the enquiry and
action taken by Government are :

(i} During the course of stock-taking
in M/s. India Plastics Ltd. Kandiwali, ane
bag of moulding powder weighing 25 kgs.
was found to be in excess in the bonded
store-room. Investigation showed that thjs
was due to incorrect majntenance of
accounts. The factory was let off with a
warning and the excess quantity was taken
into account.

(ii) During the scrutiny of the accounts
maintajned by M/s. Shri Digvijay Woollen
Mills, Jamnagar, short-accountal of some
quantity of yarn apd woollen fabrics was
detected. No mala fide intention was sus-
pected. However, duty of Rs. 2,585/- on
the quantity was demanded and paid by
the miljs.

(c) The names of the two Birla con-
cerns are M/s. Vallabh Textile Mills,
Bombay and M/s. India Smelting and
Refining, Bhandup.

(d) The investigation in respect of M s.
Vallabh Textile Mills, Bombay, has sipce
been completed, but the findings thergof
are under scrutiny. The report is awaited.
The enquiry in the case of M/s. Indig
Smelting and Refining, Bhandup is expect-
ed to be completed shortly.

Dispops! of Appeal of Saurashiry Chemicaly

*1203. SHRI GANESH GHOSH :
will the Minister of F'INANGE be plm:d
to re_f:r to the reply given to Unn;u:ed
Question No. 3567 on the 1ith March, 1968
and State :

(a) whether the Central Board of
Excise and Customs bas disposed of the
appeal filed by the Directors and
Managers and fMficers of the Baurashtra
Chemicals on the order of Collector of
Cystoms, Borobay ;

(b) if so, the details of the judgs-
ment ; ’

(e) the actjan taken by Gaverament
0 the judgement ; and
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(d) the name of the sender on whom
the Collector of Customs, Bombay has
ithpbsed fine ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE, (SHRI K. C.
PANT) : (a) Yes, Sir.

(b) The appeal’ has been rejected by
th= Board for non-compliance by the appel-
lents of the provisitns of section 129 of
thie' Customs Act, 1962:

(c) Dobes not arise at this stage.

(d) Shri Khimji N. Mchta.
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Agreemitit with Barmah O'1 Comipany

*1207. SHRI K. ANIRUDHAN :
Will the Minister of PETROLEUM AND
CHEMICALS be pleased to state :

(a) whether it is a fact that Govern-
ment have entered into an agreem ent with
the Burmah Oil Compdny to' share some
percentage of production of public sector
refineries at Noonmati and Barauni ;

(b) if so, the main features of the
agreement ; and

(c) b#sls on which the BOC is gettlig’
the supply fmlii ex-refinery or tap off

points?

Wl Aniviers

THE MINISTER OF PETROLEUM
AND CHEMICALS' AND SOCIAL WEL-
F?RE (SHRI ASOKA MEHTA) : (a) Yes,
Sir.

(b) The Bhtmah Ofl' Company group’
of* comipanfes” will" take™ 4,00,000 tormies of
certain producls per year if the Gauhati_
and the Bathuni' Helitieried" process 8.75
mrlllun tonnes of Oil India’s crude in the
year. In’ the case of lower crude runs,
the productwise giianthiés will bé" reduced’
on a pro-rata basis.

(c) Suppl:cs are made at each raﬁn
andfor individual pipelifié’ tebinitialsTo
take pbints and/or other points of dellvery

bl . Cpetiatish
Corporation

*1209. SHRI JYOTIRMOY BASU :
Wil the Minister of WORKS, HOUSING
AND SUPPLY be pleased to state :

(a) when did the National Bulldmg
CoMtructioh Corporafién' starfed - nﬂra .
ing~;

() whefher it is in a poition to
construct bridges and aerodrome imme-
diatefy"; _

(c) whidther thedd* egufpribnt sdught t6”

be* iniported froth abrodd by the Cor-
poration could not be secured Iccaly out

of ‘Toreigh buifddrs' stock™; add'

() 'it' 5o, the' reasbsis for im‘fm‘iﬂ&'
thes, :

THE MINISTER OF WORKS, 'HOUS
ING AND SUPPLY (SHRI JAGANATH
RAO) : (a) The National  Buildings
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Construction Corporation Limited was in-
corporated on the 15th November, 1960,
and have been executing works since
March, 1961.

(b) The Corporation is at present not
equipped to undertake construction of
bridges. It can, however, undertake
construction of aerodromes.

(c) and (d). According to present indi-
cations, some spreaders and pile driving
equipment beyond certain ranges which are
not manufactured/available locally may
have to be imported. The position is
being examined by the Corporation.
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Life 'nsurance Corporation

*1213. SHRI NAMBIAR : Will the
Minister of FINANCE be pleased to state:

(a) whether it is a fact that the
Agents of the Life Insurance Corporation
are agitating for provident fund scheme
since a long time ; and

(b} if so, whether Government have
received any memorandum from them in
this regard and action taken thereon ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI JAGAN-
NATH PAHADIA): {a) and (b). The
Charter of Demands submitted by the
Agents’ Federation in 1964 to the L.I.C.
included the demand for Contributory
Provident Fund. A copy of the Charter
was sent by the Federation to the Govern-
ment also. It is for the Corporation to
deal with it.

Gujarat Petro-Chemical Complex
*1214. SHRI RABI RAY :
SHRI HIMATSINGEKA :

Will the Minister of PETROLEUM
AND CHEMICALS be pleased to state :

{a) whether it is a fact that the Gujarat
Petro-chemical Complex which  was
approved in the public sector in December,
1963 had not progressed satisfactorily ;

(b} whether it is also a fact that a num-
ber of units in the private sector approved
at the same time have been commissioned
and some are about to be commissioned
by the middle of 1968 ; and

(c) if so, the reasons for the delay in
commissioning the Gujarat Petro-chemical
Complex ?

THE MINISTER OF PETROLEUM
AND CHEMICALS AND SOCIAL WEL-
FARE (SHRI ASOKA MEHTA): (a) The
complex envisages a total invesiment in
fixed assets of about Rs. 176 crores in
phases. Of this Rs. 140 crores is in the
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private sector. Projects with a fixed
investment of 90 crores have already been
licensed or approved by the issue of
letters of intent. These are in varying
stages of erection and implementation.

Contracts for plants with fixed assets
valued at Rs. 21 crores are being
finalised. Detailed proposals for the

balance with fixed assets valued at Rs. 65

crores have been received and their
scrutiny is being completed.
(b) Certain private sector plants

approved in 1961 commenced operation in
1967. Certain others approved in 1963
are expected to commence operation in
1968.

(c) Delays have largely resulted from
the shortage of rupee and ioreign exchange
funds, difficulties in reaching satisfactory
collaboration agreements with foreign
process licensors and investors and also a
slackening in the rate of growth of demand
anticipated earlier.

Coal and Naphtha Based Fertilizer
Phllp

*1215. SHRI MOHAMMAD ISMAIL :
Will the Minister of PETROLEUM AND
CHEMICALS be pleased to refer to the
reply given to Starred Question No. 553
on the 1ith March, 1968 and state :

(a)’ whether Government have received
the recommendations of the Planning and
Development Wing of the Fertilizer Cor-
poration regarding advantages and dis-
advantages of the coal-based and Maphtha-
based fertilizer plants ; and

(b) if so, the details thereof and

decisions taken thereon 7

THE MINISTER OF PETROLEUM
AND CHEMICALS AND SOCIAL WEL-
FARE (SHRI ASOKA MEHTA): (a)
and (b). The techmo-economic feasibility
report prepared by the Planning and
Development Division of the Fertilizer
Corporation of India on a coal-based
fertilizer plant in Madhya Pradesh, is at
present under the scrutiny of a sub-
committee of the Board of Directors of
the Fertilizer Corporation. Government
are awaiting the final recommendation of
the Board of Directors.
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Saurashtra Chemicals

*1217. SHRI VISWANATHA
MENON : Will the Minister of FINANCE
be pleased to refer to the reply given to
the Unstarred Question No. 3567 on the

11th March, 1968 regarding Saurashtra
Chemicals and state :
{a) the documents seized by the

Enforcement Directorate ; and

{b) the total amount of unauthorised
foreign exchange transaction involved
therein ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI K. C.
PANT) : (a) The matter is under adjudi-
cation by the Director of Enforcement.
It will not be in the public interest to-
disclose, at this stage, the nature of docu-.
ments seized by the Enforcem#nt Directo-
rate.

(b} The total value of foreign exchange
involved in the alleged unauthorised
transations is approximately Rs. 30 lakhs. -

Master Plan for old Delhi

*1288. SHRI M. L. SONDHI : Will
the Minister of HEALTH, FAMILY
PLANNING AND URBAN DEVELOP-
MENT be pleased to state : 2

(a) whether it is a fact that 70,000
rural migrants find their ways to the walled
city every year creating crucial urban
problems ; and r

(b) if so, whether the requirements of
these people have been kept in view while
formulating the Master Plan for Delhi ?

THE MINISTER OF HEALTH,
FAMILY PLANNING AND URBAN
DEVELOPMENT (SHRI SATYANARAYAN
SINHA) : (a) The extent of migration.
into Delhi from outside places was esti--
mated in 1959-60 as about one lakh persons
per year. The exact number of persons
who migrate from rural areas of the coun-
try into walled city of Delhi, is difficult to
assess. .

(b) The Delhi Master Plan provided
for the projected population and these
projections do take care of the rural
migrants. '
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Amount Detected by Enforsement: Directorate
From Shri K.N. Mchta/ NNK. Mehta
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*j1219: SHRI P. GOPALAN : Wil
the Mistister of FINANCE be pleased to
refer to: the reply given to Unstarred
Question: No. 3568 on the 11th March, 1968
and state :

(a) the total amount of foreign ex-
change in the account of Shri K.N. Mehta
Shri N.K. Mehta at the time of detection
by PEnforcoment Directorate in a° Lohdon
Bimk ;

(b) the mname of the London Bank in
which Account was opened ;

(c} whether-the- Adjudication- procee-
dings:have been completed ; and

(dy: if* so; the detafls thereof'; and.if
not, whem the same are likely to be
compicted ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRIK. C.
PANTj: (a) and (b). Presumably the

reference is to thereply given to Unstarred’

Question No. 3569 relating to the account
found to have been maintained by Shri
K.N. Mehtyrin’ Lomdon; without the per-
mission of the Reserve Bank of India.
The pamm of the bank in° which the
atcoum wat maiftained is the' First
Natfomal® City Bank of York, City
Office, London.

The total amount of forefgi exchange,
tostiercredit'of Shiri - Mehiatin that adtcownt
A the time of deteetion, by ' the Bnforce-
ment Directorate, of the primesfadis
violation of- the foreign exchange- regula-
tiens by Shri Mehta, is not known.

(c)ard (d). The adjedicatien procer-
dings against Shri K. N. Mehta, by the
Eiffbacemiont  Directorste; - arein progress.

Itistoet possible toesate precisely when:

these . procecdings: will be completed
altheugh cvery' offort is being mede to
complote them expaditiously-

American Experts on Direct Taxation

*1230. SHR1 BABURAO PATEL:
Will the Minister of FINANCE be pleased
testate’

(a) the name of the' American experts:
advising Government regarding impsove~
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ment in the administrative of direct
taxation in India ;

(b) the cost to Government of these
American experts and the duration of their
anticipated stay in India; and

(c) the salient features of the enpért
advice given by them for the 1967-68
Budget ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI K. C.
PANT) : (a) The names of the experts
now in India are : —

1. Shri E.H. Vaughn —Team Lesader.

2! Shri D. G. Ross —Tax Collection’
Adviser.
3. Shri Emest —Tax Assessment
L. Langbein Adviser.
4. Shri Andrew —Senior Tax Fraud
J; Barden and Evasion
Adviser.
5: Shri Willian —Training' Atviser.
C. Church
6. Shri Gustav F. -—Organisation and
Schroeder Methods Adviser.

(b) The Government of India pays a
daily allowence of Rs. 15/- in respect of
cach cxpert. The Team of experts will
remain in India upto 31-12-1968.

(c)- The tsamy was not' expected to, and
did not, given-amy advice to Govetnment
for the 1967-68 Budget.

The Team had suggested the imtro-
duction of the funetional sysiem of dis-
tribution and allocation of work in the
Department in order to improve its effici-
ency. This suggestion was accepted by
Government and necessary provisions in
this: regard were' made in the Incoméitax
Act and other direct taxes: cnactmefis
through the Finance (No. 2) Act, 1967.

Investigation Against UP.C.C.

*1222. SHRI'UMANATH: Will the
Minister of WORKS, HOUSING AND
SUPPLY be pleased to refer to theé reply
givén to Unstarred Question No. 4175
dated the 14th December, 1967 and Un-
starred Question No. 3404 dated ' the 11th”
March, 1968 and state :

(a) ‘whether- the investigation in res-
pect of the Chairman of theUnited Pro-
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vinces Commercial Corporation has since
been completed :

{b) if so, ihe detalls thereof and action
taken thereon ; and

(c) if not, when the investigation is
likely to be completed and the reasons for
delay ?

THE MINISTER OF WORKS, HOUS-
ING AND SUPPLY (SHRI JAGANATH
RAO) : (a) "No, Sir.

(b} Does not arise.

(c) Investigations involve examination
of voluminous record and sifting of con-
siderable evidence. Efforts are being made
to expedite these investigations.

Pay Slips of Engineers in Transport
Ministry

*1223. SHRI SITARAM KESRI:
Will the Minister of FINANCE be pleased
tQ pfate :

(a) whether it js a fact that this
Ministry has issued instructions to the
Aot_:onnt.nt General, Central Revenues not
to issue Pay Slips to the Engineers employed
in the Roads Building wing of the Traps-
port Ministry for the last two months ;
and

(b) if so, the reasons for the same ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI JAGAN
NATH PAHADIA) : (a) No, Sir.

(b) Does not arise.
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Collestion of Income Tax fsem dheir

Employess by Universal Press Sesvice,

Madras
+ - ®1225. SHRIS. C. SAMANTA : Will

the Minister of FINANCE be pleased to
state !

(a) whether the Universal Press Ser-
vice of Madras is collecting income tax
from its employees since 1962 ; .

(b) whether the tax amount collected
from the working iewmalist employess of
its New Delhi sstablishment duniag 1965-68
has been deposited ; and

{c) what is the amount of the tax that
this organisation paid oa their osm foscign
exchapge income and profits of printing
and clipping depariments sinoe HG2 ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRIK. C.
PANT) : (a) to (c). The requisite infor-
mation is being collected and wilf be iaid
on the Table ef the Heuse as early as

possible.
af wW ol T fdwe
wfagi w1 g

*1226. it TyAix fag et :

ﬂﬁomﬂ:

T e, afony fim ow
it fewr wft 1 wde, 1068 & wgr-
TifeT goT W 5858 & BWE ¥ awpww

. ¥ AE W W@ e RO fw

(%) w1 g ¥ ferll & ameay
I @ &1 fAOws wiefat ¥ s
§ FureT R S o1 O fer
L
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© (@) ferdf & wTeww oo A
sfrgs samal w1 gfe § wd g &
. mifes whfedl &1 o= F@
T W AT #1 frarfam F#@ W@
s ar g ?

... eares, qfea ftom qar O
fawrm swrem § v Wt (W sitafa
wadree) ¢ (%) o (&), S 'O
YANTTCHE quT seaA gt ¥ fag,
fort emr e fFmr &, wfmafea gremd
& =g @M A §Y A TQEwT 9
TOT et 3 § =Y g fafeer

wgea afteg ¥ 39 < faeqa womm
fsx &1
Depaty Prime Minister’s visit to
: Bangalore

7045. SHRI BABURAO PATEL:
Will the Minister of FINANCE be pleased
to state :

(a) the cost of flying the Deputy
Prime Minister, Morarji Desai, to Banga-
lore on February 17, 1968, by a special
plane from Delhi to attend the Southern
Chief Ministers” Conference on handloom
industry ;

(b) the number and names of persons,
officials and non-officials, who accompanied
Shri Morarji Desai on this trip ;

(c) whether the return journey was
also done by a special plane, if so, when
and its cost ; and

(d) the reasons for
plane ?

“Chartering” a

THE DEPUTY PRIME MINISTER AND
MINISTER OF FINANCE (SHR1 MORAR-
J1 DESAT) : (a) This Ministry is not aware
of the cost as the Ministry of Defence do
not raise debits for the use of 1. A. F.
planes by the Deputy Prime Minister.

(b) 1. Shri T. 'P. Singh, Finance
Secretary.
. 2. . Shri Kantilal Desai.
3 Shri V. Y. Tonpe, Special
C T " Assistant  to Deputy Prime
Minister,
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4. Shri G. Govindan, Director of
Public Relations.

5. Shri Marthandam, Depuly
Secretary, Ministry of Finance
(Deptt. of Revenue).

6. Shri K. Srinivasan,
Secretary,
merce.

(c) Yes, on February, 18-19, 1968. The
cost is not known.

Deputy
Ministry of Com-

(d) I.A.F. planes are requisitioned only
when scheduled timings of commercial
flights of 1.A.C. are not convenient.

afem & wfimrm & fog e & ofesit
wedt Wt o o g swfeat

7046. st wlo Wo P : FC
wrew, afeae fradtom of A fawr
ot g A WY g war

(F) “Freie aw =" g feemy,
1964 ¥ afwr whra & foyr fawma g
I & afeaHt oY F Aot 1 FA A
240 wefrat &Y arn a1 S A IR
aq 9% ®@F X FF fear aw smw gy

(=) &« fomd gqror ag= far mam;

() oo, g g ey fod
T N eefa qor N wH e
o 9 faw Mo ¥

(¢) 7ar wrm & afgr & fay
st #F gfeer Sweew §; Wk

(¥) afx &, @ @ wufedi =
afesrsr AT Y A9 T ?

e, gfcare fAdtes gF sy
faerer waver % o (sit wo go gfw) :
(%) & (). = =X & TF =&
(19 #r§ 1968 =« Twg §ar ¥
I8 T waTifer s §®r 952) I€T
fear o g1 & o s el werel
aar fadeaw & wefaww ¥ g7 awfedl
# wA & g ¥ wfeww ¥ g

Fomar, e g § gy wyfed §
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1968 ¥ gfcare frdtey wriws

7047. =it wYoNo WY : T W,
qficare frgtarr arat it fawrr 56t 4
TR Y g w fiv

(%) 1968 % qfear< frraitor wrdww
¥ wanla feay sufedl &Y a4 W
s g ;

(=) wnfrw aar ol &Y & we
wa 0¥ sufeal &t denr ¥ & i
1067-68 ¥ afcars frgtom & adai #7
wata fear & ; WX

() arte¥ 3 afcare Frator wrdewst
# feqd ey, A9 qUT N wEEAl
wam: A g ¥ ?

wreen, gfcare e st i
fawre wearem ® T WO (WMo sl
wadwe) (%) 1968-69 & fag Frwifca
et & sy aficarc Frerom sTdwT &
weia 84 o 20 gWR A W WA
w famc 2

(=) 1067-68 ¥ wrfrw WX wrdw
wa W &t ¥ of@re frm &
alwt w sA F A mfREl Y
gear ¥ art F qdy g Swew A §
I GEAT & WA 9X qrig 6K
g &5 ¥ q9 % N A
afgamel &1 W@ WAy 63.3 whwg
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(7) w% T I9Few gEAN & WA

wifere gwar @ yw
T &Y T 3241
§RIAF T4 WifAa) A gy 15725

aF @ T | wfger
e Afaerst oY e 3014

s farwat # ger 2505
af@me fratem @mee -

THT & e 6292
HRUwT ¥ FEr 2060
fafisjee o o @ 1953

Expenditure on Horticultural Section in
M.P's Bumgalows in New Delhi

7048. SHRI BABURAO PATEL :
Will the Minister of WORKS, HOUSING
AND SUPPLY be pleased to state :

(a) the average amount spent on per
bungalow of a Member of Parliament for
maintenance of its garden and other horti-
cultural purposes ;

(b) the salient details of services given
to cach bungalow and at what intervals :

(¢) the number and nature of staff em-
ployed for this purpose and their annual
wage bill ; and

(d) the number of complaints in regard
to these services during the year 1967 7

THE DEPUTY MINISTER IN THE
MINISTRY OF WORKS, HOUSING
AND SUPPLY (SHRI IQBAL SINGH) :
(a) About Rs. 2,500/- per annum per acre.

(b) (i) Clipping of Hedges.
From March to Once a fort-

October, night.
From November
to middle of Oncea
December ‘month.
(i) Mowing of Lawns
From March to ...Once a fort.
October night

From November
to middle of ...Once a

December month
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(iii) Wareripg of Lawas gpd Hedges
In Summer .. Twicg a
week.
In winter ... Qneg every
three weeks
fe) No. Nature of Annual wages
. Staff
88 Chowdhary
Sepior Mali
Mali
Bullockman Rs. 1,73,520/-
(d) 137. '
Expenditure on Scheduled Cagte/folypiyled
Tribe Weifare Schemes in Madhya

Pradesh

7049. SHRI BABURAQ PATEL -
SHRI G. C. DIXIT :

Will the Minister of SOCIAL WEL-
FARE bg pleased to state :

(a) the amount spent arnually by the
Central Government on the welfare of
Scheduled Castes and Schedulgd Tribes
in Madhya Pradesh during the Three vears
eading 1966-67 ; o

(b) the type of work on whieh the
amounts were spent and the results
thorepf ; ? . i

{c) the amount sanctioned for the next
thiee years ; and

td) the nature of relief emea -
posed to be undertaken ? e i

THE MINISTER OF STATE IN THE
DEPARTMENT OF SOCIAL WELF:RE
(SHRIMATI PHULRENU GUHA) : (a)

(Rs. in lakha)
1964-65 196566  1966nGT
310.41 1237 35680

tb) A Tist of the major schemes is laid
on the Table of the Hoyse, (Placed in
Library. See No. LT §57/¢8),
(© 0 . (Re.n lakhs)
1967-68- . 196869 19659-70
tentative  Outlay
ontlay .

not fixed
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(d) The schemes to be uadertaken
during the current year follow the pattern
indicated in the aanewure. For the five
year plan commencing on 1.4. 1968, pror

posals have yet to be worked out.

Deliglaney in Medical Beoks in Link aad
Regional Languages

050 SHRI BABURAO PATHL :
Will the Ministgr of HEALTH, FAMILY
PLANNING AND URBAN DEVELOP-
MENT be pleased to state ®

(a) whether itis a fact that with the
adoptign ofthe regiopal languages asa
medium of instruction, teaching in Medi-
cal Colleges is going to bg extremely diffi-
cult in the absence of sufficient Scientific
literature in the link and reginnal lnngwe
ages ;

(b) The precise steps taken by Govern-
ment to meet the deficiency and the num-
bor ef medical keeks published so far
language-wise till the end of 1967 ;

(¢) whether by the phrase, “medical
colleges” Government mean only those
cpligges which teach only allopathy or alsq
colieges teaching other syst¢ms of medi-
cine ; and

(d) if other systems are included, the
number of hoaks of each system published
ip regional languages till the end of 1967 ?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH, FAMILY
PLANNING AND URBAN DEVELOP-
MENT (SHRI B. 8. MURTHY) : (a) and
(b Bxperis in the ficld of medical educa.
tion in allopgthy are of the view that the
adoption of regional languages as the
medjum of ipgtryetion in medical Collages
will be difficult unless scieatific literaturg
is fully developed in these languages. The
Third Conference of Deans and Primcipals
of Medical Collgges held in August 1967
has recommended that all books prescribed
far medigal education should bein the
Egglish language. This recommendsiion
has been referred to the State Govern-
mefts and Universities for their views.

" Information regarding the number of
medical books in allopathy published s
far in_ different regional languages is ngt
available. Ne specific actlon has boen
taken by the Central Governmsnt ta meet.
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the deficiency of medical books in the
regional languages.

(c) The answer to parts (s} and (b) of
the question relates to allopathic colleges.

(d) The inforthdation is mot availabie
réadily.

wreeie AW e & wrseTATT

7051, ot We Wo TR wT i
oy ote ot oy T A4 A o
w3 fF -

(%) =t sty ¥ v oY 44
SqTHT 9T ®E ¥ weerarT aur AT
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fowrd fret § ; W

(&) v 9 fawrgdl & wreTC 9T
gyt oA ok @, @
wgw ¥ afcam fagar § 7

ifeaw e comE wet e
weure wertwa ® T Wt (4 g
&) : (%) g wme sTCEE
fafasst wfawifa & fetg wemare &
&€ fowrad gf &

(%) admr azfr & wyere, o are
1000 577 ¥ w9 ¥a7 974 TN FALET
* miwnfedi ¥ faeg g Rverad e, wai
o a1 ¥t wiw Qg #owd
awdrw ¥ " 9T, tfvegs gwaw ST
TREA FTaaTat Hd & 1 1000 w9 6}
witw ¥ o arr st ¥ arafen
T ¥ gasey . wY AW o
¢ WK W wuE # gER F WER
Pt ot | aerge STolt ¥ -
fidt & awafaa wae we® ¥ g€ worfa
¥ wwT W §faT v waT

Extenlmnl’l.hluonu-lclﬂ

Committes, Bakadargarh

7052. SHR1 ABDUL GANI DAR:
Wil the Minister of HEALTH PLAN-

CHATTRA 24, 1880 (FAKA)
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NING AND URBAR DEVELOPMENT be
pleased to state :

(a) whether representations have been
ieceived to extend the limits of the
Municipal Committee, Bahadurgarh in
Rohtak District, Haryana ;

(b) iIf 5o, the sction taken therdon and
when the limits are likely to b3 exténded ;
and

(c) if, not, the reasons for the delay ?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH, FAMILY
PLANNIMG AND URBAN DEVELOP-
MENT (SHRI B. §. MURTHY) : (a) to (c)
The information is being collected from
the State Government and will be laid on
the Table of the Sabha as early as
possible.

" Clasi 1§ sm1 Ciism 111 Employoos

7053. SHRI CHANDRA SHEKHAR
SINGH : Will the Minister of FINANCE
be pleased to refer to the reply given to
Uitarréd Quiesrior No. 88668 or the
10th Augost; 1967 and state

(a} whether it is a fact tha{ in ‘VIOW of
Government’s decision equalising the
cadte €lass 11! posts of Technical
Assmlant;SLcnﬂs.;Tmslamm to that of
Chéss M regufar Assistams Stomes; Transla-
tofs hathg fior Been conveyed to &l
Governtivent offiees, Somk of the Goverii-
et tfficks have givén' the benefit of F.R.
22-C to their employees who have been
premoted from Class 1I. (Ex-cadre)
powts havieg a pay scale of Rs. 210:425 §0
Clase kl posts ocarrying .pay dcale of
Re. 200-530 irrespective of the fast thwf
these is no change involved in their desigs
naLes ; e

(b) if se, the reasons for duch dHsv
crimination ; )

(¢y whether Government propése fo
issue fresh orders to all the Governffiéaf
offices communicating their decision :

(d) if so, the date when such orders
witl come imto force ; and

(#) if mé1, the tensons therdfor 7

THE DEPUTY PRIME RIINISTER
AND MINISTER OF FINANCE (SHRI
MORARJI DESAl) : (a The benefit of
pay fisation under. F. R. 22-C is admigsible
with reference to relative degrees of res-
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ponsibilities of two posts and not their
classification into Class IIl, Class II etc.
The Ministry of Finance is not aware of
any case where the benefit of F.R. 22-C has
been given by any Department to any
official on promotion from Class III ex-
cadre post of Assistant (Rs. 210-425) to
Class I1 post of Assistant (Rs. 210-530) or
from Class 11I post of Stemographer to
Class 11 post of Stenographer.

(b) Does not arise.
{c) No, Sir.
(d) and (e) Do not arise.

Femple Land

7054. SHRI P. R. THAKUR : Will
the Minister of SOCIAL WELFARE be
pleased to state :

(a) the number of temples in India—
both public and private—with their State
wise break-up ;

(b) the area of land attached to and
owned by such temples ;

. {c) whether any proposal has been
received for the nationalization and con-
version of temple lands into Government
Co-operative Farms ; and

(d) if so, the action taken thereon ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF SOCIAL WELFARE
(SHRIMATI PHULRENU GUHA) : (a)
and (b) The information is not readily
available.

(c) and (d) A suggestion to this effect
was made at the last meeting of the
Central Advisory Board for Harijan Wel-
fare. After discussion, the Board felt
that there would be difficulties in eject-
ing existing tenants and lessees of temple
lands ; the area of land involved is also
not likely to solve the problems of land-
less Harijans or Tribals to any appreciable
cxtent.

Implementation of Hindi Orders

7055. SHRI R. S. VIDYARTHI :
Will the Minister of IRRIGATION AND
POWER be pleased to state :

(a) whether it is a fact that the imple-
mentation of orders in regard to Hindi
has been very slow in the Minstry;
and
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(b) if so, the steps being proposed to
implement the various orders issued by
the Ministry of Home Affairs from time
to time in this regard ?

Written -Answers

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND

POWER (SHRI SIDDHESHWAR
PRASAD): (a) and (b) Most of the
work handled in the Ministry of

Irrigation and Power is of a technical
nature. All the same, wvarious orders
issued in regard to Hindi are being imple-
mented as far as possible. Recently,
additional staffi has been sanctioned to
strengthen the Hindi Unit of this Ministry.
It is hoped that it would soon be possible
to accelerate the pace of progress in this
regard.

Class 11 and Class 111 Employees

7056. SHRI CHANDRA SHEKHAR
SINGH : Will the Minister of FINANCE
be pleased to refer to the reply given to
Unstarted Question No. 8866-B on the
10th August, 1967 and state :

(a) whether it is a fact that though the
ex-cadre Class IIl posts of Assistant/
Stenographers/Translators have been de-
cleared as equivalent to the Class Il post
of Assistant; Stenographers; Translators, the
pay/seniority; date of increments etc. of
such employees who go over from Class
III (ex-cadre) post to that of Class II
baving higher pay scale of Rs. 210-530, is
not being protected thus resulting in heavy
recurring financial loss to them ;

(b) if so, the reasons therefor ;

(c) whether Government propose to
issue fresh orders protecting their pay/
seniority/date of increment etc. ; and

(d) if not, the reasons therefor 7

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI
MORARJI DESAI): (a) and (b) The
posts of Assistants, Stenographers, Trans-
lators etc. are borne on different cadres
and each cadre has its own rules regarding
recruitment, seniority ete. The declara-
tion of a post as equivalent to another
post is meant only to regulate the pay on
transfer from one post to another and does
not involve any protection of pay,
senecority, date of increment etc.
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(c) No, Sir.

(d) The existing provisions made in
this regard are considered to be adequate.

gerrmge & awit aar faars qoard
faam & wAwm
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(w) afz g, M fagd = gl &
vt feat R e g€ § Wi S
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Violation of Foreign Exchange Regulations

T7059. SHRI JUGAL MONDAL : Will
the Minister of FINANCE be pleased to
state :

(a) whether there is an increase in
violating Foreign Exchange Rugulations in
the country :

(b) the names and addresses of people
convicted and fined under foreign exchange
rules with details of punishment given
during 1966, 1965, 1964 ; and

(c) the steps being taken to check
foreign exchange violation rules 7

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI
MORARIJI DESAI) : (a) There is no
material before the Government to indicate
whether there is any increase in the viola-
tion of foreign exchange regulations in the
country.

(b) It is not feasible to compile the
required information without dispropor-
tionate cost of time, labour and expendi-
ture.

(c) The Enforcement Directorate, the
Reserve Bank of India and the Customs
authorities continue to be vigilant and are
taking suitable action in cases of violation
of foreign exchange regulations,

Education Leaders for Family Plamning
Programme

7060. SHRI KASHI NATH PANDEY:
Will the Minister of HEALTH, FAMILY
PLANNING AND URBAN DEVELOP-
MENT be pleased to state :

(a) the number of Family Planning
Education Leaders so far appointed,. the
area for which cach of them has been
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appointed and the honorarium being given
for their expenses ; and

(b) whether Government proposs to
increase the numbér of Family Planning
Education _Leadcrs_ ?

THE MINISTER OF 8TATE IN THE
MINISTRY OF HEALTH, FAMILY
PLANNING AND URBAN DEVELOP-
MENT (DR. 8. CHANDRASEKHAR) :
(a} The required information is given in
the statem:nt laid on the Table of the
House. [Placed in Library See No. LT
858,68.] In addition, Family Planning
Education Leaders Group leaders at Block
level have been appointed by the State
Governmenfs concerned.

(b) The scheme of Family Planning
Education Leaders is being made more
practical and broad-based. Influential
persons in the community are being used
as Hélpers (Sahayaks) in the programme.

‘Wealth-Tax

7061. SHRI M. N. REDDY : Wwill
the Minister of FINANCE be pleased to
state :

(=) the pmmiber asid mamés of persons
in the coustry who own more thin Rs. 8
ciores worth wealth for the purposes of
Wealth Tax ; and

(M the mode of valuation of various
kinds of properties made for the pur-
poses of Wealth Tax ?

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI
MORARIJI DESAI) : (a) As an 31.3.1967,
thére wus only ofte person, viz., HEE.H.
the lare Nizam Sir Mir Osman Ali Khan
Bahador, Hyderabad, who had been asses-
sed to wealth-fax on a det wealth exceed-
ing Rs. 8 crorés.

(b) Properties of various kinds are

valued for the purposes of wealth-tax at
their market value as on the valuation

date.
Crude O

7062. SHRI KASHI NATH PANDEY:
Will the Minister of PEFROLEUM AND
CHEMICALS be pleascd to state ;

1 ) the quameity of crade oil impotred
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by each Oil Company during 1967 and 1968
30 far and the names of the countries from
which imported ;

(b) the quantity of petroleum products
exported during the said period and the
names of the countries to which exported ;
and

(c) the quantity of crude oil produced
and refined in the country during the
above period ?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS AND OF SOCIAL WEL-

FARE (SHRI RAGHU RAMAIAH):

(a) 1967 Jan. Feb. 1968

‘000" tonnes ‘000’ tonnes
Hurmah-Shall 3200 -1
Esso Standard 2051 n
Caltax 1204 216
408

Cochin Refinery 2248

Those imports were made from Iran,
Saudi Arabia and Kuwait-

(b) 1967
‘000" tonnes ‘000" toninés
1027

These exports were made to Singapore,
Malaysia, Thailand, Ceylon, Japan, South
Korea, Australia, New Zealand, Iran,
Isaq, Cyptus, Haly, Chile, Holland, U. K.
Ireland amd Peru.

(c)

Jan. Feb. 1968

983

Crude 0il
refinéd includ-
ing imported
Crude

faweit % witw afieedt ¥ foy amafos
g
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Mobile Lectures in Homoeopathy

7064. SHR1 R. S. VIDYARTHY :
Will the Minister of HEALTH, FAMILY
PLANNING AND URBAN DEVELOP-
MENT be pleased to state :

(a) whether it is a fact that a scheme
of mobile lecture-ship in Homoseopathy to
provide students of Homoeopathic Medical
Colleges a chance to come in contact with
the experienced Lectures in Homoeopathy
has been finalised ; and

(b} if so, whether a copy of the scheme
will be laid on the Table ?

THE DEPUTY MINISTER IN THE
MINISTRY OF HBALTH, FAMILY
PLANNING ANLD URBAN DEVELOP-
MENT (SHRI B. 5. MURTHY) : (a) Yes ;
there is a Travelling Lectureship Scheme
in Homoeopathy in operation.

(b) A copy of the Scheme is laid on
the Table of the House [Placed in Library
See Wo. LT 859/68].

AT Aqre HAT 9T 91T w TR
el sy arigat

7085, s Wreg wave : w@r foew
g WX N} FOT wH fir wiw 1068
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Public Sector Undertakings

7066. SHRI HIMATSINGKA : Will
the Minister of FINANCE be pleased to
state :

(2) whether Government’s attention
has been drawn 1o the statement by the
Union Minister of Steel, Mines and Metals
as reported in The Hindustan Times of the
4th March, 1968 to the effect that a ten-
dency has been in vogue in the public
sector undertakings to use the autonomy
of this sector as an end in itsell rather as
a means to attain efficiency and higher
yield ; and

(b) if so, the steps which are envisaged
to reverse this tendency and Lo make the
public sector come upto the mark ?

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI
MORARJI DESALD : (a) Yes, Sir.

(b) Measures to improve efficiency
while retaining the autonomy of Public
Enterprises have been under the constant
attention of Government. Tha Adsisis-
trative Reforms Commission have also
made a number of recommendations in
this respect which are under censideration
of the Government.

Vasectomy Operations in a villege in
Bhatinda District (Pb.)

7067. SHRI C. K. BHATTA-
CHARYYA : Will the Minister- of
HEALTH, FAMILY PLANNING AND
URBAN DEVELOPMENT be pleased to
state :

(a) whether it is a fact that almest the
whole of male population of the Dabrik-
hana Village in the Bhatinda District
(Pupjab) has hean sterilized by the Mealth
Department ; i

(b) whether the Chief Medical Officer
of the District has informed the corres-
pondent of a Dalhi English Dedly thar 30
percent of the male adults have uader'om
vaseciomy oporation ; and
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(c) if so, whether this is consistent
with the interests of the people ?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH, FAMILY PLAN-
NING AND URBAN DEVELOPMENT
(DR. S. CHANDRASEKHAR): (a) and
(b). No. According to information furnish-
ed by the Govt. of Punjab 90, of the
eligible couples of the Dabrikhana Village
of Bhatinda District have been covered
with one or the other method of Family
Planning i.e. Vasectomy/lUCD/Tubectomy/
Conventional Contraceptives.

(c) Does not arise.

foeslt & it-wiwdt it WY gfw
w1 wrEEA
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Freight Charges on Pood Gifts from U.S.A.
7069. SHRI §. R, DAMANT: Will
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the Minister of FINANCE be pleased to
state :

(a) whether U.S.A. has asked India to
absorb 10 per cent of freight charges which
the United States of America has been

paying on food gifts under Title two of
P.L. 480 ; and

(b) if so, whether it will have any
adverse effects ?

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI
MORARIJI DESAI) : (a) No, Sir.

(b) Does not arise.
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Tax Evasion by the Birla Concerns

7072. SHRISHIVA CHANDRA JHA :
Will the Minister of FINANCE be pleased
to state :

(a) whether there has been any tax
evasion by the Birla concerns during the
last five years ;

(b) if so, the steps taken by Govern-
ment to realise the same ; and

(c¢) if not, the total amount of taxes
paid by the Birla concerns within that
period vis-a-vis the total P_I'Oﬁl-‘l made
within that period ?
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THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI
MORARJI DESAI) : (a) Allegations of
tax evasion by some Birla concerns have
come to the notice of the Government.

(b) Investigations are being made, and
in one case four completed assessmints
have been reopened to assess the income
which had escaped assessment.

(c}) Does not arise.
Purchase of Smallpox Vaccine

7073. SHRI SHIVA CHANDRA JHA ;
Will the Minister of HEALTH, FAMILY
PLANNING AND URBAN DEVELOP-
MENT be pleased to state :

(a) whether it is a fact that the Govern-
ment of U.S.S.R. have agreed to supply
smallpox vaccine to India ;

(b) if so, the total quantity and the
conditions for its supply ; and

(c) the foreign exchange that would be
spent thereon 7

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH, FAMILY
PLANNING AND URBAN DEVELOP-
MENT (SHRI B. 5. MURTHY) : (a) and
(b). Yes. The Government of U.S.S.R.
have supplied 742.5 million doses of small-
pox vaccine from 1962 upte 7th April,
1968, as free gift for the National Small-
pox Eradication Programme. They have
also agreed to supply a further guantity of
100 million doses during the year 1968-69.

Mo conditions have been stipulated for
the supply.

(c) Does not arise.
Western Kosi Canal Project

7074. SHRI SHIVA CHANDRA JHA:
Will the Minister of IRRIGATION AND
POWER be pleased to state :

(a) the specific difficulties being en-
countered for undertaking the Western
Kosi Canal Project ; and

(b) the steps contemplated by Govern-
ment to remove them ?

.. THE DEPUTY MINISTER IN THE
MINISTRY OF |IRRIGATION AND,
POWER  (SHRI  SIDDHESHWAR
FRASAD) : (a) and (b), The main diffi
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culties in the construction of this canal
are with regard to

(i) land for the first 22 miles of this
canal passing through Nepal and

(ii) provision of funds for the pro-

ject.

With the permission of His Majesty’s
Government of Nepal, survey of the canal
in the Nepal territory has since been com-
pleted and action has been initiated to
finalise the alignment of this canal in
Nepal territory in consultation with that
Government.

The question of funds will be taken
up after the alignment is finalised.

Foreign Aid to India for Fourth Plan
7075.

SHRI SHIVA CHANDRA JHA:
SHRI S. M. BANERIJEE :

Will the Minister of FINANCE be
pleased to state :

(a) how much foreign aid and from
which countries India has asked for, for the
successful implementation of the Fourth
Plan ; and
_ (b) what aids have been granted from
them for the Fourth Plan and for, for how
much the talks are going on and when they
are likely to be finalised ?

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI
MORARJI DESAI) : (a) Since the Fourth
Plan (1969-1974) has not yet been finalised,
the question of Government approaching
the foreign countr.es for aid for its success-
ful implementation does not arise.

(b} Does not arise.

Employees of Foreign Oil Companies
7076. SHRI GANESH GHOSH :
SHRI B. K. MODAK :
SHRI BHAGABAN DAS :

Will the Minister of PETROLEUM
AND CHEMICALS be pleased to state : _

(a) whether it is a_ fact that employees
of the foreign Oil Companies have submit-
ted a- memorandum to the Governor of
West Bengal ;

(b) if so, the details of the memoran.
‘du.m ;and

{c) the steps -taken by Goyernment to
!.uh the dispute 7
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THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS AND OF SOCIAL WEL-
FARE (SHRI RAGHU RAMAIAH) : (a)
to (c). The information is being collected
and will be placed on the Table of the
House in due course,

Income Tax arrears against Ashoka
Marketing Company
7077. SHRI GANESH GHOSH :
SHRI E. K. NAYANAR :
SHRI J. MOHAMED IMAM :
SHRI UMANATH :
Will the Minister of FINANCE be

pleased to state :

(a) the total amount of Central tax
due on Ashoka Marketing Company, a
Sahu jain group, upto date ; and

(b) the steps taken by Government to
realise the tax arrears 7

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI
MORARJI DESAI) : (a) Income-tax
demand of Rs. 48 lakhs was outstanding
for payment as on 31st March, 1968.

(b) The outstanding demand pertains to
the assessmhents made for the assessment
years 1954-55 to 1959-60. The assessee has
duly paid advance tax and provisional tax
demands for the aforesaid years. The
outstanding arrears pertain to additions
made in the assessments, penalties levied
under section 273 and section 271(1) (c) of
the Income-tax Act, 1961 and demand
raised under section 23A of the Indian
Income-tax Act, 1922. These are being
contested in appeals. Collection of the
disputed demand has been stayed till the
disposal of appeals by the Appellate Assis-
tant Commissioner of Income-tax.

Rate Contract for Bedford Chessis
7078. SHRI CHENGALRAYA
"NAIDU :
" SHRI SURENDRA REDDY :
Will the Minister of WORKS, HOUS-
ING AND SUPPLY be pleased to state ;

(a) whether the Director General of
Supplies and Disposals intend to conclude
a Rate Contract for a mewly fabricated
120" wheelbasg Full Forward Bedforg
chassis ; and
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(b) if so, whether the Department has
gone into seemingly wide disparity in its
price and the price of its parent -model
5 ton truck chassis which is already on the
Rate contract ?

THE DEPUTY MINISTER IN THE
MINISTRY OF WORKS, HOUSING AND
SUPPLY (SHRIT IQBAL SINGH) : (a) and
(b). A rate contract has been concluded by
the D.G.S. & D. on 29th March, 1968
with M/s. Hindustan Motors Ltd. Calcutta,
for their Bedford Model, full forward
control light commercial chassis 120" wheel
Base of 1--14 ton capacity. This new
model is based on this firm's single rear
light commercial chassis 14 ton capacity
already included in the rate contract and
whose prices etc., were duly approved by
the Ministry of Industrial Development.

Rate contracts for similar light com-
mercial chassis have also been concluded
with the other two vehicles manufacturers.
namely M[s. Premier Automobiles Ltd.,
Bombay for Dodge Fargo 119" Wheel Base
chassis and with M/s. Standard Motor
Products of India Ltd., Madras, for their
Standard 20— Oune ton truck chassis.

Parchase of Bedford 120" Wheelbase for

Audio-Visual Pablicity
7079. SHRI CHENGALRAYA
NAIDU :
SHRI SURENDRA REDDY :
Will the Minister of HEALTH,
FAMILY PLANNING AND URBAN

DEVELOPMENT be pleased to state :

{a) whether Government intead to pur-
chase a large number of Bedford 120
wheclbase Full Forward chassis for use in
Audio Visual Publicity Programme through-
out the country ;

(b) f so, whether Government have
sought the advice of an expert body like
the Resecarch and Development Organisa-
tion of the Defence Department in choosing
the best suitable make and model ;

(¢) if not, the reasons therefor ; and

{d) whether Government intend to
issue Proprietary Article Certificate for
Bedford 120" wheelbase chassis pending its
inclusion in the Rate Contract, against the
normal accepted procedure of the D. G. S.
& D. which requires a certificate to be
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issued only when “no other make/brand
will be suitable” for the purpose ?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH, FAMILY
PLANNING AND URBAN DEVELOP-
MENT (DR. S. CHANDRASEKHAR) :
{a) Yes. The number will be determined
according to requirements.

(b) and (c). Coaventional type of Bed-
ford—120"" wheelbase was approved for
Audio-Visual Pvblicity Programme on the
advice of the Director of Vehicles (R. and
D.), Ministry of Defence. As the full/
Forward Control Model of Bedford—120"
WB retained all the important technical
features of the original Bedford fresh
consutation with anmy other technical
authority of the Ministry of Defence, was
not considered necessary.

(d) The question of issuing Proprietory
Article Certificate does not arise as Rate
Contract for Full Forward Control Model
of Bedford has already been concluded by
the D. G. S. & D.

Shifting of Cutting Machiae Biades of
Geverament Press, Coimbatore

7080. SHRLE. K. NAYANAR :
SHRI1 P. RAMAMURTI :
SHRI NAMBIAR :
SHRI K. RAMANI :

Will the Minister of WORKS, HOUS-
ING AND SUPPLY be pleased to state :

{a) whether it 1s a fact that cutting
machine blades were taken from Govern-
ment of India Press, Coimbatore to Govern-
ment of India Press, Veratty, on the 8th
November, 1967 ; ) .

(b} the manner in which these blades
were taken ;

{c) whother the - Manager of the Press
accompanied these blades ; and

(d) if so, the reasons thereof ?

THE DEPUTY MINISTER IN THE
MINISTRY OF WORKS, HOUSING
AND SUPPLY (SHRI IQBAL SINGH) :
(a) Yes. The blades belong to Govern-
ment of India Press, Koratty and these
wer sent to Go Press, Coimb
for grinding as there is no grinding
arrapgement so far at the Koratty Press.

ore
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(b} They were transported by the
jeep of the Government of India Press,
Coimbatore.

(c) and (d). The Manager was going on
casual leave to his home town (in Kerela).

He travelled a part of his journey
to his home town in the Government
jeep which was being sent from

Coimbatore to Koratty along with the
blades of the cutting machine,

Government of India Press Employces
Co-operative Society Colmbatore

7081. SHRI E. K. NAYANAR :

SHRI C. K. CHAKRAPANI :

SHRI K. RAMANI :

SHRI UMANATH :

Will the Minister of WORKS, HOUS-
ING AND SUPPLY be pleased to state :

(a) whether the Government of India
Press Fmployees Co-operative Society,
Coimbatore, was superseded by the
Government of Madras ; and

(b} if so, the reasons thereof ?

THE DEPUTY MINISTER IN THE
MINISTRY OF WORKS, HOUSING AND
SUPPLY (SHRI IQBAL SINGH): (a)
No, but the Deputy Registrar of Co-opera-
tive Societies, Coimbatore has ordered an
enquiry into the affairs of the Society.
The enquiry is in progress.

(b} Does not arise.

Accommodation for P. & T. Employees
from Gencral Pool in Caleutia

7082, SHRI JYOTIRMOY BASU :
Will the Minister of WORKS, HOUSING
AND SUPPLY be pleased to state :

(a) whether it is a fact that employees
of the Post and Telegraph Department
have been debarred from the allotment of
General Pool accommodation in Calcutta ;

(b) if so, the number of such employees
in Calcutta class-wise ; and

(c) the number of Post and Telegraph
quarters available in Calcutta for allot-
ment to such employees ?

THE DEPUTY MINISTER IN THE
MINISTRY OF WORKS, HOUSING
AND SUPPLY (SHRI IQBAL SINGH):
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(a) Employees of P. & T. Department
entitled to types I-1V have been debarred
from allotment of general pool accommo-
dation at Calcutta as the Department has
its own departmental pool in these types.
The officers entitled to types V and above
are still eligible for allotment of general
pool accommodation at Calcutta as the
residential unmits in these types hawve not
been provided in the departmental pool.

(b) The number of employees of P. &
T. Department at Calcutta, typewise, is as
under ;—

Type No. of employees
I. 10,066
1l 10,253
111, 1,627
1v. 145

(c) 337 quarters are available in the
P. & T. pool at Calcutta.

Short Supply of Paper

7083. SHRI JYOTIRMOY BASU :
Will the Minister of WORKS, HOUSING
AND SUPPLY be pieased to state :

{a) the number of complaints of short
delivery of paper and other items to Print-
ing and Statiopery Office in Calcutta
detected during the last five years ;

(b) the number of officials involved in
the matter ; and

{c) the steps taken against them ?

THE DEPUTY MINISTER IN THE
MINISTRY OF WORKS, HOUSING
AND SUPPLY (SHRI 1QBAL SINGH) :
(a) to (c). The information is being collect-
ed and will be laid on the floor of the
House as soon as possible.

Covered Area in Vithalbhai Patel House,
New Delhi

7084. SHRI JYOTIRMOY BASU :
will the Minister of WORKS, HOUSING
AND SUPPLY be pleased to state :

(a) the total plinth area of Vithalbhai
Patel House, New Delhi (Aoor-wise) ;

(b) the total covered area of the
same :

(c) the total carpet area (i.e, of the
rooms only) ;
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(d) the number of one roomed and
two roomed units ; and

(e) the average covered space given to
each of such units including baths and
verandah ?

THE DEPUTY MINISTER IN THE
MINISTRY OF WORKS, HOUSING
AND SUPPLY (SHRI IQBAL SINGH) :
(a) 29,375 sq. ft.x6 or 1,76,250 sq. ft. in
six floors.

(b) 29,375 sq, ft. (Ground floor).

(c) 40,375 sq. fi.

(d) Single-roomed units

Double-roomed units

—-108
—36

(¢) Single-roomed unit—675.81 sq. ft:
on the ground floor and 692.81 sq. ft. on
other floors.

Double-roomed unit—893.89 sq. ft. on
the ground floor and 1,010.88 5q. ft. on the
other floors.
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National Credit Comncil

7088. SHRI S.S. KOTHARI : Wil
the Minister of FINANCE be pleased to
state

(a) whether the decisions of the Na-
tional Credit Council are binding on the
Reserve Bank of India and the commercial
bunks; and

(b) whether Government propose to
make it a statutory body by requisite
legislation ?

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI
MORARJI DESAI): (a) The Natiomal
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Credit Council is a advisory body and is
intended to assist the Government and the
Reserve Bank in taking appropriate deci-
sions on budgeting and planning of over-all
credit.

(b) No, Sir.
Houses for Dhobies in Delhi

7089. SHRI M. L. SONDHI : Wil
the Minister of HEALTH, FAMILY
PLANNING AND URBAN DEVELOP-
MENT be pleased to state :

(a) whether a nine-man Committee was
formed under the Chairmanship of the
former Works and Housing Minister,
Shri M. C. Khanpa, for the solution of
the housing problem and general welfare
of the Dhobies of Delhi ;

(b) if so, the recommendations thereof;
and

(c) whether these recommendations
have been implemented and, if not, the
reasons therefor ?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH, FAMILY
PLANNING AND URBAN DEVELOP-
MENT (SHRI B. 5. MURTHY): (a) A
Committee was appointed by the former
Works and Housing Minister, Shri M. C.
Khanna in January, 1965 to consider
the question of provision of dhobi ghats,
residential accommodation, et¢. for dhobis
in Delhi/New Delhi.

(b) The main recommendations of the
Committee are given in the statement laid
on the Table of the House [Placedin
Library. See No. LT-860/68)

(¢) The information is being collected
and will be laid on the table of the Sabha.

Estate duty of Mansarghet NMooppi
Sthanom Estute

7090, SHRI1 A K. GOPALAN : Wil
the Minister of FINANCE be pleased to
refer to the reply given to Unstarred
Question No. 3472 on the 11th March, 1868
and state ;

(a) whether in the light of complaints
of evasion, enquires have been completed
regarding the assessment of the Estate
Duty of Mannarghet Mooppil Sthanom on
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Estate Mannarghet Palghat Distric‘t,.
Kerala :

(b) if so, the details of the enguiry and
decision taken thereon : and

(c) if not, when the enquiry is likely
to be completed and the reasons for delay ?

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI
MORARJI DESAI) : (a) Enguiries in the
light of complaints of evasion are not yet
completed and the Estate Duty Assessment
is still pending although a provisional
demand of Rs. 37,197 has been raised on
the net principal value of 4,57,799 returned
by the Receiver.

(b) Does not arise.

(c) In view of the fact that the Kerala
High Court has issued a stay of collection
of Estate duty and all other proceedings,
on the petitioner (The Receiver) depositing
a sum of Re. 15000/, the enquiries cannot
be completed till such time as the Court
clarifies as to what is intended by all “all
other proceedings” for which purpose
necessary steps have been taken.

Bungalows for Officers in Delhi

7091. SHRI ABDUL GHANI DAR:
Will the Minister of WORKS, HOUSING
AND SUPPLY be pleased to state :

(a) the number of officials who have
got bungalows from Government quota, at
present in Delhi ; and

(b) the total amount spent on the
maintenance of Officers’ bungalows during
the last five years, year-wise ?

THE DEPUTY MINISTER IN THE
MINISTRY OF WORKS, HOUSING AND
SUPPLY (SHRI IQBAL SINGH): (a)
1576 ofticers have been allotted bungalows
and other houses from the General Pool
in Delhi as under :—

(i) Bungalows . 1 [
(ii) Other houses ceeevensn. 1060

(where garden charges can be
leviable)

(b) The information is being collected
and will be laid on the Table of the
House,
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frafm, wrem oo gfee siwrera &
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7092. sft wteg gew : wv fewta,
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w4 fF .
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feex ferfirde =Y oF arede Ay o e
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faer s & Wi BRET
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() so= MW & FEi-FET TOPTY
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w@i & frod o & Frem wiafom @
T ¥, I arewery afoet ¥ wm fa
Wy | faoe & are qur W IO
(Feferg) ot &7 &1 qelf & =mgelY
gafadl )o@ w6 fremg & gew
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(&) s (7). = s H A
uT At A fefor ger St d §
T Aewa T N TE | 5T ¥ g6 W
A 1 FE wearq @) g, g www
9 T [EET FY J@ FA AT
&, T AT ¥

New Pay Scales of Reserve Bank of
India Employees

7098. SHRI SITARAM KESRI : Will

the Minister of FINANCE be pleased to
state :

(a) whether Government have decided
to implement the recommendations of the
Justice Venkatarama Fyer Commission on
the new pay scales for the employees of
the Reserve Bank of India ?

(b) if so, what would be the financial
implications of the decision ; and

(c) whether Government’s decision is
likely to affect the pay scales in other
banks ?

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI
MORARJI DESAI) : (a) The demands of
the All India Reserve Bank Employees'
Association for the revision of scales of
pay and allowances and other conditians of
service of the workmen staff of the Reserve
Bank in Class II and Class III categories
were referred to Shri T. L. Vankatarama
Iyer as arbitrator on a voluntary refere-
nce by the parties concerned. The Award
is mandatory and has become enforceable
from 5th April, 1968. The Bank is taking
steps to implement the directions in the
Award.

(b) The present annual establishment
charges in respect of pay and allowances
for the workmen staff in  Classes LI and III
categories of the Reserve Bank come to
Rs. 5.36 crores,. The additional cost on
pepount of revised scales of pay and allow-
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ances awarded by the arbitrator works out
to approximately Rs. 62 lakhs per year.

(c) The scales of pay and allowances
in other banks are . governed by bilateral
settlements which are binding on both the
parties till 31st December, 1968.

Lifting of Restrictions on Expenditure
by Ministries/ Departments

7099. SHRIS. C. SAMANTA : Will
the Minister of FINANCE be pleased to
state :

(a) whether the restrictions on spend-
ing by Ministeries and Departments etc. of
the Central Government and economy
measures which were imposed during emer-
gency period, have been lifted ; and

(b) if so, by what amount the expendi-
ture is expected to increase in the ensuing
year as compared to the year when emer-
gency has been in force all the year
around ?

THE DEPUTY PRIME MINISTER
AND MINISTER. OF FINANCE (SHRI
MORARJI DESAI) : (a) The restrictions
and economy measures imposed during the
emergency period related mostly to adminis-
trative expenditure, apart from the general
direction given to Ministries to curtail ex-
penditure by postponing or dropping of
their less urgent activities. In view of the
continuing need for economy in the con-
text of the constraints on resources, these
and other economy measures subsequently
imposed have had to be continued, Some
of the measures have however been with-
drawn, the more important being the in-
crease in working hours in civil Govern-
ment offices and the ban on creation of
posts not connected with Security or Plan
Schemes.

(b} The withdrawal of the restrictions
referred to above is not expected to result
in any significant increase in expenditure,
by itself, as suitable measures have been
taken to control the growth of staff,

Reduction in the Arrears of Income Tax

7100. SHRI1 BENI SHANKER
SHARMA : Will the Minister of
FINANCE be pleased to state :

(a) the amount of Income-Tax arrears
outstanding as the lst April, 1969,
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(b) whether it is a fact that the Income
tax arrears ouistanding on the Ist April,
1967 have since been reduced considerably ;
and

(c) the amount of further arrears upto
the last date for which figures are available
and the amount now outstanding as on
that date and how the same was reduced,
how much was received in cash and how
much was adjusted ?

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI
MORARJI DESAI) : (a) Rs. 541.71 crores.

(b) Yes, Sir.

(c) The latest information is available
upto the end of January, 1968. The arrears
of Rs. 541.71 crores as on 1.4.1967 were
reduced by a sum of Rs. 90.22 crores as a
result of adjustments due to appeal effects,
revision, rectification etc., while an amount
of Rs. 69.88 crores was realized in cash.
This has brought down the arrears out-
standing on 1.4.1967 to Rs. 381.61 crores as
at the end of January, 1968.

Cost of Printing of Income-Tax return

Forms
7101. SHRI BENI SHANKER
SHARMA : Will the Minister of

FINANCE be pleased to state :

(a) the total cost of new Income-lax
return forms printed in the years 1965-66
and 1966-67 and in what numbers were they
printed ;

(b) the total number of forms used
during the above period ;

(c) whether it is a fact that some forms
are going to be replaced again from April,
1968 ;

" (d) if so, the cost of printing of such
new forms ; and

(¢) the amount that will go waste on
account of unused forms printed earlier ?

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI
MORARIJI DESAI) : (a) The number of
income-tax return forms printed in the
years 1965-66 and 1966-67 was 81,25,000
cach year. The information regarding
cost of printing these forms is not readily
available.
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(b) The

available.

information is not readily

(c) The old forms of return of income
have becn revised. The revised forms have
been notified in the Extraordinary issue of
the Gazette of India dated 29.2.1968. These
forms have been brought into use with
effect from 1.4.1968.

(d) Since the printing is not yet over,
the actual cost that will be incurred is not
available.. The same will be ascertained
and laid on the Table of the House.

(e} The
available.
Recreational Activities in Willingdon
Hospital

7102. SHRIR. K. AMIN : Will the
Minister of HEALTH, FAMILY PLANN-
ING AND URBAN DEVELOPMENT be
pleased to state :

(a) whether it is a fact that there are
no sports or recreation club run by the
Willingdon Hospital authority/management
or the employees of the hospital for indoor
and out-door games and for other recrea-
tional activities ;

(b) if so, the reasons therefor ;

(c) whether Government are going to
provide the same in near future ;

(d) if so, when and the out-line of the
same activities to be run by the hospital
management ; and

(e) if the reply to Part (a) above be in
affirmative, the details thereof ?

information is not readily

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH, FAMILY
PLANNING AND URBAN DEVELOP-
MENT (SHRI B. S. MURTHY) : (a) to
(e). At present there are no facilities. It is
the policy of Government to encourage
employees to form sports/recreation clubs.
When the employees organise a club they
will be entitled to receive financial assis-
tance under the scheme sanctioned by the
Government.

Demolition of Staff Quarters, Willingdon
Hospital, New Delhi

7103. SHR1 D. R. PARMAR : Wil
the Minister of HEALTH, FAMILY PLAN-
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NING AND URBAN DEVELOPMENT be
pleased to state :

(a) whether it is a fact that some staff
quarters in the Willingdon Hospital pre-
mises are due for demolition ;

(b} if so, the approxipate time when
their demolition will be undertaken ;

(c) whether Government propose e
pravide alternative accommodation to the
employees who are staying in these quar-
ters at present at the time of demolition ;
and

(d) if so, when and where ?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH, FAMILY PLAN-
NING AND URBAN DEVELOPMENT
(SHRI B. S. MURTHY) : (a) Yes.

(b} In the absence of a proposal to
construct mew quarters due to financial
stringency, it is not possible to imdicate
when the existing quarters will be demo-
lished.

(c) and (d). Do not arise.

Reguests from States for Amistance te
wmoet Demands of more D. A.

7104. SHRI S. M. BANERJEE : Will
the Minister of FINANCE be pleased to

state :

(a) whether some of the State Govern-
ments have requested for some financial aid
to bring parity in the matter of Dearness
Allowance paid to the Central and State
Governmest employees ;

(b) if so, whether any financial aid has
been given ; and

(c) to which States and amounts given 7

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI
MORARJI DESAI) : (a) Yes, Sir.

{b) Mo, Sir.

(c) Does not arise.

Shifting of Offices from Delhi to Faridabad

7105, SHRI1 S. M. BANERIJEE : Will
the Minister of WORKS, HOUSING AND
SUPPLY be pleased to state :

(a) whether some of the Offices are
being shifted from Delhi to Faridabad ;
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(b) if so, the names of those Offices ;
(c) whether employees  shall

financially due to this shifting ; and

d) if so, the steps taken to safeguard
their total emoluments 7

lose

THE DEPUTY MINISTER IN THE
MINISTRY OF WORKS, HOUSING AND
SUPPLY (SHRI IQBAL SINGH): (a)
Yes.

(b} A statement showing the offices
decided Lo be shifted by the Goveroment to
Faridabad either wholly or in part is laid
on the Table of the House. [Placed in
Library. See No. LT 863/68).

(c) and (d). There will be ro reduction
in the pay to be drawn by the Government
employees who are shified to Faridabad.
They will draw the Dearneas Allowance at
the same rates as in Delhi and Compensa-
tory Allowance at the rates applicable to
Faridabad.

The shifting of the offices shown in the
attached statement outside Delhi has been
necessitated in pursuance of the general
policy of the Government to disperse offices
from Delhi to avoid congestion in the

Capital.

Employees of Delhi Hospitals

7106. SHRI RAMACHANDRA .
AMIN :  Will the Minister of HEALTH,
FAMILY PLANNING AND URBAN

DEVELOPMENT be pleased to state :

(a) whether itis a fact that Hospital
servicea are essential services ;

(b) if so whether the services of the
employees other than doctors and nursing
staff of the Hoapitals are also considered
essential —whether they will be required
to work round the clock and can be called
any time for duty ;

{c) whether such employees of the
Willisgdon Hospital as well as of other
Hospitals in Delhi will be given free and
nearest residential accommodation ; and

(d) if so, when and where ?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH, FAMILY
PLANNING AND URBAN DEVELOP-
MENT (SHRI B. S. MURTHY : (a) Yes.
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(b) Employees other than doctors and
nurses who assist them (doctors and nurses)
have to work round the clock in shifts.

(c) and (d). Tt is not possible to pro-
vide accommodation for all the staff near
the hospital premises. Rent-free accom-
modation is given to those who satisfy the
conditions laid down for that purpose.

Grant of leave to employees of Willingdon
Hospital, New Delhi

7107. SHRI P. M. SOLANKI : Will
the Minister of HEALTH, FAMILY
PLANNING AND URBAN DEVELOP-
MENT he pleased to state :

(a) whether it is a fact that there is a
goneral complaint from the staff of the
Willingdon Hospital, New Delhi that
Eamed and Casual leave are not being
granted by the Hospital authorities even
when they are in actual need and even
though the leave is to their credit ;

(b) if so, the reasons therefor ; and

(¢} the total number of applications
for leave rejected during the last one
year ?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH, FAMILY
PLANNING AND URBAN DEVELOP-
MENT (SHRI B. §. MURTHY) : (a) No.
Leave is sanctioned keeping in view the
genuine need of the cmployee and the
exigencies of service.

(b) Does not arise.

(¢) During the period from Ist April,
1967 1o 3ist March, 1968, owt of 1393 leave

applications received from Crass HI and

1V employecs, oaly 47 leave applications
were rejected. These figures do not take
medical personnel into account.

Washing allowanee of WiMingdon Hospital
employees

SHRI KIKAR SINGH: Wit
the Minister of HEALTH, FAMILY
PLANNING AND URBAN DEVELOP-
MENT be pleased to state :

(a) the amoumt being paid to the
employees in Willingdon Hospitat as
‘Washing Allowance at present ;

(b) whether it isa fact that Washing

T108.
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Allowance being paid is the same as is
being given for the last 20 years ;

(c) whether it is a fact that the prices
of soap and soda have increased during
the last 20 years ;

(d) if so, whether Government propose
to consider the demand of the Willingdon
Hospital Workers Union to increase the
Washing Allowance of the employees ;
and

(e) if so, when and by how much ?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH, FAMILY
PLANNING AND URBAN DEVELOP-
MENT (SHRI B. S. MURTHY) : (a) At
present, Washing Allowance is paid to
various categories of staff as follows :—

Re. 1 per month for Class 1V employees.
Rs. 1.50 per month for Havildar/
Driver.

Rs. 4.50 per month for nursing staff.

(b) This hospital was taken over from
the New Delhi Municipal Committee on
Ist January, 1954 from which date the
Washing Allowance as indicated at (a)
above is being paid.

{c) Yes.

(d) and (¢). This allowance is paid in
accordance with the orders of the Ministry
of Home Affairs on the subject. There is
no proposal to review this at present.

Andit of Central Social Weifare Board
Accounts

7109. SHRI SRINIBAS MISRA : Will
the Minister of SOCIAL WELFARE be
pleased to state :

(a) when were the accounts of the
Central Social Welfare Board last audited ;

(b) the total amount of granpts in res-
pect of which utilisation certificates have
not hoen received ; and

(c) whether it is a fact that a large
amoust of meney granted has mnot been
utilised ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF SOCIAL WELFARE
(SHRIMATL PHULRENU GUHA) : (a)
The accounts of the Central Social Welfare
Board were last audited during Februvary-
March, 1968, for the year 1966-67,



411 Written Answers

(b) Since the accounts of the Central
Social Welfare Board are audited annually
by the Accountant General, Central Reve-
nues, it has been decided that no utiliza-

tion certificate need be insisted from the.

Board.
{c) No, Sir.

Willingdon Hospital Workers' Union

7110. SHRI NIHAL SINGH : Will
the Minister of HEALTH, FAMILY
PLANNING AND URBAN DEVELOP-
MENT be pleased to state :

(a) whether it is a fact that Willingdon
Hospital Workers’ Union is a Registered
Union ;

(b) if so, the registration number and
the number of the membership of the same
to date ;

(c) how much membership or the per-
centage is required for the recognition of
the same ; and

(d) whether it is also a fact that nurses
and doctors have their separate organisa-
tions and associations at Delhi in general ?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH, FAMILY
PLANNING AND URBAN DEVELOP-
MENT (SHRI B. S. MURTHY) : (a) Yes.

(b} The Registration Number is 1191,
Strength of the membership is not known.

(c) Where there is more than one
Union in an establishment, it must have a
minimum membership of 15%, of the staff
of the establishment for being entitled to

ition.” ¥

(d) Yes.

Willingdon Hospital Employees Cooperative
. Thrift and Credit Society

7111. SHRI ONKAR LAL BERWA :
will the Minister of HEALTH, FAMILY
PLANNING AND URBAN DEVELOP-
MENT be pleased to state :

(a) whether it is a fact that a Coopera-
tive Society named the Willingdon Hospital
Employees Cooperative Thrift and Credit
Socicty Limited is being operated ; and

{b) if so, the facilities being given to
this society by the Hospital management ?

APRIL 18, 1968

Written Answers 412
THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH, FAMILY
PLANNING AND URBAN DEVELOP-
MENT (SHEI B. S. MURTHY) : (a) Yes.
(b) No facilities have been given to
the Society by the Hospital authorities.

Krishna Water Dispute

7112. SHRI HEM BARUA : Will
the Minister of IRRIGATION AND
POWER be pleased to state :

(a) whether attention of Government
has been drawn to a statement made by
the Irrigation Minister of Maharashtra
which says that the Central Minister for
Power and Irrigation is ‘“in league with
Andhra Pradesh Government” regarding
the Krishna water dispute : and

(b) if so, the reaction of Government
thereto ?

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHRI SIDDHESHWAR
PRASAD) : (a) According to the informa-
tion furnised by the Maharashtra Govern-
ment, the Irrigation Minister of
Maharashtra appears to have stated in the
State Assembly on 21.3.68 -—

“I am certainly ready to agree that
a doubtful situation has definitely
arisen to indicate that a plan might
have been formed by mutual under-
standing between Central Government
and Andhra Pradesh whereby the pro-
blem can be prolonged on the basis of
some excuse or the other."”

(b) The doubts expressed are complete-
ly unfounded and the remarks by the
Maharashtra Minister are most unfortu-
nate.

Filoods in Coatai Sub-Division of
West Bengal
7113. SHRI SAMAR GUHA : Wil

the Minister of IRRIGATION AND
POWER be pleased to state :

{(a) whether it isa fact that almost
every year flood affects large parts of
Orissa and the adjoining areas of Contai
Sub-division and other parts of Midnapur
District in West Bengal ; and

(b) if so, whether Government have
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taken or are likely to take necessary steps
for preventing such recurrence of floods to
prevent large scale destruction of crops
and improve irrigation facilitics 7

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHRI SIDDHESHWAR
PRASAD) : (a) The Midnapore District
of West Bepgal and adjoining areas of
Orissa are frequently affected by floods and
drainage congestion.

(b) In Midnapore District, the Bamunia
and Daudpur Khals have been re-excavated.
The first phase of the Chotai Basin Scheme
is being implemented by the State Govern-
ment. Details of the Dubda Basin Scheme,
remodelling of Kalmijole Khal, improve-
ment of the Kaliaghye and Rasulpur
rivers, check-dams and excapes in the
streams in the undulating areas of Midna-
pore District, and afforestation and soil
conservation in the catchment of the
Kaliaghye are being worked out .by the
West Bengal Government. The implemen-
tation of these schemes will depend upon
the availability of resources.

In the Subarnarekha and Burhabalang
Basin in Orissa, the following flood control
works have been carried out by the Govern-
ment of Orissa.

(1) Spurs on right bank of Burhabalang
near Permitghat to protect Balasore town.

(2) Strengthening of flood embankment
from Betgaon to Bengal border, of Bhograi
embankment No. 1 B—Subarnarekha and
Jamkunda embankment.

" (3) Spurs to protect old Balasore
town.

(4) Baripada town protection works.

(5) Construction of non-returnable
sluices in mouth of Khaljori.

The following new works are proposed
to be taken up during 1968-69 :

(1) Excavation of feeder channel from
Kumbharmuli to Bhandrari Khal at
Kharsuni vid Naiduli and Ghodamara
Bhograi.

(2) Excavation of Bahalia Hatsirsa
channel and construction of a culvert at
Sirsahat. o
" (3) Excavation of Feeder channel from
Tangramano to Bhandaria Nulla.
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Besides, it is proposed to take up the
following flood control works according to
the availability of funds :

(1) Cutting loops in Subarnarekba.

(2) Cutting loops in Burhabalang both
upstream and downstream of Balasore
town.

(3) Construction of retired lines on
Burhabalang on left and right banks.

(4) Providing leading channel to Ausa-
Pathareswar Khal to drain out water.

(5) Construction of retired lines on
Subarnarekha left and right banks.

The Government of Orissa have also
initiated action to draw up a Master Plan
for flood control measures in Balasore and
Mayurbhanj districts, which are affected by
the floods of ths Subarnarekha. Two
Consultants of the Ministry of Irrigation
and Power are also studying the complex
flood problems of the area lying between
the Subarnarekha and the Contai area in
West Bengal in order to suggest remedial
measures.

As far as irrigation facilities are con-
cerned, the Kangsabati project will on
completion benefit about one lakh acres in
Midnapore District through the Midnapore
Canal. The Orissa Government are investi-
gating the Subarnarekha-Burhabalang irri-
gation project, which is expected to benefit
6.4 lakh acres in Mayurbhanj and Balasore
districts.

Inport of Chemicals
7114. SHRI SAMAR GUHA : Will
the Minister of PETROLEUM AND

CHEMICALS be pleased to state :

(a) the chemicals which are imported
from foreign countries in bulk for indus-
trial and scientific uses, country-wise and
amount spent on such imports every
year ;

(b) how long India will continue  to
import such chemicals from the foreign
countries ; and :

(c) whether Government have explored
the possibility of indigenous production of
these chemicals and if so, the result
thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
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CHEMICALS AND OF SOCIAL WEL-
FARE (SHRI RAGHU RAMAIAH):
(a) to (c). Information is being collected
and will be laid on the Table of the House
as early as possible.

Total Amoant of Indlan Currency Received
by Soviet Union

7115. SHRI SAMAR GUHA : Will
the Minister of FINANCE be pleased to
state :

(a) the total amount in Indian Currency
the Soviet Union have received or are
likely to receive during the period from
1964-65 to 1968-69 as repayment of debts,
interest of loans ;

(b) how and in what amounts the fund
of Indian currency the Soviet Union or its
Embassy in India spends in India ;

(¢) whether the Government of India
are kept informed about the purpose and
process of expenditure of Indian currency
by the Soviet Embassy in India ; and

(d) whether any political organisations
and pro-Soviet ‘Friendship' organisations in
India are given direct or indirect financial
help by the Soviet Bmbassy from this fund
of Indian cutrency ?

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI
MORARJI DESAI : (a) and (b). The
amounts paid or likely to be paid to the
Soviet Union towards interest and principal
under the economic co-operation credit
agreements are as follows :

(Rs. crores)

Principal Interest Total

1964-65 8.37 3.78 12.15
1965-66 4,34 5.14 9.48
1966-67 17.78 3.9 26,77
1967-68 48.95 9.36 58.31
1968-69 41.73 10.98 5271
These amounts are wsed by the Soviet

orgaaizations for purchasing goods in India
in accordance with the Indo-Soviet Trade
Agreement.

(c) No Sir. It is not the practice 10
furmish the details of such expenditure to
the host Government.

(d) Government have no such informa-
Hon.
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Witter Supply Schémes in Maharashira

7117. SHRI DEORAO PATIL : Will
thc Minister of HEALTH, FAMILY PLAN-
NING AND URBAN DEVELOPMENT
be pleased to state the extent and nature of
sssistance provided by Government to
Maharashtra during the Third Five Year
Plan and in the year 1966~67 dand 1967-68
for introducing National Water Supply and
Sanitation Scheme in Urban rural areas of
the State 7

THE DEMUTY MINISTR IN THE
MINISTRY OF HEALTH, FAMILY PLAN-
NING AND URBAN DEYELOPMENT
(SHRI B. S, MURTHY): Under the
National Water Supply and Sanitation Pre-
gramme, Central assistance is given to the
States by way of loan for urban schémes.
The loans released to the Governsient of
Maharashtra for these schemes are detailéd
below ;
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Year (Rs. in lakhs)
1961-62 126.08
1962-63 102.97
1963-64 87.25
1964-65 192,77
1965-66 152.09
1966-67 68.54
1967-68 106.16

In accordance with the procedure

in vogue upto 1966-67, Central grants-in-aid
to States for Centrally aided sehemes were
allocated/released in lump-sum for all
‘HEALTH' Schemes including Rural Water,
Supply Schemes. It is, therefore, not possi-
ble to indicate the amount of grant-in-aid
sanctioned to any State for any particular
Centrally-aided ‘HEALTH’ Scheme. The
following amounts were released to the
Government of Maharashtra on account of
all *HEALTH' Schemes, including Rural
Water Supply :—

Year (Rs. in lakhs)
1961-62 90.67
1962-63 71.00
1963-64 97.28
1964-65 127.52
1965-66 83.09
1966-67 92.43

A sum of Rs. 106.G7 lakhs has also been
released to the Government of Maharashtra
for Rural Water Supply Schemes during
1967-68.

Under the National Water Supply
and Sanitation Programme, upto 1966-67
Central assistance was being given in
accordance with the following pattern ;—

(i) Urban Water Supply
Schemes 100%;, loan

(i) Sewerage Schemes

(iii) Rural Water Supply Scheme —-50%,
Grant-in aid.

From 1967-68 Central assistance is be-
ing given as indicated below :—

(1) Urban Water

Supply
Schemes 1009, loan,

(2) Sewerage 75%, Loan and 259%,
Schemes Subsidy to be shared

equally by Centre
and States in case of
Schemes where sewer-
age is utilised for
agricultural purs

Poses,
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(3) Rural Water
Supply

Schemes 50%, grants.

(This assistance will be available for
rural areas as well as small towns having a
population upto 80,000 according to 1961
census).
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Delay in Commissioning of Barauni
Refinery

7120. SHRI PREM CHAND VERMA:
Will the Minlster of PETROLEUM AND
CHEMICALS be pleased to state :

(a) whether it isa fact that there was
delay in commissioning the Barauni Re-
finery in its all the three phases which
ranged from one year to three years ;

(b) if so, the circumstances that result-
ed in the delay and the reasons for not
covering up the delay in subsequent
phases ;

(c) the loss suffered due to this long
delay in terms of idle labour, administra-
tive expenses and interests on capital
account ; and

(d) the production lost as a result
thereof and persons responsible for this ?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
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CHEMICALS AND OF SOCIAL WEL-
FARE (SHRI RAGHU RAMAIAH) : (a)
Yes, Sir.

(b) Delays arose mainly as a result of
poor performance of construction contrac-
tors, labour trouble and time-lag in receipt
of necessary equipment/materials from
abroad. The delays were beyond the
control of Indian Oil Corporation

(c) and (d) It is not possible to esti-
mate the loss incurred as a result of delay
in the completion of different units, Be-
sides, the original dates of commissioning of
different phases were based on the detailed
project report, which intera alia, assumed
timely receipt of equipment etc.
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Rishikesh Antiblotics Plant

7122. SHRI BEDABRATA BARUA :
Wil the Minister of PETROLEUM AND
CHEMICALS be pleased to state :

(a) whether it is a fact that Strepto-
mycin from Rishikesh Antibiotics plant is
likely to come in the market very soon ;

(b) if so, the annual production ; and

(c) the production target fixed for the
years 1968-69 7

THE MINISTER OF STATE IN THE
MINISFTRY OF - PETROLEUM AND
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CHEMICALS AND OF SOCIAL WEL-
FARE (SHRI RAGHU RAMAIAH) : (a)
Yes, after the completion of the quality
conirol tests which are in progress at pre-
sent.

(b} Rated capacity is 70 tonnes.

(c) The target fixed for 1968-69 is 28.10
Loanes.

Land for Baramni Fertilizer Factory

7123. SHRI BHOGENDRA JHA :
Will the Minister of PETROLEUM AND
CHEMICALS be pleased to state :

(a) whether it is a fact that the farmers
of the Begusarai-Barauni industrial Zone
in Bihar have declined to accept the pay-
ment of price as compensation for their
lands acquired for the construction of the
Fertiliser factory ; and

(b) if so, the reasons therefor and
Government reaction thereto ?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS AND OF SOCIAL WEL-
FARE (SHRI RAGHU RAMAIAH) : (a)
and (b) The payment of Compensation for
land to be acquired for the fertilizer fac-
tory is the concern of the State Govern-
ment. It is understood that the farmers
have declined to accept payment of price
fixed as compensation. The reason for
non-acceptance of payment is demand for
higher rate of compensation.

Bad Remarks in the Service Books of
the Empleoyees of Barammi Oil Reflnery

7124. SHR1 BHOGENBRA JHA ;
Will the Minister of PETROLEUM AND
CHEMICALS be pl:ased to state :

(a) whether itisa fact that B00 em-
ployees of the Barauni Oil Refinery have
been given bad remarks in their service
books during the year, 1967 ;

(b) whether Government have got in-
formation about the reasons for the same
and details of those remarks on such a big
scale ; and

(c) if so, Government's reaction there-
to?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
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CHEMICALS AND OF SOCIAL WEL-
FAIR (SHRI RAGHU RAMAIAH): (a)
to (c}) No, Sir. The number of employees
involved is 323, These persons have been
advised that the remarks regarding their
deficienci=s are not meant to blemish their
respec tive service records, but are intended
as suggestions for improving their perfor-
mances. These are purely routine adminis-
trative matters concerning the undertaking,
and do not call for any action by Govern-
ment.

Security Paper Mill, Hoshangabad

7125. SHRI RAMACHANDRA

VEERAPPA :
SHRI B. N. SHASTRI :
SHRI R. R. SINGH DEO ;:
SHRI D. N. DEB :

Will the Minister of FINANCE be
pleased to state :

(a) the number of employees working in
the Security Paper Mill at Hoshangabad
which was inaugurated by him on the
9th March, 1968 ;

(b) how many of them are Indians and
how many of them are foreigners ; and

(c) for how long the foreigners will
continue to be employed by the Mill ?

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI
MORARIJI DESAI): (a) 987 as on Tth
April, 1968,

(b) Indians : 982

Foreigners : 5

(c) On present anticipations four of the

foreign technicians would be employed for

a year more. The fifth may, however,
continue for some time more.
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Forgery Committed by Vetji Kashachand

7129. SHRI MADHU LIMAYE :
Will the Minister of FINANCE be pleased
to state :

(a) whether it is a fact that on the
strength of a letter by a licencee from Surat
(holder of licence No. 2543469) that his
licence sent to the office of the JCCIAE,
Bombay for enhancing its value after
devaluation in 1966, that Collector Customs
withheld the goods imported by Vetji
Kashuchand ;

(b) whether it is also a fact that
signature of the Licencee Motiram Khushaldas
were forged and a letter of credit opened
with the Marduni (Bombay) Branch of
Central Bank unauthorisedly by obtaining
on false representation and in collusion
with the Canara Banking Corporation Fort
(Bombay) branch specimen signature card
by this Vetji Kashuchand ;

(c) whether the Collector, Customs
Bombay have passed an order confiscating
these goods on Tth January, 1967 ; and

(d) whether any prosecution was laun-
ched by the Government against this
party (Vetji Kashuchand) and the JCCI&E
officers/Canara Banking Corporation Fort
Bombay, officers for this forgery and other
offences ; and if not, the reasons therefor ?

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI
MORARIJI DESAI): (a) M/s. Motiram
Khushaldas Bandaria of Surat, holders of
import  licence No. 2543469  dated
11.5.1966, informed the Collector of Cus-
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toms, Bombay on 12.8.1966 about the loss
of the licence and requested him to with-
hold clearance of any goods against the
said licence. When a consignment of
Nylon yarn was sought to be cleared
against this licence in October, 1966, the
goods were detained by the Customs
authorities. Their investigation revealed
that M/s. Velji Kasturchand of Bombay,
were directly concerned in this importation.

(b) The matter has been referred to the
Special Police Establishment for investi-
gation. .

(¢) The Collector of Customs, Bombay
passed orders on 11.12.1967 confiscating
the goods and giving the owners an option
to redeem them on payment of a fine of
Rs. 40,000'-. A personal penalty of Rs.
10,000/- was also imposed on M's. Velji
Kasturchand.

(d) The question of prosecuting the
persons involved will be considered after
the Special Police Establishment have
investigated the matter.

‘Excise Duty on the Art Silk Fabrics’

7130. SHRI MADHU LIMAYE :
Will the Minister of FINANCE be pleased
to state :

(a) whether it is a fact thata general
excise duty of 10 paise per square metre on
all art silk fabrics is levied, no matter
what is their guality and selling price :

(b) whether any representation has been
received from the small producers of low
priced fabrics that the duty should bear
some relation to the quality and price of
the product ;

(c) whether Government propose to
reduce this duty by half on products with
the selling price of Rs. 5sq. metre or
below ; and

(d) if mot, the reason for favouring the
large-scale producers of art silk fabrics ?

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI
MORARJI DESAI) : (a) The reference
is presumably to Central Excise duty.
Central Excise duty at the rate of 3.5 paise
per sq. metre (plus 203/ special duty) is
levied on all rayon or artificial silk fabrics
processed with the aid of power or steam.
Besides, additional excise duty in lieu of
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sales-tax and handloom cess are levied at
the rates of 3.6 paise per sq. metre and
1.9 paise per sq. metre respectively: the
total of all these duties being 9.7 paise
per sq. metre.

(b) No such representation has been
received.

(¢) and (d) Do not arise.

Excise Duty on Art Silk Fabrics

7131. SHRI MADHU LIMAYE :
Will the Minister of FINANCE be pleased
to state :

(a) whether Government propose to
revise its policy with regard to excise duty
on art silk fabrics on the basis of type of
yarn used such as staple, viscose and
nylon ;

(b) whether these three classes have
generally any relation with prices ; and

(c) whether a policy of graded excise
duty is considered more rational and a
generalished duty of 10 paise per sq.
metre ?

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI
MORARJI DESAI) : (a) No, Sir. No
such proposal is under consideration.

(b} The fabrics produced out of non-
cellulosic synthetic yarn generally fetch
higher price than the fabrics made from
other types of yarn.

(c) Although excise duty on rayon or
artificial silk fabrics is levied at uniform
rate, yet cumulative incidence of fabric
duty and yarn duty borne by the fabrics
produced from non-cellulosic yarn is higher
than that borne by the fabrics made from
other types of yarn since the duty on rayon
and synthetic yarns is levied having regard
to the type and denierage of yarn used, the
finer non-cellulosic yarn bearing a higher
burden of duty.

Smuggling on West Conat

7132. SHR1I MADHU LIMAYE:
Will the Minister of FINANCE be pleased
to state :

(a) whether Government's attention has
been drawn to the smuggling activities
going on on the West Coast with Trucial
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Sheikhdoms like Dobai as the source of
this trade ; i

(b) whether fishing craft constructed
with the help of Government loans from
the State Governments are being used for
this purpose ;

(c) how many customs/intelligence posts
have been established in the northern Ports
(North of Daman and Diu) ;

(d) whether the Officers are equipped
with jeeps, fast launches and wireless set
at Jakhar, Okha, Jamnagar, Mandari, Diu,
Khampat and Daman ; and

(e) if not, the reason therefor ?

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI
MORARJI DESAI) : (a) Yes, Sir.

(b} Occasionally, fishing craft cons-
tructed with the help of loans from the
State Governments have been found to be
engaged in smuggling activitics on the West
Coast.

(c) Besides 42 customs ports, 25 pre-
ventive units have been established by the
Customs authorities in the coastal area
north of Daman.

(d) and (e) The Customs units at Daman
(Vapi) and Jamnagar have been provided
with jeeps. The guestion of providing
preventive units at selected places with
jeeps, launches, wireless sets and other
equipments for anti-smuggling operations is
under active consideration.
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Haldia Oil Reflnery

7134. DR. RANEN SEN: Will the
Minister of PETROLEUM AND CHEMI-
CALS be pleased to state the nature and
extent of the progress made so far in the
setting up of the Oil Refinery at Haldia ?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS AND OF SOCIAL WEL-
FARE (SHRI RAGHU RAMAIAH) : The
progress made so far in the setting up of
the Oil refinery at Haldia is as follows :—

(1) Three agreements were concluded
by the Governmest of India to obtain
technical, financial and other assistance in
the setting up of the Haldia refinery. The
agreoment daied 29.9.1967 with Mewm
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Total International Limited of France
details the arrangement made for obtaining
50% of the crude oil supplies required by
the refinery from Iran. The Agreement dated
29th September, 1967 with Messrs TECHNIP
and ENSA of France details the co-opera-
tion to be extended by the French agencies
for the design, engineering and construction
services and associate facilities necessary
for the manufacture of fuel products of the
refinery as well as the extension of credit
upto 20 million dollars to cover the cost

of designs, engineering, construction services -

and imported equipment. The Agreement
dated 13th October, 1967 with Maessrs.
INDUSTRIAL-EXPORT of Rumania speci-
fiies responsibilities similar to those detailed
for the French agencies but in respect of
all units necessary for the manufacture of
lube oils, fuel oil and bitumen ; this agree-
ment also provides for the extension of a
credit not exceeding 12 million dollars to
cover the cost of Rumanian supplies and
Services.

(2) These agreements have been assign-
ed in favour of Indian Oil Corporation
who have been made responsible for cons-
truction and operation of the refinery.

(3) The Indian Oil Corporation have
already completed studies on the product
pattern to be adopted by the refinery,
product specifications, tankage require-
ments, filling points and have furnished
these details to the French, Rumanian and
Indian agencies in order to carry out
optimization studies and for incorporation
in the designs.

(4) A rough refinery site plan has
already been drawn up in consultation with
the foreign agencies and the Calcutta Port
Commissioners have initiated action to
retain the site. This work is likely to be
completed by October, 1968.

(5) The State Government have taken
up the work relating to improvement of
the road connecting Haldia to National
Highway-6. The work on rail link of
Haldia is also in progress and is expected
to be completed by December,1968.

(6) Soil investigations have been en-
trusted to M/s. Cementation and this is
likely to be completed shortly. The Cal-
cutta Port Commissioners have promised
to fill an area of 10 acres for the construc-
tion of the refinery township. The West

Pengal Electricity Board have agreed (9
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provide power supply for construction
works. The power supply for the operation
of the refinery is, however, under examina-
tion. A report from the Geological Survey
of India on the availability of sub-soil
water is expected shortly. This will be
studied to consider the feasibility of putting
up tube wells for obtaining water supplies.

(7) Indian engineers have been deputed
to Franch and Rumania for association in
studies relating to evaluation of crude oil,
process oplimization. Process licences
required for sweetening of naphtha, desul-
phurization for kerosene streams and
catalytic reforming and pre-treatment have
already been selected.
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Complaints Against Manager, State Bank,
Hapur

7137. SHRI BAL RAJ MADHOK :
Will the Minister of FINANCE be pleased
to state :

(a) whether it is a fact that Govern-
ment have received some complaints regard-
ing the ill treatment being meted out to

the respectable traders by the Manager of
the local Branch of the State Bank at
Hapur in Uttar Pradesh :

(b) if so, whether Government have
conducted an inquiry into the said matter ;
and

(c) if so, the results thereof and if not
the reasons therefor ?

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI
MORARJL DESAL) : (a) Yes, Sir.

(b) and (c) Enquiries reveal that there
is no substance in the allegations.
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Income Tax Assessment of Companies

Ti142. SHRI HUKAM CHAND KACH-
WAL: Will the Minister of RINANCE
be pleased to stato :

(a) whether the Ingome-tax g ssessments
of M/s. R. Akoojee Jadwet & Co., Jadwet
Trading Company, Car Nicobar Trading
Company and the Nancowario Trading
Company in the Andaman and Nicobar
Islands, have been completed for the last
five years, if so, the amount of tax levied in
each assessment ;

{b) whether the assessrpemt have paid
the Income-tax, and whether they have
appealed against any particular assessments,
if s0, the details thereof ; and

(c) whether arrears of previous Income
tax are Jue frem theae assesses, if se, the
details and amounts of such outstanding
taxes 7

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI
MOQRARII DESAL) : (a) The information
in respect of Jadwet Tradisg Company,
Car Nieghar Treding Company 2ad the
Nencowaric Trding Company it a3 uader ;
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Mame of the Assessment Tax lieved
assesses year
Jadwet Trading 1962-63 Rs. 1,55,158
Company 1963-64 Rs. 1,47,000
1964-65 )

1965-66 Assessments
1966-67 are pending
Car Nicobar 1962-63 Rs. 27214
Trading Co. 1963-64 Rs. 1,57,823
1964-65  Rs. 1,49,804
1965-66 Rs. 1,48332

1966-67 Assessiment

is pending
Nancowarie 1962-63 Rs. 30,254
Trading Co. 1963-64  Rs. 1,85,728
1964-65 Rs. 1,35,178
1965-66 Rs. 37,047

1966-67 Assessment

is pending

The information in respect of M s. R.
Akogjee Jadwet & Co., is not readily
available. The same is being coll¢cted and
will be laid on the Table of the House as
early as possible.

(b) and (c) The information is being

collected and will be laid on the Tabie of
the House.

Assistadce to Madhys Pradesh for
Increase of Power

7143, SHRI G. C. DIXIT : Will the
Minister of IRRIGATION AND POWER
be pleased to state :

(a) whether Government propose (o
give financial assistance to Madhya Pradesh
in 1968-69 to increase the quantum of
power in the State for utilising cheap
electricity for agricultural putposes ;

(b) if 50, the details thereof ; and

() if, not the reasons therefor ?

THE DEPUTY MINISTER IN THE

MINISTRY OF IRRIGATION AND
POWER (SHRI SIDDHESHWAR
PRASAD) : (a) to (c) Central Assistance

is provided for rural electrification Schemes
with bias towards energisation of pumping
sets., The allocation in this respect for
Madhya Pradesh in 1968-69 will be decided
after the question of overall Central assis-
lanice for the State Plan is finalised.
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Excise Duty on Crown Cork

7146. SHRI KAMESHWAR SINGH .
SHRI YASHPAL SINGH :

Will the Minister of FINANCE be
pleased to state :

(a} whether Government are aware that
against the cost of 2 paise per piece of
Crown Cork, the levy of one paisa excise
duty amounts to 50%, whereas excise levy
on other articles does not exceed more
than 20 percent ;

(b) whether there is no difference in
levy on the products of Crown Corks
manufactured by large and small scale
unijts irrespective of quality and quantity
produced by them ;

(c) whether it is also a fact that small
units Association (Tin plate Fabricators
Association) have represented that they
cannot withstand the financial stress of
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heavy duty and that they have been forced
to close down their trade thus caysing
wide-scale unemployment ; and

(d) the steps, if any, taken to remove
the financial and administrative difficulties
of small scale units ?

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI
MORARIJI DESAI) : (a) The Government
are aware that the levy of one paisa excise
duty on Crown Cork works out to about
50, of its ex-factory price. There are,
however, a number of other excisable goods
whereon the incidence of duty works out
to more than 50% of the ex- t'm:tory or
ex-duty wholesale prices.

(b) The levy on Crown Corks is the
same  irrespective of quality or as to
whether they are manufactured by the
large or small scale untits.

(c) and (d) Yes, Sir. All the matters
raised in the representation including the
financial and administrative difficulties of
the small scale units are under examina-
tion.

Grants and Subsidies to Private Sectors

7147. SHRI J. MOHAMMED IMAM :
SHRI N. K. SOMANI :

SHRI D, N. PATODIA :

Will the Minister of FINANCE be
pleased to State :

(a) whether Government propose to
give grants and subsidies to the private
sector for desirable investments with a
view to activate erpploymem at a lower
cost ; and

(b) if so, the details of the proposal ?

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI
MORARIJI DESAIl): (a) and (b) There
is no specific proposal under consideration,
However, Government has already adopted
various fiscal and non-fiscal measures to
stimulate investmenis in the desired
channels and these include grants to
industries in the decentralised sector in
which the employment effect is relatively
large. Government keeps these measures
under constant review.

Employment to Harijans on Minimom
Wages

7148. SHRI J. MOHAMMED IMAM :
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SHRI N. K. SOMANI :
SHRI D. N. PATODIA :

~ Will the Minister of SOCIAL WEL-
FARE be pleased to state :

- (a) whether Government propose to
ensure employment to- the Harijans on
minimum wages in Government works and
contracts ; and

(b) if so, the details of the proposal ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF SOCIAL WELFARE
(SHRIMATI PHULRENU GUHA): (a)
No such proposal is under consideration.

(b) Does not arise.

Discussion with Mr. Thomas Guest,
Pertilizer Expert

7149. SHRI E. K. NAYANAR :
SHRI C. K. CHAKRAPANI :
SHRI A. K. GOPALAN :
SHRI VISWANATHA MENON:

Will the Minister of PETROLEUM
AND CHEMICALS be pleased to state :

(a) whether it is a fact that he had a
discussion with Mr. Thomas Guest, a ferti-
lizer expert recently ;

(b} if so, the nature and details of the
discussion held ; and

(c) the name of the firms represented
by him ?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS AND OF SOCIAL WEL-
FARE (SHRI RAGHU RAMAIAH) : (a)
No, Sir.

(b) The question does not arise.

(c} In March, 1967, one Mr. Thomas
Guest, said to be the Director of British
Indian Development Ltd., London approach-
ed the Ministry of Petroleum and Chemicals
with a general proposal that a consortium
of German, Dutch and British firms would
be willing to set up fertilizer plants in colla-
boration with Government of India. The
proposal did not contain details, such as
Capital structure and organisation of the
British Indian Development Ltd., the name
of all other members of the consortium,
the likely sources of foreign exchange etc.
These details were called from him and
are still awaited.
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Loan to Mysore State Co-operative

Housing Corporation

SHRI LOBO PRABHU :

SHRI J. MOHAMMED IMAM:
SHRI N. K. SOMANI :

SHRI D. N. PATODIA :

Will the Minister of WORKS, HOUS*
ING AND SUPPLY be pleased to refer to
the statement laid on the Table in fuifil-
ment of the assurance given in reply to
Unstarred Question No. 967 on the 16th
November. 1967 and state :-

(a) whether the Reserve Bank of India
propose to permit floatation of debentures
by the Mysore State Co-operative Housing
Corporation as the Life Insurance Corpora-
tion is unwilling to grant further loans to
that Corporation ;

(b} if not, the agency, the - -Reserve
Bank or Government propose to devise for
providing finance to the Housing Corpora-
tion ; and "

(c) whether the State Bank of India
will be permitted to grant loans for housing
on the mortage of the assets of the Housing
Corporations ?

7150.

THE DEPUTY MINISTER IN THE
MINISTRY OF WORKS, HOUSING
AND SUPPLY (SHRI IQBAL SINGH}-:
(a) and (b). The Reserve Bank will Coasider
the Corporation’s proposal as and when it
is received by them,

(c) The State Baok is not permitted
under its statute to grant such loans upon
the security of any immovable property or
the documents of the title relating theréto;’

Primary Health Ceatres of Sowth Kanara

District
7151. SHRI LOBO PRABHU :
SHRI J. MOHAMMED IMAM:.
SHRI N. K. SOMANI :
Will the Minister of HEALTH,

FAMILY PLANNING AND URBAN
DEVELOPMENT be pleased to refer to the
reply given to Unstarred Question No. 1140
on the 19he February, 1968 and state :

(a) the number and cost of beds in the.
Primary Health Centres in the South
Kanara District and in the country ; .

(b) whether the expenditure on ﬂu:;le
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beds is justified considering their average
occupancy being for three to ten days for
observation purpose only particularly when
it is denied to other hospitals whose wards
are overcrowded ; and

(c) whether Government propose to
consider making the wards constructed
for observation available for regular
hospitalisation ?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH, FAMILY
PLANNING AND URBAN DEVELOP-
MENT (SHRI B. S. MURTHY): (a)
There are 17 Primary Health Centres
functioning in the South Kanara District
with a bed strength of 6 per Primary Health
Centre.

There are 4928 Primary Health Centres
functioning in the country with an average
bed strength of 6 bads per Primary Health
Centre.

The cost of beds in the Primary Health
Centres has not been worked out. It
varies from State to State as the scales of
pay of staff employed and the provision for
drugs and food made by the different
States for these centres very from one
another.

(b) Yes. Beds provided in the Primary
Health Centres are observation and emer-
gency beds. Immediate attention and
treatiment is given to the patients admitted
to these beds. Cases which require specia-
lised treatment are takén to the District
hospitals and Taluk hospitals for treat-
meat. Considering the purpose served by
these beds in providing treaument Lo
petieats for ordimary ailments and as
observation and emergency beds for cases
requiring specialised treatmeat, the main-
tenance of these beds in the Primary
Health Centres is considered desirable.
These beds lighten the load on the
bospitals.

(c) No.

fvfantpentent expenses of General Insaratice

SHRI LOBO PRABHU :
SHRI1 J. MOHAMED IMAM :

Will the Minister of FINANCE be
pheaged to refer to the reply given to Un-
dtarred Question No. 1141 on the 19th
February, 1968 regarding managemesnt ex-
pemses of General Insurance add state :

52
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(a) what specific factors account for
the LIC ratio of expenses being 25 per cent
to 20.5 per cent of other Indian Insurance ;

(b) what has neutralised the advantage
of the economics of scale and of combina-
tion with Life Insurance which the LIC
possesses over other Indian insurers ; and

(c) what steps Government are taking
to reduce the expenses ratio before consider-
ing measures which will restrict the busi-
ness of other Indian insurers ?

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI
MORARIJI DESAI): (a)to (c). The in-
formation is being collected and will be
laid on the Table of the House as soon as
possible.

Option from C, G. H. S. Doctors
T154. SHRI NAMBIAR :
SHRI K. ANIRUDHAN :
BHRI P, P. ESTHOSE :
SHRIMATI SUSEELA
GOPALAN :

Will the Minister of HEALTH, FAMILY
PLANNING AND URBAN DVELOP-
MENT be pleased to state :

(a) whether any option had been taken
from Doctors at the time of their appoint-
ment from Central Government Health
Scheme to Central Health Service ;

(b) if so, whether it is a fact that
option has been invited from the Doctors
of Central Government Health Soheme for
their absorption in the Indian Medical and
Health Services ; and

(c) the reason for not taking option at
the time of appointment of doctors of

Central Government Health Service Scheme
to Central Health Service ?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH, FAMILY
PLANNING AND URBAN DEVELOP-
MENT (YHRI B. S. MURTHY) : (a) No.

(b) All officers of the Central Health
Service, including officers of the C. G. H. S.
who are eligible for recruitment to the
Indian Medical and Health Service at its
initial constitution have been requested to
give the order of their preference for notio-
nal allocation to the various State cadres.

{c) The Central Health Service Rules
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were framed by the President under the
proviso to Article 309 of the Constitution.
It is open to the President under rules made
under Article 309 to lay down the condi-
tions of service of any person appointed to
a Central Service and it was not considered
nccessary 1o get option from the Central
Government Health Scheme doctors for
appointment to the C. H. 5.

Taxes due from Rohtas Industries

7155. SHRI NAMBIAR :

SHRI P. GOPALAN :
SHRI A. K. GOPALAN :
SHRI VISWANATHA MENON:

Will the Minister of FINANCE be
pleased to state :

(a) whether it is a fact that Rs. 56 lakhs
of Central taxes are due from Rohtas
Industries Ltd, owned by Sahu Jain Group
upto 31st December, 1967 :

(b} if so, the steps takem by Govern-
ment to recover the arrears ;

(c) whether any penalty has been im-
posed on this firm ;

(d) if so, the total amount of penalty
imposed ; and

(e) if not, the reason therefor ?

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI
MORARJI DESAI): (a) It has been
ascertained that an amount of Rs. 73.82
lakhs on account of income-tax was due
from Rohtas Industries Ltd. as on 3lst
December, 1967.

(b) The outstanding demand pertains
to the assessment years 1956-57, 1957-38
and 1959-60 to 1963-64.

Penalties for non-payment of tax were

levied for the assessment years 1956-57,
1957-58, 1959-60 and 1963-64.
D ds for a t years 195960

to 1962-63 have been stayed till disposal
of appeals by the Appellate Assistant Com-
missioner of Income-tax. Demand for
1963-64 has also been stayed. Collection
of demands pertaining to assessmant years
1956-57 and 1257-38 is being enforced.

(c) Yes, Sir.

~ (d) Penalty aggregating to Rs. 3,59,623
for non-payment of tax has been impesed
since 1965,
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(e) Does not arise.

Taxes due from Transport
of India (Pvt.) Ltd., Calcutta
7156. SHRI NAMBIAR :
SHRI MOHAMMAD ISMAIL :
SHRI B. K. MODAK :
SHRI SATYANARAIN
SINGH :

Will the Minister of FINANCE be
pleased to state :

(a) the total amount of Income-tax and
other tax arrears due from Tramsport Cor-
poration of India (Pvt.) Ltd., Calcuita far
the last five years ; and

(b) if so, the steps taken by Govern-
ment to realise the arrears ?

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI
MORARIJI DESAI) : (a) and (b). The
required information is being collected and
will be laid on the Table of House as carly
as possible.

Taxes due from Jaiper Udyog Ltd., Jaipur

7157. SHRI C. K. CHAKRAPANI :

SHRI K. M. ABRAHAM :

SHRI SATYA NARAIN
SINGH :

SHR1 BHAGABAN DAS :

Will the Minister of FINANCE be
pleased to state :

(a) whether it is fact that Rs. 35.61
lakhs of Central taxes are du¢ from Jaipur
Udyog Ltd., Jaipur upto 31.12. 1967 ;

(b) if so, the steps taken by Goverms
ment to recover the arrears ;

(c) since when amount is due yearwise ;
and

(d] the reason for allowing the firm
for not paying the taxes ?

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI
MORARJI DESAI): (a) It has been as-
certained that an amount of Rs. 57,63,324
was outstanding on account of income-tax
as on 31.12.1967.

(b) Qut of the above demand, a sum of
Rs. 4,841 has since been collecisd. De-
mands aggrepating 1o Rs. 33,26,797 for thy.
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assessment years 1963-64, 1964-65 and
1965-66 have been stayed by the Supreme
Court. Collection of a sum of Rs. 19,51,274
for the assessment year 1963-64, represent-
ing additional provisional demand, created
under section 154 of the Income-tax Act,
1961, has been stayed as the demand is of
the same nature as the demand stayed by
the Supreme Court. Demands aggregating
to Rs. 2,65,130 for interest charged under
section 220(2) of the Income-tax. Act for
the years 1963-64 and 1964-65 have been
stayed as the original demands for these
years are covered by the stay granted by
the Supreme Court. The balance demand
of Rs. 2,15,282 is also disputed and collec-
tion thereof has been stayed by the Income-

tax Officer. .
(c) Assessment Amount out-  Date of
. year standing as on creation of
31-12-1967 demand
Rs.
1956-57 1,03,084 7.10.1964
1956-57 4,841 7.2.1964
1963-64 8,73,873 20.11.1963
87,836 8.1.1964
1963-64 19,51,274 16.6.1966
1963-64 1,05,700 20.6.1966
1963-64 49,977 14.10.1966
1964-65 17,32,769 31.12.1964
1964-65 1.09,453 14.10.1966
1965-66 6,32,769 25.1.1965
1962-63 97,564 30.3.1967
1962-63 14,634 30.3.1967
57,63,324

(d) As explained in (b) above, excepting
an amount of Rs. 4,841, which has since
been collected, the collection of the balance
has been stayed for valied reasons.

Advance Insarance Co. Ltd , Bombay

7158. SHRI C.K. CHAKRAPANI :
SHRI B. K. MODAK :
SHRI K. ANIRUDHAN :
SHRI UMANATH :

" Will the Minister of FINANCE be
pleased to refer to the reply given to Un-
starred Question No. 2610 on the 4th
March, 1968 and state the names of the
various Government agencies which are
conducting the investigations -regarding
foreign exchange violations by the Advance

Insurance Co, Lid., Bombay 1.
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THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI
MORARIJI DESAI) :  As for as the foreign
exchange violations by the Advance Insur-
ance Co. Ltd., Bombay are concerned, the
only Government agency conducting the
investigations is the Enforcement Direc-
torate.

Taxes due from Bharat Mishi Litd,
7159. SHRI P. GOPALAN :
SHRI K. ANIRUDHAN :
SHRI SATYANARAIN

SINGH :
SHRI BHAGABAN DAS :

Will the Minister of FINANCE be
pleased to state :

(a) whether it isa fact that Rs, 35.61
lakhs of Central Taxes are due from Bharat
Mishi Ltd., a firm of Sahu Jain group.

(b) if so, the steps taken by Govern-
ment to recover the amount ;

(c) whether the firm has been prosecut-
ed under the law ; and

(d) if not, the reasons therefor ?

THE ‘DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI
MORARJI DESAI) : (a) It has been as-
certained that income-tax of Rs. 35.12 lakhs
was due from Bharat Nidhi Ltd., as on
31.3.1968.

(b) Out of the arrear demand mention-
ed in (a) above, Rs. 31-42 lakhs is disputed
and the collection thereof has been stayed
till disposal of appeal by Appellate Assiss-
tant Commissioner of Income tax. The
balance amount of Rs. 3.70 lakhs was dis-
puted in writ before the Punjab High Court.
The assessee was claiming carry forward
of losses from earlier years for being set
off in the assessments for the subsequent
years. The claim of the assessee has re-
cently been up held by the High Court and
on giving effect to the High Court’s order,
there will be no enforceable demand left
out of the said demand of Rs. 3.70 lakhs.

(c) and (d). As the demands have either
been stayed or are "not enforceable, for
valid reasons, the question of prosecution
does not arise. i
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Taxes due from Essex farm (Pvt.) Ltd.

7160. SHRI K. M. ABRAHAM :

SHRI MOHAMMAD ISMAIL :

SHRI P. P. ESTHOSE :

SHRI SATYANARAIN
SINGH :

Will the Minister
pleased to stare :

(a) the total amount of Incom tax and
other taxes due from the Essex Farm (Pvt.)
Lid., for the last 3 years ; and

{b) the steps taken by Government to
collect the arrears ?

of FINANCE be

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI
MORARJI DESAI): (a) Nil as on
31-3-1966, 31-3-1967 and 31-3-1968.

(b) Does not arise,

Taxes due from Shri Adem Haji Pir,
Mohd. Issack, Culcutta
716l. SHRI MOHAMMAD ISMAIL :
SHRI B. K. MODAK .
SHRI GANESH GHOSH :

Will the Minister of FINANCE be
pleased to state :

(a) whether it is a fact that the Central
tax arrears of Rs. 119.51 lakhs are due
from Shri Adem Haji Pir Mohd. Issack.
Calcutta from 1944 to 1950 ;

(b} if so, the steps taken to recover the
amount ;

(¢) whether (Government propose to
write off the arrears ; and

(d) if so, the reason therefor ?

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI
MORARJI DESAI) : (a) Yes, Sir. An
ameunt of Rs, 119.51 lakhs on account of
income-tax was due from Shri Adem Haji
Pir Mohd. Issack, Calcutta, as on 31.3.1967.

(b) The entire arrears are covered by
certificates issued to the Collector. The
assessee left for Pakistan in October 1947
and was declared an evacuee in different
States on various dates under the Evacuee
Properties Act, 1950. Movable and immo-
vable assets of the assessee amounting to
Bs. 80 lakhs in different States, except West
Beagal, were taken over by the Custodian,
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Evacuee Properties. The third party claims
were also filed on 6.10.1954 by the Income-
tax Department with different Custodians
under rule 22 of the Admiaistration of
Evacuee Property Rules 1950. Thc rule
was deleted in the year 1956. Section
10(2){m) of the Aministration of Evacuee
Act, 1950 was also amended according to
which the Custodians were divested of the
power to make payments of debts due by
an evacuee to any person. Under section
17 of the aforesaid Act, the evacuee pro-
perties are exempt from attachement under
execution of decrees or orders passed by
any court. Thus, nothing could be realised
from the Custodians of Evacuee Properties
towards income-tax dues out of the movable
or immovable assests of the assessee.

The Certificate Officer, Calcutta, how-
ever, realised in April 1961 a sum of Rs.
44,953 through sale of two godwoas of the
assessee at Calcutta. The sale proceeds
were duly adjusied against the arrears.

Notices under section 46(5A) of the
Indian Income-tax Act 1922 were also
served on the Chartered Bank, the Union
Bank, Calcutta, and the West Bengal
Government. A sum of Rs. 418 was col-
lected from the Chariered Bank and an
amount of Rs. 41,615 was collected from
the West Bengal Government.

{c) There is no such proposal under
consideration at present,

(d) Does not arise.

Family Planning Centres in Madras

Ti62. SHRI C. CHITTYBABU : Will
the Minister of HEALTH, FAMILY
PLANNING AND URBAN DEVELOP-
MENT be pleased to state ;

(a) the number of Family Planning
Centres set up in 1967 in Madras State ;
and

(b) the total expenditure incurred there-
on with the details thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH, FAMILY
PLANNING AND URBAN DEVELOP-
MENT (DR. S. CHANDRASEKHAR) :
(a) and (b). The required information is
being collected from the Govt. of Madras
and will be laid on the table of the Sabha
#s soon as available,
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Taxes Due from Bharat Collieries, Ltd.

7163. SHRI B.K. MODAK :

SHRI GANESH GHOSH :

SHRI P. P. ESTHOSE :

SHRIMATI SUSEELA
GOPALAN :

Will the Minister of FINANCE be
pleased to state :

(a) the total amount of Central taxes
due from Bharat Collieries Ltd. a firm of
Sahu Jain Group, upto the 31st December,
1967 ;

(b) the
amount ;

{c) whether any penalty has been im-
posed on the firm ;

(d) if so, the total amount of penalty
imposed ; and

(e) if not, the reason therefor ;

steps taken to recover the

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI
MORARIJI DESAI) - (a) Rs. 11.86 lakhs
for income tax.

(b) Penalty of Rs. 2.70 lakhs was levied

for non-paymént of tax. The assessments

are being disputed in appeals before
Tribunal. ‘The assessee was directed to
pay monthly instalment of Rs. 1.25 lakhs
in January, February and March, 1968 and
the balance was kept in abeyance till
decision of appeal by Tribunal. The
assessee has since paid the three instal-
ments referred to above.

(c) Yes, Sir.

(d). Rs. 2.70 lakhs.

(e) Does not arise.

Income Tax due from Companies

7164. SHRI JUGAL MONDAL : Will
the Minister of FINANCE be pleased to
state :

(a) the arrears of Income-tax due as on
the 31st March, 1968 from the following
Companies :

“’. (@) Alipore Holding Pvt.-Ltd., (i)
Bhaghmari Tea Co. Ltd. (iii) Bengal
Jute Mill Co. Ltd. (iv)] Bombay Gas
Co. (v) Asiatic Oxygen and Acetylene
Co. Ltd. (vi) Empore jute Co. Ltd,
(vii) Howrah Trading Co. (P) Ltd.
(viii) Shre¢ Gopal and Co. [Ltd.
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Tyroom Tea Co. Ltd. (ix) Ahmedpur
Katwa Railway Co. Ltd. (x) Asiatic
Oxygen Ltd. (xi) Calcutta Gas Co.
Ltd. (xii) Qenenport and Co. Ltd ;

{b) the steps taken by Government to
realise the same ;and

(c) the years for which the assessment
of Income-tax of the said companies has
not been completed 7

THE DEPUTY PRIME MINISTER
AND MINISTER: OF FINANCE (SHRI
MORARIJI DESAI) : (a) to (c). The
information is being collected and will be
laid on the Table of the House as early as
possible.

Income Tax Evasion by Certain Companies -

7165. SHRIJUGAL MONDAL : Will
the Minister of FINANCE be pleased to
state @

(a) whether Government's attention has
been drawn towards the evasion of large
amount of Income-Tax and other Taxes by
(i) Asiatic Oxygen and Acetylene Co. Ltd.
(ii) Bombay Gas Co. Ltd. (iii) Asiatic
Oxygen Ltd, ; and

(b) if so, the amount of tax evasion
and the action taken by Government in
this matter ?

THE DEPUTY PRIME MINISTER
AND MINISTER OE FINANCE (SHRI
MORARJI DESAIL): (a) and (b). The
information is being collected and will be
laid on the Table of the House.

Income Tax due From Cinema Owners
in West Bengal

7166. SHRI JUGAL MONDAL : Will
the Minister of FINANCE be pleased to
state : ’

(a) the amount of Income-tax arrears
for the last three years ending 31st March,
1968 against the owners of cinemas in
West Bengal ; and

(b) the names of the said owners. and
the steps taken to recover the arrears ?

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI
MORARJI DESAI): (a) and (b). The
information is being collected and will ba
Inid on the Table of the House on receipt. -



453 Written Answers
Foreign Pharmaceutical Companies
7167. SHRI C. K. CHAKRAPANI :

SHRI A. K. GOPALAN :
SHRI P. GOPALAN :
SHRI P. RAMAMURTI :

Will the Minister of PETROLEUM
AND CHEMICALS be pleased to state :

(a) whether some foreign pharmaceu-
tical Compan ies were given licences during
1967 without referring the application to
the Licencing Committee ;

(b} if so, the names of such Companies,
the item of manufacture and capacity of
production in each case :

(c) the reasons for not referring the
cases to the Licensing Committee ;

(d) whether it is a fact that the same
product could have been manufactured by
an Indian pharmaceutical companies :
and

(e) if so, the reasons for preferring
foreign companies for granting licences ?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS AND OF SOCIAL WEL-
FARE (SHRI RAGHU RAMAIAH): (a)
Yes. In some cases, licences were issued
to firm registered in India having foreign
capital.

(b) A statement is laid on the Table of
the House. [Placed in Library. See No.
LT B66/68].

. {¢) According to existing policy, appli-
cations for diversification or expansion of
production for the manufacture of new
articles can be licensed by the Government,
without prior reference to the Licensing
Committee, provided the technical authori-
ties: suppert this, and provided no
additional foreign exchange is involved.

(d) It is not possible to answer this
question in the abstract, without further
enquiry. However, applications received
from Indian pharmaceutical manufacturing
firms, with no foreign investment have
been dealt with on the procedure and
policy mentioned at (c).

(e) Does not arise.

Delhi Rent Control Act

7168. SHRI HIMATSINGKA : Will
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the Minister of WORKS, HOUSING AND
SUPPLY be pleased to state :

(a) whether Government's attention
has been drawn to the reports that 80 per-
cent of Delhi private houses are subjects
of dispute and residential accommodation
sufficient to accomodate at least 3 lakh
people are lying vacant . in Delhi because
of the bad tenant-landlord relations which
were allegedly attributable to the operation
of Delhi Rent Control Act and the Slum
Clearance Act ;

(b} if so, whether Government have
caused a probe into the matter to make
full use of the accommodation available ;
and

(c) the modifications, if any, proposed
to be made in the said Acts for improving
the landlord-tenant relationship ?

- THE DEPUTY MINISTER IN THE
MINISTRY OF WORKS, HOUSING AND
SUPPLY (SHRI IQBAL SINGH): (a)
and (b). No such reports have come to the
notice of Government.

(c) Delhi Rent Control Act 1958

A private Member's Bill to amend the
Delhi Control Act, 1958, moved in the
Rajya Sabha has been referred to a Joint
Committee of both Houses of Parliament.

Slum Clearance Act
No modifications are proposed to be

made in the Slum Areas [Impmvement and
Clearance) Act, 1956. .

External Debt Relief

;J.'IGD SHRI K. NARAYANA RAO
Will the Minister of FINANCE be pleased
to state :

(a) whether it is a fact that Lndia h_nd
been given some external debt relief thh
year ; and

(b) if so, the nature and details there-
of ?

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI
MORARIJI DESAI) : (a) and (b). A state-
ment is laid on the Table of the House
showing debt relief received during 1967-68.
Mo decisions have been reached in -respect
of 1968-69. [Staiement placed in the Library,
See No. LT 867/68].
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Out of Turn Allotment of Quarters

7171. SHRI RAM CHARAN : Will
the Minister of WORKS, HOUSING AND
SUPPLY be pleased to state :

(a) the total number of out of 481,
Quarters ullotted out of turn on the re-
commendations of Members of Parliament ;

(b) whether Government propose to
discontinue this practice of allotting Out
of Turn quarters on the recommendations
of Members of Parliament ; and

(c) if not, the reasons therefor ?

THE DEPUTY MINISTER IN THE
MINISTRY OF WORKS, HOUSING
AND SUPPLY (SHRI! IQBAL SINGH) :
(a) 135. '

(b) and (c). The recommendations from
the Members of Parliament for allotment
of out-of-turn accommodation are not
required at all. There is a provision in
the Allotment Rules for allotment of
accommodation on out-of-turn  basis.
Government have already issued instructions
that Government officers should sponsor
their applications through their respective
heads of Departments and in the prescribed
manner.

Percentage of Scheduled Castes/ Tribes
Employees in Class 111 Establishment

7172, SHRI RAM CHARAN : Will
the Minister of SOCIAL WELFARE be
pleased to state :

(a) whether itis a fact that the per-
centage of the Scheduled Castes and the
Scheduled Tribes employees in cadre and
ex-cadre posts of Class 111 staff in the
Directorate of Social Welfare and Rehabili-
tation is still below the requisite quota ;
and

(b) if so, the reasons thereof ?
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THE MINISTER OF STATE IN THE
DEPARTMENT OF SOCIAL WELFARE
(SHRIMATI PHULRENU GUHA): (a)
and (b). The orders reserving 12.5%
and 5%, of fresh vacancies for the
Scheduled Castes and Scheduled Tribes
respectively were issued in 1951. The
Directorate of Social Welfare and Rehabili-
tation, which has at present 173 Class III
posts, was created much earlier than the
issue of orders in 1951.

81 posts had been filled before 1951
and displaced persons from West Pakistan
were recruited after partition through
Transfer Bureau and Employment Ex-
changes. The recruitment to the re-
maining 92 posts came to be made after
1951 ; 11 vacancies (12%,) were filled by
Scheduled Castes, 4 of whom have since
left the Directorate. No tribal candidate
was appointed.

As and when fresh vacancies arise; the
representation for Scheduled Castes and
Scheduled tribes will continue to be given
in accordance with the reservation orders.
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International Monetury Fund

7174. SHRI D. N. PATODIA : Wil
the Minister of FINANCE be pleased to
state :

(a) whether it is a fact that India has
approached the International Monetary
Fund to raise quotas of the developimg
nations to enable them to benefit equitable
from the creation of special drawing
rights ;

(b) if so, whether the request has been
considered by the International M
Fund and the decision taken
matter ?

3 E
in this

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI
MORARIJI DESAI) : (a) No, Sir,

{b) Does not arise.

Nationtt Credit Couneil

7175. SHRI D. N. PATODIA :  Will
the Minister of FINANCE be pleased to
state :

(a) whether it is a fact that the
National Credit Council held its meeting
recently in New Delhi ;

(b) if so, the main recommendations
thereof : and 27 g
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() the reaction of Government there-
ta?

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI
MORARIJI DESAL) : (a) The first meet-
ing of the MNationmal Credit Council was
held in Bombay on the 16th March, 1968.

(b) Being the first meeting, the dis-
cussions were of a general nature and no
firm rscommendations were made. A
Standing Committee, with the Governor
of th+ Reserve Bank as the Chairman, has
been set up by the Council to study th:
specific issues in regard to credit planning
and to formulate concrete proposals for
the consideration of the Council at its
next meeting.

(c) Does dot arise.
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Deposits under C. D. S,

TIISO. SHRI S. KUNDU : Will the
Minister of FINANCE be pleased to state :

(a) whether Government have any
plans to return the deposits made under the
Compulsory Deposit Scheme ;

(b) if so, the procedure proposed to be
followed in returning the amount ; and

(c) the exact date when Government
propose to return the amount deposited
under the scheme in the year 1963 7

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI
MORARIJI DESAI): (a) to (¢). The
compulsory deposits made under the Com-
pulsory Deposit Scheme are repayable with
interest at any time after the expiry of five
years from the end of the year in which
the deposits were ‘made.  Accordingly, the
deposits, made in the year 1963-64 would
be repayable afier the 3ist March, 1969,
The repayment can be claimed on or after
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Ist April, 1969 by presenting an application
in the prescribed form (available at all
deposite offices), together -with the Pass
Book, to the deposit office where the
compulsory deposite account stands.

Production cost of Post Cards and Iniand
Letters

7181, SHRI B. N. SHASTRI: Will
the Minister of FINANCE be pleased to
state :

(a) the production cost of a post card
and an Inland letter ;

(b} whether the production cost is very
high in the context of present price index
of printing materials ; and

(c) if so, the reasons for high produc-
tion cost ?

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI
MORARIJI DESAI) : (a) The present cost
of production of Post Cards and . Inland
Letters has been assessed as follows :—

Pos¢t Cards :—Rs. 450 p. per 500
Single Post Cards and Rs. 9.00 p. per 500
Reply Post Cards.

Inland Letter :—Rs.
1,000 Inland Letter Forms

(b) No, Sir.

(c) Does not arise.

1670 p. - per

L. I. C, “Own your Home" Scheme
7182, SHRI M. MEGHACHANDRA :
SHRI SRADHAKAR

SUPAKAR :

Will the Minister of FINANCE be
pleased to state :

(a) the total amount of loan so far
given by the Life Insurance Corporation of
India on the ‘Own Your Home' scheme
during the last 3 years to State Govern-
ments, Corporations, Companies and Indus-
tries separately year-wise ;

(b). the minimum and maximum of
loans so far given ; and

(c) the names of the cities and towns
of the Union Territories covered by l:he
said scheme ?

THE DEPUTY PRIME MINISTER
AND. MINISTER OF FINANCE' (SHRI
MORARJI DESAI) : (a) Under the ‘Own
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Your Home’ scheme loans are advanced to
individuals only and not State Governments,
Corporations and Companies.

(b} The minimum loan available to any
one person under the scheme is Rs. 10,000
and the maximum Rs. ] lakh. However,
in the case 'of a housing scheme approved
by the Corporation or for the purpose of
extemsion to an existing house, the mini-
mum is Rs. 7500.

(c) Chandigarh,
Dethi and

Goa (Panjim, Margao, Mapuca &
Vasco-da-gama)

Committee for the Selection of Artistes
7183. SHRI G. 5. MISHRA :
SHRI NITIRAJ SINGH
CHAUDHARY :
Will the Minister of WORKS, HOUS-
ING AND SUPPLY be pleased to state !
(2) whether there is any Committee
functioning in his Ministry which selects
artistes for inscribing sculptures, murals
otc. on Government buildings ;

(b) if so, the names of members of this
Committee and under what rule or legis-
lation this committge has been constituted;

(c) the total number of buildings with
names recommended by this Committee for
decoration and the total amount of money
spent so far on buildings decorations ; and

(d) the details of rules laid down for
guidance of the Committee to choose
buildings far decoration purposes ?

THE DEPUTY MINISER IN THE
MINISTY OF WORKS, HOUSING AND
SUPPLY (SHRI IQBAL SINGH): (a)
Yes ; the Committee functioning at present
was constituted in 1963,

_ (b) The Committee has been constituted
by the Ministry as an advisory one. The
members of the Committee are :—

1. Seoretary, Mimistry of o
Works, Housing &

Supply (Department of
Works & Housing)

2. Shri A. N. Jha, -
Lt. Governor of Delhi

3. Dy, Mulk Raj Anand  —

Chairman

Member

Memhn_
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4. Dr. M. 8. Randhawa, -—  Member
Chief Administrator,
Chandigarh.
5. Umnder Secretary (Works) —  Secretary

Ministary of Works,

Housing & Supply (De-

partment of Works &

Housing)

Besides the above, the Senior Architect
designing a particular buildipg is also co-
opted as a member when the Committee
considers proposals for decoration of that
building.

(c) The information is being collected
and will be laid on the table of the House.

(d) The various user Ministries suggest
buildings to be decorated and these are
then referred to the Committee.

Chowkidars in Vithalbhal Patel House,
New Delhi

7184. SHRI A. DIPA :

SHRI H. AJMAL KHAN :

SHRI D. AMAT :

SHRI P. K. DEO :

Will the Minisier of WORKS, HOUS-
ING AND SUPPLY be pleased to state :

(a) the total duty hours of Chowkidars
in the Vithalbhai Patel House ;

(b) whether complaints have been
received from them of long duty hours which
they have to put in ; and

(c) if so, the actiom taken by Govern-
ment in this regard ? ~

THE DEPUTY MINISTER IN THE
MINISTRY OF WORKS, HOUSING AND
SUPPLY (SHRI IQBAL SINGH): (a)
12 hours duty per day with one weekly off.
The nature of duties includes periods of
inaction.

(b) No. But a representation has beep
received from some Chowkidars working
on other places.

(¢} The representation is receiving can-
sideratioa.
Incomé-Tax Paymest by Flim Stars

7185. SHRI JUGAL MONDAL : Will

the Minister of FINANCE be pleased to
state :

(a) whether Government have seen the
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statement of the Indian Motion Pictures
Producer’s Association in the “Hindustan
Times", dated the 20th March, 1968 in which
it is stated that leading actors, actresses and
Music Directors demand fabulous fees ;
and

(b) if so, whether the Income-tax on
such leading film actors, actresses and
music Directors is assessed on the actual
amounts paid to them by producers ?

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI
MORARIJI DESAI) . (a) Yes, Sir.

(b) Film actors, actresses and music
directors are assessed onm amounts shown
by them as received and shown by
producers as paid. Whenever there is
evidence that something over and above
that shown has been received, such extra
amounts are also assessed.

Development of Ring towns around Delhi

7187. SHRI DHIRESWAR KALITA :
Will the Minister of HEALTH, FAMILY
PLANNING AND URBAN DEVELOP-
MENT be pleased to refer to reply given
to Unstarred Question No. 5240 on the
215t December, 1967 and state :

(a) whether the statutory body for the
implementation of National Capital Region
Development Plan has since been formed ;

(b) if not, when it is likely to be set up
and the reasons for the delay ; and

(c) what will be its functions and juri-
sdiction in the territories under the Govern-
ment of Haryana, U. P. and Union Terri-
tory of Delhi in so far various private
colonies are concerned ?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH, FAMILY PLAN-
NING AND URBAN DEVELOPMENT
(SHRI B. S. MURTHY) : ({(a) Not yet.

(b) The statutory body can be set up
only after State Governments concerned
give their concurrence in the matter.

(c) The functions and jurisdiction of
the statutory body will be decided when it
is actually set up.

" Rate; of Electricity in Assam

7188, SHRI B, N, SHASTRI: Will
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the Minister of IRRIGATION AND
POWER be pleased to state :

(a) whether it is a fact that the rates on
the consumption of electricity both for
ordinary and industrial purposes is the
highest in Assam ; and

(b) if so, the reasons therefor 7

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHRI SIDDHESHWAR
PRASAD) : (a) and (b). Itis not a fact
that power tariff rates are the highest in
Assam. The average rates in Assam for
domestic lighting and power are lower than
in Rajusthan and U. P. (Eastern Area).
Similarly for commercial lighting and power
the Assam rates are lower than in Rajas-
than and U. P. For agricultural use, the
rates in Gujarat and U. P. (Eastern area)
are higher than those in Assam. For small
scale industries, the rates in West Bengal
and Eastern U. P. are higher and in res-
pect of other industries, the rates in Rajas-
than, U.P. and West Bengal are higher than
in Assam.

Payment of Income Tax by Firms in Assam

7189. SHRI B. N. SHASTRI : Will
the Minister of FINANCE be pleased to
state :

(a) how many firms having business in
Assam pay Income-tax outside Assam j.e,
in Calcutta, Delhi and Bombay ;

(b) the total amount of Income-tax paid
by such firms during 1966-67 ; and

(c) the percentage of said amount
received by the respective States where the
Income-tax is paid during the above men-
tioned period ?

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI
MORARIJI DESAI) : (a) to (¢). The infor-
mation asked for is not readily available,
and its collection will involve time and
labour which is not commensurate with the
results.

Irrigatiop Facilities to States

7190. SHRI B. N. SHASTRI: Wil
the Minister of IRRIGATION AND
POWER be pleased to state the total length
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of canals dug up so far for irrigatimg land,
State-wise 7

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHRI SIDDESHWAR PRASAD) :

APRIL 15, 1968

Length of
Name of State canals (Miles)
Andhra Pradesh 12,367
Bihar 3,237
Gujarat 3,118
Jammuo & Kashmir 1,027
Kerala - 49
Madhya Pradesh 2719
Madras 9,646
Maharashtra 4254
Mysore 4,548
Orissa 3,887
Punjab & Haryana 13,831
Rajasthan 3,428
Uttar Pradesh 27,639
West Bengal 1,642
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Fertilizer Factory in the Cooperative
Sector at Kandla

7192. SHRI GADILINGANA GOWD
Will the Minister of PETROLEUM AND
CHEMICALS be pleased to state :

(a) the total initial capital and produc-
tion capacity of the co-operative fertilizer
factory being established by the Central
Government at Kandla ; and

(b) when the plant is likely to go into
production ?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS AND OF SOCIAL WEL-
FARE (SHRI RAGHU RAMAIAH) : (a)
The fertilizer factory at Kandla to be esta-
blished in the cooperative sector is esti-
mated to cost Rs. 89.25 crores, of which
Rs. 38.17 crores will be in foreign exchange.
But this cstimate is being reviewed. It will
have a capacity of 215,000 tonnes of nitro-
gen, 127,000 tonnes of P205 and 66,000 ton-
nes of K20.

(b) By 1971-72.

Markings on Metal Foils containing
Medicines

7193. DR. KARNI SINGH : Will the
Minister of HEALTH, FAMILY PLAN-
NING AND URBAN DEVELOPMENT
be pleased to state :

(a) whether it has been brought to
the notice of Government that medicines
are now often sold in metal folls bearing
no indication of contents on the foll of the
name and strength of medicine ;

(b) whether this is permissible under
the law ;

(c) whether this satisfies tho safety
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regulations for packing and marketing of
medicines ; and

(d) if not, the steps being taken to
prevent this practice and to compel all
manufacturers of drugs to clearly mark the
contents on the packing ?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH, FAMILY
PLANNING AND URBAN DEVELOP-
MENT (SHRI B. 5. MURTHY) : (a) Yes,
it has been brought to the notice of Govern-
ment that certain manufacturers were not
showing details such as the name of the
drug, the name of manufacturer etc. on the
metal foil.

(b) No.
(c) No.

(d) The State Drugs Control Authori-
tics, who enforce the provisions of the
Drugs and Cosmetics Rules in respect of
manufacture and sale of drugs, have been
asked to ensure that in the case of strip
packed tablets/capsules in metal foil or
cellophane paper, the details are displayed
on them as required under the rules.
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Pharmaceutical Enguiry Committee

7196. SHRI RAJDEO SINGH : Wil

the Minister of HEALTH, FAMILY
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PLANNING AND URBAN DEVELOP-
MENT be pleased to state :

(a) whether Government are aware
that in 1954 a Pharmaceutical Inquiry
Committee was set up under the President-
ship of Major-General G. L. Bhatia to
look into and recommend the pay structure
of Pharmacists Category ;

(b) if s0, whether the aforesaid Com-
mittee had recommended a scale of
Rs. 80-220 (P) and Rs. 150-10-304-EB-14-450
(P ;

(c) whether the aforesaid recommends-
tions ware also accepted in rote by the then
President of the Central Pharmacy Council
of India - and

(d) if so, the decision taken by Govern-
ment thereon ?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH, FAMILY
PLANNING AND URBAN DEVELQP-
MENT (SHRI B. 8. MURTHY) : (a) The
Pharmaceutical Enquiry Committee was
appointed in 1953 with Major-General
5. L. Bhatia as its Chairman, to make a
comprehensive enguiry into the working of
the pharmaceutical industry and recom-

mend steps that should be taken by
Government to establish it on sound
lines.

(b) The Committee recommended a
minimum scale of pay of Rs. 80-5-120-EB-
8-200-10/2-220 and a selection grade carry-
ing a scale of pay of Rs. 160-10-300-EB-15-
450 for pharmacists.

(c) Yes.

(d) The scale of pay for the post of
pharmacist in Central Government dis-
pensaries has since been revised to Rs. 130-
5-75-E8-6-205-7-212-EB-7-240 with effect
from the Ist July, 1959 ¢n the recommends-
tion of the Second Pay Commission. The
scale of pay of Selection Grade Pharma-
cists. is Rs. 205-7-240-8-280 in Central
Governmeat Health Scheme.

New Medicine Apochlorin for Hypertension

7197. SHRIMATI TARA SAPRE :
Will the Minister of HEALTH, FAMILY
PLANNING AND URBAN DEVELOP-
MENT be pleased to state .

. (a) whether a new medicine pamed
Apoc?)lorin for bypertension has been
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distilled from vegetation by an Uzbek
Scientist ;

{b) whether that vegetation from which
it is distilled is likely to be cultivated in
some parts of our country ; and

(c) whether there is any Central Agency
in Government that takes note of the new
medicines prepared all over the world ?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH, FAMILY
PLANNING AND URBAN DEVELOP-
MENT (SHRI B. S. MURTHY): (a)
Government have no information.

(b) Does not arise.

(c) There is no central agency for keep-
ing track of new drugs prepared all over
the world. However, information relating
to new drugs developed in several parts of
the world is published in important
pharmaceutical and medical journals, both
Indian and Foreign which are contributed
for by Government.

Haldia-Barmmi Pipe-Line

7198. SHRI DEVEN SEN :  Will the
Minister of PETROLEUM AND CHEMI-
CALS be pleased to refer to the reply
given to Starred Question No. 217 on the
23rd November, 1967 and state :

{a) the progress made so far by the
Central Vigilance Commission to fix res-
ponsibility for the faulty alignment of the
Haldia-Barauni Pipe-line ;

(b) whether the report has been sub-
mitted ; and

(c) if so, the main features thereof and
the action taken thereon ?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS AND OF SOCIAL WEL-
FARE (SHRI RAGHU RAMAIAH):
{a) to (c). The report of the Central Vigi-
lance Commission is still awaited.

Ayurvedic Dispensary in R. K. Param,
New Delbi

7199. SHR1 RABI RAY : Will the
Minister of HEALTH, FAMILY PLANN-
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ING AND URBAN DEVELOPMENT be
pleased to state :

(1) whether it is a fact that there is
no C. G. H. S. Ayurvedic Dispensary with-
in a radius of one mile to cater to the
needs of the residents in Multi-storey Flats,
Rama Krishna Puram, Moti Bagh and
Nanak Pura, the thickly populated Govern-
ment colonies in New Delhi ;

(b) if so, whether Government propose
to start another C. G. H. §. Ayurvedic
Dispensary in the Multi-storey Flats, Rama
Krishna Puram or any other suitable place
nearby ; and

(c) if not, the reasons therefor 7

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH, FAMILY
PLANNING AND URBAN DEVELOP-
MENT (SHRI B. S§. MURTHY): (a)
Yes.

(b) No.

(c) Provision of an ayurvedic dispensary
is an additional facility which it is not
possible to provide in cvery area.

Trrigation and Power Projects

7200. SHRI K. NARAYANA RAO :
Will the Minister of JRRIGATION AND
POWER be pleased to state :

(a) the irrigation and power projects
completedfundertaken exclusively by the
Central Government since Independence
along with the details ; and

{b) the criteria adopted in undertaking
such projects by the Centrel Government ?

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHRI SIDDHESHWAR
PRASAD) : (a) Kakrapar irrigation pro-
ject in QGujarat and Hirakud Multi-pur-
pose project in Orissa were executed by
the Ministry of Irrigation and Power on
behalf of the concerned State Govern-
ments. In addition, the Badarpur Thermal
Power Project in Delhi has been taken up
as a Central scheme ; construction work
on this project was started in 1967-68,
Details of the three projects are given
below :
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Estimated
Name of Project cost Benefits Remarks
(Rs. crores)

I.  Kakrapar Project 18.57 - 0.56 million acres (ulti- The administrative cont-
mate irrigation poten- rol of the Project was
tial). transferred to the erst-

while State of Bombay
on 1.6.1954.
2. Hirakud Dam 67.82 0.63 million acres (ulti- Hirakud Dam Project
Project (Stage 1). mate irrigation poten- was handed over to the
tial) Government of Orissa
on 1.4.60'_
123 MW (Installed capa-
city)
3. Badarpur Thermal 40,00 300 MW (Installed capa- Under construction.
Power Project. city)
(bY Hirakud Project have recently suggested that the Central
In vi T haical Government should decentralise its techni-
nview of the limited technical .., .pg fnancial powers 50 that the States

organisation at the disposal of the Govern-
ment of Orissa at that time, for the execu-
tion of a project of this magnitude, the
project was executed by the Ministry of
Irrigation and Power on behalf of the
State Government.

Kakrapar Project

The execution of the project was under-
taken by the Ministry of Irrigation and
Power through the Central Water and
Power Commission at the specific request
of the erstwhile Government of Bombay,
as this project had been investigated and
designed by the Commission.

Badarpur Thermal Power Project

The execution of this project in Delhi
is being undertaken by the Ministry of
Irrigation and Power in the larger interest
of power development in the MNorthem
region and as the Union Territory of Delhi
is one of the principal beneficiaries.

Decentralisation of Technical and Financial
Powers to Sanction Projects

7201. SHRIR. BARUA :
SHRI M. S. OBEROI :
Will the Minister of FINANCE be
pleased to state :
(a) whether some State Governments

could sanction projects upto Rs. 10 crores
in their regions ;
{b) if so, the reaction of the Central
Government thereto ; and '
(c) the present limit upto which the
State Governments are allowed to sanction
projects in their areas ?

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI
MORARIJI DESAI) : (a) No, Sir.

(b) Does not arise.

(c) The State Governments have full
powers to accord financial sanction to pro-
jects mcl.udcd in their plans subject to the
technical feasibility of certain types of
projects being cleared by the Government
of India. Currently, State Governments
are required to obtain the prior approval
of the Centre for the followm; types of
Projects :

(i) Irrigation : Projects costing Rs. 3
crores and more.

(ii) Flood Comrol and Drainage :

Projects costing Rs. 1 crore
(as well as Projects costing
Rs. 25 lakhs and more if they have
any inter-State or lnternmonal
implications).

(iii) Power : All generation schemes
and transmission schlmus “of 33'
KV and above.
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(iv) Water Supply Rural Water
Supply Schemes costing Rs. 5
lakhs and more and Urban Water
Supply Schemes costing Rs. 10
lakhs and more.

(v) Orhers : Projects costing Rs. 5
crores and more.

Transfer of Income-tax Officers

7202. SHRI RABI RAY:

SHRI 8. S. KOTHARI :

SHRI SHIV KUMAR SHASTRI:

SHRI RAGHUVIR SINGH
SHASTRI :

SHR1 BHARAT SINGH CHAU-
HAN:

SHRI SHRI CHAND GOEL :

SHRI BR1J BHUSHAN LAL :

Will the Minister of FINANCE be
pleased to state :

(a) whether Government have framed
a rule to transfer the Central Income-tax
Officers (Class | and 11) who have rendered
three years' service or more from one place
to another ;

(b) whether it is a fact that there are
some Income-tax Officers of the said cate-
gories in Bombay who have not been trans-
ferred since very long time and if so, their
number ; and

(¢) whether Government have under
consideration any proposal to transfer them
now, if so, the time by which it is likely to
be implemented ?

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI
MORARIJI DESAI) : (a) No, Sir,

‘(b) There are 6 Income-tax Officers,
who have been in Bombay (Central charge)
for more than three years.

(c) No, Sir.

Sulplwric Acia Plant, Sindri

7203. SHRI MAHANT DIGVUAL
NATH :
SHRI R. BARUA :

Will the Minister of PETROLEUM AND
CHEMICALS be pleased to state .

{a) whether it is a fact that an agree-
ment between the Fertilizer Corporation of
India and Technoexport of Bulgaria has
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been reached for the installation of sulphu-
ric acid plant at Sindri ;

(b) if so, the estimated production
capacity of the plant ; and

(c) the estimated cost of the plant and
the ratio to be borne by each country ?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND CHE-
MICALS AND OF SOCIAL WELFARE
(SHRI RAGHU RAMAIAH) : (a) Yes,
Sir.

(b) The capacity of the plant is &80
tonnes per day.

(c) The total estimated erected cost of
the plant is Rs. 633,18 lakhs. According
to the contract entered into by the Fertilizer
Corporation of India Ltd., M/s. Techno-
export have to be paid Rs. 216.15 lakhs
for the supply of equipment, auxiliaries,
spares, licence and technical knowhow fee
and other services. The prices are payable
in non-convertible Indian Rupee under the
Trade and Payments Agreement between
India and Bulgaria.

Mediam Irrigation Schewes, Manipur

7204, SHRI M. MEGHACHANDRA :
Will the Minister of IRRIGATION AND
POWER be pleased to state :

(a) the names of medium Irrigation
Schemes sent by the Government of Mani-
pur so far to the Central Government for
sanction ;

(b) the schemes so far approved by the
Centre;

{c) the schemes yet to be cleared and
pending ; and

(d) the reasons for not clearing the
pending schemes so far ?

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHRI SIDDHESHWAR PRA-
SAD) : (a) Mo medium irrigation scheme
has so far been received from the Govern-
ment of Manipur.

(b) to (d). Do not arise.

Permission to Open Branches Abroad by
Chit Fund Companies
7205. SHRI S. R. DAMANI : Will
ithe Minister of FINANCE be pleased to
state : _
(a) whether certain Chit Fund Com-
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panies have sought permission to open
Branches abroad ;

(b) if so, what measures Government
propose to take to regulate their working ?

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI
MORARIJI DESAI) : (a) No Sir.

{b) Does not arise.

Special Drawing Rights of Nine Major Powers

Uader International Monetary Fund

7206. SHRI S. R. DAMANI : Will
the Minister of FINANCE be pleased to
state :

(a) whether it is a fact that nine major
industrial powers have decided to set up
Special Drawing Rights under the Inter-
national Monetary Fund ; and

(b) if so, the reaction of Government
thereto ?

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI
MORARIJI DESAI : (a) At the 1967 an-
nual meeting of the Board of Governors of
the International Monetary Fund, a resolu-
tion was passed approving the establish-
ment of a facility for special Drawing
Rights by members of the Fund. The re-
solution requested the Board of Executive
Directors of the Fund to proceed with the
work for establishment of this facility.
Proposals are being worked out. The
Ministers and Central Bank Governors of
the ten industrialised countries, called the
Group of Ten, met in Stockholm on the
29th and 30th March 1968 and discussed,
inter alla, draft proposals for the establish-
ment of Special Drawing Rights and
proposed amendments to the Articles of
Agreement of the Fund relating to the
scheme., Decisions are reported to have
been reached with one delegation reserving
its position,

(b) Government have supported the
proposal to establish the facility for Special
Drawing Rights since the creation of addi-
tional reserves in the form of the Special
Drawing Rights is likely to be conducive
to more liberal trade and aid policies on
the part of the richer countries. Details
would come up before the Board of Execu-
tive Directors and thé Board of Governors.
Further developments will be watchéd care-
fully,
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L T. O. Examination Result

7207. SHRI CHINTAMANI
PANIGRAHI :
SHRI R. K. AMIN :
SHRI D. R. PARMAR :

Will the Mininister of FINANCE be
pleased to state :

(a) whether it is a fact that the result
of the examination for the recruitment of
Income-tax Officers was released by UPSC
to the P. L. B. but the same has not been
published in the Press ;

(b} whether itis also a fact that the
result has since been withdrawn by the
Union Public Service Commission and if so,
the reasons therefor ; and

(c) when the final result is likely to be
announced ?

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI
MORARIJI DESAI): (a) The result of
the written test was released to the Press
Information Bureau by the UPSC, but the
Press has not published it.

(b) No, Sir.

(c) The interviews are likely to begin
next month. Afier these are over, the final
result will be compiled and announced by
the UPSC.

Reduction of Bank Rate by Commercial
Banks

7208. SHRI SHRI CHAND GOEL :
Will the Minister of FINANCE be ploased
to state :

(a) whether the Banking Federation of
Commercial Banks has decided to reduce
the bank rate of all term deposits by 1/2
per cent ; and

(b) whether this will adversely affect the
formation of capital ?

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI
MORARJI DESAIl): (a) The Indian
Banks' Association has reduced the rate of
interest on term deposits beyond 91 days
accepted by its member banks by § per
cent with effect from the 7th March, 1968

(b) The reduction in the deposit rate
is not likely to affect the formation of
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capital; on the other hand, the cheapening
of credit consequent on the reduction in
the Bank rate is lik:ly to encourage greater
productive activities resulting in the gene-
ration of more income, savings and capital
formation.

* Calcatta Electricity Supply Corporation

T7209. SHRI JYOTIRMOY BASU :
DR. RANEN SEN :

Will . the Minister of IRRIGATION
AND POWER be pleased to state :

(a) whether it is a fact that the ‘Cal-
cutta Electricity Supply Corporation is
pressing for a rise in rates ;

(b} if so, the reaction of Government
thereto ;

(c) the rates at which power is sold
by the Damodar Valley Corporation to
the Calcutta Electricity Supply Corporation
Lad. ;

(d) the rates at which power is sold to
consumers by the Calcutta Electricity
Supply Corporation Ltd. ; and

(e} the total amount borrowed by
Calcutta Electricity Supply Corporation
Ltd. from banks in India and other
sources ?

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHRI SIDDHESHWAR
PRASAD): (a) and (b). No communi-
cation has been received by the Govern-
ment of West Bengal from the Calcutta
Electricity Supply Corporation about the
increase in rates. No notice has been
given by the Calcutta Electricity Supply
Corporation to the State Government or
the State Electricity Board, as required
under section 57 and the Sixth Schedule of
the Electricity (Supply) Act, 1948, regarding
enhancement of power rates.

(c) The Calcutta Electricity Supply
Corporation purchases about 100 MW of
power from the Damodar Valley Corpora-
tion at about 5 paise per kilo-watt-hour.

(d) Power is sold by the Corporation
to different categories of consumers (domes-
tic, industrial, commercial etc.) at different
rates ranging from 7 to 17 paise per unit.

(¢) The only loan taken by the Cal-
cutta Electricity Supply Corporation under
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Government guarantee is of Rs, 4.7 crores
from the State Bank of India in 1963.

Out-of -turn Allotment of Quarters to S. C.
and S. T. Employees in Delhi

7210. SHRI SURAJ BHAN : Will
the Minister of WORKS, HOUSING AND
SUPPLY be pleased to state :

(a) the number of residential quarters
allotted to Government employees in Delhi
on out-of-turn basis during the last 3§
years ;

(b) the number of such quarters allot-
ted on out-of-turn basis to the Scheduled
Castes and the Scheduled Tribes Govern-
ment Employees ; and

(c) whether Government proposes to
reserve some quota for the Scheduled
Castes and the Scheduled Tribes people in
the allotment of quarters on out-of-turn
basis ?

THE DEPUTY MINISTER IN THE
MINISTRY OF WORKS, HOUSING AND
SUPPLY (SHRI IQBAL SINGH) : (a)
The number of quarters allotted to Govern-
ment employees in the general pool in
Delhi on out-of-turn basis during the last
five years is as under :

1963 1964 1965 1966
110 24 9 5

1967
405

(b) and (c). No statistical data in regard
to the number of quarters allotted on out-
of-turn basis to various communities such
as Scheduled Castes and Scheduled Tribes
Government employees is maintained. It
is not the policy of the Government to
reserve residences in the general pool for
Government employees belonging to differ-
ent sect/community and no distinction as
such is made in the matter of allotment of
accommodation. There is, therefore, no
proposal to reserve any quota in the
general pool accommodation for allotment
to Scheduled Castes/Scheduled Tribes
employees.

Reservation of Accommodation for Scheduled
Castes

7211. SHRI SURAJ BHAN: Wil

the Minister of WORKS, HOUSING AND
SUPPLY be pleased to state ;

(a) whether Government are aware that
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due to social disabilities, it is difficult for
the Scheduled Castes to get residential
accommodation in all cities and towns of
the country ;

(b} if so, whether Government are
prepared to fix some percentage of resi-
dential quarters in Government built
colonies for the Scheduled Castes and the
Scheduled Tribes Government employees ;
and

(c) if not, the reasons therefor 7

THE DEPUTY MINISTER IN THE
MINISTRY OF WORKS, HOUSING AND
SUPPLY (SHRI IQBAL SINGH): (a)
No instance of this nature has come to
the notice of this Ministry.

{b} Mo.

(c) Social housing schemes formulated
by this Ministry are intended for the benefit
of all members of the public irrespective of
any caste, creed or religion—the criterion
of eligibility being the monetary income of
the beneficiaries. Even in the case of
General Pool Accommodation for which
Central Government employees are eligible,
pay and length of service are the main
criteria for allotment of accommodation. It
would be invidious to make any such
distinction as it would go against the basic
concepts underlaying the social housing
schemes andwould retard complete integra-
tion of the community as a whole.

Production and Distribation of Fertilizers

7212. SHRI RAJDEO SINGH: Will
the Minister of PETROLEUM AND
CHEMICALS be pleased to state :

(a) whether it is a fact that more than
half a dozen Ministries are concerned with
various aspects of fertilizers production in
the public sector ;

(b) whether it is a fact that more than
half of the country’s fertilizers are produced
by the private sector ; and

(c) if so, whether Government propose
in the context of the multiplicity of authori-
ties to rationalise the system relating to

production and distribution and entrust it

to a single authority ?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS AND OF SOCIAL WEL-
FARE (SHRI RAGHU RAMAIAH) : (a)
Except for the fertilizer upits at Neyveli
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and Rourksla, all other nitrogenous fertili-
zer factories in the public sector are under
the administrative control of the Ministry
of Petroleum and Chemicals. Neyveli and
Rourkela are under the Ministry of Steel,
Mines and Metals.

(b) No; the production of nitrogenous
fertilizers in the private sector in the year
1967-68 amounted to only about 207 of the -
country’s production, although in respect
Phosphatic fertilizers, it amounted to about
76%,. The percentage of production in the
private sector on an overall basis including
the Nitrogenous and Phosphatic fertilizers
in terms of nutrients, in the year 1967-68,
worked out to about 38.6%.

(c) No ; There is no such proposal at
pressnt.

Nursing Sisters and Staff Nurses
in Delhi Horpitals

7213. SHRI NITIRAJ SINGH CHAU-
DHARY : Will the Minister of HEALTH,
FAMILY PLANNING AND URBAN
DEVELOPMENT be pleased to state :

(a) the number of beds allotted to each
Nursing Sister and Staff Nurse in Willing-
don, Irwin and Safdarjang Hospitals and
Willingdon Nursing Home in Delhi from
8AM to4PM, 4 PM. to 12P.M. and
1I2P.M. to 8 AM,; -

(b) whether the said staff is able to
look after the patients efficiently ; and

(c) if not, the steps proposed to im-
prove attendance on patients ?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH, FAMILY
PLANNING AND URBAN DEVELOP-
MENT (SHRI B.S. MURTHY) : (a) to
(c). Comprehensive information for all
these hospitals is being collected and will
be laid on the Table of the Sabha.

Service Conditioas of Nursing Staff
in Delhi Hospitals
7214. SHRI NITIRAJ SINGH CHAU-

DHARY : Will the Minister of HEALTH,
FAMILY PLANNING AND URBAN
DEVELOPMENT be pleased to state :

(2) the pay and other servics sonditions
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of Staff Nurses and Nursing Sisters in
Delhi Hospitals ;

(b) whother the aforcsald staff are not
satisflied with the existing conditions ;
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the said services more attractive ?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH, FAMILY
PLANNING AND URBAN DEVELOP-
MENT (SHRI B. S. MURTHY) :

and (a) The Nursing Sisters and Staff
Nurses in Government Hospitals are paid
(c) if not, the steps proposed to make the following emoluments :—
Nursing Sister Staff Nurse
Pay scale Rs. 210-10-290-15-320 Ra. 150=5-175-6-205-7
240-8-256-EB-8- 280
Dearness 2/3rd of the rate ad- Full D-A. as admissi-
ATllowance missible to other ble to other Govern-
Government servants ment servants in the
ip the same pay same pay group.
group.
City Compen- Half of usual rate Half of usual rate ad-
satory Allow- admissible to other missible 1o other
ance Central Government Central  Government
servants. servants,
Uniform Rs. §.30 p.m. Rs. 8.30 p.m.
Allowance
‘Washing Rs. 4.90 pm. Rs. 4.50 p.m.
Allowance
Mossing Rs. 45/- p.m. Rs 30/- p.m.
Allowance
In addition they are also provided However, some joint discussions were held
free furnished acc dation in the at official level in July/August 1966, under
Nurses Hostel, the Chairmanship of Shri M. R. Chopra,

(b) and (c). The trained Nurses As-
sociatipn have made certain repr¢sentations
to improve the service canditions of Nurs-
ing personnel. These are under examina-
tion.

Chopra Committee on Narmada Waters

7215. SHRI NITIRAJ SINGH CHAU-
DHARY : Will the Minister of IRRIGA-
TION AND POWER be pleased to state

the reasons why Chopra Committee was

appointed for assessment of Narmada
potentlal over and above the Khosta Com-

mission ?

THE DEPUTY MINISTER IN THE

MINISTRY OF IRRIGATION AND
POWER (SHRI SIDDHESHWAR
PRASAD) : There was no Chopra Com-

pittee for assmement of Narmedy potential.

the then Chairman of Central Water and
Power Commission.

[oterest Charged by Reserve Bank of
India from Commercial Banks

7216, SHRI NITIRAJ SINGH
CHAUDHARY : Will the Minister of
FINANCE be pleased to state ;

(a) the rato of inderest charged by the
Reserve Bank of India on advances to
Commercial Banks, Cooperative Central
Banks, Cooperative Land Mortgage Banks
and Marketing Socicties separately for
each ; and

(b) the reasons for charging different
rates ?

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI
MORARI] DESAI) ; (a) A statement ig
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laid on the Total of the House. [Placed in
Library. See No. LT 868/68].

(b) The concessional rates of interest
charged te the cooperatives and to certain
priority sectors are in consonance with the
credit policy to make available cheaper
credit for essential productive purposes.

C.G HS. Ayurvedic Physicians

7217. SHRI KAMESHWAR SINGH :
Will the Minister of HEALTH, FAMILY
PLANNING AND URBAN DEVELOP-
MENT be pleased to state :

(a) the rules regulating the inrer se
senijority of the Ayurvedic Physicians work-
ing under the Central Government Health
Scheme ;

(b} the rules relating to the confirma-
tion of the said Physicians ;

(c) whether there is a proposal for
creating a separate Central Gowernment
Ayurvedic Service on the pattern of Cemiral
Health Services ; and

(d) if so, the details thereof ?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH, FAMILY
PLANNING AND URBAN DEVELOP-
MENT (SHRI B. 5. MURTHY) : (a) The
inter se seniority of the Ayurvedic Physi-
cians working under the C.G.H. Scheme
is determined by the order of merit in
which they are placed, persons appointed
as a resnlt of an varlier selection being
senior to those appoisted as a result of a
subsequent selection.

{b} Subject to availability of permement
posts and their switability, the Aywrvedic
Physicians are to be comsidered for con-
firmation in the order of semberity.

) Na.

(d} Dees net arise.
Paper Published by L. 1. P. A.

7218. SHRI HARDAYAL DBVGYN :
Will the Minister of FINANCE be pleased
to state :

(a) whether Government's attegtios has
been drawn to the paper recesitly published
by the Indtan Institute of Public Adminis-
tration suggesting {nrer alla that a National
Minimrom Pay should be Rs. 75 and that
the maximum should be brought down
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to Rs. 2,500 and that in order to apply
the motto of equal pay for equal work to
the entire country, jobs having similar
valuation under any organisation ia the
State Sector should have equal remunera-
tion ; and

(b) if so, the reaction of Government
to these suggestions ?

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI
MORARIJI DESAI}: (a) Yes, Sir, if the
Hon., Member is refetring to a Working
Paper on “A Rational Pay Policy” which
had been prepared by the Indian Institute
of Public Administration in connection
with their conference on Personnel Adminis-
tration held in early March 1968. While
figures of National Minimum Pay and
maximum Pay find a place in the Working
Paper, the report on the conference has
not made any specific recommendations
in this regard.

(b) Government do not propose to take
any action in the matter.

Overtime ABowanee

7219. SHRI HARDAYAL DEVGUN :
Will the Minister of FINANCE be pleased
to state :

(a) whether thege is asy proposal under
the consideration of Government to revise
the rate of .Overtime Allowance to Gowern-
mont Servants ; and

tb) #f so, when the decision is likely to
be taken ?

THE DEPUTY PRIME MINISTER
AND MINISTER. OF FINANCE (SHRI
MORARJI DESAIl): (a) and (b). The
issue of restoration of cut in the rates of
overtime allowance admissible to office
and other comparable staff has been raised
in the Mational Council of the Joint Con-
sultative Machinery and Compulsory Arbit-
ration and the matter is under considera-
tiom.

Bemocopaths for Family Planning
Programose

7220. SHRIMATI TARA SAPRE :
Will the Minister of HEALTH, FAMILY
PLANNING AND URBAN DEVELOP-
MENT be pleased to state :

(a) whether it is a fact that Homoeo-
paths have been included in the profect
of Family Planning ;
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(b) whether there is any homoeopathic
medicine available for the use of family
planning ;

(¢) if so, the name thereof ;

(d) ‘whether these homoeopaths will
resort to the usual family planning methods:
and :

(e) whether Government propose to
give them training for this purpose ?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH, FAMILY
PLANNING AND URBAN DEVELOP-
MENT (SHRI1 S. CHANDRASEKHAR) :
(a) Yes.

(b) and (c). Some medicines are being
investigated.

(d) The State Governments have been
advised that the services of homoeopathic
Practitioners may be utilised in the field
of education and motivation. The homo-
eopathic practitioners who are interested
in the distribution of conventional contra-
ceptives may also be appointed as depot
holders for the propose.

(e) Yes. Orientation training will be
proivided. .
X-Ray Department, Willingdon, Hospital,

New Delbi

7221, SHRI1 YASHPAL SINGH : will
the Minister of HEALTH, FAMILY
PLANNING AND URBAN DEVELOP-
MENT be pleased to state :

{a) whether it has come to the notice
of Government that the patients who get
their X-Rays at the Willingdon Hospital
do not get X-Ray reports for weeks to-
gether ; and

ib) if so, the steps taken by Govern-
ment to ensure quick delivery of the
X-Ray Report to the patients 7

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH, FAMILY
PLANNING AND URBAN DEVELOP-
MENT (SHRI B. S. MURTHY) : (a) No,
it does not take more than two or three
days for the Reports to be ready. There-
after they are despatched to the doct
who refers the case and not directly to the
patients,

(b) Does not arise.
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Termination of Services of Liftmen
7222. SHRI K. M. KAUSHIK :
SHRI MEETHA LAL MEENA:
SHRI GADILINGANA GOWD:

Will the Minister of WORKS, HOUS-
ING AND SUPPLY be pleased to state :

(a) whether it is a fact that services of
several Liftmen working on temporary
basis in the C. P. W. D. have recently been
terminated without assigning any reason
therefor ;

(b) if so, the details thereof ;

(c) whether several Members of Parlia-
ment have lodged a complaint with the
Minister and the Prime Minister in this
regard ; and

{d) if so, the action taken thereon ?

THE DEPUTY MINISTER IN THE
MINISTRY OF WORKS, HOUSING
AND SUPPLY (SHRI IQBAL SINGH) :
(a) 13 daily rated liftmen have been laid
of from 1.2.68 to 23.3.68. This figure does
not include two liftmen who were dis-
charged from Vithalbhai Patel House
during February, Two persons recruited
in their place were discharged in March
and are included in thr figure 13.

(b) Vithalbhai Patel House 3
Nirman Bhavan 3
Shastri Bhavan 2
Shram Shakti Bhavan 1
Transport Bhavan 3

1

Sardar Patel Bhavan

Note : Since 30th March, as the
UNCTAD Conference was over, some more
1ift attendants have been laid off as there is
no work for them.

(¢) and (d). Some complaints were
received on 19th March and 22nd March
from some Members of Parliament. These
have been looked into and the following
action taken :—-

(i) The daily rate of liftman on
muster roll has been raised from
Rs. 2.50 to Rs. 3.00.

(ii) All the liftmen discharged during
February and upto 23rd March,
1968 are being called up for trade
test and those who succeed will
be taken on regular basis.
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(iii) Out of the Lifimen discharged
subsequently after 30th March
due to their being rendered sur-
plus, these having six months
service or more, whether with or
without breaks, will also be given
trade test and those passing it
will be absorbed in regular
vacancies.

Drive In-Restaurants in the Capital

7223, SHRI M. L. SONDHI: Will
the Minister of HEALTH, FAMILY
PLANNING AND URBAN DEVELOP-
MENT be pleased to state :

(a) whether it is a fact that Govern-
ment have built a number of “Drive in-
restaurants” in the capital; if so, the cost
thereof ;

(b} whether these restaurants have been
built against the liking of Delhi Adminis-
tration and Delhi Development Authority ;

(c) whether there is no provision for
such restaurants in the Master Plan;

(d) how many of such restaurant have
been completed and whether any of them
have been allotted ; and

(e) if not, the reasons therefor ?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH, FAMILY
PLANNING AND URBAN DEVELOP-
MENT (SHRI B. S. MURTHY) : (a), (d)
and (¢). No. The Government have not
built any “Drive in-restaurants” in the
Capital. They are, however, aware of a
small Drive in-Snack Bar, along with a
lavatory block, having been constructed by
the New Delhi Municipal Committee at a
cost of Rs. 60,000/- in the Regal Park.
The tenders for its allotment are being
invited through the Press.

(b) The N.D.M.C.'s proposal for
constructing the Drive in-Snack bar was
considered by the Delhi Development
Authority in November, 1967 and the
matter was left to the Lt. Governor and
Chief Planner of Town and Country Plan-
ning Organisation for a final decision.
After inspection of the site, the Lt,
Governor approved of this proposal.

(c) The Master Plan does not make
any specific provision for such restau-
rapts.
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1dikki Hydro-Electric Project

7224. SHRI N. K. SANGHI : Wil
the Minister of IRRIGATION AND
POWER be pleased to state :

{a) whether it is a fact the the Canadian
High Commissioner in India has informed
Government that if an assurance is not
given that the Idikki Hydro-electric Project
would be commissioned by 1971 as per
schedule, the Canadian Government might
bave to consider withdrawing its aid; and

{b) if so, the reaction of Government
thereto ?

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHRI1 SIDHESHWAR PRASAD):
(a) No such reference has been received by
the Government of India from the Canadian
High Commissioner.

(b) Does not arise.
Sugar Mills in Arrears of Excise Duty

7225. SHRI B. K. DASCHOWDHARY:
Will the Minister of FINANCE be pleased
to state :

(a) the names and addresses of the sugar
mills in India which were in arrears of
excise duty ending the 31st March, 1967 ;
and

(b) the special efforts made to realise
the arrears 7

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI
MORARIJ1 DESAI): (a) and (b). The in-
formation is being collected and will be
laid on the Table of the House.

Electricity in Sectors 8 and 9 of R. K. Puram,
New Delhi

7226. SHRI M. L. SONDHI : Wwill
the Minister of WORKS, HOUSING AND
SUPPLY be pleased to state :

(a) whether it is a fact that in Sectors
8 and 9 of the Ramakrishna Puram, there
is still no electricity and street lights ;

(b) whether it is also a fact that there
is no adequate bus service to these sectors
and without any market and dispensaries ,
and

(c) if s0, the action Government pro-
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pose to take to remove these hardships of
the residents there ?

THE DEPUTY MINISTER IN THE
MINISTRY OF WORKS, HOUSING AND
SUPPLY (SHRI IQBAL SINGH) : (a) Yes.

{b) The bus service available at present
in these Sectors is considered inadequate
by the residents. A shopping centre is
under construction in Sector 8 and oné
will be constructed in Sector 9 in another
six months or so, Dispensaries have not
been built in these Sectors.

(c) The Delhi Electric Supply Under-
taking have been carrying out the work
of electrification of the Sectors. Govern-
ment have been trying to get house connec-
tions provided and street lights switched
on by the Undertaking as soan as possible.
Government have requested the Delhi
Transport Undertaking to increase the bus
service. Pending construction of dispen-
sary buildings, the question of establish-
ing them in some quarters is being consi-
dered.

Ca-aperative House BaiMiag Secleties in
Dol

7227. SHRI A. §. SAIGAL : Will the
Minpister of HEALTH, FAMILY PLANN-
ING AND URBAN DEVELOPMENT be
pleased to state :

(a) whether Government have imstruct-
ed the Co-operative House Building Socie-
ties in Delhi to deposit the cost of land for
the Shahdara area;

{b) if s0, what is the last date for depo-
sitimg the cost ;

(c) the number of such Societies who
have deposited the desired amount by due
date ; and

(d} whether Government propose to
give priority for allotment of site to
those Societies who had deposited the cost

in time ?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH, FAMILY
PLANNING AND URBAN DEVELOP-
MENT (SHRI B. S. MURTHY) : (a) Yes.

(b) The scheduled date for depositing
the cost of land was 10th March, 1968.

{c) Fifteen.

(d) Yes.
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Syathetic/ Petroleam from Coal

7228. SHRI K. P. SINGH DEO : Will
the Minister of PETROLEUM AND CHE-
MICALS be pleased to state :

(a) whether it is a fact that a process
has been evolved for producing synthetic
petroleum from coal and that the coal

deposits of Assam are suitable for such
conversion ;

(b) whether tests to produce synmthetic
petroleum from the Talchar coal deposits
in Dhenkanal were also carried out ;

(c) if so, the results thereof ; and

(d) if not, whether Government pro-
pose to carryout such tests in the Talchar
coal deposits 7

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS AND OF SOCIAL WEL-
FARE (SHRI RAGHU RAMAIAH):
(a) to (d). The information is being collect-
ed and will be laid om the Table of the
House in due course.

State Bank Celis in the Country

7229, SHRI HIMATSINGKA : Will
the Minister of FINANCE be pleased to
state :

ta) whether a number of State Bapk
cells are proposed to be set up in the diffe-
rent parts of the country to deal with farm
loans ; and

(b} if 50, the details thereof with num-
ber of such units to be set up in each of
the States 7

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI
MORARIJI DESAI) : (a) The State Bank
of India has proposed to set up agricul-
tural credit cells at each of its local head
offices and at each of the head offices of
its subsidiaries to deal with proposals for
provision of agricultural finance.

(b) Details of agricultural finance cells
are being worked out by the banks.

Compiaint Agaivst M/s. Urban hmprove-
went Co. (P’ Ltd. New Delhi

_BA. SHRI GEORGE FERNANDES :
SHRI DHIRESWAR KALITA :

Will the Minister of HEALTH, FAMILY
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PLANNING AND URBAN DEVELOP-
MENT be pleased to refer to the reply
given to Unstarred Question No. 5240 on
the 21st Docember, 1967 and state :

(a) whether Government have received
complaints against M/s Urban lmprove-
ment Co. (P) Ltd. Connaught Place, New
Delhi for compelling some 4,500 middle
class plot holders of their Greenfields
Colony to pay an additional amount of
Rs. 6/- per sq. yd. over and above the
agreed price of plots ;

(b) if so, whether Government have
taken or propose to take executive or legis-
lative action, to give relief to the com-
pluinants ; and

(c) if not, the reasons therefor ?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH, FAMILY
PLANNING AND URBAN DEVELOP-
MENT (SHRI B. 5. MURTHY): (a) to
(¢). Information is being collected and
will be laid on the Table of the House.

Aid to States

7232. SHRI S. K. TAPURIAH : Will
the Minister of FINANCE be pleased to
state :

{(2) the steps the Planning Commission
have taken to see that the amount advanced
to the State Governmenis and the Depart-
ments of Government of India are utilised
in time, efficiently and for the parposes
carmarked by Parliament ; and

(b) the measures proposed to be taken
in cases of violation of the conditions or
deviations from the main purposes ?

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI
MORARIJI DESAI): (a) and (b). The
Central assistance to State Governments
for their plan programmes is regulated in
accordance with the patterns of assistance
laid down by the Planning Commission.
The Planning Commission conduct periodi-
cal reviews in order to see that the priori-
ties set by them are adhered to. Final
payments of Central assistance are made
only on the basis of audited figures af
actual expenditure.

As regards the expenditure of the
Camiral Ministries, the concernod Mimistr-
jo arp respomsible for emsuring timely,
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efficient and proper utilisation of funds.
Adequate provisions exist in the General
Financial Rules to guide the executing
agencies in ensuring obseérvance of the
purposes and conditions attached to the
allocations.

iy

12.03 hrs.

CALLING ATTENTION TO. MATTER
OF URGENT PUBLIC IMPORTANCE

Serious situation arising out of suspennien
of surgical operatisni in Calcutta hospitais

SHRI S. K. TAPURIAH (Pali);: I
call the attentian of the Minister of Health,
Family Planning and Urban Development
to the following matter of urgent public
importance and I request that he may make
a statement thereon :—

“The serious situation arising out of
suspension of all surgical operstions in
Calcutta hospitals™.

THE MINISTER OF HEALTH,
FAMILY PLANNING AND URBAN
DEVELOPMENT (SHR1 SATYA
MNARAYAN SINHA) : The facts are that
all surgical operations have been suspended
in the N.R. Sarkar Hospital, Calcutta,
pending completion of bacteriological
investigation. In the R. G. Kar Medical
College Hospital only one operation theatrs
is out of use temporarily. All other hos-
pitals in the city are functioning normally.
Besides these two hospitals, there are
12 major hospital—six Governmeat hospi-
tals and six private hospitals, Emergency
cases in the N. R. Sacrkar Hospital have
been diverted to other hospitals by ambu-
lanze.

SHRI S. K. TAPURIAH : Sir, the
present reply given by the hon. Minister
also falls in line with the callows imdiffer-
ence that the various Governments of West
Bengal have shown to this problem over the
years. [ am surprised that dirt, filth and
insanitary conditions around nrake Calcutta
hospitals a safe place for amything but
speedy recovery of the prtients. I do not
know whether it has come to your notice
that during a recent shack-demolition.
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ordered by the Governor in the R. G. Kar
Medical College, it was revealed that the
shacks within the hospital paemises were
an organised den of crime —complete with
thieves, illicit distillers, smugglers and
prostitutes and that of 5000 people thrown
out of those shacks, only 53 were hospital
employees. How did those outsiders get
into the hospital and stay there for a num-
ber of years ? In another hospital, within
a hundred yards of the operation theatre,
a piggery exists and pigs are slaughtered.
Then, whereas in 1962, there was 1 bed per
1000 persons in Calcutta, today there is
only 82 bed per 1000 persons. That means
that the number of beds in Calcutta hos-
pitals has gone down, the facilities are
going down and nothing is being done to
improve the conditions there.

May 1 ask from the Minister whether
it is a fact that of over 5000 people who
were thrown out of shacks, only 53 persons
were hospital employees. Does the
Government also know that those groups
or parties which have been objecting to
these shack demolition orders in Calcutta
recently are, in any way, connected with
these doing ? Has the Government consi-
dered the need for increasing the number of
beds in the city of Calcutta and, if so, what
is the Government’s decision in this
regard ?

SHRI SATYA NARAYAN SINHA :
Some of the information that the hon.
Member has given is correct because the
information which | have received from
the West Bengal Government also mentions
those facts. About the latter thing as to
which parties or groups are associated
with those dens, I do not know. I have
no information about that. These shacks
are there and they are being demolished.
That is one of the reasons why there is a
sudden strike and the functioning of one
of the hospitals has been stopped.

‘SHRI 8. K. TAPURIAH : What about
increasing the number of beds in the
hospitals of Calcutta ?

SHRI SATYA MNARAYAN SINGH :
I have no information about that.

SHRI H.N. MUKERJEE (Calcutta
North East) ;  Sir, it astounding that the
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Minisier appears to be so minimising what
has happened in Calcutta. As you know,
the situation has been very grave and news-
papers, like, the Amrit Bazzar Patrika and
Hindustan Standard have put up cartoons,
one saying, “Is there any difference bet-
ween death which will happen if the
operation is not undertaken ?" The condi-
tion is so bad., Then, as the demolition
proceeded, there was a cartoon in the
Amrit Bazzar Patrika saying, ‘“‘Please, to
save us from further infections, you must
demolish the hospital too”. And he tells
us that nothing very much has happened.

May I know, in view of the report
which appeared in these papers, emanating
from representatives of the workers' organi-
sations in the hospitals, that the workers’
huts and shacks and all that had nothing
to do with the Tetanus cases which were
detected in hospitals and that they have
made an allegation—1 want to know if it
is a fact—that surgical instruments were
seldom sterilised because the machine for
the purpose had been laying unused for
several years 7 It is a vary definite allega-
tion. May I know if Government is taking
proper steps to see that the workers are
provided for and the hospitals points are
cleared of all the rubbish, human as well
as animal, whatever else it might be, and,
at the same time, is Government, in view
of the break-down of hospital operations,
knowing it is a major city, prepared to have
a thorough probe into the matter because
these shacks and huts, whoever lives there.
whichever party, I de not know, have been
in existence for a long enough time ?
They have mnot sprouted overnight.
Therefore, a thorough probe is absolutely
essential. I want to know the Government's
mind in regard to that matter,

SHRI SATYA NARAYAN SINHA :
The hon. Member has said about certain
remarks which I have made. For the
information of the House, with your per-
mission, I would like to read out all the
information which I have received in this
regard regarding demolition. The hon.
Member has also quoted what Amrir Bazzar
Patrika has said, 1 do not know ; they
must have said something. But, with your
premission, I will also read out what they
have said in their leading -articles ; I shall
r¢ad Qut the whole thing so that the House
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may know what is the situation there. T
shall also read out the latest information
that I have reccived. (/mrerruptions) The
hon. members will have patience, and
if I have said anything, they may seek
elucidation.

“Inside the compounds of these two
hospitals many unauthorised structures
have been put up for quite some years.
At the time of construction of these
unauthorised huts by the Class IV staff,
they were served notices from time to

Calcuita Hospitals (C.A.)
I wonder why this did not take place

earlier.

“The matters came to a head with
incidence of tetanus afier surgical
operations in hospitals as a result of
which the hospitals had to stop opera-
tions and further admission of surgical
cases. Leading newspapers wrote
editorials pointing out... ™

AT HON. MEMBER : Staresman.

SHRI SATYA NARAYAN SINHA :

time to demolish the huts within a
specific time period, but they did not
comply with these orders. These un-
authorised structures were becoming a

Statesman and Amrit Bazaar Patrika. | do
not know whether they had made carica-
tures and all those things, but they wrote
editorials.

problem and even a trouble spot. The
conditions in which they lived are filthy
surrounded by cow-sheds and piggeries,
thus creating unhealthy surroundings...™

This is in the campus of hospitals.

“...There were about 350 unautho-
rised structures in the N. R. Sarkar
Hospital compound and 300 in the
R. G. Kar Hospital compound..."”

SHRI JYOTIRMOY BASU (Diamond
Harbour) : This is the position after 20
years of freedom !

SHRI SATYA NARAYAN SINHA :
Including the last one year also.

“While some Class IV employees of
the hospitals with or without their
families lived in such structures, a
large L of occup were out-
siders unconnected with the hospitals.

"'Accordin'g to a report from the
Cc issioner of Presidency Division,
these slums within the hospital arcas
became dens of crime and vite such as
gambling, illicit distillation and even
prostitution. Among the occupants
were criminals such as wagon breakers
.operating outside.

“There  were also unauthorised
Khatals (cow sheds). Apart from
congestion, crime and vice, these ins-
anitary structures with their large
human and animal population render
hospital areas dangerously insanitary,
The matters came to a head with
incidence of tetanus a‘[ur sur!nc-.al opora.
tions in hospitals...

“Leading newspapers wrote editorials
pointing out the immediate need for
removal of unauthorised structyres and
insanitary conditions. The Governor
directed the Health Department to
take immediate action for eviction of

“trespassers and demolition of unautho-

rised structures. With the help of
the Police and the Civil Defence
authoritries, eviction of the unautho-
rised occupants and demolition of
unauthorised structures were ordered.

“The procedure adopted was that
the Hospital Superintendent or his
representative ordered the trespassers
to leave and directed the demolition
of unauthorised structures. The Police
stood by to prevent breach of peace or
violent obstruction. Men of Mobile
Civil Emergency Force and West
Bengal Civil Emergency Force acting
under personal directions of the Com-
mandant demolished all the unautho-
rised structures in accordance with the
directions of the hospital representa-
tives. The work of Mobile Civil
Emergency Force and West Bengal
Civil Emergency Force was limited to
demolition of such structures as were
unoccupied.

“Operations on this basis com-
menced at the N. R. Sarkar Hospital
early morning on 10th April and at
the R. G. Kar Hospital early morning
on “the 11th April... The duration of
the operations was nine hours at the
N. R: Sarkar Hospital. Actual physical
obstruction to demolition was negligi-
ble. Poliss had 10 arrept omly five
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persons, four from the N. R. Sarkar
Hospital area and one from the R. G.
Kar Hospital area. The arrést:d persons
are being prosected under Section 41
of the Calcutta Suburban Police Act,
1866. They have been released om
bail and the cases are now sub judice.

“Alternative  accommodation was
offered to the hospital employees in
144 tenements constructed under the
Slum Clearance Scheme or the low
inccme group scheme.
was also offered. The Hhospital em-
loyees, however, have not moved to
their new allotments but are staymg on
in the compound of the N. R. Sarkar
Hospital,

“The employees of the N. R. Sarkar
Hospital have gone on strike from 10th
April. This has not, however, affected
the working of the hospital ma-
terially...”

o & WMo wrall : (FTAY7) weww|

WERW, Tx TN § W GHATCRRG ST
T Fur g ?

SHRI SATYA NARAYAN SINHA :
¥ am giving all the information.

“The hospital is being managed with
the voluntary assistance of 140 National
Voluntary Force staff, students, nurses,
House Medical Officers”.

I wiil now read out the latest iaforma-
tion which I bave received just now, an
bour before, on the Telex.

““This morning Class 1V employees
at the N. R. Sarkar Hospital are
continuing their strike. As a result,
hospital admission continues to be
restricted. The erstwhile occupants of
the unauthorised structures that were
demolished are squatting afl over the
compound in scatiered groups with
their belongings, In some places some
of them are attesaptiong to put up im-
provised structures again. They are
fouling the compound everywhere and,
it is apprehemded, that the insamitary
conditions created by them may lead
1o an outbreak of epidemic like cholera.
W way b pdded that B9 Detics #f the
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strike by the Class IV workers was
received and the strike is, therefore,
illegal.

“At the R. G. Kar Hospital, there is
a partial strike by the Class 111 and
the Class IV staff and the norses. But
the services are being maintained by
the doctors with the help of the non-
striking norses and Class IIT and Class
IV staff. They are assisted by the
students and the Narionat Velmnteer
Force stafl.”

MR. SPEAKER : The hon. Minister
has given the whole report. M any hon.
Member asks a supplememtary, it will be at
his own risk,

SHR! H.N. MUKERJEE: I hada
voluminous amswer. Bot 1 had asked
specifically about an allegation which ap-
peared in the papers...

MR. SPEAKER : He could pick out
from his report.

SHRT H. N. MUKERJEE :...about the
surgical instrumemts not being sterilised
because the machines for that purpose have
been lying unused for several years. He
may now kmow whether it is 2 faef of not,
but he may assure zm inquiry iata the
matter and into the whole mess of business.
I wanted that, but he has not said any-
thing.

SHRI SATYA NARAYAN SINHA :
About sterilisation of surgical instruments,
it mest be imquired into.

MRA. SPEAKER : Sha Badrudduja.
Not ere. Shri Jyerirmoy Basu.

SHRI FYOTIRMOY BDASU :. After
hearing the statement of the Won. Mimister,
I feel, Sir, he has made & mabe-hill
of a meuntain, He has thoroughly misled
the House. If you read the Hindustan
Standard, an important pewspaper of Cal-
cutta, you will see that it has been stated
there that three Calcutta hospitals have
completely suspended operations. Three
such hospitals have completely suspended
surgical operations. What has Shri Satya
Narayan Sigha gt to say about this?
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Either he has made an untrue statement or MR. SPEAKER : Order, order.
the paper has stated something which is
untrue. 1 think he has made a mole-hill SHRI JYOTIRMOY BASU: Some

of 8 mountain. He has tried to make the
thing very insignificant.  (lmrerraprion) West
Beogal had been sending doctors all over
the country, and all over the world. But
the Directorate of Health Services in Cal-
cutta is a place where nepotism, clique,
indifference and corruption had been their
motto since 1947. The whole medical direc-
torate including the Director of Health
Services are full of superannuwated people,
and these people were the Jo-huzwrs to the
Congress-bosses of those days. Now, they
have thrown out thousands of Class IV
employees from these hospitals. They have
not made adequate arrangements for their
accommodation. They have been throws
out. Now, the Governor had visited this
NRS hoapital on 2ist of March. Certain
doctors had pointed out to him, if you
don’t do samething immediately, then there
is apprehension of tetanus. Between the
21st of March and the 1st week of April,
the gentleman (Shri Dhar@a Vien) who was
50 energetic in those days, in the earlier
peciod, became stack. After we had seen
the Health Minister who had put a trusk
call and thus brought pressure on the
Governor in this regard, them onty certain
action was taken in hand. Now, Sir, the
Secrotary of thé Health Departmeest, an-
other calloss and ignorant character, hed
the check to say Lhat tetanus operation is
something not unuseai after opersions.
He said ‘Il have no knowledge of the oecur-
rence of any tetanus case in any Calcutta
hospital' and that he said guive recently.
Under the circumstances may | kivvw if the
Governmem would be prepared to istitume
2 thorough probe to fix the respemsibifity
and ensure preveation of recarrence of such
happenings in future.

SHRI SATYA NARAYAN SINHA :
The hon. Gentleman saw me. Now he has
mentioned about the mountain and the
mole-hill. He came and told me, there
was a mountain there. He said that a
catastrophe had happened in Calcutta.
When he met me, in his presence, I con-
tacted the Governor and I received all the
information which I have mentioned. But
ke has made such allegations... ... (Interrup-
rien). T think all my friends are genflman.
‘That is the onty difference. '

officer should go there and make an inde-
pendent inquiry. Has he done that ?

SHRI SATYA NARAYAN SINHA:
That will be imquired into.

MR. SPEAKER : Shri Rabi Ray.
Not here. Then, Papers laid on the Table.

SHRI S. M. BANERJEE : [ wish to
say something on the situation in U.P.

MR. SPEAXER: We have had a
Calling Attention two or three days ago.
A Calling Attention was allowed. Mr. Nath
Pai and so many others spoke. It was on
the day we adjourned, that is, last Friday.

SHRI 5. M. BANERJEE : We want
to know whether the Governor has really
recomaended. We want to know that.

MR. SPEAKER : He h's not recom-
mended to me. 1am sure about this. 1
do not know what he has recomménded.

SHRI 5. M. BANERJEE: He meét
the Rashtrapathi today...

MR. SPEAKER : Let us see. The
Home Minister is not here. He will let us
know.

1223 brs.
PAPERS LAID ON THE TABLE

Notifications emder costoms Act and
Beogal Fisance (Sales Tax) Act

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (Shri K. C.
PANT) : I beg to lay on the Table—

(1) A copy each of the following Noti-
fications undér section 159 of the Customs
Act, 1962 : ’

(i) G.S. R. 620 published in Gazetig
of India dated the 26th March;
1968. [Placed in Library, sec No,
LT-850/68].
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(ii) G. 8. R. 631 published in Gazette
of India dated the 29th March, 1968.
[Placed in Library, see No. LT-851/
68).
(iii) G. 8. R. 632 published in Gazette
of India dated the 1st April, 1968.
[Placed in Library, see No. LT-852f
68].
(ivl G. 8. R. 686 published in Gazette
of India dated the 4th, April, 1968.
[Placed in Libeary, see No. LT-853/
68].

(2) A copy of Notification No. F.
4(83)/67-Fin.(E)I} published in Delhi
Gazette dated the 1st April, 1968, contain-
ing corrigendum to Notification of even
number dated the 7th March, 1968, under
sub-section (4) of section 26 of the Bengal
Finance (Sales Tax) Act, 1941, as in force

in the Union territory of Delhi. [Placed
in Library, see No, LT-854/68).
SHRI HEM BARUA (Mangaldai) :

Sir, before you go to the other item may
1 draw your attention to a very relevant
and very important thing which is develop-
ing there in the parts of Eastern India,
in regard to the activities of the Mizos and
the Chinese help to them. These things
are happening for the past three years.
Sir......

MR. SPEAKER : Shri Raghuramaiah.

Review by Government on working of
Indian Drugs and Pharmaceuticals limited
and annual Report

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS AND OF SOCIAL WEL-
FARE ($HRI RAGHU RAMAIAH) : Sir,
1 beg to lay on the Table—

(1} Review by the Government on the
working of the Indian Drugs and Phar-
maceuticals Limited, New Delhi for the
year 1966-67, under sub-section (I) of sec-
tion 619 A of the Companies Act, 1956,

(2) A copy of the Annual Report of
the Indian Drugs and Pharmaceuticals Limit-
ed, New Delhi for the year 1966-67, along
with the Audited Accounts and the com-
ments of the Comptroller and Auditor
General thereon. ([Placed in Library, see
No. LT-856/68].
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Amendments to Second schedule to
Indian Traiff Act

THE DEPUTY MINISTER IN THE
MINISTRY OF INDUSTRIAL DEVELOP-
MENT AND COMPANY AFFAIRS (SHRI1
BHANU PRAKASH SINGH) : On behalf
of Shri Mohd. Shafi Qureshi, I beg to lay
on the Table a copy of Notification No.
S. O. 1340 published in Gazette of India
dated the 10th April, 1968, making certain
amendments to the Second Schedule to the
Indian Tariff Act, 1934, under sub-section
(2) of section 4A of the said Act. [Placed
in Library, see’'No, LT-855/68).

12.24 hrs.
BUSINESS OF THE HOUSE

MR. SPEAKER : Now, Mr. Inderjit
Malhotra to continue his speech.

wege AEIEY, g9 fafee arew ¥ wfgy

fr 979 % I § T3 e wnfew,
IuH w4y A 7

SHRI CHENGALRAYA NAIDU
(Chittoor) : Sir, you may please extend
the debate by one more hour as therc are
80 many hon. Members who want to
speak in the debate.

. MR. SPEAKER : Even if it is extend-
ed by one hour, your name is 14th in the
Congress list and I am sure not more than
4 or 5 members will get chance. Perhaps
if we extend it by one week, you will get
& chance.

) SHRI CHENGALRAYA NAIDU:
Sir, agriculture is a very important sub-
ject.

SHRI K. LAKKAPPA (Tumkur): 1
have given motice of an adjournment mo-
tion about the railway accident, It isa
very serious accident Sir.

MR. SPEAKER : No, No. I- need
not tell the hon. Member as he has been
here for one year. _ The Railway Minister
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himself will make a statement. He makes
a statement normally. Till now much
worse things have happened and he made
a statement every time.

THE MINISTER OF RAILWAYS
(SHRI C. M. POONACHA) : | am mak-
ing a sta 1t this ing, Sir.

SHRI INDER J. MALHOTRA (Jammu):
The other day, T was...

SHRI HEM BARUA (Mangaldai) :
When is the Railway Minister going to
make a statement, Sir ?
the Food

MR. SPFAKER : After

Minister’s reply.

12.26 brs.

DEMANDS* FOR GRANTS, 1968-69— Contd.

Ministry of Food, Agriculture, Community
Development and Cooperation Conrd.

MR. SPEAKER : We have got still
about two hours and fifty minutes for Food
Debate. Of course, the Food Minister
will need one hour or 50 minutes. There
will be two hours now. Some parties have
got 10 or 15 minutes for this. Therefore
we will have to give them time.

SHRI INDER J. MALHOTRA (Jammu):
The other day | was saying that it would
be very unfortunate if we introduce poli-
tics in our food and agriculture problem.
in the past some of the State Governments,
more especially, the non-Congress State
Governments have tried to put all the
blame on the Central Government as far
as the gap in production and the require-
ments of this country are concerned.

12.27 hrs,
MR. DEPUTY SPEAKER in the Chair]

Sir, 1 would like to make a very strong
plea through you and wvery humbly
I would like to submit to the hon. Food
Minister that it is very high time that we
should look at our food and agriculture
problem as a national problem.

- CHATTRA 26, 1890 (SAKA)
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Sir, during the last few years we have
been over and over emphasizing the need of
a farmer-oriented agricultural policy. Now
some people or 1 would say some of the
vested interests, whenever they hear the
name ‘farmer-oriented policy’, become very
allergic to it. 1 do not think there can be
any person in this country who does not
realise the importance of giving the farmer
his proper status in the national and in the
social life of this country. Unless and
until this is done and it is recognised and
the whole agricultural policy is based on
this, I have my doubts that with the break-
through which we have now made in Indian
agriculture, we will not be able to trawel
with as much speed we are required to do.
When I say this that we should have far-
mer-oriented agricultural policy, I do not
mean this that ignoring all other factors,
it would very necessarily be required to be
developed for achieving better agricultural
production, for better distribution system
of food in this country and for providing
the price incentive to the farmers. 1 am
sure that our Food and Agriculture Minis-
ter, Babu Jagjiwan Ramji is very well aware
of the mental agony through which the
Indian farmer has been passing through
during the last so many years. He is very
well aware of the difficult economic and
social conditions through which the under
privileged of this country have been passing
through and 1 bope that he being at the
head of the Food and Agriculture Ministry
would pay more attention for developing
such a national agricultural policy by which
the farmer would be benefited the most and
we shall achieve the desired results in an
increased agricultural production.

In the past also, so many oommi{tus
and organisations have over-emphasised the
fact that price stabilisation and price incen-
tive for increasing agricultural production
in this country are the needs of the hour.
Emphasis has also been laid on the speedy
and proper implementation of land reforms.
In spite of all these difficulties, I must say
that the Indian farmer has risen to the
occasion. He has adopted the high-yield-
ing varieties, and he has adopted the
greater use of fertilisers and the result this
year is that the Ministry hopes that the
production would reach about 95 million
tonnes this year.

With all the fertilisers available, with
all the improved seeds available, with all
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the comsciousness and awareness on the
part of the Centre and the State Govern-
ments being there for giving more incen-
tive to the farmer and with all their efforts
to take all steps to imcrease agricultural
production, where lies the bottle-neck ?

Ewven today, I would say that the bottle-
peck s with the type of egricultural
sdmimistration that we have developed in
this coustry. The Administrative Reforms
Commission appointed a working group to
look into the agricultural administration of
this ceumtry. This is what the working
group has to say :

“Agricultoral administration has in
recent timees swelled to enormous pro-
portions both at the Centre and at the
Btate Yevels. It has become a hetero-
goneous bedy of disjointed bramches ;
each branch is racing with the other to
establish an empire of its own with a
view to ensore prestige and security and
not service.

This has resulted in diffusion of
responsibilitics and tremendous duplica-
tion and overlapping of efforts and
conséquent wastage of resources, finances
and technical man-power.”

Te this obscrvatioa | would like to add
only this ramark namely that over the past
few years, for me fawit of the Ministers at
the Contre or at the State level, agricsh
tural administration has developed in such
2 way as to become top heavy and bottom-
lees.

While there is increase of mon-technical
personnel for handiag the food amd agri-
culiuge problem in the Ministries at the
Centre and in the States, at the bottom
we bave not paid much attention to improv-
ing that human factor which has to come
in direct coatact with the farmer and ey
to serve as link between the farmer on the
ome side and the research worker on the
other. 1 refer to she role of the vilage
level worker or the other techpical people
at the lower level and to the role and res-
ponsibility which they have o carry.

Oux programme of these high-yickding
waristies and greater woe of fertibisers will
wot give us the desired resuits unless and
until we reorganise agricultural adunisistra~
tion at the bottom level and try to reduce
the interference by the non-technical people
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at the higher level scrutinising the agricul-
tural research schemes or giving final sanc-
tion of finances as far as the technical as-
pects are concerned. It is a very sad story
that when the director of a research ipsti-
tute puts up a big scheme of research
before the Ministry, the non-technical
people sitting at the helm of affairs decide
the desirability or non-desirability of going
ahead with that technical scheme. They
do not realise that they do not have the
proper background to scrutinise the scheme
properly and they try to interfere unneces-
sarily in the working of the technical insti=
tutions and the technical personnel.

I would like to congratulate to hon.
Minister of Food and Agriculture Minister
on one bold step which he has taken to re-
organise the ICAR. 1 would like to pay
my tribute to its Director-General Dr. B.P.
Pal who is internationally known as wheat-
breeder and also in other fields of agricul-
ture. I am very happy to note that by
asd by all the research institutes are now
coming under the direct administrative
control of the ICAR. | am very sure and
1 am very hopeful that if today the undesi-
able interference which exists from the side
of the non-technical people in the working
of the technical institutions is, if not en-
tirely removed, at least eliminated to a very
large extent, and greater freedom is given
to the agricultural research worker, then
our agricultural scientists and research
wotkers would be able to do better than
they have done in the past.

Now, I would like to draw the attention
of the hon. Minister to the Departmeat
of food. If we look at the details of the
grants which have been asked for, we have
first a Director-General of Food, thea
there arc joint directors of food, deputy-
directors of feod, movement officers and s0
oo ; on the other hand, we are developing
and enlarging the scope of the Food Corpo-
ration of India also. 1 would submit that
the hon. Minister should try to look into
this problem of adminktration and see
whether when we are increasing the scope
of the working of the Food Corporation
of India, it will not be possible to reduce
the sumber of persons who are now work-
ing im the Directorate of Food and co-
ordinate the efforts as far as movement of
foodgrains and other things is concormed.
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1 would now like to say a few words
regarding the Jammu and Kashmir State.
It was only during the last two seasons
that the Jammu and Kashmir Government
started a crash programme under which
they tried to give in one package deal the
required improved seeds to the farmer,
ensure proper irrigation facilities, ensure
availability of fertilisers at the proper time,
and also ensure the technical advice which
was required by the farmer. It is very
encouraging to note that in both the main
regions of the State, namely, Jammu as
well as Kashmir Valley, at least five to
six times higher yields werc registered not
only in paddy but alse in wheat. For the
fiest time mow in that State where formerly
we used to have one crop a year oanly of
paddy, this year we have beem able to sow,
the high-yielding Mexican varieties and
we are harvesting the second crop in the
same very field now.

Here, | would like to make a wery
strong plea with the hon. Minister that
what is mow required to be done is that
since this momentum has been created in
the States, the Centre should try to give
as much help as possible by way of ferti-
lisers, improved seeds and wherever mceded
finances also. 1 am very sure that if
these efforts continue and whatever things
are required are made available ai the
proper time, theo in another year or so,
Jammu and Kashmir Staie can certainly
become a self-sufficient State.

A few years back, an experimvental
research station was started in Ladakh. It
is a very important agricultural research
experiment station started at such high aki-
tades for research oa crops and vegetables,
I would like to know from the hon. Minis-
ter, since most of these schemes were
Centrally sponsored schemes, what the
achievements of this station have boen and
what the future programme for developing
it in Ladakh is. A few wyears back, we
were also promised one more research
station in the Jammu area. I am wvery
sorry to say that nothing much has beea
done to implement that scheme. I would
like to know what has happened to it, and
whethar the Central Governmest have
still got this scheme in view and they
propose to pursue and implement it in the
Jamma arca.

] am very hopeful that upder the
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stewardship of Babu Jagjivan Ram we
shall very soon -have a national farmer-
oriented agricultural peticy in this coumtry
by which not only the Indian farmer witf
be benefited but the whole natiom will
be beaefited.

SHRI PASHABHAI PATEL (Baroda) :
1 undesstand that this is a government with
joint responsibility, in which case 1 am
sorry te note that the guily men
whom | wam to accuse are noi here to
answer the charge of 10 years of ignorance,
mismanagement, bungling and even gis-
honesty and cheating in this matter of foed
production in this coustry.

TNE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
CO-OPERATION (SHRI ANNASAHIB
SHINDE) : He was in the Congress,

SHRI PASHABHAI PATEL : I
but you sent me out. The fact that
heve now is due to shar.

was
I am

THE MINISTER OF FOOD AND
AGRICULTURE (SHRI JAGJIVAN
RAM) : Never mind: yon can come back
one day.

SHRI PASHABHAI PATEL : I was in
the Congress before 1921, when many mem-
bers opposite were not even born.

SHRI RANDHIR SINGH (Rohtak) :
We wish you long life.

SHRI PASHABHAI PATEL: After
40 years I have to leave it. There wers
good reasons for my doing so, to which T
shall come presently.

SHRI INDER J. MALHOTRA : If they
were not born befare that, it was not their
fault.

SHRI PASHABHAI PATEL : That is
True. It may be the fault of others.

This gross inefficiency and mishandling
of the food problem is sending millions of
otr countrymen on & hungry stemack every
might to their bed. For these, fhw poople



1] D.G. (Min of

[Shri Pashabhai Patel]

here are to answer, but they are not here
today, because they knew what was coming
to them.

In view of the shortness of the time at
my disposal, I will confine myself to two
or three points which I consider the
principal ones. First of all, is this foolishly
conceived and very dishonestly and wicked-
ly administered policy of procurement and
levy. This is a most unfair system which
is pushing our farmer backward instead of
forward o produce more. In all civilised
Countries, the farmer is given price
support. Take the case of America. There
the farmers are given price support. Our
poor Finance Minister is not here; other-
wise, I would have asked him to give
some money for this purpose so that the
farmers can be subsidised so that they can
grow more. Instead of that, we have the
system of levy and procurement which is
forcing the farmer to produce less than
he can.

" SHRI JAGJIVAN RAM : Is there not
levy in Gujarat?

SHRI PASHABHAI PATEL : All over,
it is the same. 1 can prove it to him. [
will take him by hand show him round as
to what is happening by reason of this levy
system, this wickedly conceived and dis-
honestly administered system. Farmers are
put at the mercy of petty officials of
Government and they are deprived of
their produce.

1 understand that this levy is imposed
in order to build up a stock. But will our
Food Minister tell me what is happening
to that stock of grain which Government
are holding every year, how much of it is
eaten by mice, how much is wasted, how
much is squandered, lost, stolen and so

on?

SHRI JAGJIVAN RAM : He will find
that in the report.

SHRI PASHABHAI PATEL :
comming 1o that.
It is not by the policy of this Govern-
ment nor by any act of theirs, but by the
kindness of a merciful providence that we
bave a bumper corp this year. But Govern-
ment are already planning to loot the far-

I am
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mer of a part of this corp. Why should
he not be allowed to store his surplus
so that in case of a dry year he can
fall back wupon it ? Has not the farmer
the capacity to store 5 bags of grain if the
Government are able to store 5 million
bags ? Let me have an answer to this
question,

There are some other things. 1 have
already spoken of the most wickedly con-
ceived and even more dishonestly enforced
system of levy by which the farmer is plac-
ed at the mercy of petty officials at the
village level. 1 know something about it.
I am not talking mere theory only. 1 am
growing a crop myself and 1 know what
happens to these things.

Then there is the question of zones.
This is another thing depriving the farmer
of a rightful price for his produce. If there
were no zones and the farmer could frzely
move the grain within the borders of this
country, he would have got much than he
is now getting for his produce and he
would have had an incentive to produce
more. But this zonal system operates
more wickedly than the levy system.

I will give an instance. In Gujarat,
from where I come, we produce oil, fertili-
ser, milk and cotton textiles. All these
can more freely go in all parts of India, but
if 1 want to import a bag of wheat from my
own farm, | am prohibited from doing so
by the zonal system. Free movement should
work both ways. Suppose we in Gujarat
were to say that we will not allow oil,
cotton textiles and fertilisers produced in
our State to go out of the State to the rest
of the country and outside, what would
happen ? Madhya Pradesh is very glad
to have our fertiliser and our cotton
textiles, but it won't allow its grain to come
to our part of the country. This is a very
shortsighted policy and because of these
restrictions, you are reducing the price
which the farmer should get; he is now
getting much less than what he should in
reason get.

Take the case of America. Take the
case of Russia. In Russia it is all control-
led and the poor poverty-stricken farmer
is not able to feed the country even after
50 vears of communism. But in America,
which is the richest country in the world,
the farmer is given price support. The
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result has been that the farmers grow more.
and more and more, thus producing
a surplus with which they feed other
countries. They convert their surplus into
wheat and corn stocks, dried milk and otheér
things and this they vsc for doling out 1o
the world. | wish our Government had
taken a lesson from the experience of Ame-
rica instead of turning their face towards
Russia. If they had done that, we would
have been in a much better position today
in respect of problem of food and millions
of our countrymen would not have had to
go to bed on a hungry stomach every night.
But for this state of affairs our Government
are principally responsible because it is the
policy of this Government,—it is not an
act of nature, it is not the failure of the
country to produce—it is the policy of this
Gcevernment which has come in the way of
the country preducing more than it is.

If the zonal system, if the levy system
and all the contro!l that inhibit production
such as those on oil. diesel oil. engines and
all other controls are lifted, the Indian
farmer would not only feed this country
but show a surplus to export. But for this
I do not know if my friends on the Benches
opposite—which are empty now because
they dare not hear me-—would accept the
responsibility. I do not know if my words
are going to reach them but [ do say that
if the Agriculiure Minister were to pay
heed to these words of mine, the bleak
picture we see in the country would be
transformed into a bright one Almost
overnight.

Coming to the question of irrigation,
in this country there are big irrigation
projects all over India In fact, India
has the largest acreage under irrigation in
the world. There are irrigation schemes
in the north. south. east, everywhere, but
when it comes 1o the Narmada, which has
the biggest irrigation poteéntial and the
biggest potential produce more food in
Gujarat, Kathiawad and Kutch, the
Government act in a Jaggard manner.
There is nothing done to stop the waters
of Narmada from Aowing into the sea and
to divert it to produce food in Gujaral
Kathiawar and Kutch. What is there 1o
stop them from doing this except politics
and the refusal of this Government to exer-
cise their own authority ? 1 do not know
whats stops Government from doing this.
But a time will come-- I utter this word
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of warning --when the public of Gujarat
and Kathiawar may have to ask this
Government to answer for ‘what I would
call this crime against humanity by stopp-
ing the production of more food and allow-
ing all the water to run waste into the sea
without doing any good to anybody.

1 would once again appeal to my hon.
friend, the Minister of Agriculture, 1o
bestow thought on these three questions
I have raised and do something about them.
If he can abolish the zonal system, if he
can do away with the levy system and if he
sec that the Narmada project is pushed
through, this country will be able to pre-
sent to the world a picture different from
the bleak and sorrv picture that we are
deing today.

SHRI S. D. PATIL (Sangli): 1 rise
to support the Demands for Grants of the
Ministry of Food, Agriculture, Community
Development and Co-operation. This vear
we are really happy 10 support these
demands because after two years of acute
scarcity because of drought conditions in
1965-66 and 1966-67, the bright prospects
of agricultural production in 1967-68 have
created an atmosphere of hope and confi-
dence in the countryv’s economy. This is
due to the working of the Ministry of
Food. Agriculiure and Co-operation, the
efforts of the staff of the Ministry and the
agriculturists’s continued efforts during th=
last year.

QOurs is a purely agricuitural country
and it is accepted by eminent economists
in this country that agriculture is the back-
bone of our economy:; Sevenly per cent
of the people are engaged in or live on
agriculture, and 50 per cent of the national
income is derived from agriculture. So,
our first and foremost task will be 1o see
that strenuous efforts are made in streng-
thening agriculture. Unless and until that
is done and a stable economy is established,
the country cannot develop itself in future.
For the purpose of indusirialisation it is
necessary to have strong agricultural base
because a number of industries such as
textile, ginning; vanaspti, vegetable oils
jute, sugar and such other industries are
also entirely dependent on agricultural
production for raw materials. So, both
from the point of view of agricultural
production and also from the point of view
of the raw matgrials necessary for the
industrialisation of the country, aSricul-
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ture is the most important thing to be
taken into account, and special attention
is required from the Government for im-
proving agriculture. It seems that the
Government having realised this has
directed all its efforts to enrich the agricul-
ture and the result is that a record level of
foodgrains production of 95 million tonnes
in 1967-68 is expect=d, which will exceed by
20 million tonnes last year’s production
level and is higher by 6 million tonnes than
the record level of 89 million tonnes pro-
duction in 1964-65.

Vigorous efforts have beed made to
enr'ch agricultural production by imple-
menting the important programme of agri-
cultural development such as the cultivation
of high- yle!dlng varieties of foodgrains,
promotion of double/multiple cropping
availability of credit facilities, intensive
culiivation of commercial crops, develop-
ment of minor irrigation, increased use of
fertilisers and improved seeds at improved
methods of mechanised cultivation etc.
Among these various programmes of deve-
lopmental activities in order to increase
food production, I personally attach much
importance to the development of minor
irrigation; because as we all know cultiva-
tion requires irrigation first and then comes
implementation of improved programmes
of agricultural development. Without
irrigation facilities, no implementation of
the programme of agricultural development
will increase agricultural production. You
cannot ask our poor cultivators to wait
for the rains which are very uncertain,
scanty, available for a short time and
sometimes untimely. So, by that we will
not be helping to increase production.
So, it is necessary that every poor agricul-
turist must be suppiied with water through
irrigation. 1t has been proved by our sad
experience of two successive drought years
in 1965-66 and 1966-67 that water is neces-
sary, and the supply of assured water to
improve agricultural production has be-
come imperative.

You cannot ask the agriculturists to
improve the pscduction of foodgrains and
to improve the agricultural income unless
and until you give them assured water for
agriculture. Accordingly, great stress has
peen laid durin,";hc year on the c_lﬂ_relo_p-'
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ment of minor -irrigation facilities. There
is another reason why this great stress
has been laid on minor irrigation schemes,
which is most notabie. It has been said
in the government reports as well as in the
Government publications that by the end
of 1951, 17 per cent of the usable water
out of the total annual flow of the rivers
has been utilised for irrigation. By the
end of th® Second Plan, 27 per cent of the
water has been ultilised and by the end
of the third Plan 36 per cent of the usable-
flow of the water has been ultilised.

Now, the possibility of diverting the
normal flow of the river waters into irriga-
tion channels has almost exhausted and
there is very little scope in having irriga-
tion through the river waters. So, if at
all you want to contemplate and make any
development of irrigation, you will have to
contemplate and concerntrate only on
minor irrigation. That is, by the minor
irrigation works, such as wells, tube-wells,
bhandaras, community wells, lift irrigation
schemes under the co-operative schemes
and tanks. Such schemes will have to be
undertaken and then only the water faci-
lities can be made “available to the poor
agriculturists, Moreover, such schemes
give immediate relief to the poor asncul-
turists and 1hc results also are scen within
a short time.

Hence from this point of view, the
Government are required to concentrate on
minor irrigation and accordingly 3} million
acres were covered by the new minor irri-
gation schem2s last year and the target for
the coming year will be another 3} million
acres. Thus is the importance attached to
minor irrigation schemes.

Our Deputy 'Prime Minister, taking
into consideration the important role
played by minor irrigation works in the
country's ‘efforts to increase agricultural
production, has advised the State Govern-
ments to utilise their respective shares
from the additional revenue to their resour-
ces for minor irrigation and rural electri-
fication. | hope that the State Govern-
ments will follow the advice given by the
Depaty Prime Minister and thus enrich
their own Statu and thc country As a,
wholg,” -
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Within just one minute 1 will finish.
1 will only speak a few words with regard
to the zonal system. The conference of
Chief Ministers has taken place in Delhi,
and they have arrived at certain conclu-
sions. Accordingly, a slight modification
in the =zonal arrangement has been
made and a big zone of wheat-growing
area is formed and free movement of
wheat is allowed in that part. What is
the effect of that 7 -In view of the bumper
crop in every State of that big zone, the
free movement will tend to, abnormally
lower the prices, and the Government
will not be able to purchase all the
wheat at the procurement prices, and
the poor agriculturists will be soffer-
ing then, as the Government will not
be able to protect them, because we know
the Government's capacity for purchasing
the wheat at procurement prices. The
same is with regard to jowar. bajra and
maize. What I would “like to.submit is
that wheat, jowar, bajra and maize are
the interchangable foodgrains, and any
shortage in opé of them is often made
good by the supply of the other. If the
food supply in the country is to be establi-
shed, which will help to maintain the
-price~-index normal and steady ‘throughout
the country, zonal resirictions on the move-
ment - ef the - above foodgrains—wheas,
jowar, bajra and maize—should be totally
done away with, That is my -suggestion
s0 that the prices will be maintained and
everybody will get the required foodgrains,
and there will thus be stability in this
way.

One word with regard to the prices. .

The prices are determined by the Agri-
cultural Prices Commission in consultation
with the Chief Ministers and are. doclared
before the harvesting season starts. While
~d¢teymining the prices, I suggest .that the
dollowing things should be taken imto
consideration : cost of production, capital
expeaditure, interest on it, convgyanze
charged, storage charges, maintenance
charges and land revenue he is required to
pay. In addition to the above, some
marginal profit should be given to the poor
agriculturist. That will be a reasonable
price. Procuremeént price, minimum sup-
port price and all these prices should-be
removed once for all and the reasonable
price should be fixed taking into comside-
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ration the factors I have mentioned
above.

With these words, Sir, I conclude.

13 hrs.

The Lok Sabha adjourned for Lunch till
Fourteen of the Clock.

The Lok Sabha re-assembled after Lunch
ar five minutes past fourteen of the Clock,

MR, DEPUTY-SPEAKER in the Chair
POINT OF ORDER

' MR. DEPUTY-SPEAKER : Shri O. P.
Tyagi.

SHR1 S. M. BANERJEE (Kanpur) :
Sir, I rise on a point of order.

MR. DEPUTY-SPEAKER : At this
hour ? There is nothing before the
Housek

SHRI S. M. BANERJEE : Sir, I rise
on a point of order regardihg the business
of the House.

MR. DEPUTY- SPEAKER Under
what rule ?
SHRI S. M. BANERJEE : Under rule

340 which says .

“AL any time after a mouon haa
been made, @ member may.move" ..

1 am making that motion just now.

“that the debate on_the moation be
adjourned™

Sir, here the motion is that the Demands
for Grants under thé Ministry of Food,
Agriculture, Community Development and
Co-operation be taken into considzration.
1 want to move a motion “that the debate
on the motion be adjourned” for the
reason which 1 will mention now. I have
come to know just mow that my hon.
friends, Shri. S. M. Joshi, Shri Sarjoo
Pandey and leaders of the SVD met _the
President at 11 a.m. and requested him that
no action should "be taken oa the
Governor’s Report  which, according to
me, is not a correct picture of what is
happening in U P. : )
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SHRI RANDHIR SINGH (Rohtak) :
‘What is the point of order ?

SHRI S. M. BANERJEE : | am sub-
mitting it. Let him wait.
SHRI RANDHIR SINGH : There is

no point of order,
order.

It isa point of dis-

SHRI S. M BANERIJEE : We had
requested the President yesterday for physi-
cal verification of all the SVD. mempers,

who number 229 in a House of 421. Un-
fortunately'... ... (Intepsupiions).
SHRI CHENGALRAYA NAIDU

(Chittoor) : There is no point of order.

SHRI RANDHIR SINGH : Gowesnor's
Report is not our business.

SHRI 5. M. BANERIEE : [ am told
that the Cubinet is taking a decision on
the partial and discriminatory report of the
Governor. So, 1 am requesting you, Sir,
to adjourn the discussion apd takg yp the
new subject, namely that a party which is
a majority is not allowed to form a govesn-
ment......

MR. DEPUTY-SPEAKER : 1 want to
point out that he has not read the other
rule.

SHRI S. M. BANERJEE : Let the
Home Minister make a statement. What is
this fishy deal which is going on when the
Parliament, is in session ?

st ggo QWo wWalY (FT) : JareAE
wgigy, gark frr, st aeelf, ¥ oo
W AT AT T, ek W ¥ ag
FenAET s A W YL W@
a9 T &1 7w ogHs O W1 ey g
¥ | I AN ¥y AW W, TG TN
A1z v fawr | g ag W@ @ e
T 3 AT e w1 7 Fer g
WG TR e W W
forg gegrdy Aonfedt T & | oW SRR
I8 ¥ 5 WK TR 38 Wl few
gmg @ fow ww YN §E
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&Y T §FT;, IAw A0 g w afor;
WX I PRT &, AT A WO q1d W
w1 AT A Y wevo ¥, A H
o gt 18 fedme & T, 20 Rede @1
we, 4 FEET AWw ¥g TEF g B
Zurd dTd v T | g B IR
Az wC ey I qe e Wi oW
=it a1 o feale At = g

MR. DEPUTY-SPEAKER : You have
g0t to point aut how this House comes
into the picturg. That is the main ques-
tiog.

A Q@o Qe WA : FI3@ W W
w g v oaw fFow we %Y
o TRef W #T FA | AT TG
7z xart i & v o qeATew w0, &
SH ot wgW | WY I TmwE 5
areft arer et A 2 o e TR

e qwe THo Wk : e R
waTT T W TRy o W 2, A f
T Wt W ogt qv Iew R, i
wgt iy w1 s2Eh @ faga
ugi IS w7 wfEw ¥

SOME HON. MEMBRERS rose

MR. DEPUTY-SPEAKER : Theet
must be some ead to it, She Banerjec
alway raises an issue and reads only the
first portion. The secoad portion of the
rule is that, if in the opinkon of the Speaker
the motion for adjournment of the debate
ia an abuse of the rules of the House......
(Fmterruption).

SHR1 S. M. BANBRJEE : It is net
an abuse.
MR. DEPUTY-SPEAKER : | do net
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consider it an abuse. You are perfectly
within your rights, but this is pot the
occasion fox it. Secomdly, defectos is an
elusive- commedity. Yeu casmol say any
thing with certainity about him, Whea the
Presiden: is seizad of the magter, bow
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SHRI TENNETI VISWANATHAM :
The retiring Chief Minister’s Governmeart
was pot defeated in the House. That is
quite clear. There is no other method for
the Governor 0 koow whether he
commands the majority or not. He com-
manded the majority whea the resigned;

(Insesrup

can we in this House say .. )

TENNETF VISWANATHAM
(Visakhapatnam) : May | say how this
House comes into the pictese T The
Heuse comes into the picture because
here we have got a responsibility to see
that things in the States are carried
on im a constitutional way. Frem whal
Shri Bamerjee and Shri Joshi hawe toid
the House it is quite clear that things
are not going on in U. P. according to the
spirit of the Constitution. The Coastitu-
tion has not given any power to the
Governor to count all these as if they were
chickens. It is not his duty. Even in the
Speakers’ Conference, you remember, the
Resolution said that it is the House that
must decide. ... Therefore it is the duty of
the Governor of U. P. to give a chance to
get this settled in the House. On the other
hand, behind the House, in his own
Chamber, he is trying to count members as
if they were chickens on this side and
some on that side and having his qwn cal-
culations. He is not even able to give out
the names of the members who had told
him that they had defected. Therefore he
is going quite against the spirit of the
Constitution. TFhat is how this House
comes into the picture.

SHRI

SHR¥ S. M. BANERJBE : We have
only demanded the names of tha 17.

MR. DEPUTY-SPEAKRER : So for as
the depision of the Speakers’ Canferenge is
concerned, it is very clear that it is not
2 question to be decided somewhere else ;
the Heuse is sapreme. But so Mg unhe
present negotiations are concerned..
(Interruption).

SHRI 5. M. BANERJEE : No nego-
tiations.
MR. DEPUTY-SPEAKER : The con-

versation that is wking place, how is that
tive comgern: of this. House ?  You may say
that there is the President’s Proclamation.

The entire House is still there. Therefore,
the omly place where the question of majo-
rity can be decided is the House. It is
quite clear.

MR. DEPUTY-SPEAKER : | share
your anxiety about the future. One thing
is clear, as you said, that when he resigned;
he resigned mot because he had lost his
majority but the party was not in a posi-
tion to say that he was their leader. A
new leader was appointed... (Interruption).

AN HON.
is not that.

MEMBER : The guestion

MR. DEPUTY-SPEAKER : You will
admit that we are mot concerned in anmy
manner about the defections im the panty.
What has been stated here is whether some
members have defected or not. Who is tp
decide whether A has defected or mot ?

This House has nothing to do. You

will admit that.

SHRI S. M. BANERJEE : We have
got a list of 239 members. .. (Interruption).

SHRI TENNETI VISWANATHAM :
The question whether some people have
walked out to the other said or not does
Bmot arise. There was a Chief Minister
who resigned but he had not lost his majo-
rity. The Governor then, instead of advis-
ing the President to dissolve the Assembly;
said, “I give them time to adjust them-
selves.” He was not able to come to any.
other assessment whatsoever. Therefore,
the majority of the cetiring Chief Minister
is still there and it is quite obvious that
this should be settled in the House, not in

.the chamber.

MR. DEPUTY-SPEAKER : [ appre

- giate the comstitutiose) prepriety, as you

have pointed out, so far as this is coscem-
ed. But so far as the present debeta is
concerned, it is pot at all relevent. There-
fare, lot us tesume the debate now. Shri



£33 Point of Order

[Mr. Deputy Speaker]

0. P. Tyagi. You have to speak on the
Demands of the Food and Agriculture

Ministry, not on this point of order... ...
\farerruptions).

SHRI S. M. BANERJEE : Let the
Deputy Prime Minister assure this House
that no decision will be taken unless and
until it is discussed in the House.

SHRI CHENGALRAYA NAIDU : Un-
less the Speaker allows, they should not
raise anything here. It has been decided
and agreed that unless the Speaker allows,
they cannot raise anything here. The
Speaker had decided that and they have
agreed to that.

MR. DEPUTY-SPEAKER : On the
basis of a certain information received at
the eleventh hour, it is within their rights.
But it must be within the rules. If they
are abusing the rules, as I have said......
(Interruption) Rule 314 clearly says that.

This House is not concerned with the
matter... ... (Interruption).
SHRI S. M. BANERJEE : You never

said that this was an abuse of the rules.

SHRI S. KUNDU (Balasore) . Mr.
Banerje¢e has put a motion before the
House. The House should adjourn now
and discuss this matter in verv emergent
manner. Whether it is emergent or not,
we will decide it. You cannot just rule it
out. It is a very urgent and emergent
matter. Both urgency and emergency arise
out of two things, namely, the President is
going to. . ...(Imterruption).

MR. DEPUTY-SPEAKER : This was
argued by your colleague, Shri Tenneti
“Viswanatham.

SHRI S. KUNDU :
been heard.

My point has not

SHRI 5. M. BANERJEE : Ask the
Home Minister to make a statement.

SHR1 5. KUNDU : The Cabinet can-
not take a decision without referring the
matter to the House.

MR. DEPUTY-SPEAKER :

Are - we,
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in this House, competent, at the preseat
juncture, to advise the President to take a
decision regarding this matter..:...... 7
(Interruption) 1 have over-ruled it already.
Shri O. P. Tyagi, to speak on the Demands,
not on this. (Inrerruprion).

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND COMMUNICA-
TIONS (DR. RAM SUBHAG SINGH) :
You batter call somebody from this side.

MR. DEPUTY-SPEAKER : 1 gave an
opportunity to raise it ; | gave a hearing.
I know you are very much concerned about
the U. P. affair. But what can I do here 7

st gy AT (TYR) ;oW A
a1 o fome g Sifed 1 17 aqro #L..
MR. DEPUTY-SPEAKER : I have

already overruled it. Under Rule 340, he
tried to move for an adjournment of the

House. I have already said that is not in
order.
14,19 hrs:

DEMANDS FOR GRANTS 1968-69—Contd,

Ministry of Food, Agriculture, Community

Development and Co-operation —Contd.

st wite wo WAN (IIER) : IT-
w7 "EiEd, ¥ qrdar o wd o f g
T @ aaws o g, w9 T9 ¥
tiae ¥ ¥ &1 gReT Y | m i:
TR BT AF L (smasm)..........
¥ qT AT W SUTSAE T@w
st sfewr frderd @ ooy ® wwwa
£ 59 W ¥ wrw o wal § 3 W
JHFT TAT ST AT £ | 89 T W9
gt w9 )

SHRI INDER J. MALHOTRA : How

does the ‘Governor® come in the Food
Debate 7 This is going too far.
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st Wlo Mo TR : WIAAS ¥ @
o Ffw ¥ gve ey € ) e
& wifas X F1 AR Ffw d 0y
qTae 3w }WEF FWETd A, Ao
M A ¥ W AW F WG F AEA
< faar i< fa2eh, araTe | A T
# g¢ gt o< ¥ v Arfwgew @ q@
fear afew Fa-saml 81 "z fram
wgt ¥ ¥t sz Al & sar F3 go
ggl %1 wrfas =T g3 AR Sl 9
wreTfea foam | wEad 7 7 e T §
< 5 g TR E 1 3T A QoA F
T 5 g A w1 AR far mar ok
7 Wre A S R g W & wifew @iy
T AT &, TH ITAT &7 TE /i< I8
I garR | d9 a8 § wEr |
wTEad & W1 @ey fadwi ¥ Sefem
gwaE e F e d e F € H
gofers g 1 @l WX A1 WEee &
Teiew w1g ¥ AN qg A G @Y 5
o aF oY g8 48 a0 ag 9 oA
g frarfedt F1 3T & 77g AI@aw &
19 & A% 73 AT AT e e S
A& &, WAy w7 @E Y AR AR
gAT 97 &yey. wiqr a4 ! gafew fE
FUTT Arfa® Fi=T Tt @, gE ady
weaer af, gk fFET wwwEr a7
e gaTT wifew zieT @ A afew
0 Tertfas foafa st qeeer «f,
e g1 | gATa fadwr Afa oft
YT TE |

SHRI S; M. BANERIEE : The Deputy
Prime Minister is going.away without mak-
ing_ a stutement.

=t ®Yo No Wit : gwA N0 uHO
480 ¥ ATH 9T W@ TIT FT HATH
Thar | 20 o W w7 AAS @
A @ W T AW ¥ Aew ¥ A
wrom < & ) Qo g W § e

CHAITRA 26, 1890 (SAKA) F.A. C':;Tm. Develop. 526
a

Co-op.

MTe To THAT & T &, WA ¥ €947
faom wr 2| J9aF dte UHo 480
Tl T EE W H W1, I9TE A
AT I 3§ Iferd @ a9 % =W
2 &1 gaAfa feg 78 @ a3 o 3
T Z=T gL Adf W@ ad I A W F
gamifimt # &4t 78 @1 |

3T Y A F 20 I ITA
Y famt ¥ gw oY memT A @ & SO
AT W IR F

1965 7.546 fafsga za
1966 1036,
1967 8.67

1968 # gw =it 7.5 fafema o #
qrETF § 1 @ e Ay wr §?
532°17 Frg Tvar wfaay ITTE Wi aw
F AT A 1 A TR AFAT AT § 1

# 50 GTHTC ! TF 4 FT g HFH
§ faw s W WA g A
#t wrgrs A &) AT A A wew
T AT IAFT A 62 ¥ WEAT A gwew
FTF AN T X oagr w1 faar g
I H T A qArd A A e w65
# qifFe #t 299 A% sam ¥ fzan
T4 feafa gome ama wdwT 7 |@d F7¢
& 4t wafy s@t ag wg faar frgw
AT Agt 2 wifs frgem Wi aif-
| F qer 9= @ 4t gv e
TAOFT ¥ ZAF! IJATAT AT, FAR @l
formr Y ara AT ey 9EF ATAATH
ZATT AWM ATIT AT AR q¢ QT &Y AT
T TH 3 F AW A qwar g e
FHR T I6 ST & Foiwor F1 7T
T i a T St A g fF oA
TR 2w = wre feafy wody gf & v
7z ahr fraw sere e & 7w
9 Ffg w= Nt St ¥ Fur 6w femrr
TELWITDRE 7=y A F
forg, st @ & fau i ¥ Suet
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s feed & ? g M AR § A
afee 4 & wiifs g & aw A
dt aga fedt & s¥fea & f& wfus o=
Iarey, e § feaeT gm0 g
fearT o ATTEE § SEET UF QN T
¢ o 77 72 fF fram 1 So= 9o &7
e wm fomwr 219 20 A= &
aear e ot ag wp s e
@ ¥ ¥ wrondt wrd g, sawr i Saay
SO HE 7w P @ & wrer wEw
W o o T oo @y A
SR W A AN D Ay, TR
AT T ¥ et ¥ AR @ E A
Fgr AR gfF wa ww e feAT &
orar fea &1 wra smga g d A
fore 7z 39 a4t ?

% 37wl # o g o
argan @ Pl o Rwr & 3 9 wpiw
@ g2, 1 3]0 3 erhie o o
¥ forg w3 Ao A s forar 1 A ag
& & Y § fomd Frew @ W=y
feafr 9w g€ & 1 dmfe) ¥ o=y A
T I TR T fen 7 9 A
*1 frerc ome® e # wTn Afew ag
forerem fow = § gur ? gad W
TN W AW F ez sy Wk aea
A w1 ot gew At @R g
ag frardt & 3= 2 g foyar ) sawt
Ty T F aer mr et falw we
N gUEH F gk awt & A o0
wFA Ay o W W F mm
fer 2ra 9T gra o 43 @

vufed & sg1 rEar ¢ e wre e
W 3 feafr 1 3% 79 fear wmar, s
T WOt wrg AfT o wfe Afy ey
2% T T A T X Wi wewe
wR O A A F R T e
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9 gt § *x o, e, o, e
ferrr oie ¥ Pogrs | st aw onh
AT R, G AT AM N AT w
s grr fear &, arast o e faar 3
AT SUTRY OTAY o< AT A 4y e A4
AN &7 gt T7ET A FET AE o
FAREF AT F FT H A2 qrw oh fE
a2 ¥ gt oy & e P F g
* sty Fmc ¥ fwber o9 i w Sy
# fis e qur arft wr war Wm &
ek AY Y fefr ¥ DA g
Wt ST ¥ qar 07, 72 W ¥y W
¥l ot | o TR W Wi
7T 1 AT WY o Far |1 agr ae fe
qrAt & Aver A qwr &, e st 18
g 9T qrAT W sreere @, agt o fRy
TETT qEr Tewy | o7 feafa Tafed et
&t ot wiifr vadife @ e ST W
i g fr Iuet T WMo @

2

o 7 T A o Wi s
feur | Bfbet 7 aei o R wor g
g & fir o afkai gu avdy § oY T
# qu ot § 1 Tk e A frer
N ot & ooy £t 2w qrhy
o S o TEE qrh ) e
et qw wed Tt &1 e wren
2 v e ek A g o
ar Y ¥ ot e i Y, P @
SOE LR X R R
T W A ww T o g Q@
WA F et & 1 v s oft Ry o
WA g www e
wefY AT ¥ Y oY, e o o
W & wf wad o ey s
NG a1 ww Fe AN agwar
TR AP oy e o fer
T WTW T T WTT N g e vy



. 509

D.G. (Min. of

mgmwmﬁ?hﬂmhﬁr
T e §

qreY #Y smEent & ak # & s
et ¢ f wre e 9 /Y oag S
TEL &, TAA AT I¥ I F RO FT I0-
TN FTH NI TYAAAT ¥ T & AgU H
24 g9 AT AT § WX gL AT
AT FFAT 2 1 AT AT F W W
g T Sfrm ® 7@ R e
s 78 & safs gmd o &
WOETT WY TR E

IaH qTY A9 AT ZJAAEH § I
foq st @ wT R ww@T oW
wafis 3w & qHA W GWET §T T
Iufeafa & secwdw & 1€ 3,000 ¥

TR TqEdS T e ¥R R

TN aF § | FTH e ¥ ag g
TTIE @I E WAt A Y wy
| AT § | T v A feafr wror oy
N whed sz Imw g fe
T ¥z wr wifyw fe 9 59 O & Auerx
T FZIAN FT 7T NI ¥ AT Forwrr o
TF we@AT W AT I« w7 omar g 9w
Tt W gIfem W ot w1 oweere
AT WY W) @ = 9 9@t o9
T8 & ar ot N o F AT o @)
gagtzm ot w1t ¥ A sgEer
T |

FTRIW F fav gwm w2w A A
Hfg | vow w2y o T F AV w7
& o ogre & ¥ arft &, weh ST
gfr wer wqw ¥ AfeT Tl A w
ot wft wifew T #t 5 a7 zgEdew
Td s gt oyfe w7 agTEm fer
G | gH AEET 7w g 2wy
Fmd o dwr faer ok F e
gt TaTet o W fw g gE v A«
taf(i‘r TRTEl 9% 9T q'gt Tgr av
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¥fer gt ooft & A qer &1 awt W
©qTet WAt @ WX gW 9% awg wF Iqw
HETART FEIT FY TME 9T AL FT @
1R frqe 7 gwew dR wRaEd
¥ & YT gager 3w qEar W AR §AR
¥ gy aEidmT 20

FHIFY, T § fi¥ 7 A
qET WA F1 T A faw amad,
Ty WEEd Y A ag # fe g &
dmfE Ay amy vor @ § A
g W N W T v g v A
gear & fr gt & 9w famgm oA
TR A3 WX 98 § 9T 1 aguEn
A F faq wulfq 97 o A EA A
foe oo gar g A AEY #<
@

™ F o & q*ﬁ‘ﬁ‘{'ﬂ'ﬁ'ﬁ
TTF TR FAT q1gaT § A 98 R}
@z ¥AT ¥ faw @l ArEwas
AR ) AR ¥ A ¥ g -
#z ¥ gaqr Sar A 2w A TR
A FE FT TET FJAGT 47 WL T34 2
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A F @ ¥ awe fag &9
% fr 9w fam & 9oq " 0% & wAaA
éf fFar & gwE | 195152 &
15,834 =7 &g aaré, 1960-61 ¥ 94,
202, 65-66 ¥ 2 @& 33,317 WX 67-68
¥ 307936 T4 @E AT | TAAAE A
Tqq qreAT F &g FT AT AL AT AT
Fa®T 75 84 wfaw : &Y d=r ¥ =N,
@0 AT ¥ FE FT Ag 34 qEy
qq & g9 A frad g § faf
gw ot fF ag wE oW FaAw 29
whrer: & G217 X 7% 7@ g AW
E fir &g &Y demarT &9 FT AiEd
grac frear i srwr e 1 3@ & =r9-

T U AT FT AT T W @I FEAT
gt § W Ag 9z fe 3w foeet A
ﬁthtggmtggmmmﬁ
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A g § v afeT Al WS, g &
= ¥ $gAT TgaT & fF W ' A AT
g A IUET AT B EWR 4R A4w
T Y {1 g whiw s § owd
TEY ¥ WX WX IF FgH. TGRAT W
- @ 78 guT ' ¥ fAw, i AT #
. g 2L AR & H AT A &i3, Ao
gfiz ¥ gatew & 1 afT oo e e
e F1 LA R F fo A ¥ 6
Aem T ¥ @ & o e et
Y FET T 47 ¢ faar s A 97 AET
 ATAFAT L | THOE ¥ g WA &
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TER ¥ qoEar 77 g9 A ¢ d fAag 0 € F e & | wAst won & ar
AT FT AT F HAET TF A FIEAgE  qTq 3w g Wit giwe @ g
sYomT g1 1 W & 99 & fro wiw vl AT aTU 3w QR @W o W w -
ﬁaﬁr%_‘-u’h weferdi # qerare - H ag §e AW I I WO @ A
A AT A Y aeEl § fio W WRNR G #T far d oow, o s
X ¥ 1 A ww Ay wger Wi e §  FAN-AAT WA @A ¥
wx &, & oft safem 4 Y mrar & ag  dHATHT oX Ewiew 99 @ &1 gafed
fec 8 A mrmr vk @ ag § ag T W & A A g7 Afod 1 Frarai
?@W@i'ﬂé‘fa‘maﬂ‘fﬁwm' ﬁrmamﬁmmfﬁ%
A Y et A qe el @ ek @@ g g dar frdem o e s
e sfes s i § 1 g} aw qw @Al W W A gfw W ww
T TE GRS qr A g wfE aed vl ot e gw A awet
AT F dermar ar e o w1 qerdtsgE v wwIET @Y o o
g 21 @Y g¥@ @ @@ A MR, DEPUTY-SPEAKER : Before I
l.ﬂ'ﬁ:‘gq’ MAMEATTF a9 F!:Eﬂ 3 cl:;ll_lm;any! M—inb;mﬁ:tmhtheh (éonlress
- P e ot : T es, 1 chast’ out that the Congress
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gifed TR A F A FY oF frem h;h‘ exhdusted the'fime allotted to it. But
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R & f Tt S sfe e Rty Y S oy e
¥ ot S s A R @ @ aff g e @ g W
T HT I K afi w7 ¥ dArq TR R wr gft # g dfe e
ﬁ'*&r“r_ﬁﬂm_'_“ WT R I A AF gritrow B adr i aw Swawm A
%’Tﬂ‘ﬁm'w I E%"‘fﬂ"'“imf“'_ araifen Wi srfes fedea oY ww @
W' A S § R TR e o § 1 e b gy s 29
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HTC 7T, ITH ¢F WA 971 9, faw
AT & 99 F FIC G FY F & o
T &1 a1y | afs gam FAw quTEnE
writ o< &Y fazgrw fear @ ' wg fF
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Y et 7 aT W SuEE qar fear
3.1.68 & 25.1.68 % 10 Fgami WK
4 e ¥ 7@ w1 fewww fwar
I aEm ag 2 fFad it =t oW
39 A AeE aF 8 @
sl e A AT A g 7 U
& sarar fadresi #1 9@t 9 a8 AF a1fF
T ww s § MY oo
¥ | T qZ @ F1 f@eww F< aEAN
a1 S Y TS FT AT FO9 8 qTEw U
IE S F g o A AT @
ST |

¥ ¥ 9r9-AT9 A4 g8 g1 &
=g 23U # FOT 66 Aver WIEARY T4y
&1 7 forw foedr ¥ aud § 790 W g9
graAl FTaga @ $9 AwEar g afz
ST AT w7 9K gt 7 fRET S9mg
at 98T X IA ST AT W@I@ SqrET grlr
FifF g el #1 FA F FTRO T80
I §IR FT T TG FEATT TEY & amar
¥ o Tg qT Y 1662 Wi wed §
I H § Tga T TG qW T §
50 fad 3 fdew & f sfeanfel #y
AT IR & 7% wrAwwar W AW
FEfF et s  sw wgRm fea
oTg atfe 7zt X @=w @1 frafo g
g gest & fautar & ordem &Y 9dw
# sureT W R 1 g &Y ama fae
¢t T F A s oI
# 9 fa¥w saw for s sofgdn
afz @ fer T @t & wrar wwar @
fe Wt sfrgrase 71 5 F2y #71 W
Y fasrm 9 g wfmi offaay &
fawre faee &1 23 a8 w2 F¢ 4& |1
for o wTo A A AT A7 )

SHRIMATI UMA ROY (Malda) : Mr.
Deputy-Speaker, Sir, | thank you for giving
me the opportunity. 1 know the timeis
very limited and I shall try to finish my
speach within the limited time.

Sir, out of 136 million hectares of nett
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cultivated ' area only aboit ‘25 million”

hectares'of “Jand are irrigated. Buf évén
this is not utilised properly. Only two to
15%, of the irrgated area grows more than
one crop. What is being - done to educate
farmers to grow more than -one crop in the
irrigated areas 7 India is a riverine country

where big perennial rivers are flowing back
to sea-and thousands of cusecs of water-are -

unutilised. This can be easily tapped by
river pumping sets'at ‘much less cost than
long-big viver vaMey projects. What has
been done so far is not very much encoura-
ging.

In my district of Malda in West Bengal
although some sets were set up but full utili-
sation is not beieg done. I can assure that
Mailda can’ be' made “surplus in both
Khariff as well-as Rabi crops,if the waters
of the Malda rivers are tapped instead of
allowing'thent to“go waste into theé sea.

Today'swe are happy about the' results
of -high-yielding - varieties* and hybrids.
These wvarieties need more water as well
as fertilizers and manures. It is a pity that

even-toddy we are not selfisufficient in the °

production of fertilizers and most of the
factories are working below capdcity, even

less thamr75%, capacity; and weare spending -

crores of rupees for importing fertilizers in
addition” to the normal rountine import

schedmle -~ of "cereals ai-a huge cost -of
foreign exchange. The presenl supply of

two million -tonnes of fertilizers will be
fully utilised for the ‘high’ yelding - varieties
alome. - Then what - abowt the irrigated
crops and other cash crops like potato,
sugarcane, cotton etc, 7  What abolt
vegetable growers T

Malda is one of the largest pulse grow-
ing districts of West Bengal but the pro-.
duction per hectare is coming 'down day"
by day: More intensive attention is need¥d
to increase the per hectare yield finding .

suitable high yielding pulses suitable  for
this'district. = These pulse crops‘in wddition
to production of more feodgrains -can-sup-
ply a large quantity of vegetable protein
and improve the soil as well. What has
been done so far in this district ?

Our farmers are fighting a losing battle. -
in India is the™

The -price -of fertilizers
highest in the world and ‘douwble to that of
Pakistan. Basically whea there is no
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difference between ‘the farmers of India and’
Pakistan,--then why the Indians farmers
should have to pay double 7

Do we have figures Tor cost of produc-
tion of'all'the crops’in the differemt -agro-
climatic zones of India ? If not, then how
is the procuremént price of the farmers
produce fixed 7 if we do not give the -
farmer an attractive price for his produce
and charge very high for his supplies then
whiat will induce him to'raise his statos

“ from one of the lowest producers in the

world to the highest ?

My district, Malda, has the highest
area-under mango and the largest area in-
India under FAZLI MANGO—the biggest
mango fruit. This mango is not only very"
large in size, sweet in taste but ‘can stand
transport to a great extent without air-
conditioning. Even simple covered wagons
are not available in time and every year a
large quantity of fruit is wasted. Mor:
close co-operation and co-ordination of
work at the highest level is necessary so
that the farmers may not iose.

Mango in general is alternate-bearing, -
which, however, is said can be overcome
by irrigation and " judicious application of
fertilizess etc. Inténsive research on ‘this -
is urgently necessary. Annually Malda
producés mango worth abouta crore of
ruyees and this fruit "helps the people of
Malda ofien to miss a cereal meal. Even if
we spend several - lakhs of rupees on the
research on altermate bearing slone” we-can:
be rewarded by the 1009, production and
income of several lakhs rupees every year
less™ conmimption ‘of cendals' in which we ~
are deficit.

Incidentally Fazli Mango is surplus in_
Malda: At present we dre earning foreign -
exchange: by expérting other varie-~
ties of mangoes. Then why don't we iry
to develop a market for Fazli ' mango also’
which “can be quite "attractive as & dessert
fruit 7 Malda has already an airstrip and
we can take thé help of ‘Calcutta port for
this purpese.

I would conclude by saying some thing -
about jackfruit. Jackfruit can be grown °
throughout India and 4t is both a nuttitious -
vegetable as well as fruit. More work on
selection of suitable varieties for different °
agro=cliniatic gonbs ‘nd thei? multiplicativn =
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and distribution in the most suitable areas
. are yrgently. required now.
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SHRI KARTIK ORAON (Lohardaga) :
Mr. Deputy-Speaker, Sir, I would like to
thank you first for giving me this opportu-
nity to support the Demands for Grants of
the Ministry of Food and Agriculture,
Community Development and Cooperation.
Since many hon. Members have already
spoken on this subject, there is hardly any-
thing new which I can say.

It is a fact that food and agriculture is
the most important subject in our country
and it is the way in which we have tackled
it that has distorted our image before the
world. Mahatma Gandhi wrote as long
a2go as 1946 that the need for providing irri-
gational facilities to all the villages cannot
be over b it is on the
foundation of this that the progress of
agriculture depends. In the absence of
that agriculture becomes a gamble. Itisa
sad commentary on our performance that
even 20 years after our freedom we cannot
say whether it is a gamble or not and we
have not been able to tide over our short-
age of food. We have witnessed during
the last two years unprecedented droughts
in certain Stutes which became famine
areas where emergency programmes had to
be underiaken by international organisa-
tions like UNICEF, CARE, Red Cross
Society, Mational Christian Council and
others.

2o nd
1zed

15.07 brs,

[SHRIMATI LAKSHMIKANTHAMMA
in the Chair]

Of course, some of these organisations
served the country purely with- a spirit of
service but in some of the tribal areas,
like Chotanagpur, some of the organi-
sations found a fertile ground for conver-
sion. We have to admit that conversion

j# taking place in large numbers, and that
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also of people who are in a state of help-
lessness. 'We have also to admit that. it is
because of the failure on the part of the
Government to provide them with food that
these people are exposed to the dangers of
being converted.

Whether the Government admit it or
not, the fact remains that there have been
many cases of starvation deaths in many
parts of the country. There have been
cases of people eating barks of trees or
meat of dogs. There have also been cases
of people of the age group 18 to 25 with
just one or mo child having undergone
operation under the family planning pro-
gramme just to get Rs. 18 or 25. It is the
prevalence of this state of affairs which
distorts the image of our country. I am
not saying this with the intention of criti-
cising the Government; I am narrating
them to remind the Government and the
people of the onerous responsibilities with
which we are charged.

I am a little surprised how a country
like ours could be short of food and our
people could be so poor, when we have so
much of fertile land available, when we
have big rivers to harness and a tremen-
dous amount of manpower to tap.

I must say that in the presence of all
these our country should not have gone to
the extent of starvation. I have drawn one
graph from which it appears that although
population has been rising at a uniform rate
in one straight line, our food production
has not been doing very well. We have
got 21 million acres of land which can be
brought under irrigation and as much as
290 million acres of land which is under
foodgrains cultivation. Even if we work
out at a very conservative rate of 15 maunds
pur acre it comes to 210 million tonnes.
On the top of that, we have got high-yield-
ing varieties. Some of them have gone to
the extent of 3,000 or 4,000 kg. and also
109,000 kg. per hectare. If we work out
the high-yielding varicties on the basis of
6 million hectares, that will give us at least
another 12 million tonnes ; that means, in
all 222 million tonnes. Even if we take
that our country has been affected by
drought to the extent of 50 per cent, it will
come to 100 and odd million tonnes. Even
in¢luding 9 million toanes of foodgrains ag
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eaten up by rates, it will be round about
1G0 million tonnes. I am unable to under-

stand how we have been facing this situa-
tion.

D.G. (Min. of

1 would like to suggest some things to
the Government. First of all, whenever
they plan for food production, they must
always have a factor of safety of two. We
find that we do not have even a factor of
safety of one when a factor of safety of two
or sois the minimum. If your require-
ment is 50 million tonnes, you must have
100 million tonnes and if you have got the
requirement of 100 million tonnes, you must
have 200 million tonnes, That has to be
the design for food production of our
country because no structure can be design-
ed without any factor of safety. If any
structure is designed without a factor of
safety, it will collapse. There is no doubt
about it. And that is where we find our-
selves today, because we do not have any
factor of safety,

My next suggestion is that if at all we
face a situation like this again and non-
official organisations like CARE, UNICEF,
the Red Cross, the WNational Christian
Council and others have to work in the
famine affected areas, all the grants that
they are willing to offer to us must be
handed over to the Government and the
Government should be the agency to distri-
bute the food.

About free kitchens, we must realise
that if we are really sensitive of being Indians
we must not consider these free kitchens
as free kitchens ; they are centres of beggars.
Photographs of poor people at these centres
of beggars have been taken and sent to
foreign countries and they have been dis-
played in foreign countries to show what
India is like.

About family planning, as I have al-
ready stated, people have been resorting to
family planning not with the intention of
planning the size of their family but with
the intention of satisfying their hunger. 1
think, any money that is spent on this is a
waste. If the people are fed well, they
know that they have to feed the children
and they will not go for production ; but,
if they know that they are not to feed them
at all, they will not go in for family plann-
ing. During the famine period also pro-
duction went on like anything. Why ?
Because they do not know that they have
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to feed them. So, family planning must be
surcharged with the conviction of idea
rather than with compulsion.

Then, I come to irrigation facilities.
For instance, there are some areas which
have got too much of irrigation facilities
while others have not got them. I would
suggest the hon. Minister to take certain
steps 50 as to make each area self-sufficient
so far as irrigation facilities are concerned
so that there could be no problem of area
restriction or something like that.

I would say a word about the removal
of zonal restrictions and on the movement
of foodgrains. This must be done away
with. It is affecting the very prestige of
India. If we say that people in some parts of
India are starving while others say that they
will not allow the food to be moved from
this area to that area, that shows we are
not conscious that we are Indians. There-
fore, this food restriction is a stigma on the
Indian nation.

15.16 brs.
[MR, SPEAKER in the Chair)

About the levy, if anybody has got too
much paddy, obviously, who would not
like to part with it 7 And if the prices are
fixed, naturally, they have to sell it at any
time. But today because the prices are not
fixed, that is what happens.

MR. SPEAKER : Conclude now.

SHR1 KARTIK ORAON: [ would
like to draw the attention of the hon.
Minister, particularly, to Chota Nagpur
area where there is no irrigation facility. [
can say that although it was one of the
worst-affected areas, the people did not get
anything in that area 1 would like the hon.
Minister to pay attention to that.

I can say one thing, that if we can give
priority to food and do everything under
Command to make ourselves self-sufficient
with the safety factor, [ can assure you
that, in our country, we can have project
like, Bokaro, H. E. C., H. S. L., one
project every year on our own, This shows
the importance of food problem in our
country.

Lastly, | would like to thank the hon.
Minister who, duriog these difficult times,
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has been able to pull himself out with dash
and determination and has been able to
face the challenge of the difficult times I
conclude with one poem :
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it wfaw e (afwan) @ A
g WEIRA, W@ qar Y WA
# gt ox v go & @@ Ao R F
afy MAR TF FATE, I F FATE
FgaIFmgm & € ¥ qw W
I 74 R |

AT T WAET &9 §, IO WRW
Ffa w939 ¢ 7@ ¥ 947 ol ¥ 80
Ry F qe) v E AR 20 D
A gz e #, fad@i % o W
A & fordk qugd FQ@ & | WA WA
ag WIeE W@ E—

e faar

B AFT g Aw Y qor S W g )
FMATIIAFTUEFATGAT §, a7 &
¥l ok W@ ad E, fee o W™
T fram FT I®TE W@ gwT & WK
AT FIHT FT I T @Y q@ wghnr
frmar @, @t @9 36t ¥ g
Wy urew fde @Y s iR g
o dwT ¥ s Wi w7 vz g2 s
T EHTR feamal & o wER T e F
AT E T dw Y R ¥ W oW
HTT Wgar |

FRIWE W W v § wda
Iofae @ & 57 Y o0 A F s
TT gHET TN G 2 W F amew
JI T @ ¥ gurdy Suas wwA W
TATEYET TE ¥ | IAETOEET AW,
urg, afear, Teige st T AR
e & Y oo ¥ AR gu oft
oRTawE §, 9@t o S w g of

. 15, 1968
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YT W wT AeE T e w®r &g
fax & afedt &1 e famr gur &, ¥few
A e ®, g o %W 9 #,
forad i s s fageht & &7 ww
AW ER TR F 2026 WrEd
T A E o zfmm AW F oA
TR ¥ g, W @
& o @ & f5a% s a i g
A AT R g AR Ry g %
Tgt ¥ WF0 FT IO AW & Ak &
ey &, Atarer; fefnf, $YT amoew
F G ¥ T 9T AT 909

A PR W W@ 4T A gR
TRNE § J@9YL & 1 & a@1 A
i famrs o3t @t 7T F1E wig A& Y
yogee 31F 9w gfw ¥ yfadw
fram &fagT wergy, fadres< giaat #r
AT AT qTied AT o &1 oA
g % |

EAR §ETH AT ¥ wEA W W
afew afa gt & | v w1 S
w8 awiy wet & 1 TefrgT & i, afer
o wy oY AT AT, GEE &7 J9iE
Fot E 1 qmafs F1 O F fay dim
% fiert oo §fr aiw Wi wTE
% feat ¥9qT qER @I AT W
FEE! AT I WA F wg 9x fww
T wifed avfie wow 1 #@E ¥ e
T W

frart #t w9 ¥ fay wagfal ¥4
derd afew IR Fafer dw, Fe
AT 4% dR @ 9% ¥ fafem um
¥ R wur fred o7 sEenm @Y
aifgr | frel Y W ¥ s,
ofeqrr ¥zw cgwdw, dwed wt F feen
FA Y AfFT Az g AR T
foar | fET ¥ W fem o
wifed arfic e wod w1 ® g
AT A% | Ag A TqWAT W
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7% §, fF gt agi weEe qgadew W
<Y AT TR G gk § Afe g
s T Y A T A @
STEAT TPEAeH § WA W @ a1 Re
TYATH T ITG AT R AW g
¥ Zgaa qAg AG | qg W wWA A
& O SR JAAT A FH s
¥ o 2 g et Py & anq few
Ty qifE 9w 99 afer ¥ 9 9 aWA
T oy & | K s wwemefa o w7
HTHTX S%e FTAT 15T § 6 9% w10
TR TET TgAAN & THA gA ¥ | AW q¢
gRhaatwmisw e @R gaw
fae =ifew, ot §9 &% 9% g€ Fwer
B g1 W |

gUTE & X % f a1g agw Wt £
wafar agi w g o e W
Nt Tifgd | e 3w TAW &
s At fod #Y faar o wnfedr
g &e% I & wa R e w)
forar T | @ wHEA X A oy Foid
& 4 SEF WgE q@l W—I9w W
wrfa a# ffd M @ wiEE
frie & e geamms ¥ 4 weehy @R
wifed w1 ¥9 419 8 7 ¥ 99N ¢
wfe ad war< i off foet & oY
¥ greeta %1 woar g # s &
T HPAH T WIWI 9FE FET 18T
g fF o g R Wt sl WK
gl # 3g wwar A9 fw s #
Wt TR &t ifgd & o % gomeEe
e faerm &1 Ay w3 aife Tgt & W@
& FHET TY g7 % & &1 A%

FATL &7 § wW T FTARY g R
w@ 97 % agt W ¥Igwwe ¥ faw
wTo wErger §7 ot dfer g o
1€ ggrgar 7g a1 Tk | W sy &
it 80 ey A W 20 feft o=
[WHAamgwpmy F o= 50
Frady T €1 o o ofr 50 ey
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53 fegr o agi o aadwere #x
QY T AR |

gAT Agr e W Afgar whiw §
o agi X Fava & fau weEt W
ST AT Fegy AT 1 AR Igi I R
o ¥ fawfaa a3 fear @@ @7 @
FUTT €97 F IR FT GFA § | AgH
9% et wfH A1 A FTH (A g
Wl T I TERT AT AT §, MW
Rafcar, wewee WX afear # s
frd et gl g T & @ ¥ wift
AR I § g IaquEe
gifas FY O wEgd Y ™ FAA
Fig e o grw § 5 =%
far ww fadm afwfo & fanfo fear
TR AT ST iy w fF aM &
T ®t 7TAr | v agrd o wwdr @
fawd e gt & a9 & ST & g%
A 7 WA wwar @

W I F &Y ¥ ufaw 4 wfaw
e § Femaifer sRdw & frhw
fear smar wrfgr | W = oF g
awaifea Gl T AfeT ag w9 7
qr€ | T Y wifEd fR 9w sl W@
oY § <Y 9T F | AT 9T I Frew
T 16! WY &, GO H gy fe et
IR aft 1 ag o ¥
iy WR fow agy W § ww fad
R § ATYFF AT FT g FE@T
ek | fefewe afaw ox o witweaw
Ghfrafor asaw g7 Tifg? @i <
fe wgfre gf a=xi ot gfaar gt a3
WA TAT IHET FT AGHA 1 AF |

SHRI K. SURYANARAYANA (Elurw):
Mr. Speaker. Sir. 1 am coming from the
IADPFP district in Andhra Pradesh. | am
closely associated with the scheme sponsored
by the Government of India as well as the
Andhra Pradesh State Government. Where

there is a necessity of help to the agri-
culturists, where there is possibility of

1999 (SAKA
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construction of big projects, especially cooperative joint farming society organised

inter-State river projects it should be dir-
ectly “financed and dealt with by the
Government of India. With our experience
1 would request the Government of India
to take in their hands those projects which
are being financed heavily by the Govern-
ment of India, to be taken up by the
Centre. Then only the results will come
as we expected. From my experience I
know that the funds are being granted by
the Government cent per cent through the
Government of the States. But, then
there is a lack of cooperation in the various
departments in the States. Only with the
cooperation of the different departments
and coordination in the various departments
in the States can we accomplish results.

When we go to the construction of rice
mills, we find that electricity is not there.
In Andhra Pradesh the Government has
given nearly 100 or 200 rice mills without
considering whether electricity is there on
the spot. We are suffering now, They
already constructed nearly 100 mills in
Andhra Pradesh. We have been suffering
for lack of working capital in the coopera-
tive mills.

Our experience with regard to the Food
Corporation is this. Even though the
State Government is procuring paddy on
behalf of the Food Corporation directly
from the agriculturists it is not being
obliged by the Government or even the
State officers to allot the procured paddy to
the cooperative rice mills, How can
we wait and expect good return from the
co-operative rice mills when these things
are going on out of the way ? The result
will not be as we expected in our plans,
This is one thing so far as the rice mills
and other cooperative are concerned. There
is the other thing. There are the coopera-
tive farming societies in the various States.
The name is very sweet and attractive.
But the necessary incentive to the farmer
is not being given. The societies are being
organised by self-interested people taking
some interested persons of their own
without the knowledge of the agricultural
labourers and the landless poor. They take
advantage of the innocency of the surroun-
ding villagers and the agricultural labourers
and exploit them. In my district recently
nearly Rs. 4,50,000 has been granted for a

by an individual with most of the people
from outside of the area. That is, Chinta-
lapudi taluk in my constituency. There is
a fertile land but there is no water. Near
about 1100 acres has been acquired to a
cooperative society. The men organised
the cooperative society with some 40 or 50
people. But the local people, the labourers
and the landless poor never knew that a
society is being formed in that area.
Fortunately at the time of drawing the
amount the Deputy Registrar of Cooper-
tive societies has come to know that the
society has not been organised by the local
people and as such the Deputy Registrar
withheld the cheque. The promoter had
entered into a contract for removal of the
bushes in the field to the extent of Rs.
34,000—that means, Rs. 320 per an acre.
Usually whenever the cooperative farming
society is there the lands are being given
to the agricultural labourers. They them-
selves remove those bushes without any
extra expense. There is no necessity of
financial help or contractor for this pur-
pose. Fortunately the Deputy Registrar
and the Collector has taken proper steps
to putitin right lines and ordered for
dissolving the bogus society and organised
it with local agricultural labourers and the
landless poor. Unless the Government of
India and the State Governments take
interest and some special care the farming
societies will not be working properly as
we expected and the fruits are not going to
the common man or the poor agriculturist.

There is one thing about the high-
yielding varieties. Sir, where there is an
incentive given to the agriculturists, he is
giving his best and growing more food
without any hesitation and even without
expecting any price increase, | know these
things happened in 1933 also when
prices fell sharply but the agriculturists did
not give up his cultivation and he did not
hesitate and he expected more things will
be considered and the Government would
come to his rescue and save him even under
the British rule. Now, the Government of
India properly considered and have come
forward to help the agriculturists in all
ways, but in regard to the implementation
of the schemes there is a doubt in the
minds of the agriculturists,
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Sir, even though Dr K. L. Rao has
agreed to give the current, there is no
possibility to get the current immediately be-
cause there are so many Rules. Same is the
case about fertilisers, same is the story
about allowing land to the .andless poor
agricultural classes, So, unless all these
things are co-ordinated in the Agriculture
Department, agricultural production will
not increase as we expect by 1971 or even
by 1981. 1 would request the Government
of India especially to take special interest
in all these thingsin order to see that
obstructions are not put in various
Departments.

In our State as an expsrimental measure,
all the Departmental works in a district
was entrusted to the Collector, Now,
within 3 or 4 months we have obtained
good results, He is taking all the Heads
of the Departments in his fold and control-
ling every Department at the district level.
This co-ordination is not there at the State
level or at the Centre level. This has to be
done. Within 3 months we have got some
results. He is taking all the Departments—
the Co-operative Department, Agriculture
Department and the Public Works Depart-
ment, especially under his direct control.

This year, for rabi crops in the Krishna
delta area in West Godavari district they have
agreed to give water only upto February.
Some of the agriculturists in our village
have taken the risk and sowed nearly 1000
acres. It is now giving 3} tonnes per acre,
This is my experience with the farmers in
the field of agriculture. In regard to high-
yielding variety also, in West Godavari
district itself we have planned last year
2000 acres Taichung MNative. Now this
year they have planned nearly 22000 acres.
In our own village last year there was not
even one acre of high yielding variety in
the first crop. Now we have sown 1000
acres, all the people in the village coming
together and the agriculturists families now
are fully engaged and getting all the benefits
now. So, my humble request to the
Government is that before sanctioning any
central scheme, the Government should see
to it that all the departments are co-ordi-
nated and implement the schemes and help
the agriculturists.

Befone I close my remarks, Sir, I want
tothank the students of Kerala. Recently
they have formed themselves into an asso-
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ciation and they are going to spend their
summer vacation in villages and helping the
agriculturists.  Sir, instead of sanctioning
all the monies to the so-called Bharat
Sevak Samaj or even the Khadi Board, give
some grants to these students for such
activities. Even in British time we have
developed cottage industries without the
assistance of Bharat Sevak Samaj or the
Khadi Board., Sir, I must make it clear
that | am not against Khadi, I am not
against the village industries, I am all for
them, but the poor agriculturists would also
be helped. The agriculturists are not being
treated at least on par with other classes
of village artisans. For every festival, a
5 naye paise rebate is given on the sales of
handloom cloth but for fertilisers there is
no rebate given to the agriculturists. So,
please consider all these things.

st wgraw feg WAt (¥)
weqe wEieg, A ¥ qHS § 9@ gw aw
AT FT ST AT oA &7 FEAT §T T
2% AT A AT | OF AT T HH
R AUS SAUR LI L
Ty AR A A § IR
¥ FFL AL TF TEAL I A A F;
I | TF qW SqTE qRrEne g g,
FOR AT g9 G A §, A A
qaTaTT w9 g § S S A 69T
&Y ot & | ST 98 99ar W@ar g |
oL gHA IANT AF J AW @ ghar
@t TEr W g A€ 9T | g 3T
arar g fr i dmragr & gard ot
W fr wrew § g o T aew &Y
feadddFydma N g
fiF waT @ &% T T g gl e
1 a8 d7 Frw TT W1 IZ IA A

. qwAT & 1§ Ao g oW T § we

Fo WAt g fe feaw e wafa
Tt 5 s wEr @, faw A
i fae a=mar & fF 991w
afe s wrE ag & i feam daw
wfay a=m @ & fe fawr arei ®
HTAT g1 O qg TF A Wil ©F a @
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at | qw e AR § g ikt
I R F 7791 fagmae & mferdy @
¥ oF 9T § W AREE ¥ 989y aw §,
39 ol # &7 Freg 90 FT I TS &
Afe frer st § snferdt At & wafy
framt & faAi § | goeTe et W
& & o Faw ot TE I w6
fas Y TE o= FweT 1 WTOwE F AHA
NN www ™ N wTEE Y Sy
Frwat w1 s grer ar W A E
femmn % oz gara 43 9ma A A a0
ot Ag AT me 1 91 gwdt @ WK
Y #Y daraTe famr A Y dEER
oIy agEEA ) wwgae ¥ A F
e AT & @R IR AP AT o qwa
iR o 1= fearmx § oF oo
o wR@ER & ¥ 9 gwar § afer W
oY ARE A AT W o & &
wY &t 7g w30 A fve SR A
T o gw @ oW At T aw,
" & A7 AR e R & fiw e
aft g & wf@ 3 A qx fearan
gwar § S UF W A FOFEE A
AT AT & BT W ATHT GO T FH
Wk Y@ & fFag w= fm
& T T

sff sTeE TR ATRR § g
FATAT AT FHAT E |

=it wgrew fag W - A
AT GHAT § A AGFELH a7 @ ge |
€ WY a7 TGN A A wwE o
a2 1 ag wifer § w9 § 9w faw
semaw A farad Y qre ¥ AT
w1 AT P &a &t @ oW
fag wma & 73 faw @ & w9 WK =
HTHIT §9 1T &7 TAIAfed ¥ 9 W
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et 7T Y fr s AE ogE A
7E 7 ¥ forg BT W q¥ A A
I ool @ o\ & 7 il 7 el & g
% et € qg, A A @ ot o
odarios & ¥ & w=w W W
41 W WX T ag ¥ <IN e
ar Y § afem ' g faw mfast
% fgdl 1 @9 7 & feww § g &
T Y e ag g @ R aAad
& wE ¥ {9 &) g SEd #1% W
iy qar A are AR 1 g fe feem
T 9€AT WAT AEN ¢ @fAC Ag A A
TWATFHFETPS FT W E 6T I
T FT TRAT 9 F1@T § &7 G gadt
# oI 98 Fwg ¥E FN Al G |

W9 A AT A & A AAF AR
Pl & /a0 7 Wy 37 4F feew s
W ivawmawr & AT
T 37 §F F famre ¥ v fam aFn ?
arfex 2 fr ag 7@ fodrem fr s @
w4t ¥ e fe femA & 7w 37
9 ferea & faame @ T awr £ 7
a5 owm o s 9@
S F IO P FA ) IR A4 oW
AT A AR W I ¥ feEei sk
foa mfewi & f9 & oF wert awew
g € 1 frarl W) fremfosi & e
¥ 3§ werd #1 79T W q@ guA @
foar f5 8 & w= wgt 9 w7
W 37 & fwzw fawr, wd T 10
g fawr 1 3% § wEw ¥ 9wy wArwr
AT, 75 HrIAr 4 fer 0 qTw Ay
7§ vowt oy § s freEd e
MR FET R A & aed | AR
I FF AT E ) AT D O
AN AR AV | AW Ew W @ AT
IO R § G W TG gHA HO



561 D.G. (Min. of

tar 2 fr Fopady & feamd & qamw
fasrmr e oy % g qor A faar
¥ 1 gR Y A AT AATE FA AT
o g gy § f5 w= 10 w99, 12
w1 16 wow 9Yx 17 9q e & WE
¥ fawar & 9afs A @A S Ow WA
o faFdt § AR AT FEET wew-wE
faam & fasr & 1w Wzt fora & w2
# afer 15t 2 qgt @1 IW T AT WA
17 597 T 18 797 foew faer Smard
s wzt 99 a7 o=y &Y ofe 4@ 4
agt I=aT AT 10 Ty 97 £ faw gwT )
T &7 WTT WUT wAY fawm &1 4
suraT freAT 2 &Y Tz 9w Y AT R
af® &Y gz ¥ frerar 2 | v frarnfas
o aF # aerd g A1 99 werd ¥
gawt g fa aren 30w oW &
TaaTer fe fod sTasd 727 WA
fres & I ¥ FT U F7 T FY LI
Foam sy ovig @ & fF 3 7T wd
37 4 fages 9X To A0 WO AT X FRA ¢
a@f2 %% | @fag FrE @ TG AN
Ay =t arfgy faed a3z fegm, @
zeaTe At T Agan, ag framw faw
FEA A wfem T E, T F Q@A T
a% | g7 g a3t Frer aaT @ 9w T T
fafrmm wrr wa% foo oF ST &, AR
fec g S dwT ww aifed | afer
AT FA AR AR
R T AT & fe P w1 HFE A
Tq A WA 9T, W A WEET &
T@T 2 1 WO 24 g @ AR fei
# 2, sy wfY gz W e o

#T ¥ AfeT 8 ww zw EI‘I%'\‘QI
fefrr wc wood frg gewa TR
foragew & gor 28 arw & A w
FEEA ST Ag T AAN 2 wWiw =
At £ fesltr ST TFEMT R | W AT N
Porer wrar s Wt aRd € 12 W g
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9T fefTa T Fam o SR F oy
wq A g afF gR AT g fs ag o
o sarEr E W A A oAz
frat ag'w o1 foaar dfrs Far g 20

T AGET T et ® sz 2 fF
g qust e frar & qw fedle #0
A, Y qg Feftor Fear, afeq soa
et Wi # fenar s &0 famer SR
arF 71 ot fmarf 8, s At 9
FT AT & At | 92 ofeww F owew
aw 3 T A | ofemE F A= A A
&% W 99 9 6 WX 8 ®o FFeT fagnit
o 40 THEE H AwTE ¥ fras ooae
A IR E TR AN T W af
i gan A qEAT & 1% g 40
TLEET F IA 50 TH F 9w § 1w
FEEA N4 F aax 39 aw@ ¥ gaar
€1 ST T T £ | '

§ W & w1 wrgar g e wrordt
F qE AT AT TR FT Fww
I ¥ xE wwEer | wEH Fram Ry
ﬁ'ﬂ‘ﬁfﬂ"m‘?\"l}‘tﬁﬁ'ﬁ‘ﬂ'r &, qar
ITArET W WU T 2 feer ay R
#1E wraEr A frar 20 fow & o
Aot fawras #X @ E 120 @A T
TAAT GATH FH F aw® W@ faw
WAl &1 wrgAEmTm T FT o9y §
o i 3T ag ¢ v ot ffs w1
=19 & W 0 # GUT U F ore
TG AT FA Y FA TEHR A A F
e # ow Aifr feifa s =i
foa1 10 971 20 919 9% @0 9T g%
H Ao AfF Tga N FE@I R |

foaw dm w17 § T AT IAW
IaAT FuT A Hf fyaar WA & e
Ffafer d frawr 2 a7 @ 7=
wrehwhuﬁvm fer o w&h fi

vy s A} frw T & AR Py
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g ggt waTH w1 §%e W4T, gt
AT F1 dFe wAT, AG WA A OHT
ETCHTET | WUH! EW % ARH
mﬁfamﬁa'rﬁg&ﬁmﬁﬁm
1w qry fra &1 gfeR qaT
faet o ) Y & AT ¥ fewm WY
[T qqT AT fgy fF cER @ oW
< wrafrs g ¥4 §, @A e w
¥ o g e = oW Fifew ww ¥
fodm 1w 40 a1 50 qEE W T
Q1w dwrwEI W &

D.G. Min. of

ﬁam’l mfnﬂam'@na‘tﬁ
@0y Fw|A ) AHAFI A F FAT
= A A Em g AR O %S9
FY grard) gurd gt W A § - W
T oAEdET & e oA qfw, faw
frlt & & w @ fegeaa
&M gE T 2, at 100 To fwal it Tt
T fadnfy | gw fadr gweT AT O
arfeae Y wnfed fomd s
& qerET aTdl Wl 9, W fee
F1 9T qEer g1, ITHFT F1 A A"
@ | Afe agt X A wre Iew arfer
A qAGT & WK ®F AT A9 @
qET R

™ 3w ¥ gEdl aga I e 3
g % faad ag § e <tk fge
£ 20 ¥ =T E | ¥W oF AT Igmi
¥ foaf gxd) g Sveew X g, WA
% &% Ja%1 50 el @ vy T
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vt s Ew § Y R @ oY
mamﬁwn%maﬁawﬁmﬁ
T A gHATEI AT § | AR EF AT
mwmrwmﬁg R wrwe

AAR T A E WX F g AW W@
T F o G e T &) W T
He #Y 9ifgd ar sEwr 14 A 16 ®Te
R @Y Ao e o gl | wfed
@1 W e § e e
# o7 v a¥t wedfew AT AR

glesdi M & ag T < fraTT WY
ﬁﬂl’ﬁlﬁ*ﬁﬁ'hlﬁ'@m

¥ ¥ed a8 qAH @Y A wifgd
N oF el T T § uw oar
T F amarg 9 § W @A e T3
HTE ZFT 7 T4 | frmm ¥ R g
AAAT YET H AT & 1 FoTT ATX WY
IEHT g N AG o WA | oA
T ey forg Y awg & 3T
A=t onfer =7 7T AT €, SR A A
o 1 W FwrhaE v ¥ @ e
FT FTH, I Aed w1 7 FH AR
gfezal =1 frma w1 € fg@
A W gaAl a8T §rew gH e
T & | g qET WAL W §, wfEwA
I TEATH FE R AE QAT ALY
e Ao sgmagn & =1
92 3@ ¥ wrowd gieareime =T sEw
®T  aE AT Y g AN @A
9% A g FTEFTK B FE qGF
N qrofE e frer @

it wrEieT qrRy (T=0AT) ¢ e
TIE, TE A At K g wgr g
aﬁﬁvﬁﬂ’ﬂwﬁiﬁﬁnmﬁ&m
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Tt geE ZRi AT A S 9 Wi
=1z faer | Afe g gg e ggm fE
TR I FY TE€T ¢ AT AR A A€
Lot QR &) @ a@ faurd
ToET Wi gEd g fawrd giem o
B Ao Y § fafredt & AR ¢ o
& v sfidem e oA fafe &

A wfeamee N 2 . dwd

fafreY & e 2

qgE AT A1 47 & oo & T H,
st 5 g #rwt e g, A @ o
fie st &Y g #1 A Tw ¥ & wmw,
Gar &< g o7 e wrei § g @
ok e gm § et @1 o, gmi e
TF FroT T@r Tifgd oY, i g
®T oreTa A oY ) ot T Ao qg
MY § Ayl G dloET SwrE o
N yTsmwaa s gy aw
fefafgat &t oF =3 & afer
A a1 Frwfeem @A wrfgd
Tt o7 F¢ % e W F a7 wwal
et A 5 gw & ax
A FN A GEEAR a7 e aw
7 TE FE AR 7 97 @R IWW ¥
MY maw frge fafedt T et
& &1 g ASYISy A1 WA §, 9,
g, AT, AT ¥, T9 darar a9 g
afe 7g o o @O q A A
FrFRE T8 T gFarT | @iy U
A A wifed T wE AR A
fif W T AT X g g WR
I # W T & | @A AT g A
orET FT AT ATfEH, aw Ay awEn g,
AR W g T W W
w mdr fedlt e e s el
o firdt @ i 7@ ¥ A g s
& A W

@ oo & 75 wgT e ¢ e
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st Pt ¥ g @ g e ot firw
o 3o f@s #1 & 94 FE W
Faww AW, mw I oEERS @@
H 1 X I H ot ag Pad A gfasr
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A FT FwTHE TG G0 | T X I F
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a1 sarer F% AT A A@ fade
& woft wgea ¥ wEm AW g 6
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#y g foare & 3@, Q@ U Frwelt
v i | afer Ad H o AT el
tagdamag ¢ & afwdea ag o
i ar ¥ ) gafed A # fad fx
e Wi K & w7 G A
®) 72T & 917 9 ¥ ©F IT GAg T A,
w1 fo & qrw &= 3 1 A9 @) Fraafer
& & X o foad s 9@ W
g ¥ N IR Frwanly s@ W awE
WA A W oA & A A
dRw &) A A Foerrdy sarer el
YT fiFart F1 SATeT SR 1 T fae
T 1T WTT 3 £ 78 AT FE A
qregr &) fafrec o s m At &
2 forar +ft 31 qora; g s T
sy w 4 =W ot F I3 | &0
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F feafeqma & sl & avd 1 sEd
TOE T W F AW @ §
o7 WY 9 @7 & 77 SAran A% feafe-
AT A A 20 oy g avE E R

Wi gt o mw ¥ e,

ami iy I fr gz Pafm & 5
ST | UF I ategw §Afded Wh
faems £ F 92 § I 99 @
arfed 1 3fer gl avw oo feE e
aret & fr SEwt saRT g @t W
fenfeoma &1 aft g wm & &
fFrT 7 Far AT #1 R gawr wem
Tw A fas 1 wfF I8%F wroam W
73 feafedma ¥ a9 @1 @1 o 3w &
Y FT GFT GaT E AN AT WH
1 F LT a7 1

FA AT ¥ 1967-68 F Hrww &
faro oF e § oI w0 WX 39
a3 ferg Y ¥ 1 97 e YET fr
o7 ¥ ag gar 9« T 91 fF 9y i
awF At TE ¥ AR A A A
Wy 37 9% fawea gor ) AfFw S ax
17 o s & a1 R & 9T 97y
w1 & qgar § oy Y N ok
wrew 1 fagr-a o @i wfer 1 e
7gr 21 f6 a7 FIX g T, FL TS ATY
T fee fire @Y a8 Ay 999 amey
adf & 1w F0A ¥ 47 awaw g W
I AF E AT A AT A WY wOE
o frened @€Y AY 99 wg AT way
femaTed | Tos W1 AW gwT fE gw
AE ¥ 48 F19 { FEHITE ST @ AT
¥ s R A g wr av e ax
F®T W FEL gRO | R TR 9w
AATET 97 | SEF 915 A T97 A0 1 qE
T e g B ST #Y AT g s
& mit w77 ¥, wrer # 9§ waar
w7 § | DA FT g A W FT G
o7 O AT A G ag & 6w ar
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@t wwfiz A7 N4t o 37 e aw
7 77 71 fx wreie feFare &7 1 Al
# ¥ &Y 7y oo w0 fF weete 3
2 1 g7 1 q9E i fedat
¥ frar & Al 2ad 799 WamE o
mE feadr arfemt s & wir
FIUw arq T a1 IR wET 5 79 T
frew @ arfgr 1 dafae oo oo
T2 ¥ar s dgg @y fees g
wifer 1| wgfre woAY IR wE
g oo AT ifed 1 A ¥ 4
o gt mE ) oIW oA ¥ wWoas
7g fis w0t | Tl fewgtwal @
I g W A9 W7 TR ¥ W
srfaw § fom @ nrdY 1 S
®Y WieHmA 9T gAHT wEC gAT 1 KAy
WITHF! AE FATE TAT WAL A HHF A
9&% & w7 &7 aw e e
a1 & wgm 5 7wy 37 57 ofy feazw
FTWE WO ATET AG g1 N 9
fram 17 w07 feges @1 gwr & Wi
S WA W7 IAWT T w0 37 4} & Y
Y AT O § fF a8 WTowl AT 2
R ? 7Y ¥ ) oF w Pt WX O W
AT A FT | I A THT B GIATC
ot ot @ Fx felt whTwe & A W
IUTRA FrAT Wifed | wEiaw A §
wTa 7 gy § AT A 9 T
et i & 1 w2 9 Y gy w7 fral Wi
€Y ¢ | guaAr 75 g% feel, ag S fae-
st E | frmTa &Y AT G2 Far § I
A i w fe Y fre o1 e #
1 &y 76 % fFet 9 ot 98 wed
ARt o At & | @ Faw A § fafa
9 WITR TG FLAT 006 |

frgm @@ At zww wmrar i
feaerive wrefasr & o o IeET aAr
% g 1 9 iy gedt ¥ 9 wwee-
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w4 7% sy fed o 7 o A o &
fagg & sAwT § IA9 IEET W AR
o # i fow avg ¥ sy sfafae
T s w WY W ol e
qarr =rfed . a@rr w@rA 9§ A R
WY I A T T AR )

SHRI P, K. GHOSH (Ranchi) : 1 thank
you for aflowing me an opportunity to
speak. This year’s food production should
not make us complacent; it is mostly due
to good monsoon. Al the efforts made
by the Government of course, contributed
to a higher production but 1 should say
that mostly it is due to a good monsoon.
Therefore, we should not depend on the
monsoon, but create irrigation facilities so
that every inch of our land may be propérly
irrigated.

Regarding the minor, medium and
major irrigation schemes, the report shows
that Government is going to instal 2 lakh
masonry wells, 42,000 private tubewells and
filter points, 1000 Statc tobewells and 2 lakh
pumping sets during the current year. Tt
is very good, but our past experience is that
out of 100 wells we envisage, we have been
able to complete only 10 per cent, i.e. only
10 wells. The rest are either mit complet-
ed or are half-completed and it becomes a
woste. Therefore, it is time we changed
our view about this. MNow the wells are
being dug under 30 per cent subsidy scheme.
Owt of that only 25 per cent reaches the
agriculturist and 25 per cent gees 1o the
officials. 8o, the wells should not be en-
trusted to the agriculturists for digging.
The BDOs should be made responsible for
constructing the wells and 100 per cemt
subsidy should be given by the Governmant,
80 that you can complete at least 50 per
cent of the wells. After constructing the
wells, we can ask the cultivator te pay a
higher rent, which he will be prepared
to do.

Due to floeds, lot of crops are damaged
every year. After 20 years of imdepen-
dence, it is very unfortunate that we have
not been able to control floods. All efforts
should be made to conirol fioods.

There are only a small oumber of gove-
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mment agricultural farms. We should have
more such farms. There should be one.
agricultural farm in every C.D. Block, with
soil testing and other research facilities.
Distribution of improved seeds extension
service and training should be arranged in
those agricultural farms. Regular radio
talks and showing. films on the result of
research shouid be undertaken. Agricul-
ture should be made a1 compulsory . subject
right from the primary school stage. In-
centives should be given to the BDOs and
other extension staff on the increase of the
area under irrigation and higher food
production within the blocks. All owt
efforts should be made to step up produc-
tion of chemical fertilisers. The surplus
States of Andhra, Punjab and Madras alone
arc in a position to cosume. almost the
entire fertiliser produced within the country.

Burring of cow-dung should be stopped.
90 per cent of the cow-dung is being burnt
by the villagers. The extension workers
should be asked to educate the villagers

not to  burm it. There is a good
polential of patural fertilisres in this
country. The leaves that fall- from the

trees in the forests and just washed away.
The forest departments should be asked to
make compost of the decaying leaves and
distribute it to the near by viilages,

Food production should be taken up
on a war footing. Higher sums have been
allocated in the fourth plan, but I feel
some more money should be made avail-
able by effecting economy in other depart-
ments. The money should be judiciously
spenl in Order to derive the maximum out
of each paisa.

16 hrs,

The report shows activities of the
Government in different fields in bringing
up maximum food productien, but the scale
is very modest. It should be dome on a
mass scale. India is a very big country.
Whatever we take up should be done on a
vast scale. Improving agriculture in one
or twe districts will not help the country.
All the agricultural scientists and ex i
workers should be enthused to faca the
national challange. We should have more
extension workers who will educate the
farmers to .translate the results 6f. rese-
arch in their fields. li is a matter of great
regret that we have not yet cedstituted the
All India Agricultural Service although
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"agriculture is the most vital branch today.
The Rajya Sabha passed a resolution to this
effect about three years ago.

It is an irony that the Indian Forest
Service which was proposed a few months
earlier has got over all the hurdles and the
Service has actually been formed under the
same Minister. Do we agree to give
agriculture such a low priority as compared
to forest in our crash programme of agri-
cultural production ? Agricultural scientists
are serving 70 percent of our population
engaged in producing 50 per cent of the
national income. But the whole wonder
is that while the agricultural officers are
expected to deliver the goods the top level
posts recommended by Dr. Ram Subhag
Singh Committee like Agriculture Produc-
tion Commissioner and Joint Commissioner
have been passed to 1AS officers to satisfy
them to enlarge their cadre to superior
posts.

it is time that our brilliant Agriculture
Minister put such facts before the Cabinet
so that the Bills enacting the All India
Service of Agriculture is given top priority
among the Bills to be introduced during
the current Session of this House. The
State Minister for Agriculture the other
day told us that we have to take the con-
currence of the States. 1 would request
the Minister to take the concurrence of
the States without delay.

Lastly, most of our hon. friends have
expressed their concern about the abolition
of food zones. I would also very strongly

say that the food zones should be aboli-
shed.

Some hon. Members rose—

MR. SPEAKER : | wanted to give a
chance to some Independents. The names
are there but they are not present in the
House. Shri Ramji Ram s not here.
Shri Kisku is not here. On the Congress
side ako I do not find Shri Bibhuti Mishra
and otbers. In future; I think, I will have
to give a chance to those who catch my
cye.

SHR1 CHENGALRAYA NAIDU

(Chittoor) : Mr. Speaker, Sir, I congra-
tulate the Government for what little they

APRIL 15, 1968

F.A., Comm., Deulap m
and

.

have done for the improvement of food pro-
duction. 1 also charge the Government for
what they have not done to the agricultu-
rists and also for what harm they have
done due to their Acts.

The Government has done two good
things. One is achieving self-sufficiency
in seed, Though they have not achieved
self-sufficiency in foodgrains they have
achieved self-sufficiency in seeds. This has
helped very much in the increase of food
production in the country. Secondly, 1
congratulate them for the removal of con-
trol on sugar. Before de-control of sugar
only 20 per cent of the population used to
get sugar distributed through fair-price
shops and 80 per cent of the rural popula-
tion were not able to get sugar though
they produced sugarcane. After de-control
of sugar 80 per cent of the people have
been able to get some sugar even though
after paying a higher price.

The agitation from the consumer side
is of the 20 per cent people who are still
getting sugar but who, people like Parlia-
ment Members or the rich people, used to
get special quota of sugar. Because they
are not getting the additional quota in the
ration card they are agitating. The Parlia-
ment Membeérs and others who used to get
extra quantity on their cards do not get
that benefit now and therefore they are

S e

Then, instead of alloting more funds
for increased agricultural production in the
country the Government is planning to have
more of imported foodgrains. 1 do mot
know whether jt is the Agriculture Minis-
try, the Planning Commission or the
Finance Ministry which is responsible for
this, but they are only planning to import
more of foodgrains for years to come. We
can see the evidence of it in the expansion
of shipyards so that more ships can unload
foodgrains in the shipyards. Otherwise,
at a time when there is shortage of food-
grains why should they spend money on
shipyards when they could very well utilize
it for increased agricultural production ?

On the one hand, Governmet say that
they do not have money for giving inputs
to the farmers like subsidising the cost of
fertilizer, extension of electricity or cons-
truction of irrigation projects. At the same
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time, they do not seem to suffer from
shortage of money for import of foodgrains
from foreign countries. They are getting
aid under PL 480 only for wheat. Rice
they have to purchase from other countries
by paying money. They are going with a
begging bowl from country to get rice
but they are not able to enter into contracts.
Even friendly countries like UAR are
demanding a price of Rs. 1,500 per ton.
The Finance Minister has funds to pay at
the rate of Rs. 1,500 per ton for import of
rice but he has no money for raising the
minimum support price for rice in the
country.

Then, there is a Price Fixation Commi-
ttee in our country. Who are the members
of that Committee ? People who do not
know anything about agriculture. It is
just liks a butcher presiding over the meet-
ing to decide which sheep should be killed
the next day. Government should have
nominated at least one agriculturist in that
Committee. But they have not done it.

Our late lamented Shri Jawaharlal
Nehru had stated over and over again that
Government are going to introduce a legis-
lation for crop insurance. Our President
has repeated it in his Presidential Address.
Yet, they have not taken any steps to bring
in crop insurance. They are only luring
the agriculturists by the promise of bring-
ing in that scheme. I do not know whether
the responsibility lies with the Ministry of
Agriculture or the Planning Commission
but the fact remains that it has not been
done yet. They must act firmly in this
matter.

Then I come to another big mistake
which the Government committed. In our
country we produce a large amount of
groundnuts. We were exporting it and
earning foreign exchange. Some genius in
the Ministry thought that by importing
soya beans they can bring down the price
of groundnut. Now they are importing
soya bean and soya bean oil which has
brought down the price of groundnut with
the result that we are now not producing
groundnut, Is this the way in which the
Government help the farmer? Why
should they import soya beans? What
business have they to do it when we are
able to produce enough groundnut in the
country and we are able even to export
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it ? Who is responsible for the import of
soya bean oil to this country ?

SHRI K. LAKKAPPA : Demand resig-
nation.

SHRI CHENGALRAYA NAIDU:
Recently I have read in the newspapers
that the Madhya Pradesh Chief Minister
has said that on whatever dal and wheat
that leaves the State, Rs. 5 surcharge per
quintal must be paid. He said that it was
for the developinent Of irrigation and
other facilities for the farmers. 1 entirely
agree with him ; 1 support him. I want
that the same thing must be done for
Andhra also. We are exporting so much
rice. Because the Government does not
come forward to help us, on every quiun-
tal of rice exported Rs. 10 surcharge must
be laid and this amount must be kept
scparately and should be given to the
farmers.

MR. SPEAKER : Rs. 10 is a big
amount. Limit it at that. You will lose
the Rs. 10 if you do mot stop your
speech.

SHRI CHENGALRAYA NAIDU: [
am finishing.

1 request the Government to concent-
rale more on minor irrigation. When
they sanction funds for minor irrigation
they must give special preference to famine
and drought affected areas. They must
allot more funds for the extension of elec-
tricity so that we can draw out water for
irrigation purposes.

Before 1 finish I want to say two
words about community development. I
only sympathise with the Community
Development Minister. He looks that he
comes from a famine area ; he is very
thin. I only sympathise with him. 80
per cent of the people come from the
villages and* the development scheme is
only for the villages but only 20 per cent
of the people are enjoying all the benefits.
Tt is only called community development
but no community is developed. Probably,
some rich people have been developed.
The really poor people in the country have
not been developed. The Minister must
decide whether to mend it or end it.
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SHRI INDER J. MALHOTRA : It is
better to end it.

SHRI CHENGALRAYA NAIDU : This
policy of not giving money for it and
keeping it going on will not pay either the
country or the Government.

Now, power is concetrated in the hands
of a few people. If it is concentrated in
the hands of a few people definitely there
would not be democracy and dictatorship
will come. All our elders—@Gandhiji,
Jawaharlalji and every-body—said that
power must be decentralised. Is this the
way of decentralising power, that is, not
allotting funds in the required amount for
panchayat samitis and zila parishads ?
Government are allotting only 40 per cent
and out of that 40 per cent, 30 per cent
goes towards salaries and 10 per cent
goes towards petrol for jeeps. They have
left nothing for development. Is this the
way that community development is to be
locked after 7 [ only sympathise with the
Minister if he is not able to do anything,
but I cannot sympathise with the Govern-
ment which is having all the funds at its
disposal and is not allotting any amount
for community development. If there is
any conscisnce left in the Finance Minister
or anvbody, they should allot cent per
cent for community development. They
must also look after community develop-
ment because 80 per cent of the people
come from the villages. The must decen-
tralise and give more powers to panchayat
smaitis and zila parishads. Because the
Central Government is doing like this,
the State Governments are merging two
blocks into one or three blocks into one.
From the panchayats it has come to blocks
and from the blocks it has come to
talukas.” 1 do not know what will happen
hereafter. 1 want the Government to be
serious about it. I want the Food Minis-
ter, who is in charge of this, to be serious
not only about food production but also
about community development. If he is
not able to get funds from the Finance
Minister, let him resign.

. MR. SPEAKER : That is what Shri
Lakkappa wanted.

- SHRI CHENGALRAYA NAIDU : If
ke is not able'to get fumds, what i; the
:use of his being the Agriculture Minister
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without funds ? He must fight for funds

and must get more funds. He must improve
food production.

MR. SPEAKER : Give him time to
reply and resign.

SHRI CHENGALRAYA NAIDU : He
must get funds for community develop-
ment. )

THE MINISTER OF FOOD AND
AGRICULTURE (SHRI1 JAGJIVAN
RAM) : Mr. Speaker, Sir, [ will join with
a large number of hon, Members in paving
my tribute to the Indian farmer who by
dint of his hard labour and perseverance
has produced a record crop this year. No
doubt, God has helped.

But it will be quire unfair to the Indian
farmer to give the entire credit to God.

Bir, a large number of Members
have expressed opi- nions which reflect
the sense of confidence noticeable in
the country side today in view of tee
cagier  situation om the food front
At the very outset, | would like to brimd
one thing to the notice of the House tha.
we are not a unitary Government but we
are a federal Government and that many
of the subjects that are included in my
Ministry are primarily, the States’ subjects
and therefore, the derailed implementa-
tion of the programmes in those fields are
the responsibility of the State Governments.
If any hon. Member expects that I will
be in a position to say something about
the detailed implementation of those vario-
us subjects here, perhaps, it will not be
possible for me to do so. Whether it is
agricultural programme or gooperation or
sommunity development, as I have said,
they are primarily the concern of the State
Governments.

Again, about land reforms, many bon.
Mombers have waxed eloquence on the
land reforms, some saying what has the
Congress done during the last 20 years ?
Anybody who has cared to read the history
of the land reforms in this country during
the last 20 years will readily agree that it
was the Congress which took the initiative
in the initial stages to introduce land re-
forms in this country, it was the Congress
which eliminated landtordism, :the zamindore]
spstem. . “ltwas a.great Tevelutionary step,
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Anybody who has any idea of land reforms
in other countries will readily agree that
what was achieved in other countries
threugh a long process of revolution was
achieved in this country through peaceful,
democratic and legal processes. It is an
achievement of which any country can be
proud. To follow the process of land re-
forms, various enactments in several States
were undertaken. I will not hesitate in
admitting that the pace of implementation
of those various land reform lagislations
has been rather uneven in different States.
Besides, the process of land reforms has
pot been taken to its logical conclusion
yot. Much remains to be dene in various
parts of the country.

§HRI R. K. AMIN (Dhandhuka) :
When much remains to be done, why do
you take the credit ?

SHRI JAGJIWAN RAM: 1 take credit
for what we have done.

SHRI R. K. AMIN : What about much
that remains to be done ?

SHRI JAGJIWAN RAM: That is fort he
people in authority to do now and it will
take time. Certainly, I take credit for the
wonderful achievement that the Congress
has done. If anybody has no understgnding,
1 am sorry, 1 can give the information, not
updgrstapding.

SHRI PILOO MODY (Godhra) : How
much is the credit worth ?

SHRI JAGJIWAN RAM : Sometimes
we don't understand what he says.

I want to make a preliminary remark
about this blatant falsity, what the Con-
gress has done? Our country can be
proud of what the Congress has done in
the field of land reforms. The elimination
of landlordism itself is a landmark in this
country. The confidence that the Congress
gave to the tenapts is jtsplf @ landmark in
tig histery of land reformps.

The other day, onc hon. Member was
remarking about the land reforms in Kerala.
I do not know what stands in the way of
Kerala Govermment to have as radical
land
will give ome informatien to the House.
As #00n % 1100k ovpr the responsibitity
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of this Ministry, T raised this guestian aof
land reforms with the Chief Ministers. I
1 have followed that up by writing detailed’
letters to every Chief Minister, whether
Congress or non-Congress, poimting out
the shortcomings and that which remains
to be dome by legisiation and the backlog
in the implementation of the enactments
already done in those various
States, and I am following them up. But
the House will agree with me that it is
primarily a subject which has to be dealt
with by the State Governments. An hon.
friend said that there was backlog. Cer-
tainly some friends think, especially the
Party which the hon. members over there
have the proud privilege of representing,
that the radical land reforms have led
to litigations, and if they will have their
way, they will perhaps put the clock back;
they will perbaps again think of restoring
landlordism as some of my friends are think-
ing or dreamiog of the days... Interruptions)
That is the Bloc which you have the proud
privilege of representing in this House...
(Imterruptions)

1 feel that there is a necessity for redi-
cal land reforms in this country. There
is this problem of a large number of people
having large holdings and quite a number
of people labauring and toiling in the field
going without any patch of land. There
is this enormous imcongruity in the land
system at present and that has to be recti-
fied. 1 am quite certain that, if steps
are pot taken in time, perhaps circums-
tances will force the pace of land reforms
in those areas. That will harm the social
equilibriym of the country. That is why,
I have been emphasizing the necessity of
lapd reforms om the State Governmeats.
(Interrupiions)

We are taking some steps wherever ad-
ditional areas are available so that people
of the areas where there is great pressure
on land can be settled in those areas.
Schemes of reclamation of fallow land and
Usar areas are under way, but there are
financial limitations and the pace of imple-
mentation of these schemes is rather slow
in view of the financial limitations.

For solvipg our food problem, agricul-
ture js the main base and any policy, which
is for agricultyre or for food, will naturally
have to be farmer-orientgd; there is no doubt
about that. Up-till now, it has been the bang
of Indian agricultyre that thosg who werg
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educated, sophisticated, shifted from the ru-
ral areas and went to the urban areas. With
the new revolution in agriculture brought
about by the advent of chemical fertilisers
and high-yielding varieties of seeds, a turmn
from the urban area to the rural area,
though on a small scale, has already start-
ed. Itis a very welcome sign that edu-
cated, young men are now diverting their
attention to the rural areas as well and are
taking to agriculture.

After land reforms irrigation is the most
important thing which is necessary for agri-
culture. High-yielding variety of seeds,
good fertilizers etc. will be necessary only
when there is irrigation facility. If we can
provide water, even without the high-yield-
ing variety of seed or manure they can grow
something . And therefore priority has to
bBe given to irrigation. So far as minor
irrigation is concerned, we are seeing that
more and more funds are provided for
minor irrigation. I don't want to give
figures and statistics. They are available
in the budget papers and also in the annual
report of the Ministry that we have circulat-
ed among hon. Members. Therefore I do
not want to quote these figures and statistics.
But we are providing more and more funds,
making available credit to the farmers for
minor irrigation, tube-wells and also other
inputs. I will agree that so for as the pro-
vision in the budget of the Central Govern-
ment or the State Governments is concern-
ed, it has not been possible to provide as
muczh fund as 1 would have liked to give for
the provi.ion of the tube-wells and minot
irrigation in the State Sector. But we have
taken care to see that adequate amounts
are mide available through the various
financial institutions, whether it is the co-
operative, land-development banks or com-
mercial banks or taccavi loans from the
State Governments. For all these three or
four sectors, as hon. Members will find by
compariscn, 1 have provided more funds
for the agriculturists either through the
cooperative or the land development ‘bank

or commercial bank or the taccavi loans.

‘The commercial banks and the other finan-
cial institutions so far were not paying any
adcquate attention to the agricultural sector,
and as | remarked yesterdiy somewhere, a
man who wanted to purchase a truck could

find accommodation from the commercial
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banks. That accommodation was not
available to the faormer who wanted to pur-
chase a tractor. But itis a healthy sign
now that a change is taking place in the
outlook of the commercial banks so far as
the advancing of credit to the agricultural
sector is concerned. 1 will give the instance
of one bank with a view that other com-
mercial banks may follow these examples.
Till the 31st March, 1967 the State Bank of
India advanced Rs, 217 crores for various
agricultural purposes out of a total credit
advance by that bank of Rs. 587 crores. If
other commercial banks did in the same
way I think much of the credit requirements
of the agricultural sector will be met,
whether it is in respect of tube-wells, pumps
tractors, warchousing, processing industries,
manures, fertilisers or seeds. I have no
doubt that the commercial banks will realise
the importance of the agricultural sector
and that they will do justice to this sector
which has so long remained neglected by
them.

After irrigation, I would like to say that
research is very important. In order to
bring agriculture on modern lines the Indian
scientists have done wonderful work in this
direction. And they deserve the thanks
and the congratulations of the nation for
the development of the high-yielding varie-
ties of seed and for their original and funda-
mental research work in various fields allied
with agriculture. Whether it is seed or
animal husbandry or the resc arch in fodder
or feed, in various fields they have done
wonderful work and the process is going
on,

Science is not limited by boundaries of
various States or countries and if there is any
scientific achievement in any part of the
world, other countries do take advantage of
that, and so do we. But, our scientists have
in many respects improved upon what we
got from other countries.

One great important thing to be taken -
note of in our country is that the number -
of foodgrains that we have in our country
is much larger than in any other country.
Whether it is America or Europe, if you
count half a dozen foodgrains, all the food-
grains in those countries will be exhausted,
whereas in our country we have dozens and

dozens of varieties of foodgrains. = Take..
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pulses for example. No other country pro-
duces so many pulses and now our scientists
bave taken research in pulses also so that
we can produce high-yielding varieties of
pulses.

When the result of the research is
achieved, extension is necessary to take it
to the farmers. Somebody complained that
the Agriculture Ministry, either at th2
Centre or in the State, has grown. Certain-
ly they have, and it was necessary that this
should grow because with this new research,
new varieties are coming up and it is neces-
sary that the results of the research are
taken to the farmers and it has to be done
through extension. One of the representa-
tives of the Swatantra Party who initiated
the debate said, ‘What has been done ?
What are your officers doing 77 Well, for
the agricultural revolution that is taking
place in the countryside, certainly some
credit should go to the officers of the Agri-
culture Ministry either at the Centre or in
the State and anybody who has the eyes to
see the countryside, will not fail to see what
a revolution is taking place and it means
that some effort has been made by the
oflicers in the Agriculture Ministry and the
Extension Service to carry the results of
this research to the farmers. And the far-
mer has become so awakened that there is
confidence that we can achieve self-suffi-
ciency in foodgrains. To-day the pressure is
from the farmer ; he wants high-yielding
varieties of seeds, he wants more fertilisers,
he wants more irrigation facilities, and it is
certain that he will not permit any adminis-
tration to develop any sense of complacency.
Somebody remarked that the record crop
this year may create a sense of complacency
inus. [am sure the Indian farmer will
not permit the administration whether at
the Centre or in the States to develop any
sense of complacency in this matter. He
will exert such a great pressure that we will
have to do what is necessary for agricul-
ture.

Regarding Extension Workers, of course,
there are and there may be de-
fects here and there and if the hon. Mem-
bers will bring any specific instances to
our notice, whether regarding the Centre or
the States, certainly appropriate action will
be taken in the matter because it is the
common concern of everybody to see that
the achievements of the results of research
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are carried to the farmers so that the far-
mers adopt them.

There has always been a prejudice
against the Indian farmer that he is back-
ward and that he is conservative. Well, if
he was like that, there was no wonder be-
cause the agriculture in India was left to un-
educated, unsophisticated, backward people.
But the Indian farmer has a wonderful
capacity of adaptability and the readiness
with which he has accepted the new method
of agriculture is perhaps surprising, but he
has accepted it and he is taking to it.

Our seed production has moved in a
satisfactory way. Sometimes difficulty
comes and there are some occasions for
some complaints. This is because while
we are developing new varieties of seeds we
are making experiments and have not certi-
fied and released them ; farmers want them.
Sometimes they are wonderful seeds. Some
farmers get excited, they try to get 10 or 15
or 20 seeds and some unscrupulous people
manage to get them and sell them at fantas-
tic prices. Reports have come that even
adulteration is taking place and spurious
seeds have been sold at fantastically high
prices. That is likely to take place when
we are at a stage of developing new and
wonderful varieties.

SHRI CHENGALRAYA NAIDU:
What about the Birla seed farm ?

SHRI JAGJIVAN RAM : Sometimes,
some Members presume that they know
everything, but they are sadly mistaken,
they do not know it.

As for the process of seed production,
the State Governments are primarily res-
ponsible for growing the seeds and for disl-
tributing them in their areas. ~ Whenever it
is brought to our notice that they require
more seeds, we arrange for the seeds’ from
the States which have got surplus or through
the seed Corporation. We have developed

- geeds farms and our farmers have done

pretty well in this direction. As regards
foundation seeds and other seeds, so far as
the various foodgrains are concerned, I
think we shall be in a position to meet the
requirements of the areas which we have
undertaken uander the high-yielding variety
programme. i

Regarding fertilisers, -there is no doubt
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that our per capita consumption of fertilisers
in this country is much lower than that in
many countries in the world. But every
year, we are steadily increasing the per capita
consumption of chemical fertilisers. Our
indigenous capacity is not adequate. But
steps are being taken, and the House is
aware of them, to increase the capacity ; T

do not want to go into the details now.-

New fertiliser factories are going to be es-
tablished... ...

SHRI PILOO MODY :
some figures on that ?

Does he have

SHRI JAGJIVAN RAM : Yes, | have
some figures on that. If the hon. Member
would care to read the anmml report of
the Ministry of Petroleum and Chemicals,
he will find it there.

SHRI PILOO MODY : All he can
say is, ‘Look upin the dictiomary’, im
which case, we do not need a speech.

SHRI JAGJIVAN RAM : He can shw
his ears if he so pleases. | know that he
wants to lighten his job. He himself is
not reading ; I know that ; I quite under-
stand that with bulk it is difficult for him
to read bulky reports.

SHRI S. KUNDU : The hon. Minister
may also look at himself befors a mirror.

SHR4 JAGIJIVAN RAM: We have
tried 1o meet whatever shortfall is there
with imported fertilisers. This year, we
have taken steps to see, as is evident ‘from
the report we have already circulated that
the rabi programmes and the mext Kharif
programmes of all the State Governments
are met in time, Even in the last rabi
crop, we took special care to see that the
fertiliser requirements of the States reached
there in time. There are difficulties in
transporting it in some areas, but the State
Governments do take care to maintain
reasonable stocks at the block level at the
nearest place. (Interruptions).

o% AT e ¢ gd Sw g
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SHRI1 JAGJIVAN RAM : Of course,
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certainly, in a huge coumtry where we have
to deal with hage quantities, [ cannot
guarantee that there will not be some un-
desirable activity in the matter. It will be
a bold person who will say that there will
be nothing untoward in these things when
it has to be dealt with in several States.

Agzin, as 1 have said, the hon. Memtfber
forgets that the detailed distribution is not
the responsibility -of the Central Govern-
ment.

% W wwed 4§ a%9 &
Twrd

SHRI JAGIIVAN RAM : H anything
has happened in any State, the proper place
to raise that question would be fthe
Assetmbly of the State,
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Certainly, as I have said, when we have
to deal with such huge quantity in a huge
country like ours, it is very likely that
there may be some misuse here and there.
If he thinks that it will be possible to
check evérything from the Centre, then 1
would say that it is impossible,

Regarding manure, we have to dewelop
compost, greem manure and utilisation of
carcasses, bone-meal, meat-meal etc, 1 have
taken up all thesc things with the Planning
Commission, and I think it will be finalis-
ed, so that we could start quite a number
of such centres where tive proper wtilisation
of carcusses ¢an be undertaken, and every-
thing can be utilised gainfully for mamure
purposes, wheibrer it is Mood-meal or ment-
meal or bone-meal. I think we can utilise
more and more of this indigenous meterial
which will provide orgamic cleménts for
fertiising and memuring the Belds, which
will replenish the vital elements in our soil
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and which will prevent its quick deteriora-
tion as is the case with the application of

. chemical fertilisers.

Ln agriculture, power is necessary for
cultivatiom, whether it is bulock power
or tractor power, ansd for many years to
come, cven in the face of mechamisation in
our agriculture, the bulock will comtinue
to be the main motive power for camitiva-
tion. Therefore, we will have to attach
the greatest importance to animal hus-
bandry and livestock development. Tt ali
depends on how we develop our cow. The
cow, after thousands of regemeration, has
deteriorated with the resvit that the mik
yicld of the Indian cow has gone down very
much. The only solution I can find is by
cross-breeding, increasing the yield of milk
of the cow. 1 have seen experiments that
have been carried out.  In certain areas, it
has ‘beea introduced ona sizeable scale
where a cow can yield #-50 kilos of milk
everyday. This is the only solution.

I propose to start a large number of
insemination centres with sophisticated,
exolic bulls® semen, crosi-bresding and
introduction of Holstein and Jersey cows.
1 was the other day talking to my hon.
friend, Shri Randhir Singh, in connection
with the Delhi Miik Scheme and was saying
that if inthe milk-shed area of Haryama
and other States, we could introduce these
cows the milk yield would go up, draught
cattle would improve and we would supple-
ment our food requirements. So, as |
said, the only solution to this problem.is
to introduce the new varieties of cows and
cross-breeds. One has to undertake that
on a sizeable scale.

There is a shortage of tractors. Our
indigenous manufacture this year, I think,
may be between 15,000 to 18,000 units. We
propose to import some. All the same,
the shortage will continue and we will
have to develop more manufacturing capa-
city in the country. The House is aware
that recently we have delicensed the manu-
facture of tractors. Various parties are
examining it and [ am sure in the near
future some new units will be established
for the manufacture of various types of
tractors of varyving H. P.

For these things, whether it is tractor,
tubewell, rig or pump, it is necessary that
thre Tarmers are provided with the necessary
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credit facilities to purchese om @ hire-par-
chase system. Adequate provision is being
made for the maintenance and repair of
tractors and pumps and the various agro-
industries corporations, being set up in
every State, will provide all these facilities
for hire-purchase of tractors, pumps etc.

Also, 1 have requested them to main-
tain mobile repair shops so that for minor
repairs, the farmers will not have to take
the tractors to the workshop ; rather the
mobile repair shop will come to the
farmers to repair the tractor or pump sets.
In Haryana they have already started one
on a truck

SHRI D. C. SHARMA (Gurdaspur) :
In Punjab also it is being done,

SHRI JAGJIVAN RAM :  Yes, 1 will
give credit to Shri Bharma that in Punjab
also it is being done.

As regards crop insurance, it is tree it
has taken some time as it has to be taken
up with Btate Governmemts, because its
implementation will be the responsibility
of those Governments.

I think that we will be in a position (o
introduce the Bill in the near future.

AN HON. MEMBER : No limit ?

SHRI JAGIJIVAN RAM : It means
exactly what it means,

About insecticides and pesticides, the
House is aware and many members have
seen that we are doing some work on this.
Our farmers are becoming more and more
comcious of the utility of insecticides, and
pesticides and our programme is to cover
an area at least of 20 million acres in the
cOming SEason.

After production, naturally the guestion
of storage and wastage comes in. So far
as our storage capacity is concerned, the
House is much concerned about that, and
naturally so in view of the large production
this year, as to how we will store all this.
At present we have a capacity in the
Central Govermment, 'Warehousing Corpo-
ration and State Govermments, of nearly
five million tonnes, f.e. ' modernised storage
capacity, where there is no danger of
wastage by rodents, rets or imsects, but
the ‘real wastage does take place in the
field and house of the farmers, especially

T T
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the small farmers, and uniless we are in a
position to provide a large number of con-
tainers or silos to the farmers at convenient
places in the villages, the wastage cannot
be eliminated. We are examining a scheme
of providing a large number of silos of
varying capacities at convenient points in
the countryside where the farmers can store
their foodgrains and sell them not neces-
sarily at the harvest time but when they
feel they can get the best price for it.

Then we come to the question of prices
after production has been achieved. Prices
we do fix before the sowing time known
as support prices, and before the harvest
known as procurement prices. This year,
for the rabi season I have fixed the same

" price which was in force last year. The
Agricultural Prices Commission recommend-.
ed some reduction in the prices that were
in vogue last year, and that was the feeling
of many economists in this country that in
view of the bumper crop that we have this
year if we want to make an impact on our
economy, if we want to have some savings,
some reduction in the prices is justified, but
1 personally did not agree with that view,
and 1 feel that whatever prices we have
fixed—Rs. 76 to Rs. 81 per quintal for
wheat—are a good incentive prices.

Then, apprehensions have been expres-
sed that in view of the large crop this year
it is likely that the prices will go below
this price. 1 may again assure the House
and the farmers in the country that what-
ever stock is offered, arrangements have
been made to purchase them at the pro-
curement price, so that the prices do not
fall below that level. The purchasing agenc-
ies are either the State Government, the
Food Corporation or the co-operative
marketing societi=s.

Mr. Brahm Prakash, who is a great ex-
ponent of the co-operative movement, want-
ed everything to be entrusted to the co-
operative movement. [ also would like to
give more and more work to the co-opera-
tive societies. [ on'y wish the co-opera-
tive societies do fulfil the objectives with
which they are formed. There are many
weaknesses, many defects, many short com-
ings. I will not say that there is no sub-
stance in the general complaint voiced in
this House that the credit, inputs and other
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things that are made available through the
co-operative societies, have by and large,
benefited the sizable cultivators and not the
small farmers. There is much force in
that, and it is time that we examined how
the facilities provided through the co-op-
erative societies are made available also to
the small cultivators.

It was decided to have a conference of
Chief Ministers and Ministers of Co-opera-
tion in order to examine the various as-
pects of the co-operative movement and to
see how we can remove the various short-
comings that are noticeable in the co-
operative societies. But we have gone on
supporting the co-operatives. The credit
with the co-operative societies has increas-
ed every year. Last year the co-operative
societies provided nearly Rs. 450 crores
credit to the farmer. In the current year
it is going to be increased by Rs. 100
crores ; the co-operatives will provide to
the farmers credit to the tune of Rs. 550
crores. In addition credit will be available
also through the Agricultural Refinance
Corporation and the commercial banks.
So far as procurement and purchases are
concerned, the Food Corporation is there
and in many areas the Food Corporation
has appointed co-operative marketing
societies as their agents wherever they are
functioning reasonably savisfactorily. But
so long as certain wzaknesses are notice-
able in the co-operative societies we can-
not agree to entrust everything only to the
co-operative societies. In many areas the
co-operative societies are not adequately
developed to take the responsibility of
every work. They are not in a position
even to previde the credit facilities to far-
mers. Therefore, alternative arrangements
will have to be made if the agricultural pro-
gramme is not to be adversely affected due to
the weaknesses of the co-operative societies.
The Reserve Bank has been quite liberal
and considerate and imaginative in provid-
ing the necessary credit facilities to the
co-operatives for the agricultural sector,
and it will be completely undesirable to
think of any other alternative agency for
that purpose. The Reserve Bank has done
very good work in this matter und is doing
very good work.

.. The Food Corporation has been started
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récently, and when it was started, there
were conditions of scarcity in the country
and so they had no occasion to handle any
sizeable stock. It is for the first time that
they have to face this responsibility and it is
a gigantic job to do, Naturally, in the
initial stages, they were not equal to the
task but they have made preparations, and
I am sure that they will be able to per-
form the functions that have been entrust-
ed to them. This is the beginning. 1T can-
not say whether it will be possible to have
the entire foodgrain trade in th: nationa-
lised sector. Personally, as I have said on
many occasions, if any State Governments
want to do that the Centre will render all
possible assistance to them.

Then, it has been said why we are
importing under PL 480. Well, it is not
a matter of pleasure that the country sould
depend upon imported foodgrains to feed
the nation. Somebody asked, why, in view
of the bumper, crop, we were importing
this year. I had to import because I had
to supply to States in the month of January,
February and March when the bumper crop
was not there. Perhaps the House will
not have forgiven me if there was any
scarcity in any part of the country, and
I could not supply adequate quantity to
keep the pzople going. Then, apart from
that, unless we build a sizable buffer-stock
we will always be at the mercy of the trad-
ing community and therefore I had to build
up a sizeable buffer-stock and for that I
wanted some import. I may inform the
House that I have gradually, uptill now,
built up something like two million tonnes
of stock with me and with the State
Governments, It may be that [ may
divert at least 50 per cent of this to the
buffer-stock ; I am taking a precaution of
building up a buffer-stock. So, by October
next, | may have—with the Centre and the
States-—a buffer-stock of nearly three
mtllion tonnes.

For that purpose, we required PL 480
imports. I will be the first person to ter-
minate it at the earliest possible oppor-
tunity which I consider as the appropriate
time for that., There are many people who
are allergic to PL 480 theoretically, but
in actual practice, nobody’s orthodoxy. is
so great as not to touch American wheat..
It is a fashion with them to say—1I cannot
help it—that .when we.accept. PL 480,.our
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foreign policy is influenced by it. Those

who always live under extra-territorial in-

fluences will presume that everyone lives

under the influence of other people. [

have nothing to say about that.

Then, it has become more or less a per-
petual pastime with some members to say
that the Congress Government at the centre
has discriminated between various State
Governments on political considerations.
I do not think by repetition falcity can be
paraded as reality.

SHRI CHENGALRAYA NAIDU ;
More concessions are given to non-Congress
Governmeants.

SHRI SHIVAJIRAO S. DESHMUKH
(Parbhani) : In procurement price, more
concessions are given to non-Congress
Governments.

swet AeiwreRT (TE) 0 AM-
w0 T TaAdcy § T E

SHRI JAGJIVAN RAM: Another
member—I do mot want to mention his
name—-said that because the surplus States
are Congress States, they are not procuring
50 that they may not have to supply food-
grains to Kerala. [ was surprised at the
colossal ignorance of the hon, member.
Which are the surplus States ? Orissa—
does the hon. member from Kerala say that
it is a Congress State? Then Punjab.
They can say today it has a Congress sup-
ported Government. But before that, it was
the Government in which the hon. member’s
party—the Communist Partv—had the
unique and proud privilege of combining
with the Akali Dal and Jan Sangh there.

SHRI
(Wardha) :

KAMALNAYAN
Doubtiul privilege.

BAJATY

SHRI JAGJIVAN RAM: It is a
proud privilege for the Communist Party.

Then Madhya Pradesh. Last year it
was a deficit State. This year it is a sur-
plus State.

SHRI - DINKAR DESAI (Kanara):
Bocause the Congress - Government is . pot
there, it has become surplus. . e



91 D.G. {Min. of
SHRI JAGJIVAN RAM: You can
have that satisfaction if you want. Seo,
except Andhra, all surplus States are non-
Congress States. So for as procuremsnt
and supply is concerned, I have received
the fullest co-operation from all the States.
Except for this perpetual expression of
obsession, by and large, the State Govern-
ments have dealt with the food problem as
a pational problem and have not brought
in politics into that. | have received the
fullest co-operation from the Punjab
Government, even when Mr. Gurnam Singh
was Chief Minister. | have received the
fullest co-operation from Orissa Govern-
ment. [ am saying this because both are
non.Congress States. [ have received the
fullest co-operation from Andhra. But the
deficit States think that they should please
their farmars and the surplus States should
displease their farmers in order to please
the deficit States. It is a strange argu-
ment.

They always bring in politics in order
to cover their own faults, their own short-
comings, their own failures, and lay all
that at the door of the Central Government
which happens to be a Congress Govern-
ment,

17 brs.

About Kerala, Sir, there is no doubt
and 1 have made it clear that it will not be
possible to supply 77,000 tones of rice
every month. 1 will say, the question is
not about food, the question is bout rice.
There are many areas in this country which
have been traditionally rice-eating areas.
when the occasion came and we were not
in a position to supply rice, certainly we
saw to it that we supplied adequate quan-
tity of foodgrains. To Kerala we maintain-
ed the supply of an adequate quantity of
wheat. We see to it that whatever short-
fall is there in the supply of rice is made
good by supply of wheat. We have done
that last year and [ informed the House on
more than one occasion.

Bihar js a rice-cating ares but we
did not supply even a single greim of rice
to Bihar.

SHRI1 BHOGENDRA JHA (Jainagar) :
In place of rioc Bibay got tbe Food
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SHRI JAGJIVAN RAM : Of courss,
the Food Minister is proud of belonging to
Ribgr. | am mentioning this because
questions have been raised that we do mot
supply enough to Kerala. [ am supplying
adequate guantity of foodgrains to Kerala,

SHRI K. M. ABRAHAM (Kottayam) :
But not rice.

SHRI JAGJIVAN RAM : | am my-
self saying that it is not possible to supply
70,000 tonnes of rice to Kerala.

SHRI K. M. ABRAHAM : Byt you
promised that you will supply 70,000 tonnes
of rice...(Interruption),

SHRI JAGJIVAN RAM : 1 have never
undertaken to do that.

SHRI SONAVANE (Pandharpur) : Let
them change their food habits.

SHRI JAGJIVAN RAM : T have never
undertaken that. 1 have made it quite
clear to the Chief Minister in the Chief
Ministers’ Conference that iy will not be
possible to supply 70,000 tonnes of rice
every month to Kerala.

SHRI KANWAR LAL GUPTA (Delhi
Sadar) :  But are you prepared to increase
the quota of rice to Kerala ; if not 70,000
tonnes at least something more than what
you arg giving now ?

SHRI JAGJIVAN RAM : 1 have
nothiong to do with quota, | find a report
alleging the State Chief Minister to have
said that we have asked them not to ip-
crease the ration from three ounces to five
ounces or gix ounces. | bhave only said
that I wil try to send 40,000 tpnnes
every month. Whith that  gnantity
and with their own production it is
for them to decide what quantity they will
supply cvery day. The house should kmow
it that whole State of Keraln is ratiomed
and the people are aiso free to purchase in
the open market. [t is not like stetutory
mtipning in Dethi. You must remember
the distinction belween the two. What
they grow is also with them. All that { am
IAYing is that there is mo attitude of sny
disgrimisation. 1 may alse say another
thg for the information of the Houpe,
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Out of the total quantity of rice that we
supply to the various rice-eating States in
this country more than 40 te 50 per cent is
supplied to Kerala alone. We supply to
West Bengal, to Gujarat, to Maharashtra
and to Jammun and Kashmir also. Out of
the total supply that we make every month
more than 45 per cent, and at times more
than 50 per cent, is supplied to Kerala
alone. More than that we cannot do.

SHRI
{(Wardha) :

KAMALNAYAN
This is discrimination.

BAJAJ

SHRI JAGJIVAN RAM : Of course
it is discrimination in favour of Kerala. I
only wanted to say that it is farthest from
us to make any discrimination on political
consideration. Ewven if I have to fight it
on the political plane 1 do not mind doing
it, but 1 will regard it as a very mean and
debasing tactic to utilise food for political
purposes. I have never done that and
those who try every time to bring in this
thing do not, I think, do any good to their
own citizens or to their own political
party.

., ot wex W fagre 1 A A
ezt T, T 03 fE & faew few-
ForfaaerT a7 o 48t ?

SHRI JAGJIVAN RAM : If the hon.
Member persists, | cannot help it. My
prime consideration last year was to save
the people of Bihar from starvation with
any foodgrains that I can get and today I
am happy to say that in spite of their
dilatory tactics I was able to save the
people of Bihar. In spite of the obstruc-
tions that their people in the government
at that time created, every time they
demanded four lakhs tonnes, I took the
precaution to see that I will save the people
of Bihar with whatever foodgrains I can
provide for them, and I have succeeded in
that,

SHRI YOGENDRA SHARMA (Begu-
sarai) ¢ Is it not a fact that you have
failed to give even the allotted quota ?

.. SHRI JAGIJIVAN RAM : That will
require some intemgencg to understand it.

- SHRI YOGENDRA SHARMA : Wil
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you accept the challenge to have a parlia-
mentary inquiry 7

SHRI JAGJIVAN RAM : Parliamen-
tary inquiry for what 7 What 1 was going
to say was that a man with the crudest
intelligence will understand this much, that
whatever quantity was supplied to Bihar
was adequate to save the people of Bihar
from starvation. A man with the crudest
intelligence will understand this and
will not raise the question of shortfall in
allotment and supply, and thatis why I
said it requires not very sharp intelligence
to undestand this.

it AYIr WY T qF FEF TER
fre & oY, ¥ F@ERIY T T+
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SHRI JAGJIVAN RAM : What can [
do ?

1 have practically finished. I may say
again that 1 am grateful to the House. As
I have said, I have not tried to meet all
the points, because most of them are
dealt with by the Staie Governments.

One thing more about community deve-
lopment. Ta the rural areas we will have
to have some agency for extension work
or for carrying out common purpose com-
munity work. [ will not claim that what-
ever money has been given to community
development has been utilized hundred per
cent for the purposes for which they are
meant or that some re-orientation is not
necessary or some re-thinking about the
entire programme of community develop-
ment is not necessary. For that I propose
to have a conference of the Chief Ministers
and the Ministers in charge of Community
Development to think about the whole
programme of community development
de novo and to se¢ what agency we can
create for such work in the rural areas and
how we can rephase or refashion them.

I will take into consideration all the
suggestions made by the hon. Members. |
again express my thanks to the hon. House
for the kind words said about me.

SHR!1 P. K.. GHOSH : What about
the abolition of fpod zones.
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SHRI JAGJIVAN RAM : Abolition
of food zones is not necessary at presenat,

AN HON. MEMBER : Not necessary
or not possible ?
SHRI JAGJIVAN RAM : I say that

it is mot necessary. Again I say that the
hon. Members should apply a little of their
mind. This is the rabi season and, so far
as the rabi zones are concerped, steps have
been taken to widen the area or to remove
the restrictions on the movement of some
of the rabi grains. The consideration of
the zones for the khariff areas will come
when the time for the harvesting of the
Khariff crop comes. So, I say this Is not
the time to consider the question of zones
and I am sure if the hon. Members had
applied their mind & little to the problem
perhaps they would not have raised this
quesiion, knowing that I have already re-
laxed the restrictions and I have already
widened the zones. I have made the move-
ment of grams and barley free throughout
the country and maize, jowar and bajra
from Punjab, Haryana and Rajasthan to
other parts of the country. The House is
aware of that and so I do not want to
repeat it.

Some hon. Member has raised the
question of Madhya Pradesh putting some
restrictions on the movement of gram. If
they have done anything like that, it is
beyond their compelence ; it is quite un-
authorised and quite illegal. 1 will take
care to see that such things are not done.

1 will again express my thanks to the
House on my behalf and on behalf of the
Indian farmers for all the kind and en-
couraging words said by Members. It will
be our endeavour to take steps which will
lead the country to self-sufficiency in
matters of agricultural production.

MR. SPEAKER : There art & nomber
of cut motions. May 1 put all of them
together to the vote of the House ?

SOME HON. MEMBERS : Yés,
All the cut motions were put and neparived

MR. SPEAKER : Now I shall put the
Demands to the vote of the House. The
question is @

“That the respcetive sums not ex-
¢oeding the amoumts shown in the
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F.A., Comem. Develop.
and Co-0p.)
fourth column of the order paper, be
granted to the President 10 complete the
sems necessary to defrmy the chargeés
that will come im course of paymem
during the year endimg the 3lst day
of March, 1969, in respect of the heads
of demands entered in the second
ocolumn thereof against Demands Nos.
30 to 34, 114 and 115 relating to the
Ministry of Food, Agriculture, Commu-

nity Development and Co-operation.”
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The motion was adopted.

[The Motions for Demands for Grants which
were adppted by the Lok Sabhu, are reproduced
below—Ed.).

Demand No. 30.—Ministry of Food, Agri-
calture, Community Development and Co-
operation.

“That a sum not exceeding
Rs. 1,35,03,000 be granted to the Presi«
dent to complete the sum necessary to
defray the charges which will come
in course of payment during the year
ending the 3ist day of March, 1969, in
respect of Ministry of Food, Agricul-
ture, Community Development and Cg-
operation”.

Demand No. 31. ~Agricaftare.

“That & sum pot exceeding
Rs. 8,63,95,000 b= granted to the Presi-
dent to complete the sum necessary 1o
defray the charges which will come in
course of payment during the year end-
ing the 31st day of March, 1969, in res-
pect of ‘Agriculture’.

Demand No. 32.—Payments to Indian Comncll
of Agricultural Research.

“That a sum not exceeding
Rs. 12,14,38,000 be granted to the Presi
dent to complete the sum necessary to
defray the charges which will come in
course of payment during the year ends
ing the 31st day of March, 1969, in res-
pect of ‘Payments to Indian Council
of Agricultural Research’.

Demand No. 33.-—Forest,

“That a sum not exceeding
Rs. 1,38,83.000 be granted to the Presi-
dent to complete the sum necessary to
defray the charges which will come iy
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course of payment during the year end-
ing the 3ist day of March, 1969, in res-
pect of 'Forest’.

Demand No. 34—Other Revenue Expemdi-

ture of the Ministry of Food, Agriculture

Hon. Members present in the House
who are desirous of moving their cut mo-
tions may sead slips to the Table within
15 minutes indicattng the serial numbers of
the cut motioas they would like to move.

Demand No 72 -Minisiry of Steel, Mines

Community Development and Co-gpera-
tioa.

“That a sum not exceeding
Rs. 20,79,78,000 be granted to the Presi-
deat to plete the sum Yy to
defray the charges which will come in
course of payment during the year end-
ing the 31st day of March, 1969, in res-
pect of 'Other Revenue Expeaditure of
the Ministry of - Food, Agriculture,
Community Development and Co-opera-
tion'.

Demand No. ll4—=Parchase of Foedgraiass
aad Fertilizers.

“That a sum not exceeding
Rs. 5,62,2434000 be granted to the
President to complete the sum necessary
to defray the charges which will come
in course payment during the year end-
ing the 3Ist day of March, 1969, inres-
pect of ‘Purchase of Foodgrains and
Fertilizers'.

Demand Ne. 115- Other Capital QOuatlay
of the Ministry of Food, Agricelture,
Community Development and Co-opera-
tion.

“That a sum not exceeding
Rs. 22,45,92,000 be granted to the Presi-
dent to complete the sum nccessary to
defray the charges which will come in
course of payment during th: year end-
ing the 31st day of March, 1969, in res-
pect of ‘Other Capital Outlay of the
Ministry of Food, Agriculture, Com-
rhunity Development and Co-operation.”

17.11 rs.
Ministry of Steel, Mines and Metals

MR. SPEAKER : The House will sow
take up discussion and voting ©oa Demand
No. 72 to 74 and 125 rolsting to the Minis-
try of Steel, Mimcs and Metals €or which 4
heurs have besn aliotted.

and Metals.

MR. SPEAKER : Motion moved :

“That a4 sum ot exceediag
Rs. 33,16,000/- be granted to the Presi-
dent to complete the sum necessary to
defray the charges which will come ia
course of payment during the yoar snd-
ing the 3ist day of March, 1969, ia
respoct of ‘Ministry of Steel, Mines and
Metals’.

Demand Ne. 73—Geslogicai Sarvey.

MR. SPEAKER : Motion moved :

“That a sum not exceeding
Rs. 9,17,38,000/- be granted to the Presi-
dent to complete the sum necessary 1o
defray the charges which will come in
course of payment duriag the year end-
ing the 31st duy of March, 1969, in res
pect of Geological Survey'.

Demand No. 74 —Other Revennz Expesdi-

tare of the Ministry of Steel, Mines and
Metals.

MR. SPEAKER : Motion moved :

“That & sum oot exceeding
Rs. MA49,05000/- be granted 10 the
Presideat (o complete the sum neces-
sary to defray the charges which wiH
come in course of payment during the
year endiag the 3lst day of March,
1969, im respect of ‘Other Revenue Bx-
penditare of the Ministry of Stesl,
Mines and Motals’."”

Demand No. 125—Capital Oatlay of the

Miststry of Stoel, Mines and Metals
MR. SPEAKER : Motion moved :

“That 3 sum not exceeding
Rs. 1,16,88,794 = be granted to the
President 16 eomplete the sum necessary
to defray the charges which will come
@ courst of payment during the year
ending th» 31st day of March, 1969, in
vespect of ‘Capital Outlay of the Mimis-
try of Steel, Mimes and Metals'.”



99 D.G. (Min. of

SHRI D. N. PATODIA (Jalore) : Mr.
Speaker, Sir, during the last one year this
Ministry has been subjected to very severe
criticism at various levels, in and outside
the House, by various committees and in-
quiry commissions appointed from time to
time. Whether itis the Hindustan Steel
Limited or the NCDC or the NMDC, it
appears that there had been some sort of a
competition within this ministry for mis-
management and inefficiency. The Hindu-
stan Steel Limited particularly, which con-
trols as much as 36 per cent of the total
public sector assets, has been subjected to
very severe criticism. It has been infested
by various types of managerial crises labour
problems, inefficiency, lock-outs and various
troubles in machinery, 8o much so that the
name of public sector on account of the
inefficient managemenly of these public
sector units has been slurred and damaged.

The Minister, Dr. M. Channa Reddy,
has been nursing this white elephant in the
course of the last 14 months sitting over
the huge heap of accumulated loss of as
much as Rs. 20 crores in the Hindustan
Steel alone. During the regime of the
hon. Minister of 12 months, in 1967-68
alone this Hindustan Steel Limited had in-
curred a loss of Rs. 40 crores. It had been
subjected to the most difficult type of
management trouble, labour trouble and
machinery trouble.

The stock of India has gone down so
for as the functioning of the public sector
is concerned. The image of India has gone
down in world opinion so much so that
even the collaborators and the aid-giving
countries including Russia, the United
States of America, the United Kingdom
and the World Bank, have passed wvery
adverse remarks. They are thinking twice
before giving any further aid to this
country.

In order to look into the defects in the
working of these organisations Government
had appointed various commissions from
time to time. The Pande Commission was
appointed ; the Mahatab Commission was
appointed and this subject was also tackled
and discussed in detail by the Administra-
tive Reforms Commission in its report on
public undertakings. Then a team of
British experts was invited to look into the
defects of the Durgapur Steel Project.
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The Minister himself had visited England
to study the working of the British Steel
Corporation so that whatever good points
that are there in the British Steel Corpora-
tion may be incorporated. But what has
this entire exercise in the course of the last
15 or 18 months—the appointment of
various commissions and the submission of
various reports ; some of them are very
useful and constructive—produced ? Is
the Ministry really serious about introduc-
ing improvements that are needed in this
organisation 7 Have they taken cognisance
in the real sense of suggestions made by
them ; or, are they even today making a
whitewash giving explanations justifying
the performance of HSL ?

1 believe, the Ministry is not serious
about it. During the entire exercise of 15
months, all these committees, all these
investigations, all these suggestions,
have produced only two documents,
These documents have been laid on the
Table of the house by the hon. Minister.
One was laid on the 20th March, 1968, and it
was a statement relating to management or-
ganisations. The other was a paper on per-
formance of the H.S.L. presented to Lok
Sabha on 5th April, 1968. What are these
documents ? The entire paper on perfor-
mance of the H.S.L. is nothing but an ex-
planation and justification, trying to cover
up inefficiency of the H.S.L. rather than
confessing the draw-backs and the ineffi-
ciency of the H. 8. L. on various counts.

Now, I would like to come to some of
the points raised by the hon. Minister in
the document on performance of the H.S.L*
The first explanation given by the hon.
Minister for inefficient working is that lar-
ger provision for depreciation and interest
has to be provided in these public sector
projects. I am amazed and somewhat
amused to listen to this particular argu-
ment of the hon. Minister. It is an ad-
mitted fact all over the world, not in India,
that whenever there is a new plant, a
modern plant, the capital base has got to
be wider, the depreciation has got to be
larger and the interest has got to be larger.
If this theory is accepted, then, for all
times to come, the modern technology, the

new plant, will always be inefticient
and less efficient compared to the
old plant, But this is not correct.

In spite of the wider capital base in sp it
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of the high interest charges, in a new plant,
the compensating economies are so large
that they not only off-set the high charges
of depreciation and interest but they bring
about more efficiency and, in the end, a
product of the new plant is always cheaper
and more economical. | am, therefore,
amazed at this argument of the hon.
Minister.

After all there is some thing like
gestation period also. All the steel plants
were commissioned for production in 1960-
61. It has become a set argument with
the Ministry, year after year, in reply to
every single question put to them, that they
are losing because the capital base is larger
and because the depreciation and interest
charges are higher. At what stage, are
you going to end that? It is mnot
enough that all these steel plants have run
for 7to 8 or 9 years 7 To what extent is
the gestation period going to last ? There-
fore, I am amazed, whereas the deprecia-
tion and interest charges are higher, they
have not been able to achieve those com-
pensating economies by which a modern
plant can be ‘developed.

17.18 hrs.

[MR. DEPUTY SPEAKER in the Chairs)

1 would briefly deal with these compen-
sating economies which are justified in a
modern plant. The first is the saving
of man-power. It has been admitted on
the floor of the House by the hon. Minister
himself that man-power engaged is very
large. On a comparable plant producing,
1 million tonnes a year, in other countries,
the man-power has been estimated at 6000.
Looking to the Indian conditions, it was
originally estimated that the man-power of
10,000 should be sufficient. What is the
position today ? As against 6000 in this
country, as against 10,000 anticipated in
this country, after taking all things into
consideration, in Bhilai, we have 18,000
man-power directly for production and
in Durgapur and Rourkela, we have 15,000
man-power directly for production. It
does not end here. On the top of it, we are
making huge sums of overtime paymeats.
In Durgapur alone, in 1965-66, overtime
payments have been made to the extent of
Rs. | crore and 6 lakhs. In 1966-67, for
10 months, overtime payments have been
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made to the extent of Rs. 55 lakhs. In
Bhilai, every month, practically, an amount
of Rs. 10 lakhs is paid towards overtiime
payments which is nothing short of approxi-
mately 10 per cent of the total wages that
are paid. Excessive man-power and, on
top of it, excessive overtime payments
eat up into the profits.

Then the efficiency that the Ministry
bhas not been able to obtain is in respect
of inventories. The inventory in Indian
steel industry is terribly high. According
to the Annual Report of 1966-67, the in-
ventory of all the three plants is around
Rs. 110 crores. This is not serious. The
other part is more serious. Out of Rs. 110
crores, as much as, nearly, Rs. 70 crores
represent the cost of spares and stores.

What is the consumption of spares and
stores 7 The total consumption of spares
and stores annually in all the three Plants
is only Rs. 30 crores, They have an inven-
tory of 2} years for spares and stores. I
have no doubt that this Ministry and the
Plants are capable of reducing the inventory
at least to the extent of Rs. 40 crores. It
has been estimated by the ARC in their
Report that maintenance of inventory
involves approximately 15 to 20 per cent of
the expenses in the form of interest, in the
form of storage and in the form of other
charges, and a reduction of inventory by
Rs. 40 crores itsell will introduce a mini-
mum saving of Rs. 6 crores to the PEx-
chequer and will change the picture of the
Steel Plants.

The third point over which they have
not been able to obtain effeciency is that
these Plants have been subjectéd to large
scale thefts, on account of bad manage-
ment again. The Pandey Commission has
reported that, in Dusgapur alone, in 1965~
66, there was a shortage of Rs. 81 lakhs;
similarly, in all other Plants, the incidence
of theft and shortage is extremely high.

Another point is this. A new, modern
plant is expected to have.an advantage over
the old plant; on account of the sophistic-
ated nature of the plant, the material cost
must be low, the consumption of raw
material must be less; but here in India,
the picture is just the reverse. The mate-
rial cost of the old plant of TISCO and
Indian Iron and Steel is lower compared to
the Plant of Hindustan Steel Limited, and
here again I quote from the report : in the
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case of TISCO, the cost of material is 48.6
per cent ; in the case of Indian Tron it is
34 2 per cent, but in the case of Hindustan
steel it is 63.6 per cent.

Another point is with regard to rejec-
tion and poor quality. It is tremendous-
ly high. After working for 7 or B years,
the rejection at the various stages is so
large that it eats into the profits. It is
very much high compared to the other
steel mills in India and compared to
the steel mills in the world. Serious
remarks have been given with regard to
rejections by the ARC as well as by the
Public Undertakings Committee,

One of the pleas advanced by the bon.
Minister is that the higher incidence of
depreciation and interest is partly due to the
fact that the existing steel plants do not
work to the expected capacity or, in other
words, to the optimum capacity. It has
been estimated that the optimum capacity
of Rourkela is 2.5 million tonnes and the
optimum capacity of Durgapur is 3.4 mii-
lion tonnes., If we have to achieve this
optimum capacity, it is necessary for us to
expand these units further. Here I bring
the Bokaro Steel Plant into the picture.
What is this Bokaro Steel Plant? It is
a project for which the contract was
signed in 1965 ; it is a project for the pro-
duction of 4 million tonnes of sieel; the
first stage which will be capable of produc-
ing 1.7 million tonnes of steel is expected
to be completed earliest by 1971 or even in
1972; thereafter, it will have an in-buiit
capacity of 5.5 million tonnes; and there-
afeer it has a provistion for further expan-
sion wpto 10 te 12 millien tonnes. The
cost will be: for the first stage of 1.7
milion tonnes, Rs. 670 crores, and for 4
miltion tomnes, approximately #Rs. 950
crores. Whet is this? ¥ immedintely
moans that whercas you are going (o oreate
a capacity of 1.7 million tonnes by 197172,
you ase going to spend your momey oa the
in-built capacity which is capable of mak-
ing 5.5 million tonnes, and ustil you
are able to achieve 5.5 million tomoes capa-
city or 10 million tonnes capacity, your
machinery, your land and your buildings
will remain idle. The coumiry caamot
affiord to tose this. If there is justification
i the angument of the boa Migister that
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we are losing to day beacause the existing
steel plants are not working to the optimum
capacity, there is no justification whatso-
ever in building the Bokaro Steel Plant
now; it will be an idle capacity for many
years, and by the time the full capacity is
introduced, possibly the Plant will become
obsolete. If there is any justification for
expansion—which in my opinion is not
there, but even if it is there—the justifica-
tion lies in expanding the existing units
rather than in setting up new plants,
creating a big white elephants involving
Rs. 1,000 crores of this nation’s money.

The second point explained by the hon.
Minister is this. This is another instance
of the bad performance of the ' Hindustan
Steel. The units of the byproducts like
fertilisers, welded pipes and alloy steel are
not giving adequate return and the accu-
mulated loss of Rs. 217 crores is accounted
for in the balance sheet of the Hindustan
Steel Limited. It is a wounderful argu-
ment. It is most irrelevant and very
confusing. Why are the byproduct plants
being set up, Sir? The byproduct plant
is set up because it is economical to set up
a plant because the raw material is avail-
able locally, because the capital base is
lower and the very idea of setting up by-
product plant is that it has got to be
economical. Why is it useconomical ?
s it enough to say that we are losing be-
cause of these factors ? They should have
contributed by giving adequate profit
rather than by becoming a burden. What
has happened in this case ? Take the
case of fertilisers. A plant was set up im
Reurkela with a capacity of 5.8 lakh tonnes.
It was commissioned in 1962. But after
six years of working, it is working only at
an efficieacy of 25 per cent, Why is
it working at such a low efficiency 7 At
the time of erection of the plant it was
estimated that the coke oven gas which will
be peeded to produce 5.8 lakh toames
will be available from the steel plamt.
When the plant was set up it was found
that the coke oven gas has disappeared.
it 6 no more available. The designing
was wrong, calculation was wrong. The
public money was wasted and sunk in this
way. Ata moment it was discovered that
even if thene was mistake it can be correct-
ed by setting up a maptha plant. This was
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the view of the Ministry in 1963. Even
after five years we still have to see the day
when the naptha plant is set up. And now
the hon. Minister justifies this bad per-
formance by saying that because there is a
loss in fertilisers the loss of Hindustan
Steel is also large.

Take another case, the case of welded
pipes, This plant was set up at a cost of
Rs. 4 crores. This is also working at 20 per
cent capacity—-a wonderful thing. And an
explanation was given, that this plant was
sot up to cater to the need of the Indian
0Oil Corporation only, and it is manufactur-
ing certain pipes of larger diameter. Was
the need of the Indian Qil Corporation not
known to the Ministry ? Was it not possi-
ble for them to make assessment as to
what would be required in the course of
ten years to come 7 Is it mot possible for
them to diversify their products 7 [ have
visited that factory myself and I can say
that it is very easy to diversify. them by
fixing certain tools and rigs. They are not
doing it. They are permitting this unit to
incur losses year after year and permitting
this unit to work at 20 per cent efficiency
in spite of all these things.

The hon. Member justifisd the per-
formance of Hindustan Steel by saying
this. In respect of machineries which are
imported, the capital base in India isso -
large, compared to other countrizs, be-
cause we have to incur freight, insurance
and customs. Very good. But why should
he forget this, that compared to that, the
cost of raw material is cheaper in our
country ? What about other countries
like Japan who import raw materials from
India and other countries and who export
the finished products to other countries ?
Whatever we spend more on imports of
machinery is more than offset by the
economies that we get by our freight, by
our insurance and by raw materials.

Therefore, it does not lie in the much
of the hon. Minister to say that our per-
formance justify with a larger base.

Another argument that has been given
by the hon. Minister is that in 1967-68, the
loss was particularly more because there
was a serious labour disturbance in Durga-

r and Rourkela. 1 have nothing to say
except that it is & clear confession of the
fast that the State sector and the Covern-
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ment who claim to be the protectors of
the labour have not been able to maintain
a good labour-employer relationship. They
have maintained in a steel much worse
manner. The labour-employer relation is
better in any other unitin the private
sector compared to what we are seeing in
the public sector t o-day.

Now one most important point over
which the Steel Ministry has miserably
failed and which has been seriously remark-
ed by the Administrative Reforms Commi-
ssion is that in spite of ten years of work-
ing they have not been able to make any
progress in their managerial cadre, they
have not been able tc produce any manage-
rial calibre and they are entirely dependent
upon the officers who are on deputation
from various Departments in the adminis-
tration, officers who are not aware of the
technical working of the industries and
who apply their experience of Civil Service
and who have miserably failed so far in
managing these factories properly. I do
not know how far they will be successful
in creating this cadre even in future and
I believe that although certain suggestions
have been made by the hon. Minister,
these suggestions are not enough and it
cannot be possible for them unless they
make some more basic improvements in the
matter to create a good managerial cadre
in the real sense.

In the beginning 1 referred to wvarious
Commissions® reports and various inquiries
and reports submitted from various sectors.
It is not necessary for me to go into details
of each one of them, but whatever [ have
said are endorsed, supported and vouchsaf-
ed by all of them. I would only quote
three small passages from the report of the
Administrative Reforms Committee on
Public Undertakings. In this respect it
says :

“Perhaps the most important failure
of the public sector has been its inabi-
lity to develop to the requisite extent
its own resources of managerial and
technical persomnel and its conotinued
dependence on foreign engineers and
technicians and deputationists from
Government.”

It further says :

“Further, neither in quality nor in
price have some public undertakings
prought full satisfaction. Many kindy
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of special steel have still to be import-
ed becauses the public sector steel
plants are yet to achieve the needed
quality of manufacture.”

And, lastly, it says :

“The damage to the national eco-
nomy as a result of miscalculation or
mismanagement of these enterprises
cannot be tolerated with equanimity by
the people who ultimately have to
bear the burden of not only providing
the capital but also of having to pay
high prices for their products.”™

This is the picture of Hindustan Steel.
This is the picture of this Ministry, not
the picture that is painted by the hon.
Minister in this book on performance of
Hindustan Steel Ltd.

Now, Sir, to sum up my recommend-
tions, I would say that in respect of Hindu.
stan Steel it is necessary that excessive
manpower is nutralised and whatever ex-
pansion that is in process in the existing
units, that expansion must not take in any
new labour and the existing labour must
be absorbed, if we want to make economy.
Strict discipline in respect of inventory
should be introduced and a time limit
should be prescribed. [ suggest that you
must write to the various steel plants that
within 6 months it will be their duty to
reduce the inventory by at least Rs. 40
crores, whatever happens. Now they must
take proper steps to reduce the material
cost and reduce the incidence of rejection.

Setting up of Bokaro is not only not
justified but is useless. It would be a
burden on the national economy and must
‘be prevented. People of this country will
not tolerate further drain of public funds
and they will not tolerate that the taxation
policy is used for .meeting the losses of
these big giants, big white elephants of the
country.

It is necessary that a sense of profit
motive and a sense ' of cost consciousness
‘should be introduced. It is necessary that
‘the people in the Hindustan Steel should
learn that their survival is dependent on
their performance. To that extent, I sug-
gest that whenever any future expansion
. takes place, the resources must be raised
: by these projects independently from the
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market and must not be borrowed from
Government either in the form of share
capital or in the form of loan, because
only then will they learn *he lesson that
unless they make profit and unless they
are efficient, they will not be able to
survive. Let them compete in the open
field, If the private sector is capable of
mobilising the resources, why not the
public sector ?

Now, I shall briefly deal with the
NCDC, which again has been criticised
very severcly by the Public Undertakings
Committee. In 1965-66 there was a target
originally of 30.5 million tonnes ; it was
revised to 22.4 million tonnes, but the real
production was only 11.2 million tonnes.
As a result, 68.2 per cent of the men

and machine remained idle, and this
has happened after eleven years of
working. After eleven years of working

we find that there is no proper inven-
tory control also. Here again, there
is a serious problem of heavy over-
staffing. There was an estimate that at
full production, the total strength of
labour will be 12,074. « But the actual
position is that at one-third production,
the total strength is not 12,074 but 14612,

Now, I would briefly come to coal.
In respect of coal also, on account of
wrong calculation by the Ministry the
Ministry said that the requirement in the
Fourth Plan would be of the order of 125
million tonnes. It was a wrong calcula-
tion ; they revised it and later on they said
that it would be 100 million tonnes only.
Now, they say that it would be only 80 to
82 million tonnes. In this process what
has happened is that the indusrry built up
-additional capacity, and they are in a posi-
tion to produce as much as 100 to 108
million tonnes. But there was no demand.
When the industry was faced with such a
serious crisis recently, the hon. Minister
silently decontrolled it. Not only did
they decontrol it, but taking advantage of
the situation, they imposed implementa-
tion of the wage award: and along with
the implementation of the wage award,
there was a bargain with the industry in
respect of price. 1 must confess that in
the process of that bargaining the hon.

. Minister of Steol was reasonable and wise

with the industry but not so was the case
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of the hon. Minister of Railways and the
hon. Minister in charge of fertilisers. In
any case, they wanted to take advantage
of the week position of the industry.
Even today, up till now, the Fertiliser
Corporation of India has not fixed the
price of coal in spite of so much of nego-
tiation. T hope the hon. Minister will
see to it that a fair price is fixed imme-
diately so that the industry is not put to
trouble.

Another problem in regard to coal is
in connection with the movement by rail-
way. The hon. Minister says that enough
of railway wagons are available, but coal
is not actually getting enough of wagons.
The consumer is suffering for want of rail-
way wagons and the industry is suffering
because the stocks are the piling at the
pitheads. Therefore, the Ministry should
look into this and see that proper railway
wagons are made available.

1 do not want to cover the NMDC be-
cause my time appears to be over. But
I would just take one minute to refer to
two or three times of the Demands for
Grants.

I would only refer to the Department
of Iron and Steel. In the Demands for
QGrants it has been stated that the pay of
officers in 1968-69 would be Rs. 5,67,400 as
against the revised figure of Rs, 4,76,300 in
1967-68 Similarly, pay of establishment
has also been increased from Rs. 3,26,400
to Rs. 4,00,700. Why has there been this
increase ? We are trying to introduce
economy at every stage. So much of in-
crease cannot pe accounted for simply by
the raising of the dearness allowance. It
means something more ; it means addi-
tional staff. And additional staff at this
juncture cannot be tolerated. The hon.
Minister must explain why this increase
has taken place.

MR. DEPUTY-SPEAKER : Let us
introduc economy of time now. The hon.
Member must try to conclude.

SHRI D. N. PATODIA : Kindly bear
with me for just one minute. The other
item is und:r the head of “Other Revenue
Expenditure of the Ministry of Steel,
Mines and Metals.”Here the total expendi-
ture on the Bureau of Mines has been in-

Re Constitutional
Situation in U, P.

creased from Rs. 30,501,000 to Rs. 45,94,000.
Why ? This, again, has been mostly on
account of officers’ pay and establishment
expenses. There is a clear case for economy
here also.

Two words about the office of the Iron
and Steel Controller and the office of the
Coal Controller. The job of the office of
the Iron and Steel Controller has been
considerably reduced after steel has been
decontrolled with effect from Ist may 1967.
Why could there not be a substantial reduc-
tion in expenditure ? But economy has
been imtroduced only to the extent of 1
lakh. It is insignificant, Even now,
expenditure has been provided to the extent
of Rs. 36,44,000. There is scope for a
further reduction of at least Rs. 10-15 lakhs.
He must look into it.

As regards the Coal Controller’s office,
the entire jobis over. There is no func-
tion of this office now. Coal has been
decontrolled. But even now the Minister
wants to continue expenditure for six
months. Why? It must be wound up
immediately. We cannot bear this expendi-
ture of Rs. 20 lakhs because he wants to
continue it for six months.

Therefore, 1 would request the Minister
to reduce his demands to the extent sug-
gested by me and also introduce efficiency
in the management of Hindustan Stecl on
the lines I have suggested-
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MR. DEPUTY SPEAKER : Can this
House anticipate eveats 7 No guestion of
Cabinet meeting can be raised hare
now.

- SHRID. C. SHARMA (Gurdaspur) ;
The Governor’s reports are confidential,
They can never be placéd on the Table.

St gaeE™ 7R : EHT #1 foE
T wEardr ¥ wdY ¥ag A over
gfedz a7t # | o T A=A A
&1 & red (Y A SiewA w g g
wfaz 9 darffe &1 00 ey ¥
WX 744 & %21 § % 98 w0 wew A
fafewd stegm T &% § smy Av
tFq 3 ) fer s oadAx fordic wamr 2
fr agt = fre=d 19 @ fgd ) W
oF ag & feammad S g &

MR. DEPUTY-SPEAKER ; This point
wis ruised by Shri S. M. Bunerjee and Shri

S. M. Joshi at 2 P. M. and then I disposed
it off.

o daTaTer T ;v ag Fotd daw
X TEaTsy At feT aaee g |

MR. DEPUTY-SPEAKER : The ques-
tion of what the Governor has reported,
what the President is going to decide about
it—how is this House at this stage concern-
ed with all this, | cannot see (Interruptions).
} app.eci.. e your anxiety about it.

SHRI KANWAR LAL GUPTA :
is a very serious matter.

This

SHRI BALRAJ MADHOK (South
Pelhi}): [ must make one thing clear,
Whatever the Governor’s report be, new
before any final decision is taken I learn
that some kind of horse-trading is being
dope in Rashtrapati Bhavan siso. It is
not meant for that thing. The whole re-
port should be placed before the House and
wé should know why, when the Congress
Party is prepared to form a Ministry, when
tke SVD also is prepared 1o form a Minis-
try, wher. both sides are prepared toe form
their government, cannot one pasty be
piven a chance to do so and te prove thaf
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they can do il. This kind of horse-trading,
this kind of deceiving the House, is not
proper.

it wacaTe TR T SWoar §

FITRT WERT ¢

MR. DEPUTY-SPEAKER : Under
our Coumstitution, is this the occasion to
raise this issue 7’

st waTa™ A FW AT w9
frraar segr i fs freot e O}
T wfgw | Su% @@ it goec W@
FAAEEY, T T AT

MR. DEPUTY SPEAKER: [ fully
recognise there are occasions when you feel
perturbed, very naturally, very much con-
cerned, But so far as this House is con-
cerned, can we give that latitude or permit
discussion of it at this stage 7

SOME HON. MEMBERS : NO.

MR. DEPUTY-SPEAKER : | asked Shri
Madhok is this constitutionally permissible
now 7 Ne.

Shrimati Tarkeshwari Sinha.

SHRI D. C. SHARMA : I take strong
exception to the point raised by Shri
Madhok on two coumts. First, the Govern-
nor’s report is confidential and is not to be
taid on the Table.

SHRI KANWAR LAL GUPTA: It
has been published. We all know.

SHRI D. C. SHARMA : Secondly,
Rashtrapati Bhavan has been brought into
discussion.

It is never done. Those words which
are indecorous about the Rashtrapati should
be expunged.

SHRI BALRAJ MADHOK : I stand
by every syllable of what I have said.

MR. DEPUTY-SPEAKER : He has
not brought in the Rashtrapati, but what
things are happening in Rashtrapati Bhaven,
horse-trading or anything, I do not koew,
This House hds nothing to do with that,
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17.45 hrs.

DEMANDS FOR GRANTS, 1968-69
—Contd.

Ministry of Steel, Mines and Metals—Contd.

SHRIMATI TARKESHWARI SINHA
(Barh) : While speaking on the Demands
of this Ministry, [ would like to remind
the Minister of the statement that his
predecessor had made about the scheduled
target of Sieel production in this country.
The announcement that was made from
New Delhi for steel capacity for 1970-71
tentantively set the target at 21 million
tonnes. Even if you leave out the two
plants which are probably not coming up
and include Bokaro, that leaves probably
the existing target of 18 million tonnes.
I am not talking here of the capacity tar-
get but the production target which the
Government had evolved.

In spite of the fact that only the initial
stage of Bokaro has been sanctioned,
Government has not exactly made up its
mind as to what steel production targets it
is going to keep ultimately.

Even if we consider the target of steel
as has been scheduled by the Government,
the total investment that will be required
for the expanded target of steel production
will be, according to the present estimate,
Rs. 2,100 crores, because the House knows
that every ton of steel requires 2.5 tonnes
of raw ceal, 1.5 tonnes of iron ore and
half a tonne of limestone, and that takes
the investment target per ton of steel at
the present cost to Rs. 155, That is the
cost of one tonne of steel production.

The hon. member who preceded me has
given certain targets about variation bet-
ween the physical target and the financial
target. 1 do not agree with many of the
points that he has raised and the cause
which he has pointed out. He has put
all the blame on the Government, but I
would like to ask him what the private
industry was doing all these years. [f the
Government has been disorganised in its
own production programme, the private
sector industries have been much worse,
and that is the problem which has come
to the open in the last two years of the
recession. If the Government has not done
well, the private sector industries cannot
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point an accusing finger at them. If the
Government steel plants did not function
well, except for the two steel plants of
TISCO and [ISCO, the other s:eel foundr-
ies and steel works have done so badly that
mnost of them are not in a position even to
survive today. Even Indian Iron, I under-
stand, is finding it very difficult, and I
und :rstand that Sir Biren is under extreme
pressure to sell his shares to Goenka. [
understand—that is the news of the
share market—-that Goenka who was
holding gquite a substantial share in
in the steel plant, is very soon going to take
over 1ISCO. Sir Biren Moukerjee is losing
very heavily. This is the state of affairs
even of Indian Iron.

So, that leaves only Tatas. Certainly
I can say that Tatas have managed their
plants well, but that is one industry in the
entire private sector of steel, forge
foundry, foundry and reroliing mills, which
can clafm to stand on its own feet, and
that also, I must say, because Tatas have
bzen able to build up =very good cadre for
running their steel plant.

AN HON. MEMBER :
from -Government.

They got loans

SHRIMATI TARKESWARI SINHA :
Interest-free loans have been given, but
then you cannot compare that with the
Government steel plants because the
Government steel plants also get a lot of
facilities. Let us compare the working of
these plants.

What has been the reason for this ?
The reason for this is that Governnent,
when they started it, made this basic -mis-
take of not realising that steel is an over-
head commodity ; that is an .overhead
material like transportation, like the rail-
ways, like other basic materials. Basic
materials have no survival capacity of their
own. They cannot survive in an isolated
manner. They are not only inier.indus-
trial links but they are also industrially
inter-independeat on other links and there-
fore, in any steel plant that comes up or
has come up, we should have realised that
the basic criterion of setting up any steel
plant is that it really creates a chain and
no link of the chain should be ailowed to
be broken, because in case the link breaks,
entire overhead structure gets disturbed.
That is what has happened to the steel
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plants. 1If our economy would not have
be=n pushed to the targeted capacity, we
would not have faced any difficulty so far
as steel is concerned. In the plans mainly
it was always formulated that this will be
our target, hence that this will be our tar-
get of steel, that this will be our target of
ship-building, our wag on manufacture,
our industrial capacity, industrial expan-
sion and that this will be our population
and our ratio of national income growth
which could be linked up with the steel.
That was the targeted network that was
created. But when the targets in so many
other fields failed and could not be fulfilled
and did not come up to the expected achiev-
ment, naturally, there was bound to be
disturbance in the steel plants. A steel
plant is such a gigantic complex that it is
very difficult to devise a steel plant in one
day or in a fortnight or a month. I under-
stand the difficulty of the hon. Minister.
1 must also congratulate him for the many
things that he has started doing and I am
glad that things have started moving very
much faster today than they were ever
before. And | do appreciate that a steel
plant, once it has been created, once it has
been allowed to come up to the working
capacity, it cannot be changed overnight,
and_therefore the disturbance in one sector
necessarily created a very heavy distur-
bance in the steel plant sector.

But I would like to ask this question
to the hon. Minister, even by indulging in
a little antiquity though it is not going to
serve any purpose now. [ would however
like to indulge in it in order to submit to
the hon. House and to ask the hon. Minis-
ter whether past mistakes have made us
any the wiser. That is the stand which
we have to take today. That is a point
which we have to consider. There is a
saying in Urdu.

gUEE FRT § AW WL ;A
& aQ

Whether today, after all the mistakes
that we have committed, are we going into
the question of the causes which led to
those failures and whether w= are going to
improve or not going to improve. That is
the criterion on which we have to judge
the entire operation of the steel plants and
this Ministry’s performance.
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The steel plants are also linked up in
many other ways. They are completely
interlinked with various other industries in
regard to coal, in regard to minerals, in
regard to metallurgical development, in
regard to limestone and in regard to so
many things. And so it is very difficult to
take item by item and say that in this the
Ministry has done well and in this it has
not done well. If there is any disturbance
in one link, the entire chain gets disturbed
That ina nut shell is the story of this
Ministry.

For building up a steel plant or con-
struction of heavy industrial complex in
this country, we should have foreseen that
we have to deal with a very disorganised
industrial sector. Our industrial economy
was very backward, and apart from that,
it was a very disorganised economy ; a very
conventional economy in one sense and a
very unconventional economy in another
sense. Then there were regional pressure
which could not be avoided ; in a political
system functioning in a democracy, regional
aspirations cannot be completely checked
and cannot be curbed. They should be
taken into account. And when all these
formulations of the schemes were being
made, the work study or feasibility study
which is carried on with so much details
and so much attention in foreign countries
was not carried on here. Even today we
find that the gquestion of feasibility work,
evaluating the progress of any industrial
complex is not being attended to the
satisfaction of this country.

1 do not blame the backroom boys of
the Central Secretariat or the planning
Commission. We have been here in Delhi
for the past 15 to 16 years and some of us
have been associated also with working of
Government of India Secretriat.

The crux of the problem today that
the hon. Minister has to face is, each
department works in isolation. The officers
have created such heavy vested interests in
each departmen that nothing™ moves from
one department to another unless and
until a particular officer in that particular
department okays it. It must satisfy hig
vanity. This vanity orientation in econo.
mic programming is the root of all the
problem, the vanity of a particular depart-
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ment or of a particular wing in a particular
department, the vanity of the senior officers
who do not listen to junior officers. The
vanity-orientated system has not only
created a Parkinson's law but also a net-
work which has become throughly incom-
petent and has not allowed us to go forward
as we would like to.

Individually the members of the civil
service are very competent, but their
competency has been shrouded by their
vanity that they are the superior beings in
this world. 1t is surprising that apart from
God who created the earth, these semi-
gods—the civil-servanis—are the only
people who are experts in everything in
this world ! One day an officer is the
Chairman of electricity company. The
n+xt day he is the Chairman of the Fertili-
zer Corporation. The third day he be-
comes the head of a steel plant. The
tourth day he becomes the Joint Secretary
in'the Central Secretariat. The fifth day
he is the Chairman of the Food Corpora-
tion and so on and so forth ! Eeverywhere
in the world, expertise knowledge is recog-
nised. You are a very competent economist
Sir, and you know that the present day
is day of specialisation. Nobody can create
a Carnegie in a day or two. But here in
this country the civil servants consider
themselves to be omnipotent beings that
they easily can be shuttleled from one de-
partment to another. The malplanning of
the industrial complex, especially the
public sector complex, has been due to
the fact that the civil servants have become
so much conscious of their superiority that
they consider themselves to be omnipotent

beings. It requires, therefore, a political
decision, not an administrative decision,
to set the entire house in order.

Unless and until yo create the cadre round
about which you can build up you will not
be able to build up the structure. Nothing
is inanimate in this world ; everything is
animate. It was Carpegie who said, “Take
away all my plant and machinery, but
give back my men and 1 would create ano-
ther tem steel empires.” These are not
the words of a lay man or of an omi-
potent civil servant but of a person who
gave his life and blood for the working of
the steel plants and who knew everything
about it.

1 would tell you a nice story, Sir, I

-CHAITRA 26, 1890 (SAKA) Steel, Mines and Meals) 618

would not meation the name of that officer,
but he was in charge of a public sector
plant and he was asked to také
charge of the steel plant. For the minister
it seems it is very difficult to find a per-
son competent to run the entire steel
plant. He has decided that three or four
people should run it, because it was im-
possible to run a two thousand crore worth
complex by one person. [ commend this
decision. The officer, to whom 1 just
now referred, said, when he was approa-
ched to take charge of the steel plant, “I
do not know about steel plants. It is a
technical thing—marketing, operational
efficiency, personnel etc. I know nothing
about it. How can I take this responsibi-
lity ? It is not a joke.” Here in our
country a system has been evolved where
everybody is considered to be competent
overnight to take charge of such complex
machinery. I would request the minister
to see that this entire attitude of putting
the backroom boys of the secretariat in
charge of public sector plants should be
changed.

18.00 hrs.

Another point is, there is always
under-estimation of the actual requirements
of a project. Take, for instance, the
Rourkela expansion. The original estimate
was Rs. 90 crores. The foreign exchange
component of the Rourkela Expansion was
Rs. 50 crores. Its total cost now 1 under-
stand is Rs. 130 crores and foreign ex-
change component has gone up to Rs. 56
crores. That means a clean increase on
estimate of 44 per cent. If estimates are
to be revised in this way, if this is the
calculation that 44 per cent here and there
does not matter, how can we at all create
a scientific analytical industrial sector.
One per cent or even half a per cent varia-
tion should give a lot of headache to any
Minister or any Ministry. But 44 per cent
variation here and there does not matter to
anybody and we go on doing it casually
and with such a sense of complacency,
that people when they realise how much
money is being invested in such a manner,
feel like shuddering. It gives us creeps
when we think that 40 to 50 percent varia-
tion in estimate here and there does not
matter. Sir, you will yourself appreciate
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that this 40 to 50 per cent variation in one
project leads to variation in another, then
another and yet another and thus a vicious
circle gets created which is very difficult to
be break up. That is exactly the problem
that the Minister is facing today. His
problem is, how to break this vicious
circle which turns and turns so viciously.
His problem is where and how to break it.

1 would like to give the statistics of
total additional cost orientation that has
come into existence. The total cost of
industrial and mineral development pro-
gramme has gone up from Rs. 1800 crores
to Rs. 2800 crores, an increase of ‘not less
than Rs. /900 crores. Who is going to
pay this? How it is to e gearsd into
the oconomic machimery? The -entity
which will pay for that will be the indus-
try which will absorb these things. But it
is the comsumer who will ultimately have to
Puy costlier goods. Naturally, the economic
fmiformation creates a chain reaction and
it does find a place. It has to find a Pplace.
It does not operate in a vacuum or in
isolation. Ultimately, therefore, the eco-
nomy suffers as a whole and this suffering
of economy cannot be removed by isolated
remeidies, by palliatives which we may
tadee heve or there.

Therefore, today, the orieatation of
tarmets and ‘projects wnust be dene in a
more feasible maaner aad in a more detai-
{ed manner. It is not only a quesiion of
imternal investment. Intermal investment
is ome problem, but there .is adso -a big
imvolvement of foreign -exchamge. You
dasow that foreign exchange is a .scarce
commodity in the coustry and the pros-
peots of foreign ‘exchamge are gettiag more
and more delioate, more and ‘more unocer-
tsn. For producing 18 million tonses of
stoel if we add 4 million tonnes of Bokaro,
—for the complete programme of steel
productien,—the invesiiment as [ said
‘before is going to be Rs. 2100 <rores.
Surely it has to be incurred becamse we
eanpot put the cart back. The foreign
‘gnchange component of that is as big as
Rs. 960 crores which may any time go up
to Rs. 3000 creres. This big fossign ex-
change expenditure, when the whole coun-
1ry isfeeling wery mncertain about foreign
wachamge proepects, is -a -oelossal amount
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to be spent on steel alone. 1 would like
to get an assurance from the hon. Minister
as to how this target of so much of foreign
exchage will be met. If you really con-
sume Rs. 1000 croies of foreign exchange
only for steel plants, what about the other
demands of the economy for which foreign
exchange is equally important and is
equelly required to be spent?

Then I would come to some of the
remedies which 1 would like to suggest.
Even today, in spite of all the experience,
metallurgical surveys as they should be
conducted are not being done. Metallurgy
is'wery important for amy of the complexes
for which the hon. Minister or his
‘Ministry is responsible. 1 would like to
submit that when the hon. Minister ‘is
winding up bodies like the office of the
Iron and Steel Controller, the Coal
Controlier and so on, that machinery may
be geared into these surveys, research and
operetional efficiency and also feasibility
programme. Metallurgical surveys, metal-
‘lurgical pregrammes and feasibility studies
hawe to be done in a more detailed manner.
I ‘would like to suggest to the hon.
‘Minister to coduct the merallurgical survey
of the entire complex with which he is
coanecred in-greater depth.

Thren 1 would like to submit that the

steering group which was created in the

Ministry should be strengthemed. 1 am
glad that because of the criticism made
in Parliament and the demand made for
cost study a panel has been created to
undertake cost study. That is very good.
Bat the cost study must be undertaken at
the time when the project is taken up and
not after the project has started function-
ing. Today the whole thing is inter-linked;
raw materials and other things, fees for
collaboration, fees, wages and emoluments,
all of them are inter-linked. The hon.
Member who preceded me pointed out
about the heavy establishment charges.-
1 do appreciate that it is very difficult to
reduce overnight the establishment charges.
It is difficult to reduce it because it was
not ‘done beforehand. But it is better late
than never, the establishment of this panel
‘may help the Minister in achieving this
vbjective. So, from now onwards more ‘fea-
sibility studies should be undertaken about
«ost reopiantation also in.all public sector
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projects. 1 would like to submit that the
steering group must be revived and it
maust be asked to go into the questiomn of
imterlioking limestone, caal programme and
steel production programme.

MR. DEPUTY-SPEAKER : She should
conclude now.

SHRIMATI TARKESHWARI SINHA :
1 am concluding. The steering group
which is created should be allowed to
function in a way where it can discipline
the technical exercise to collect data
because we suffer very much from lack of
data. Because in the running of not only
steal plants but any other complex that we
have to establish it is not only quantitative
surveys are necessary but qualitative sur-
veys are also equally necessary.

‘Then, technical task force has to be
~deployed into public sector economy.
‘The establishment of a task force for
economic planning has not beem comceived
in our present economy.. This is a sug-
gestion which has been given by Shri
Jehangir Ghandy who is a great expert on
steel. He bas also suggested that imme-
diately a technical task force must be
created. But for that competent personnel
should be creatéd. Even for Bokaro—I
was reading some of the documents—I
understand that for every million toms of
steel you would require 6,000 personnel
but that set of personnel should be A—
one competent people who could conduct
the work in a way in which it should be
conducted. Therefore, 1 would like to
suggest that the employment policy of the
public seetor projects must be again re-
oriented and we must create a cadre of
mea who can man and run this organisa-

tion. Here I would like to appeal to the
hon. Minister not to play to the galleries
or to slogans. If a person deserves to be

appointed as the head of a plant, he should
give him the job and if he does his job
well it should be appreciated.

MR. DEPUTY-SPEAKER : Now she
should conclude,

SHRIMATI TARKESHWARI SINHA :
1 am coneluding.

Last but not least, no attention was paid
to the high quantum of alumina in coal.
You are very short of coking coal, What

CHAITRA 26, 1898 (SAKA) Steel, Mines ond Metals) 612

are you going to do about coking ceal when
Bokaro goes into production? If Yous
steel target is 18 million and you require S8
million tons of coking ceal. So, I would
like to hear from the hon. Mipister as to
what he is going to do about coking
coal.

Then, because of the ctosure of the
Suez Canal a great opportunity has come
to the Indian economy. I would also
appeal to the hon. Minister te take
advantage ol the fact that the Asab
couniries are not going to buy some of
the basic materials from same western
countries. We have to take advaatage of
that.

Secondly the demand for finished steel
is nat going to rise very high, because
every country is interested in having
steel plants. Latin American countries
and South East Asian countries are doing

it. But the demand for pellets, half-
finished steel goods is going to rise.
Please, for God's sake, introduce large-

scale pelletisation for clearing your iron
ore stock. The prospzcts for peHet ex-
port are very bright,

I certainly appreciate the Minister's
frankness and seriousness in tackling this
problem and I hope Parliament, by offering
constructive critizism, will pave the way
for the Minister’s future work programme.
With these words, [ thank you, Sir, for
glving me an opportunity to participate in
this discussion.

MR. DEPUTY-SPEAKER Hon.
Members may now move the cut motions
to sye Demands for Graats relating te the
Ministry ef Steel, Mines and Metals,
subject to their being otherwise admis-
sible.

SHRI K.M. ABRAHAM (Kottayam) :
I beg to move ;

That the demand under the head
Ministry of Steel, Mines and Motals be
reduced to Re. 1.

[Lack of avenues of promotion to the

employess in Coal Controller's Organisa-
tion (1)]

That the demand under the head
Ministry of Steel, Mines and Metals be
reduced to Re. I.
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[Non-supply of adequate drinking
water to the construction workers in
Bhilai (2)]

That the demand under the head Mi-

nistry of Steel, Mines and Metals be
reduced to Re. 1.

[Bolstering INTUC unions in public
sector steel plants and in National Coal
Development Corporation Ltd (3))

That the demand under the head
Ministry of Steel, Mines and Metals be
reduced to Re. 1.

[Non-development of non-ferrous mi-
nes in India to suit the requirements of
foreign mine owners (4)]

That the demand under the head
Ministry of Steel, Mines and Metals be
reduced to Re. 1.

[Connections of National Coal Deve-
iopment  Corporation officials with
private colliery owners (5)]

That the demand under the ‘head
Ministry of Steel, Mines and Metals be
reduced to Re. 1.

[Steep rise in the prices of steel after
constituting Iron and Steel Equalisation
Fund (6)]

SHRI Y. S. KUSHWAH (Bhind): I
beg to move ; '

That the demand under the head Mini-
stry of Steel, Mines and Metals be reduced
by Rs. 100.

[Failure to give preference to local
engineers and workers in giving employment
in Steel Plants (10)]

That the demand under the head Mini-
stry of Steel, Mines and Metals be reduced
by Rs. 100.

[Failure to sell or export steel dumped
at steel plants (11)]

SHRI K. M. ABRAHAM : T beg to
move :

That the demand under the head Mini-
stry of Steel, Mines and Metals be reduced
by Rs. 100.

[Failure to recognise N. M. D. C.
workers union Khetri (12)]

That the demand under the head Mini-
stry of Stecl, Mines and Metals be reduced
by Rs. 100.
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[Delay in. the comstruction work of
Bokaro Steel Plant (13)]

That the demand under the head Mini-
stry of Steel, Mines and Metals be reduced
by Rs. 100.

[Victimisation of trade union workers
in Hindustan Steel Limited as a result of
police verification (14)]

That the demand under the head Mini-
stry of Steel, Mines and Metals be reduced
by Rs. 100.

[Failure to supply adequate housing
facilities to the workers in Bhilai, Durgapur
and Rourkela Steel Plants under the
Hindustan Steel Limited (15)]

That the Demand under the Head
Minisiry of Steel, Mines and Metals be
reduced by Rs. 100

[Use of contract workers in comstru-
ction work in projects under Hindustan
Steel Limited (16)]

That the Demand under the Head Mini-
stry of Steel, Mines and Metals be reduced
by Rs. 100

(Failure to check corruption in WNati-
onal Coal Development Corporation (17)]

That the Demand under the Head Mini-
stry of Steel, Mines and Metals be reduced
by Rs. 100

(Failure to improve the working of
Durgapur Steel Plant (18)]

That the Demand under the Head Mini-
stry of Steel, Mines and Metals be reduced
by Rs. 100

[Appointment of ex-army officials as
personnel officers by the management of
Hindustan Steel Limited (19)]

That the Demand under the Head Mini-
stry of Steel Mines and Metals be reduced
by Rs. 100

[Closure of mines under the manage-
ment of National Coal Development Cor-
poration (20)]

That the Demand under the Head Mini-
stry of Steel, Mines and Metals be reduced
by Rs. 100.

[Disastrous consequences of decontrol
of coal. (21)]

That the Demand under the Head Mini-
stry of Steel, Mines and Metals be reduced
by Rs. 100
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[Failure to settle the dispute between
the management and workers in Ratibhati
colliery (22))

That the Demand under the Head Mini-
stry of Steel, Mines and Metals be reduced
by Rs. 100

[Mismanagement in
washery (23)]

That the Demand onder the Head Mini-
stry of Steel, Mines and Metals be reduced
by Rs. 100

[Anti-labour policy of the management
of Bhilai Steel Project (24)]

That the Demand under the Head Mini-
stry of Steel, Mines and Metals be reduced
by Rs. 100

[Anti-labour policy of the management
of Durgapur Steel project (25)]

That the Demand under the Head Mini-
stry of Steel, Mines and Metals be reduced
by Rs. 100. )

[Anti-labour policy of the management
of Rourkela Steel project (26)]

That the Demand under the Head
Ministry of Steel, Mines and Metals
be reduced by Rs. 100.

[Anti-labour policy of the National
Coal Development Corporation (27)]

“That the demand under the head
Ministry of Steel, Mines and Metals be
reduced by Rs. 100/-.""

[Anti-labour policy of the management
of Khetri Copper project, Khetri. (28))

“That the demand under the head
Ministry of Steel, Mines and Metals be
reduced by Rs. 100/-."

[Failure to fulfil the target of production
of steel (29)]

“That the demand under the head
Ministry of Steel, Mines and Metals be
reduced to Re. 1.

[Retrenchment of employees in Hindu-
stan Steel Ltd. (32)).

. “That the demand under the head
Ministry of Steel, Mines and Metals be
reduced Re. 1. :

[Decontrol of steel resulting in high
prices of steel. (33)].

“That the demand under the head
Ministry of Steel, Mines and Mgetals bs
reduced to Re. 1"

Karghati coal

CHAITRA 26, 1880 (SAXA) Steel, Mines and Metals) 626

[Reliance on British experts to study
the working of Durgapur Steel Plant. (34)).

“That the demand under the head
Geological Survey be reduced to Re. 1/-."

[Lack of concern in considering the
demands of employees of Indian Bureau
of Mines. (35)).

“That the demand under the head
Other revenue expenditure of the Mini-
stry of Steel, Mines and Metals be reduced
to Re. 1/-."

[Lack of job security to the employees
of Iron and Steel Control Organisation
after the decontrol of steel (36)]

“That the demand under the head
Capital Outlay of the Ministry of Steel,
Mines and Metals be reduced to Re. 1/-."

[Reliance on West Germany and U. K.
for the development of steel iadustry in
India. (37)].

“That the demand under the head
Capital Outlay of the Ministry of Steel,
Mines and Metals be reduced to Re. 1/-*

[Delay in taking decision on the
location of fifth steel plant. (38)].

“That the demand under the head
Capital Outlay of the Ministry of Steel,
Mfines and Metals be reduced to Re. 1/-."

[Delay in finalisation of technical
services for the drawings for the manu-
facture of indigenous equipment for the
Khetri Copper Project. (39)].

“That the demand under the head
Capital Outlay of the Ministry of Steel,
Mines and Metals be reduced to Re. 1/-."

[Susp of some imp: t projects
under the National Coal Development
Corporation. (40)].

THE MINISTER OF STATE I[N THE
MINISTRY OF STEEL, MINES AND
METALS (SHRI P. C. SETHI): Mr
Deputy-Speaker, Sir, I am thankful to
you for giving me this time to intervene
during this debate. My task is very light
because the hon. Minister, Dr. Reddy,
is going to reply to the debate tomorrow.

_.SHRI D. C. SHARMA (Gurdaspur) ;
Then why are you intervening?
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SHRI P. C. SETHI: 1 am taking up
a few subjects which he will not take up.
The broad policies and problems of HSL
will certain'y be dealt with by him. 1am
limiting myself to the problems of the
coal industry and the National Coal
Development Corporation.

The hon. Member, Patodia, has
mentioned certain points about NCDC
and Shrimati Tarkeshwari Sinha has also
raised a point about coking coal. Rece-
otly the Tenth Report which has been
placed before the House by hon. Mem-
bers of the Public Undertaking Committee
has high-lighted the problems of NCDC.
But it is not asif the Government was
not aware of the problems of NCDC.
We were aware of the problems of NCDC;
that is why Government took a decision
to appoint a committee on 22nd July,
1967, to look into the problems of NCDC.
This committee is headed by Shri Kamath
and they have already submitted a preli-
minary report which is under investigation.
Apart from that, they are further looking
into the matter. )

We are certainly grat:ful to all the
Members of this Committee and to the
Chairman of this Committee, Shri Tiwary,
who have taken great care to go into the
details of NCDC. Certainly they have
pointed out very many deficiencies and
given a good many suggestions. I would
only say that this report ‘would certainly
receive our highest consideration and we
will go into the details. We would also
ask the NCDC to go into the details
submitted by this report. Apart from that,
we would also pass on this repart to Shri
Kamath's Committee so that they can also
take care of the various points and sugges-
tions made in this report.

As far as the problem of the coal
industry is concerned, Shrimati Tarks-
shwari Sinha has rightly said about the
fixation of targets on various affirmations
of the country. One is connected with
the other. As far as the coal target is
concerned,  the target of 98.5 million
tonnes was fixed for the Third Plan period.
This target was not fixed as if it were in
isolation. It was in consultation with the
Planning Commission taking into account
the various requirements of the big and
small industries. The various ministries
were also consulted, The requiremgnts of
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steel, cement and railways were taken into
consideration’ and then this target was
fixed. Later on it was realised that this
target -will be difficult to achieve and that
perhaps it was on the higher side.

The NCDC was asked to produce
about 31 million tonnes of coal, both
coking and non-coking. The NCDC had
a very hedvy task to perform ; therefore,
they took up the problem of development
of about 27 collieries. But later on when
they came to realise that the development
of 27 collieries will be on the high side
they reduced it and brought down the
development to 16 collieries only. Later
on, when they - had started work on 16
collieries, the demand slashed down fur-
ther and they evén stopped work on cer-
tain collieriss.

Certainly. that has entailed certain
expenditure which is unfruitful at the
moment but coal development, specially
like Sodamdih and Monidih, takes a long
time. Therefore from a long range point
of view and looking to the target of 98.5
million tonnes, NCDC had a task to per-
form ; therefore, they had taken up this
problem of development of coalmines.

If we look to the trend of coal demand
in our country, we will find that it has
come down. This year the production is
about 67 million tonnes and last year it
was about 68.5 million tonnes.

Therefore, the total production of coal
is about 67 milion tonnes today even when
we are currently in the Fourth Plan
period.

If we look to the development of coal
production in other countries, this isa
general phenomenon not only in India but
in other countries also. In U. K. in 1954,
the coal production was about 227.69
million tonnes and, in 1965, it was about
190.51 million tonnes. In U.S.A. in 1954, it
was 379.15 million tonnes while, in 1965, it
came down to 475 million tonnes. Similarly,
in Japan, in 1963, it was 52.05 million
tonnes, today it is 49.53 (1965) million
tonnes. In Germany, in 1957, it was 151
million tonnes and today it is 135.46 (1965)
million tonnes. So, the total requirement of
coal und the general production trend, as
far as coal is concerned, have come down
in most of the developed countries also,
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SHRI BHOGENDRA JHA (Jainagar) ;
Only in capitalist countries, not in socialist
‘countries,

SHRI P. C. SETHI : Whatever figures
I have got, 1 have given you. I am just
giving you the general trend in most of
these developed countries, whether they
are capitalist or not, as far as the develop-
ment of coal is concerned.

As far as the requirement in our
country is concerned. this target has come
down due to very many factors. The
requirements of very many industries, in
our country, have come down. For
example, about the requirement which was
indicated to us for st:el, naturally, when
steel targets were fixed higher, the require-
meat of steel industry was also higher.
Now, the requirement has come down in
respect of steel by 10.58 million tonnes ;
Railways—3.80 million tonnes ; power—
3.28 million tonnes ; cem:nt—2.56 million
tonnes ; paper---1.20 million tonnes and in
respect of export, it has come down by
0.70 million tonnes. Therefore, the total
requirement of these various important
industries has come down by 22.12'million
tonnes. Also, about 9 million tonnes
shortfall has been accounted for in respect
of the brick kilns, soft coke and other
small industries. So, the general trend of
requirement of coal has come down.

Certainly, there are very maly factors
responsible for that. For example, the
dieselisation has been undertaken by the
Railways. Certainly, in order to increase
efficiency of the Railways, they have to do
it. But to the extent they have taken to
dieselisation, the coal demand has come
down. Then, oil is used . by the cement
industry and, to that extent, the demand
in the cement industry has come down.
Similarly, apart from these, the targets of
the various industries, for example, cement,
steel, etc. which were fixed when the target
of coal was 98.5 million tonnes have also
come down and, to that extent, the demand
of coal has also come down. Therefore,
it is not correct to say that N. C. D. C.
have developed all these coal mines and
have fixed targets in isolation and only on
account of fancy of developing all these
coal mines. Certainly, it is true, as has
been pointed out by the Tiwary Committee,
that they did not study the problem by
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themselves, as far as requircment or demand
pattern is concerned. But now they are
doing it and, year by year, apart from the
general studies which are being taken up
either in the Ministry or at the Planning
Commission level, they have started doing
the demand pattern study themselves.

Apart from this demand pattern study, 1

would, certainly, admit—this is well known

even by the appointment of the Kamath

Committee—that the Ministry themselves*
were careful and they were watchful about

the deteriorating conditions in the N. C.

D.C. That is why this Committee has

been appointed. To the extent very many

good suggestions have come from this

Committee, we will, certainly, get them

examined and we have already initiated

action in certain directions. 1 may only

assure the House that we will certainly

take care to see that most of the recom-

mendations which are useful to improving

the conditions of the N. C. D. C. will be

taken care of.

Aparr from this, Shri Patodia has
raised certain problems of decontrol of
coal. As far as decontrol of coal is con-
cerned, decontrol of coal is not a thing
which has come suddenly. It was a gra-
dual policy which was initiated right in the
year 1959 when the ceiling prices of certain
categories of Bengal/Bihar coal were fixed
and the price control was removed to that
extent. Then in 1960, the ceiling prices
of hard coke was also fixed and the price
control was removed. In 1962, the ceiling
prices were fixed for H. S. grade coking
coal and non-coking coal. Thus right
from 1959, we have been moving in a parti-
cular direction and this time was the
most opportune time when we could have
embarked upon the decontrol of coal.

Looking to the production pattern and
looking to the market conditions, we had
to decide on this ; we thought that it was
better that the step of decontrol of coal
was taken, because according to the pre-
vious scheme of things, whatever price
increase was given to coal, it was in res-
ponse to every increase that they had to
pay, whether they had to pay to the labour
enhanced wages or whether they had to
pav higher tax or whether they had to pay
increased railway freight, for every thing
that they had to pay, the burden wused to
be passedon to the consumer; in the
present set of circumstances we thought
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that the industry, by this, under the pre-
sent conditions, should be able to absorb
certain of these burdens and, therefore, we
decided upon decontrol. Certainly de-
control has created problems and under
the present set of circumstances, it has also
created problems for the indusiry. But I
am sure that this step is in the correct
direction and, given time, it would settle
*by itsell. When decontrol came, it was
natural that there was some problem in
negotiations of price between the steel
plants and the Railways and the coal pro-
ducers, and to that extent, the Ministry
certainly came to their help and we tried
to bring our good offices to the extent it
wus possible for us to do, and even now
we have set up a committee which is
studying the problem of the coal price and
they would be able to submit their report,
and to that cxtent, the coal industry
would be certainly beaefited.

As far as decontrol of coal is com«
cerned, | was surprised that the -hon.
Member, Mr. Patodia, could advocate
against decontrol of coal whea.lhe general
policy of his Party and also of his own
seems to be for decontrol. | think, as far as
decontrol of coal is concerned, Mr. Patodia
soems Lo be ill-informed and to the extent.
that we have embarked on the policy of
decontrol of ceal, 1 think, it is completely:
in the correct direction...(/nterruption)

AN HON. MEMBER :
Coal Controller's office ?

What about

SHRI P. C. SETHI :
that.

I am coming to

SHRIMATI TARKESHWARI SINHA
(Barh) : The profit margin is going to be
lessened and that is why there are some
vested interests who want the control to
be kept.

SHRI P. C. SETHI : that is also one
of the points. I am coming to that.

As far as the office of the Coal Con-
troller is concerned, Mr. Patodia, seems
to be under a wrong impression because
the Coal Controller's office has not only
to work for the control of prices and also
to facilitat~ movement of coal, but it has
got very many other functions to perform.
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At the present moment, there are 28
gazetted oilicials, and the total number of
employees in the Coal Controller’s office
is 609. With the deconmtrol, we will be
having five officers and 182 other personnel
surplus in the Coal Controller's office, and
to the extent possible, we can either absorb
them somewhere else or try to help them
through the Home Ministry. By the
decontrol of coal, only this number of
personnel in the Coal Contorller's office
has become surplus. As | said, the Coal
Controller’s office was not only meant to
regulate prices and movement of coal, but
it has also to perform many other funmc-
tions ; for example, at the moment, they
are collecting subsidy which has to be
given to the movement of coal by sea ; to
that extent the subsidy has to be collected
by them and has to be distributed by them
to the various shipping companies : this
is also one of the duties which have been
allotted to them. Apart from this, they
have also to look to the interests of the
development of coal-mines ; it is only after
their scrutiny and recommendation that we
allow opening of new mines...

MR. DEPUTY-SPEAKER : Is he
finishing 7
SHRI P. C. SETHI : 1 will finish in

two minutes.

So, to that extent, they are responsible
for this. Then, whenever any problem of
import of mining machinery comes, to that
extent they have to be consulted and they
have to give import licences, etc. There-
fore, the Coal Controller’s office has to
deal with very many problems, and to the
extent that decoatrol has done away with
their work, we have certainly to reduce
the Coal Controller's office.

My last point is in regard to coking
coal to which Shrimati Tarkeshwari has
made a reference. Certainly, coking coal
reserves of our country are depleted, but
at the present moment the entire require-
ment of the coking coal, as far as the steel
plants are concerned, is being met and in
fact not only this, but we foresee that even
after Bokaro goes into production, the
coking coal requirements of- the Bokaro
plant would also be taken care of.
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SHRIMATI TARKESHWARI SINHA:
According to their own estimate, from

1970-71 they will require nearly 50 million
tonnes of coking coal.

SHRI P. C. SETHI : That is impossi-

ble

SHRIMATI TARKESHWARI SINHA :
How is that going to be met ?

After all, there is a proportion between
th: amount of coking coal and the amount
of steel production. Per tonne of steel,
how much coking coal is needed ?

SHRI P.C. SETHI: As far as the
coking coal requirement after 1970-71 is
concerned, the total requirement, according
to the present estimate is...

SHRIMATI TARKESHWARI SINHA :
For 18 million tonnes of stee! production
how much coking coal is required ?

SHRI P. C. SETHI :
to be 1¥ million tonnes.

To that extent the production targets
of steel have also come down, and, there-
fore, 1 car only say...

It is not going

SHRIMATI TARKESHWARI SINHA :
What is the steel target at present ?

SHRIP. C. SETHI :
moment...

At the present

SHRIMATI TARKESHWARI SINHA :
I am asking about the position in 1970-71.

SHRI P. C. SETHI : 1 would not go
into the steel target because that will be
dealt with by the hon. Minister when he
replies. ‘

THE MINISTER OF STEEL, MINES
AND METALS (DR. CHANNA REDDY):
About 10 million tonnes only.

SHRI P.C. SETHI: As faras the
coking coal requirement is comcermed, we
would be able to take care of it, I can
only say that much.
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12.28 furs.

STATEMENT RE. FIRE IN A COACH
OF SEALDAH-PATHA NKOT
EXPRESS )

THE MINISTER OF RAILWAYS
(SHRI C. M. POONACHA): Sir, I am sorry
to inform the House that on 13-4-1968 at
about 19.00 hours, while train No. 17 Up
Sealdah-Pathankot Express was running
between Chichaki station (situated at kilo-
metres 336 from Howrah) and Hazaribagh
Road station (tsivated at kilometres 346
from Howrah) on the Asansol-Gaya section
of the Eastern Railway, a third class coach
marshalled fourth from the train engine
caught fire. Six persons who were travel-
ling in the affected coach jumped out from
the running train and got seriously injured
and died. Another ten persons who has
also jumped out, sustained serious injuries.
Eleven persons sustained simple injuries,
cight of them due to bums. One person
with serious injuries subsequently died in
the Civil Hospital, Dhanbad.

This train had left Sealdah at 12-25
hours on 13-4-68, after being duly serviced
and inspected by the train examining
staffl. The last station where this train
bad stopped was Parasnath, 27 kilometres
away from Hazaribagh Road station. The
train was brought toa stop only 5 kilo-
metres short of Hazaribagh Road station,
where the train was booked to stop.

Immediately on receipt of the informa-
tion, Medical Relief Train was rushed from
Gomoh at 19.36. hours. In the meanwhile
a doctor who was travelling in the train
readered first aid to the injured with the
assistance of the Guard.  After being
rendered first aid the injured persons were
brought to Dhanbad by the Medical Relief
Train and admitted in the Civil and the
Railway Hospitals, Dhanbad.

Ex-gratia payment to the next of kin
of dead and to the injured is being
arranged.

The Additional Commissioner of Rail-
way Safety is holding an engquiry into the
accident.

MR. DEPUTY-SPEAKER : Now, we
shall take up the half-an-hour discussion.
It is not our practice to permit questions
after statements are made...
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t&mﬁmﬂmﬂ(m}
I ALY, T EGH IUL HAT &
ST T8 &1 w4 7

MR. DEPUTY-SPEAKER : 1 fully
share his anxiety about this but this is not
the occasion to ask questions. Let him
find some other way and let him seek other
opportunities which are provided in regard
to statements. Let him seek permission
under those rules.

=it wea fagrd aroddt : gl 0w
wfeard ¥ | o @ A § W e
gaar & Iy A I N v & -
FTT TE FE | W T I [EA AR
TRIAAFANE NG 5@ ™
THEG 9T g W JEA ®T AIe w4
s, ag Wy @@ |

MR. DEPUTY-SPEAKER : The usual
practice that we are following is that the
Ministers make statements and after that
usually we do not permit any questions.
If | permit one Member 1 shall have to
permit so many others. There is no doubt
about it that this is a very unfortunate
happening, and everybody is very much
concerned, and 1 fully share his anxiety
and there should be an opportunity for
seeking further information regarding
that accident. Just now, the hon. Minis-
ter has barely stated the facts as he has
gathered them and placed before the
House those facts. So, just now, the
hon. Member will have to bear with me.
Now, we shall take up the half-an-hour
discussion,

&t wew fagrdt aoddt : SuTSAE
wg1ed, a8 UF Afg T aeET & W)

WO E, WX gAH TEA T @I
&r 93 |

ot wieTe wrw e (FRT) 24
W yufes Ry & s
wigw Afew ww &2 W @
T & T wifgy °ar )

MR. DEPUTY-SPEAKER : 1 fully
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share his anxiety, but there is no remedy
just now. If he starts with one question,
another hon. Member will follow. He is
already saying something. 1 overheard

him.

ot wew fagrt st ;o W
geq 7 weiz fear § 0T weF qEA A
W d ar wifge w6ifE a7 @
TEHIC HTHET & |

MR. DEPUTY-SPEAKER : Let him
take another opportunity. There are
ways of finding it. 1 will see.

St wew fagrdt arwddt ;W IR
FT F FATT A AT SFATFOG  TEQ0T
F AR ¥ F 990 S g6 ¥ | AfEA
o wwreq ¥ fear § @ 98 WoNw qEA

Y wgat & 9

MR. DEPUTY-SPEAKER : I share his
anxiety. The House fully shares it. But
beyond this at this juncture no more ques-
tions.

oft witeTe wrer dewr ;YA AT
HTOUET &1 24 9 ¥ wigw g T AR

A 7 wefic FE w7 qEA AG
o= o

MR. DEPUTY-SPEAKER : That he
has had clear. He must gather facts. As
far as possible, he must gather all the in-
formation at the hour, It may not have
been possible get all that information in

the morning. Only just now he has got

it.

sft wew fagr@t aedt : @@ @
FOFT WA AT @TE A Ifew @
7§l W g T T e W T
s g v Se% foag wmwr gew W
SO ¥ @ F B AT 30 WOMEC |
T 19 FferT wdww defae w7 A ar
T I 98 6 |

MR. DEPUTY-SPEAKER :
another way of putting it.

That is



637 {Allotment of

it siteTT WTR dw @ wifA g
Arfew ¥ wro 7 fewlwrs w¢ faar i
W AT gH A A Wl AgEw ¥ W
qe %1 dYer 7 frer & Wl S ¥
Y AR FIH FT FT WEATAT AT
wIfmmaradi g

MR. DEPUTY-SPEAKER : These are
repeatedly taking place. Unfortunately,
accidents are repeatedly taking place.
Therefore, there is anxiety. But let us
stop here.

Now, the half-an-hour
Shri Kothari.

discussion—

18.32 hrs.

®ALLOTMENT OF FUNDS TO PUBLIC
SECTOR UNDERTAKINGS

SHRI S. S. KOTHARI (Mandsaur) :
The last quinquennium has witnessed a
progressive deterioration in the operation
of public sector undertakings. The return
on capital investment of what has been
described by the Auditor General as ‘runn-
ing concerns’ has declined from 3.6 per cent
in 1964-65 to 2.6 per cent in 1965-66. There
is a return of about Rs. 53 croreson an
investment of Rs. 2038 crores. During the
last two years, there has been a further dete-
rioration in their profitability. Conspicuous,
of course, is the loss sustained by Hindustan
Steel of about Rs. 40 crores in one single
vear. [ believe this is a fantastic loss.
That is an indication how public sector
undertakings are functioning.

18.33 hrs.
[SHRI G. S. DHILLON in the Chair]
While they are incurring losses and

while there is considerable idle capacity
the Central Government continue to give

funds to these public sector undertakings..

This is the basic point I am trying to
make.

What is needed is rationalisation of
this allotment. I would take the case of
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Heavy Electricals, Bhopal, to illustrate
this point. This concern incurred losses
of Rs. 6.75 crores in 1965-66 and Rs. 6.77
Yet it has been allot-
ted funds for continual expansion. Its
fixed assets increased by Rs. 8.55 crores
in 1965-66 and Rs. 6.93 crores in 1966-67.
That is, it has expanded by an amount
greater than what it has lost,

What is the state of utilisation of in-
stalled capacity ? It would be seen that
with regard to manufacture of its products
such as switchgears, transformers, traction
equipment, steam turbines, less than 60
per cent of installed capacity has been
utilised. Yet HEL is going on with an
expansion scheme costing Rs. 17 crores.
This is without being certain whether there
would be demand for the products of the
new machines which would be installed.
It is not having sufficient demand already
for its existing products. When there is
a further expansion of Rs. 17 crores coming
into effect, probably it would have a
further accumulation of idle capacity.

With regard to Hindustan Steel, it
would be seen that it has considerable
accumulation of stocks. Demand for
steel is sluggish. As [ said, its losses are
already wvery heavy. Yet Govemment
persist in continuing sanctioning funds for
expansion. Secondly, Government are deter-
mined to establish, despite considerable
criticism both inside the House and out-
side, the Bokaro Steel plant which would
involve an investment of Rs. 12.00 crores.
What does it mean? 12 followed by 9
zeros ! It would have been good if instead
of this, existing capacity and existing
investments were properly made and
utilised. *

Bokaro, in my opinion, is an effective
blueprint for budgetary imbalance, deficit
financing and inflation.

I propose to make certain constructive
points which I want, with all the emphasis
at my command, to commend to ths Minis-
ter. [ hope he gives his attention to these
points.

Firstly, allocation of funds to public
enterprises for expansion and establishment

*Half-An-Hour Discussion,
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of fresh capacity should be linked with
their eficiency. If funds are given to effi-
cieat congerns like HMT or NEPA Mills,
| for one would have no objection, but if
they are given to HEL, HEC, NCDC or any
of those concerns which are functioning
most inefficiently, then [ say let the
Government put an embargo on further
liberal allocation of funds to these concerns
which have bcen utterly mismanaged
Until these concerns attain a modicum of
efficiency or are able to show profits or
hold out promise of what I would call
achieving economic viability within a
reasonable time, they should not be given
further funds for expansion or for accumu-
lating idle capacity.

Secondly, these comcerns which have
not achieved at least 807, utilisation of
their installed capacity should also not be
given funds for expansion, except to the
extent they require them for balancing equi-
pment for diversification purposes which
may be necessary for them to change the
product mix.

Thirdly, it is observed that many of these
public undertakings continuously require
more and more funds for working capital.
They have an accumulation of inventories,
they are not able to use properly the funds
which have been given to them for work-
ing capital, and they purchase stores much
in excess of their needs, with the result
that a good sagment of those stores become
obsolescent, useless and out of date. Be-
sides, certain funds which have been given
to them for capital expansion purposes are
misutilised, misallocated for working capi-
tal. Therefore, I submit that the Minis-
try should exsrcise a very careful scrutiny
of the funds which have been given to
these undertakings, and after such scrutiny
it should be ensured that the existing fuads
are properly utilised, that the inventories
are reduced and other curreat assets are
also brought down to reasonable levels,
and then onmly further funds should be
given for working capital.

The Planning Commission has achieved
notoriety with regard to wrong estimates
of demand. The coal industry is a classic
example there because of the fantastically
wrong estimate of demand by the Planning
Commission, the industry went on expand-
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ing, particularly the NCDC, and the com-
quence was lation of coal at
pitheads, half the collieries are lying idle,
there is surplus manpower, and consequent-
ly this concern is losing very heavily. In
spite of that, if their balance-sheets are
seen, it would be observed that they have
expanded during 1964-65 by about Rs. 21
crores and during 1965-66 by Rs. 26 crores.
I would say this amounts to utter callous-
ness on the part of the Government to give
them further amounts when this is the
state of affairs. Therefore, I would sug-
gest to the Minister that the demand esti-
mated by the Planning Commission should
be very carefully examined and scrutinised
by the experts in the Ministry, and if they
do not have the expertise, let them have
the estimates examined by some outside
agency to ensure that any increase in capa-
city that takes place is not of sucha
nature that when it starts manufacturing
the products it would result in accumula-
tion of further stocks and consequently
accumulation of idle capacity.

Besides, there have been cases where a
private sector industry is prepared to manu-
facture a commodity. Take for instance
telephone cables. The cable industry has
idle power in the country today, and the
industry has repeatedly asked the Govern-
ment to permit it to manufacture telephone
cables. It would be able to manufacture
cables -with a small amount of balancing
equipment and a little change in its
methods and a little adjustment in fts
technological processes, but the Govern-
ment, instead of giving that opportunity to
the cable industry in the private sector
wants to establish its own telephone cables
manufacturing industry at a cost of Rs. 14
crores, but of which a substantial portion
would be on account of foreign exchange.

Therefore, [ would submit that where
such idle capacity is available in the
economy, the Minister should not distin-
guish between the private sector and the
public sector. In such cases where such
a capacity is available, let not the public
sector use its scarce resources for further
establishment of new projects or expansion

of capacity.

Another point which I would like to
make is that capital expeaditure and ace
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quisition of machines have not been
synchronised with the requirements of the
industry.  Costly machines . which are
required, say, about five or six years later,
are purchased at the time of inception or
at the time of implementing the original
project. On top of it—just like adding
insult. to injury—the concern
labour which would be necessary for utilisa-
tion of the machinés say after five years
and the labour which is" reeruited by the
industry, or at least a part of it, is idle.
$o, with idle machines, with idle labour,
the consequence obviously is that the con-
cern incurs heavy losses. Therefore, 1
would urge that where expansion takes
place it should be seen that only those
machines should be imported which are
immediately required and those which are
required four to five years hence can be
obtained by the concern when the right
time comes for utilisation, because after
all, the import licences are sanctioned by
the Government itself, Otherwise, the
wages, the surplus workers, interest on
capital, depreciation and idle machines add
to the losses.

"I would submit that a high-power com-
mittee composed of Members of Parlia-
ment should scrutinise the requests for
funds made by public undertakings in
excess of, say, a crore of rupees. The
Government have failed to evolve any
rational basis or criterion for the allotment
of funds to them and the money is sanc-
tioned on an ad hoe basis without adequate
control or scrutiny irrespective of the fact
whether a concern is able to utilise the
money or the funds efficieatly or in a pro-
per manner. The committee which [ sug-
gest would be able to objectively judge
and scrutinise whether such funds are
actually required and whether the expan-
sion is justified or warranted by the condi-
tions of the demand and only then would
such a committee pass the requests for
more funds. Besides, it may take the
advice of some technical personnel or ex-
perts and this committee would also be
able to evolve principles and criteria for
the purpose of allotment of funds to the
public sectior undertakings.

Another point 1 would like to make is
that the financial advisers have utterly
failed to perform the functions which were
éxpected of them. Had the financial ad-
yisers performed their functions properly
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or had the personnel in the Ministry in;
charge of the desk in respect of that parti-
cular undertaking exercised their. functions
properly, scrutinised the expansion of the
plants and the demands for funds, the
state of affairs which exist today would not
have been brought about.
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I would urge that the institution of
financial advisers should be activised. At
present, the public sector, thanks to mount-
ing operational inefficiency and waste has
touched the nadir of mismanagement and
the losses have scaled new peaks, and a
process of consolidation rather than ex-
pansion of the public sector is absolutely
necessary. I would urge upon the Govern<
ment to evolve a rational basis or criterion
for the allotment of funds. My plea i¢
for rationalisation of allotments of money
to the public undertakings. This is impera-
tive in the npational interests. May I
submit that it would lead to a lower capi-
tal-output ratio and secure better alloca-
tion of scarce means and resources to the
benefit of the economy.

MR. CHAIRMAN: ' The Membem
who have been bracketed are not present
in the House. The Minister.

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRIK.C.
PANT) : Mor. Chairman, Sir, my hon,
friend Shri Kothari has broken up his
speech in two parts. In the first part he
has been critical of the functioning of the
public sector undertakings and in the
second part he has made various sugges-
tions which he calls constructive, to im-
prove the functioning of the public sector
undertakings. 1 can assure him that so
far as his suggestions go, we shall certainly
look into them. But so far as his earlier
remarks go, I should like to put certain
facts before him, so that he may see the
whole problem in "its proper perspective
and not be led into very harsh criticism.
on the basis of certain stray facts.

- The first point I would like him to
remember is that if he makes a judgment
of surplus capacities etc. in the public
sector by the position -obtaining  at pre-
sent, that is not a very fair starting point.
We have had two yeas of ~drought . and
recession. It would' have -required -an
astrologer to have -pccurately anticipated
the  drought and recession while -thess
projscts were being planned some years
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ago. The real point is just at this moment,
because of the recession, engineering and
heavy industries have been particularly
hard hit, whether they are in the private
or public sector. Therefore, regarding
a large area of his criticism which relates
to surplus capacities in public sector,
while it my have substance in individual
cases here ami there, if viewed in the
perspective of growth of the whole
economy over a period of say, 25to 30
years, he will concede, I hope, that these
heavy industries were required by this
country. They were essential for its
growth and prosperity and for getting
out of the nmeed to keep oa importing
machines etc. for building up the infra
structure. 1do not think he can lose
sight of the fact that the private sector
firstly did not have the necessary funds
to launch upon such a huge programme.
Secondly, many of those industries were
long gestation p:riod industries, which
did not have a very high rate of retum.
If the public sector had not built them
up, possibly they would not have come up,
because it is so much more attractive to
go in for consumer industries which offer
a better return.  But they were necessary
for strengthening the basic
ézonomy of the country. The
fact we have these public undertakings
today ‘is a great source of strength for
the future. Now that capacities have
been built up, even though there may be
a temporary phase of recession, I am
sure we are now already bouncing back
from the position of recession. The
industries and the demands are picking
up and in due course, when we onceé again
‘launch our fourth plan and get into the
full stream of developmental process, we
would be very happy that this installed
capacity is there and we shall be able
to get production out of it without mak-
ing any additional capital investment,
This is the broad perspective in which
this aspect has to be . viewed.

‘He brought in the private sector-public
géctor controversy to some extent.. T can
assure him that capacities in the public
and private sectors are taken into actount
whenever new capacities arc built, Obvi-
etsly nobody wants to build up capacity
fokeep it idle, This faster is cortainly
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kept in mind. I shall give him a little
later some of the concrete steps we have
taken in this regard.

But I should like to remind him of
one simple fact that private sector today
is also very much dependent upon the
public sector. If he recalls, only last

year there were repeated
requests from the private
sector that public sector investment must
go up in order that the recession

may be better countered and fought.
There were repeated cries of inter-depend-
ence of public and private sectors. That
is im fact really so and today we must
see that both sectors grow. But accord-
ing to our basic industrial policy resolu-
tion I should like to make it quite clear
that we will deliberately move towards
giving the public sector a dominant posi-
tion in our economy. But that does not
mean that we are stifling the growth of
private sector. Both these sectors can
grow and increase the prosperity and
wealth of this country.

He referred to the return on capital
employed having declined in the course
of the last five years. He montioned
Heavy Electricals. Heavy Electricals has
been undergoing losses. But he will be
glad to know that these have been coming
down from year to year in the last three
years. It was less in 1965-66 than in
1964-65 and still iess in 1966-67.

SHRI S. S. KOTHARI : Still it is Rs.
6 crores a year.

SHRI K. C. PANT : It is Rs. 5 crores.
It has come down from almost Rs.7
crores. So far as return on capital goes
1 would like only to point out that while
this year because of the factors | men-
tioned earlier there has been the impact of
recession on the heavy engineering indu-
stries of which he is wvery well aware, in
spite of that the con¢érné in the public
sector made a much bigger profit this
year than in the previous year. In other
words, in 1965-66 34 undertakings made
a pet profit of Rs 199 crores and in 1966-
67 they made a profit of Rs. 43.11 crores.
That means to say, the concerns which
were working well have worked better
and they have produced better results.
But it is quite trie that concerns which
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were not working well have again given
losses. Some new concerms coming up
for the first time have also given losses.
The Hindustan Steel, which he mentioned,
bas certainly given us a big loss this year.
But this fact should be kept in mind that
it is not that it is all losses, that all public
undertakings are not functioning well. In
fact, a majority of them are functioning
well. Out of the total undertakings 34
made a bigger profit this year and 24 made
a loss. This fact will reassure him that
once the long gestation period is over—-
very many times the project report itselfl
provides for a long gestation period and
slow building up to the point of break-
even and then making of profits—and it
catches up the momentum should be kept
up and the profit should grow. Therel
entirely agree with him. Even in res-
pect of Hindustan Steel he will be glad to
know that in the course of the last
five years it seemed we had turped the
corner before the recession hit us. There
were two years in which we actually made
a profit as against losses previously. After
that recession hit us and the last two
years have been bad years.

I do not want to go into all the rea-
sons why the return was low or bad
because we go into that on various occa-
sions in this House. The hon. Member
mentioned Bokaro. [ am surprised that
again Bokaro was mentioned.

Because, twice already in this House
I have attempted, apparently without
success, to explain why Bokaro is necessary
and why it will not add to idle capacity.
Now it is said that steel is surplus; but it
is forgotten that steel is of various kinds.
While one kind of steel may be surplus,
another kind of steel may be in short
supply. If you look at the import figures,
we are importing flat type of steel, and
the projection for 1971-72 is that the
shortage of this particular kind of steel
will amount to the necessity of importing
Rs. 90 crores worth of steel. So, it is
that which is relevant. You may havea
surplus of girders but if you do mot have
flats, you will have to import them. So,
surely you must produce flats in this
country. Bokaro is meant to take parti-
<ular care of the demand for flats. There-
fore, the fact that some other type of
steel is surplus should not be allowed to
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confuse the issue. T would beg of Shri
Kothari, who is a wvery intelligent and
knowledgable person, not only to accept
this but to persuade his other colleagues
on that side of the House not to bring it
up again and again. They should not
consider this to be just a whimsical deci-
sion on the part of the Government to go
ahead with this. We are going ahead
with this it is necessary for the country's
economy and it will fulfil a known and
accepted gap in the demand structure
that is going to occur in a few years' time.
I hope he will agree that if we anticipate
such a gap in 1971-72 then we must start
preparing for it now because, as he knows,
the gestation period for a steel plant cannot
be reduced below 4 to 5 years. At any
rate, our experience is that it may well be
7 years. Therefore, if we want to do
something about it, we have to start right
now. And [ hope the House will have
reasons to be thankful a few years now
that Bokaro was started when it was
started.

Among his suggestions I would like
to touch oaly two or three. Firstly, his
criticism was that the Planning Commission
have made wrong estimates of the demand.
It is quite true that so far as the Third
Five Year Plan goes...

SHRI S. S. KOTHARI* Do not try to
defend it. You will not succeed.

SHRI K. C. PANT: | am not defend-
ing anybody. I am oaly giving facts, and
I hope my hon. friend will accept facts.
In respet of the Third Plan it is quite true
that the. pace of growth of demand antici-
pated in the original Third Plan document
was high and that is why, if hon. Member
maiy re:all, there was a mid-term appraisal
of the plan. As a result of the mid-term
appraisal, various targets were scaled down.
After all, this is something which is a part
of history now. My hon. friend will
appreciate the fact that planning cannot
be an exercise in symphonic coordination
or an exercise in exact artimetical calcula-
tion. It is a huge country aad the co-ope-
ration of countless people go into the plan-
ning effort. They are utilized in the pro-
ductive process and they create wealth in
this country and ultimately from out of
those savings that are gemerated more
is created by pumping that into the econo-
my a5 investmeat, In this whole process
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sometimes there is slackntss. somsli.mes takings. First of all, it is a function of the

there is tightness, sometimes there is scar-
city, sometimes there is surplus and some-
‘times there is lack of coordination between
different sectors because all of them are
not coming up in an equally coordinated
‘way. I would submit that this will conti-
nue to be so. In.a country of our size
these things will happen. Then, on top of
‘this, we had two years of recession, there
were wars, disturbances and all that. We
have to remember that. So, I would only
submit that his idea that there should be
another body to examine the targets once
again, after the Planning Commission has
decided that, that is, to my mind, a
suggestion for a fifth wheel in the coach.
I would like to ask him this question.
Suppose that body goes wrong, would he
suggest another body to examine it ? We
must have faith in the institutions we set
up. The Planning = Commission should
have built-in machinery to watch the pro-
gress of the Plan, to evaluate and change
the course, as we go along, Nowit is a
fact that if suppose the steel targét-goes
down, along with the steel target, many
other targets will go down, the iron target,
the transport target, the coal target, every-
thing goes down, because one is lmked
with the other.
hrs.

In this respect he referred specifically
to the NCDC. 1 would like to assure him
that,’ if he cares to go through the report
of the NCDC, in the case of the NCDC it
.did take into account the fact that the
demand was {alling and it did not incur a
large part of the investment that had earlier
been earmarked for opening of new  mines.
Actually, it scaled down its targets very
much and in spite of that, if today there
is -some surplus in machinery etc. in the
NCDC, it is partly because having ordered
the machinery etc., it is impossible to
cancel those orders but it is not as though
the original target was adhered to by the
NCDC regardless of the other factors
which had taken place in the mean time.
They did not lose sight of the fact that the
-demand was coming down. If he exami-
nes the figures which I have examined, he
'will derive some satisfaction from the fact
“that . the demand was kept in view and the
targets were scaled down.

Lastly, I shall refer to the suggestion
to have a high power commitiee 10 seruti-
pise the funds allocated to public under-

Government, as my hon. friend Shri
Kothari knows, and I am sure that he
would not like Government to be carried out
by committees in this manner, But even
that cannot allocate funds to individual
projects. That is not possible.

SHRI - S. S. KOTHARI : You must
accept these informal consultative commit-

tees then. Ask your Government to do
that.

SHRI K. C. PANT: No committee,
formal or informal, can substitute the
Government. Government has its own
functions to perform and it must bear the
responsibility for the mistakes...

SHRI S. S. KOTHARI: The hon.
Minister may study the working of such
committees in the USA.

SHRI K. C. PANT :...even though we
may occasionally give Shri Kothari the
oppartunity to criticize. That is the risk
that we have to take. But I want to assure
him that the point that he made we have
been considering. So far as the pre-Budget
scrutiny of projects goes, that is an area
where we have felt the need of taking
steps to strengthen that particular area and
we have done so in the recent past. We
have been doing so in the past few months.

A manual has been prepared in the
Planning Commission for the preparation
of feasibility studies which covers both
technical and economical viability of the
projects. Now the feasibility study forms
a basis for investment decisions. This is
gone into very carefully not only in the
administrative ministries, many of whom
have set up their own technical cells, but
in the Bureau of Public Enterprises which
has set up its own cell to examine these
feasibility studies. The Bureau has also
laid down guidelines for the examination
of detailed project reports and the feasibi-
lity studies and for the scrutiny of estima-
tes for civil works etc. I will not go into
further details but, I think, the point is
well taken and I can only assure him that
this is an aspect of the functioning of
public undertakings to which we are giving
due attention now.

19,05

The Lok Sﬁbﬁa then adjourned till Eleven of
the Clock on' Tuesday, April 16, 1968177
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